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LOK SABHA DEBATES

LOK SABHA
Tuesday, April 22, 1975)Vaisokha 2,
1897 (Saha)

The Lok Sabha met gt Eleven of the
Clock

[MR. SPEAKER m the Chair.)
ORAL ANSWERS TO QUESTIONS

Trains cancelled due to shortage of
Power in Sealdah Division during the
last six months.

+
*732. SHR]I TUNA ORAON :
SHRI SAKTI KUMAR SAR-
KAR:
Will the Minister for RAILWAYS be
pleased to state:

(a) the number and particulars of
tramns cancelled in Sealdah Division due
to shortage of power during the last six
months; and

(b} the action taken for smooth run-
nming of trains in this Dvision?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHD: (a) No
trains were cancelled in Sealdah Divi-
sion during tast «six months due to restric-
tion on electricity consumption. How-
ever 305 trainy were cancelled duz lo
load shedding and power failures etc.

(b)Y To ensure continuous and secure
power supply for electric traction loads
on a long-term basis, the Ministry of
Railways have decided, in consultation
with the Planning Commission, to set up
Railways’ own power stations which will
run inter-connected with the State Grids.
One of the power stations is proposed
to be set up in West Bengal, which when
completed, will help in smooth running
of trains on the electrified sections.

SHRI MUHAMMED KHUDA
BUKHSH : Will the hon. Minister tell
ns when the power stations are propos-
ed to be set up?

SHR! MOHD. SHAFI QURESHI:
The matter is under examination by the
Planning Commission.

Projects of Oil Exploration in West
Bengal

*733, SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) details about the projects of oil
exploration under operation in West Ben-
gal; and

{b) the progress so far made
about ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) and (b) Seismic sur-
veys have been conducted by the ONGC
in districts of West Dinajpur, Maldah,
Burdwan, Nadjah, Howrah, 24-Parganas,
Midnapur and Bankura of West Bengal.
Exploratory work done so far, including
drilling of a number of exploratory wells,
in West Bengal has not led to the dis-
covery of deposits of oil/gas of com-
mercial significance. On the basis of
further work done. ONGC has released
for drilling three more locations, one at
Bakultala and two at Galsi. Drilling at
Bakultala structure is expected to be
commenced during this year,

there-

SHRI SAMAR GUHA: May I know
(a) whether the seismic survey in the
Bakultala area of 24 Parganas has reveal-
ed a similar reflection as in Guyjarat,
which shows that there is a possibility of
4 similar structure of oil in the Bakul-
tala area and if so, what ure the results
of that survey: (b) whether drilling works
were started in Jaguli-Haringhata. Bera-
champa. Guskara, Bat-Krishnapur and
Galsi areas but they have been aban-
doned; and (c) whether the reason for
abandoning the drilling in these arens
a.nd in Bodra was that proper drilling and
rigging instruments were not available ¥

SHRI K, D. MALAVIYA: Sir. many
questions have been put. If he puls them
one by one, T can answer them. The
nature of seismic reflections in the
Bakultala area have encouraged s t
pinpoint areas where we are going te
start drilling by the end of this vear.
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The difficulty is, the previous analogue
system of scismic investigatiop i8 npw
being replaced by the digital system which
gives us the opportunity to eliminate er-
rors. By elimination of errors we have
found that Bakultala will be a more at-
tractive area for drilling. As soon as
the drill arrives, we will start the drill-
ing.

SHR1 SAMAR GUHA: 1 mention-
ed some places—Jaguli-Haringhata,
Berachampa Guskara, Bat-Krishnapur,
Galsi and Bodra, In all these areas, sorae
preliminary works for drilling were
started. 1 want to know whether they
have been given up because of want of
sufficient rigging instruments or for
other reasons,

SHRI K. D. MALAVIYA: The
areas where drilling was taken up about
10 or 14 years ago under the Stanvac
project were given up because we do
not think they are encouraging places.
Our knowledge today does not en-
courage us to go on spending money
on drilling in an infructuous manner.
Under the new system of seismic inves-
tigation, we have pinpomted Bakultala
and one or two more areas. As soon
as we find some encouraging places, we
shall certainly go on.

SHR!I SAMAR GUHA: In this
House, we were told that because we
have not instruments to drill beyond
10.000 feet, Bodra and other areas were
given up. But you have now said that
there were no encouraging signs at
these places. That was a different ques-
tion. ] seek clarification. T want to
know whether certain photographs of
the under-sea structure along the
coastal belt of Bengal have been taken
and they have also been encouraging:
and whether any steps have been taken
for off-shore drilling in regard 1o ex-
ploration of oil in the coast of West
Bengal. If so, 1 want to know the
nature of the steps taken and whether
there is any time-schedule,

SHRI K. D. MALAVIYA: The hon.
Member is  perhaps a little confused
between two aspects-~which I want to
make clear, There are certain areas
in on-shore, where deco drilling rigs
are required. (Interruption)
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SHRI SAMAR GUHA: I am not con»
fused. ((mserruptions)

MR. SPEAKER: Professor, you are
taking a lot of time, as if the whole
Question Hour is for you,

SHRI K. D, MALAVIYA: So far
as off-shore areas are concerned, they
are quite distinct from on-shore areas
where some encouraging structures have
becn found. But as soon as the lotal
interpretation of those areas arrives,
they will try to find, to spot out the
areas where they will perhaps start dril
ling in the off-shore. So far as on-shore
areas are concerned, Bakultala is one
area where they are going to do it.
More than that, there may be areas
which are quite deep where we have
just not decided to drill.

SHRI R. S. PANDEY : Sir, the other
day, the hon. Minister had appeared in
the television and given the impression
that we arc going to be very soon self-
sufficient as far as oil is concerned. 1
would like to take the case of West
Bengal., Bihar, Meghalava and Gujarat.
May [ know the comprehensive system
(Interruption).

MR, SPEAKER - | do not like this

SHRI R. S. PANDEY: Oiff-shore,
on-shore, 1 wanted to know about West
Bengal, Bombay High etc because he
gave the impression (Interiuption).

MR. SPEAKER: This is not rele-
vant to the main question.

SHRI R S. PANDEY: If vou aie
the Minister to answer. you will be very
happy.

MR, SPFAKLR: No: I am not go-
ing to ask him to anwwer. Please it
must have some televance. Don't do
it every day (Interruption).

SHRI CHINTAMANI PANIGRAH]I:
Reports have appeared in the Press
that contiguous to West Bepgal, in
Orissa, oil has been located. 1If so, can
the Minister give some idea about thig ?
(Interruption)

MR, SPEAKER: What are you do-
ing? Kindly sit down please, When the
Minister, has been asked to supply a spe-
fic reply to a specific question, you can-
not add to if on your own. No, please,
No relevance at all. 1 am really very
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surprised. Why don't you put separate
questions on our own and not intrude
into others' questions? Why don't you
pit your own questions?

SHRI KRISHNA CHANDRA HAL-
DER: There is an encouraging re-
port from Qalsi and Goalpara areas. Both
of these areas are within my constitu-
ency. I want to know as to how far
you have examined those areas and what
is the detailed report in regard to ihose
areas on the effort to find gas. What
is the latest detailed information? 1
want to know this from the hon. Minis-
ter.

SHRI K. D. MALAVIYA: Whether
we shall find gas in that area, i.e. Galsi
and Goalpara —certainly the Galsi area
has given some encouragement. There-
fore, we propose to put in a drill there
at the appropriate time, as soon as we
can.

SHRI INDRAJIT GUPTA: 1 want to
know when drilling is expected to begin
in the Bakultala region, That is number
one. Number two: in hisy original re-
ply. if 1 have heard him aright, the
Minister had said that exploratory wells
have been dug at several places May 1
know from him, Sir, whether the expense
and trouble of digging exploratory wells
are undertaken, unless the preliminary
seismic survey 1s hopeful and indicative?
Obviously. 1 take it that the seismic sur-
vey is hopeful; then only exploratory
wells are dug. May I know from him
as to where are these locations wherc
these several exploratory wells were dug:
and why was it that the seismic survey
which had led them to do this, is now
said to have . . . he says it has not led
to any result, has not produced any re-
sult?

SHRI K, D. MALAVIYA: Under the
previous agreement with the Government
of India, the Indo-Stanvac project. which
was a joint project, undertook the drill-
ing of ten holes after through seismic
investigation and none of them was found
to have either oil or gas of any com-
mercial quantity,

SHRI INDRAJIT GUPTA: The only
place where well was dug was at Bodra.
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SHRIK, D MALAVIYA: | am com-
ing to Bodra. 1 was referring to the
drills which were made. You asked me
where the drills were made, I am an-
swering that question. Ten vears back,
after thorough seismic work, ten drills
were dug but no oil or gas was found,
except in one or two places where some
traces were found. At Bodra a well was
attempied by the ONGC. Its estimated
depth was 5,000 metres, We could not
go beyond 4,200 metres because of drifl-
ing trouble. So, we had to give up the
well, not because we did not gct any
seismic reflections,

SHR1 INDRAJNT GUPTA: Oil is
there.

SHRI K. D. MALAVIYA: May be
oil or gas. in commercial or non-com-
mercial quantities is available, 1 do
not deny that, It was stopped because
we did not have deep rigging equipment
at that time; they could not go beyond
4,200 metres whereas the depth we want-
ed was 5,000 metres. Now we feel that
Bakultala is an encouraging place, after
thorough checking and  re-checking,
"1;1hercfore. we propose to put up a hole
there.

MR, SPEAKER: Next question, Shri
S. N. SINGH DEO-—absent, Next ques-
tion, Shrimati Bhargavi Thankappan—
absent. Next question, Shri P. R. Shenoy
—-absent.

SHRI VASANT SATHE: A very im-
portant question 15 lost. Some members
give notice of questions and they do not
come here when the questions arc due.
In that process some questions are lost.
What is the remedy?

SHRI R. $ PANDEY: Cut their Rs.
sl

SHRI VASANT SATHE: ] suggest
that if we give intimation in advance
saying that we are interested in a parti-
cular question. in case the member hap-
pens to be absent, we may be permitted
to ask questions. Many a time actual-
ly these questions are asked through
some members by others and they deh-
berately remain absent. That is also
possible. So, we should not leave it
to them,
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SHRI G. VISWANATHAN: It
should be discussed in the Rules Com-
mittee.

MR. SPEAKER: We have already
devised a procedure. If the list is com-
pleted, then there will be a second
round,

imd @uif yz aw w2l & owiER
¥ qafer B qmrex w7 & fad weAOw

*737. oY ST wamw Fag : AT
T® WA, Jg FAA AT Far w0 ¥

(%) z@ wHoRw & Wy fAWE B
fafew o741 7 qF w@madt . F=ar frad
AT g § fpar sfmfra Fomam
®9aT TEFTH qweAr T g #

~

(@) #u1 swT w1 fawz g5
wref ¥ uyrfuwre 1 gafa Ao
T FTE , A

(w) afe zr v ™ A oW oAy
Fraadr w7 o1 W F °?

THE MINISTER OF STATE IN
THE MINISIRY OF RAILWAYS
(SHRI MOHD SHAFI QURFSHI.
(a) There arc 744 bookstalls on the en-
tire Indran Railways Of this 19 book-
stalls arc at present held by unempioy-
ed graduates and by cooperatives/pait
merships of unemployed graduates

(b) No monopoly right 1s enjoyed by
any fiim or any individuatl at present

(c) Does not arise

ot giwe zam fug : YWE qee
9 99 9T I 997 T E ot g
o oft g5 & v Ax A weed)
® AT & oAl T A e ¥ owg
arr @y v ¢ 5 oefeT At T A
THIfETe qFeeral 9T & Iasr wATE
fgar a1 fae™ Yo w=fr off afwa
aragn fasw & oY agw #t srvarar
fear @r 8 ¥ AT W@ WAy A oY
QA owrqw frar 3w T IR oTw oo
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qT Swrw ¥rar 9v ) faw @@ @
arg faferr anfe arp wx @ € o
9, IOWT g7, I q@ ¥ qw @y
¥ @y W e FrE Afy s
fe ox wfag & ofgwe v op @1 &
o v § oufaw greowa |/ ! W
A H1 AT W@ g L. AT
gaft ot St Wit Aem § A few
¥ qg agy wlgw qFE § W
& T g §F A% AR HI
ar T g7

s\ wgeRr wwy grar o odr W
@a A 2 fr gaw amme st
fext wmr & qF ww =AW ¥
wa AY ag am gwre Aifzg & aton
f& 3IqaT F% Joeelgewr aOF X
TG BT W F I AFT IFAT AAE
g fFar w1 @far § 1 IO qF @
FER aiex fyr @ & aftr wEwy
gRT  JAUICATTE GEAUEH  FT AW OAY
ifmor &7 &

o} wwy amw fag : wemer S,
7 qomr ¥ ffw arfs & sgaedr
agT AN WO Prq & W & F qrAAw
megar g fr 77 Adr @vric A qwE
et FT oq9T A O’ OAWT A
qv fa=re wedt & °

R wwArFT Tz WA gEled
e vz g f& g7 T@ei 9w fas aw
¥ wfgem @AT &, SERT | XA
g1 AT & fx gewr &€ wqr g7
wf-wdy & g qar, @dr qar,
gL sgfaar ffs & T O
w®t € | a%or grfgem aft TEr amy
tiaawe ¥ A agm g fw
g7 qF wErAl 9T wewr wrfga <)
o fad gome AraTA T W g ?
#T Far g wr ogr fane & fw
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fan o ¥ #Fo st g el
war @) §, 1Y Q) - A W @
Tan ?

off gy Wit g ¢ qF &

# @I Fg¥ A 9T 99, TW
ag w1 fawrr Af o § €Wy
wrE AW gl

wgr g+ fenai &1 amw & gardr
aTe A @wAr 9T e WEwmE gy
i ot g & ag W oaw A
q@ atw w7 g fv o ¥ faa
aft foard we & g fawd agefta
& R gmam ¥ fawrs a@
7 g afe7 axfeend & oo @l
gar ar o e ar fead ar wrr
g sar atw v w @ R, b
¥ga 39 faiz aww & @@ @ wife
q@y Ty &1 w Fr g °

st simy Faw Tog : AOF FINA
A, semyr N, ® v W A IO
wgAr § | W9 Sy €, gT | W@
§ f& 37 g% w@El 9T W AW W
foard wA 199 W AQR F
gquy 9T et aF fedr gE-eew
1 FUL @ F fwar war # ?

stow wya Sig gAY dar
aedt frara @)
wEW AEEE A S emedr

aredT 9T WY gar

SHRI G. VISWANATHAN: The
hon. Minister stated that there was no
monopoly concern in the railway book-
stalls. I think he is not correct. 1 would
like to know from the hon. Minis-
ter how many bookstalls have been
given to Wheeler and how many to
Higginbothams in the whole of South
India.

MR. SPEAKER: You are asking a
question on some statistical information.
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SHRI G. VISVANATHAN: It
comes under the question.

MR. SPEAKER: South India.

SHRI G, VISWANATHAN: Let him
give for the whole of India. I never
put an irrelevant question,

SHRI MDHD. SHAFI QURESHI:
Wheelers are having 381 bookstalls and
Higginbothams have got 49 bookstalls.

SHRI G, VISWANATHAN : He says
there is no monopoly. What else is
this?

SHRI MOHD SHAFI QURESHI:
They are our licensees. There is a con-
tract between them and us, We can
terminate the contract any time we like.
How is it « monopoly?

SHR] BISWANARAYAN SHASTRI:
Pursuing the question of Shri Shankar
Dayal Singh, I would like to know
from the hon, Minister whether he pro-
poses to have an Advisory Committee
for the railways for selecting books, so
that passenger, can have good literature
at the bookstalls,

SHRI MOHD. SHAFI QURESHI :
There was a Bookstall Commiittee for
each division, They were amalgamated
later on with the Zonal Consultative
Committee, But now we are trying to
revive these committees, and there will
be a Bookstall Committee for each zone.

ot gRlay ofv : d welt wEwm A
g AT wrgar g fs oot ol a=y
feard a@l gFweEl 9T @
Az IR SAFT saEr ¢ A
%%rfﬁwwruzqmﬁgﬁrmj

g
?

Foi g

W gTET U A g orfY
ardy §, ww frardl #Y g7 aw-rEmEl
9T W@T wiF AR SART A AW
N Nforw N g ?
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r St geer woht gy G fend
df ¢ 1 few g @ @@ & wiw
97 feve wwar ¥ fr ag e faam
9 g1

ot oelee o : 3 feard T
wh-FTHT 93 T e

W ARy : g%T ¥ arfew feand
agré Wi, e sy et gf feara
@ wid |

st wdvgy faw : ot weh aa
¥ e wofr W oawi @ @
aqar fs gud w19 gArT FgEE E )
Ig FIR B T £ AT ;W TIE
gR W ¥ @A # 1 gw @Al
argd § f& aar WmF Lol g7 feaman
N d47 ¥ faq7 sdwe &z qafaseh
v 58 @@ § 7 Sew FNEm
& omroad Y & °

woaw agtan ¢ 7 oft wwe TaA
fag ot %1 qurd ¥ wgw g f&
qH wg BT € | TWF 9BA 8 WA
¥ e X wr @ g R oww
st W & FH-wew 9T WA o §
@t faw & amdag @M T|® FET
9 WA wEy R P L g ST
W F fr Far zaig qI4r % ¢
g ZTAE A TEA W AMi 9 afew
wEt@a 9T AT wzAT 1 (ewaww)
# waar g 38 swEa® T & &R
fog a@ & Wi 9 zard w@ATd |
g gara fqQdt & 1 qar Wy Awfag
fo & 98 smar wdy g

& omar =gt § B wn aqfass
Wt v e WI el %
fod #aod o € ? =i us A
B ® ;AT § W 300 ¥ FaT
arg ox frard §adt &1 wmAr
g § & 300 9%, 500 Wy Av
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g ot fred qu atte eflown 4 P
frad wei gt s Wl weh
S qg awrar Wi ?

ot yyemy wot gOR  : wEE
FrHEET sEETy & oAy frar s
ww ft N qwvem At gar &
gewT uwEaeigome fear W £
Ak a® A W & UF aredw
facen & 3§ qede Qufer a1 wEdw
Rgwy I¥E W ¥ ol 256 4%
@M o 9 & fewar ga¥ emerasr
gEgveTsie g aEan ¥ fam fo o
E R OB B I
F7 | 19 IEATH HA-QREAGE GRIEH
ff @€ &1 a 200 ¥ AT
= et 9F § | wuv fif e
il @ gw aAsdim FT qA 0

st gev @ EBMA: A WA

wdiwg & o Wt g B osa W
el 9T far T F|™Ar  arfaa
fa, 70 TAEY F1§ A A FH-ERTA
T g afe g, @ wwE gE?
T oag A A & fE WE oW A
qRT F AT SAWF A o Tho F
yigw feg € f& T AumEaw
amarfes T dfaw W fEEl 9T A
fad 9% ywamewe, oA ST
wgvaT & 7 g ug AEr g 7

st qgFTe WY FRAY ¢ FNE orEaTy,
fgara a1 fearem fem 9t & aes
@ 8, T IAAR 9T SEE @™
w 9% @ w7 Agr fewr smar §0
e waARe fedr A 2 w ¥ A
JOFT HGT AET AT FAX TEATE |

ot gew ww  woww: A4 g
Nagqt g o s gt & ?

st wgeww Wt gesh @ Ad, e
a@ g1
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hghe forhe fog : w1 twd
§ of@t smmeqr § v v @ oW
awmdwe faar wig 7 waife gz #Ew
T ot o AX £ 1 ¥ SwErd
faadt & sk wqarc § aw FEwE
W &1 wgr ody sageq § o Adl?
oY A wIeqr AvaEAr § @ 1
T WAt wdey ¥ o A
4@ ?

St wyew wE gAY o areda
frat wsar & ag A grawe Af WX
% | AfFa Arzae, w1 wgew B IF
TG AT AT HFE FT X 99
FIATT W |

Jaipur Udyog Limited

*738. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state: v

(a) whether attention of Government
has been drawn to the fact that serious
crisis is being faced by the Jaipur Ud-
yog Limited, the biggest cement concern
in Asia belonging to Aloka Udyog
Group due to utter mismanagemnt of
its aflairs and misuse of funds;

(b) whether a newsitem appearing in
‘New Age Weekly' dated the 30th
March 1974 concerning this has been
brought 10 the notice of Government;

(c) if so, reaction of Government
thereto ; and

(d) the steps so far taken for putting
an end to these practices?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE &
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA : (a) Government are
aware that Jaipur Udyog Ltd. has incur-
red YHeavy losses during its accounting
years 1971-72, 1972.73 and 1973-74.

(b) and (c) Government have seen a
news teport in the ‘New Age’ of 30th
March, 1975 (and is not aware of any
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such report on 30th March, 1974) which
alleges, inter alia, that Jaipur Udyog Ltd.
has defaulted in the repayment of loans
and in the deposit of employees’ provi-
dent fund and compulsory deposit
amounts.

(d) An inspection of the books of ac-
counts of Jaipur Udyog Ltd. has been
carried out in 1973, and action in res-
pect of the irregularities and contraven-
tions of the Companies Act, 1956 are be-
ing taken by the Registrar of Companies,
In respect of other matters for which
action by other Departments or Minis-
tries are required, necessary particulars
have been furnished to them,

SHRI C. K. CHANDRAPPAN: 1|
may say that the Government is making
an attempt to play down the seriousness
of the matter involved in the question.
This company is the biggest cement fac-
tory in our country, which is heavily
financed by loans by the Rajasthan Gov-
ernment and it has also been given cal-
cium mines at subsidised rates by the
Rajasthan Government. Sir, this com-
pany is producing only 30% of its in-
stalled capacity.

(Interruption)

When the whole country is facing such
a sertous cement crisis, they are produc-
ing only 309 of the installed capacity.

Moreover, the spending by the Direc-
tors of the company has landed the com-
panv today in near bankruptcy. They
have to pay crores or lakhs of rupees to
the Punjab National Bank, and the bank
is now taking measures to. . .

MR. SPEAKER: What is your ques-
tion?

SHRI C. K, CHANDRAPPAN: My
question was clear but the Government
did not answer it properly: and thit is
why T am asking again. What T am say-
ing is that there are serious allegations
against this company and I am asking
whether the Government is going 1o take
some measures with a sense of emer-
gency so that the monopoly house can
be brought to book.

SHRI BEDABRATA BARUA: 1 have
already stated that we have taken a
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number of steps. We have also referred
it to the Department concerned and,
where action under the Company Law
is required, we are taking action under
the Company Law.

Regarding the mine. I am not in a
position to say anything the installed
capacity used is not 30%. We have
checked up. and it is 569% of the install-
od capacity.

But it is a fact that the company is
losing heavily. ‘The loses were Rs
2.94,000,00 in 1973-74. Previously also
during the last two or three vears, the
company was losing heavily and its paid-
up capital appears to be balanced by the
losses

Regarding the charge of indiscrimi-
nate spending. in the Inspection Report
of 1973 we found certain things which
were not properly explained and we have
referred the expenditure to the Income-
tax Department for necessary action and
because the expenditure was found to be
not properly made, we have referred it
to the concerned Departments also

SHRIC K., CHANDRAPPAN While
answering a question in the Rajasthan
State Assembly on March 18, the State
Labour Minister stated that thcy cannot
proceed against this company unless the
Central Government gives its concur-
rence. Has this been brought to the
notice of the Government and, if so, has
the Government given its concurrenc~
and has the Government allowed the
Rajasthan Government to proceed
against the company ?

Secondly. in view of the fact that the
companv is incurring losses for several
vears and indiscriminate spending has
been found out, what prevents the Gos -
ernment from nationalising this company
which is a monopoly house?

SHRI BEDABRATA BARUA: It is
true that the Minister did say in the
Rajasthan Assembly that he was not in
a position to take action as this was in
the sphere of the Central Government
That is why we have made a reference
to the Ministry of Industrial Devefop-
ment for action under the Tndustries

APRIL 22,1975

Oral Amwers 16.

(Development and Regulation) Act—
under which aay action, including take-
aver, can be taken.

1 would further say, in reply to Mr.
Salve’s question whether we can take
‘other® action. that it is true we can take
other action under other Sections of the
Law like appointment of directors etc.
But the situation is such that we thought
the Mnistry of Industrial Development
should go into the whole matter so that
anv immediate action which they think
is nccessary could be taken. We made
a refercnce to them after our Inspeclion
Report in 1973, when an inspection of
the company was completed,

SHRI N. K P, SATVF: All 1 want
to know is this The Directors function
in a fiduciarv canacity to the sharehold-
ers. A legitimate business loss is some-
thing for which they may not be persen-
ally liable But some sort of expenditure
which. the Minister himself has said. is
improper tantamounts to breach of trust
and the Directors can be hauled up for
malfeasance and misfeasance. May [
know what prevents him, in a case like
this, if the report is already there. from
taking expeditious action for prosecution
for various offences under the Companies
Act and under the TPC' for malfeasance
and misfeasance?

SHRI BEDABRATA BARUA: T have
already said that action is being taken
I cannot say if it is for misfeasance.
They are being examined. T can give a
number of cases where thev are connect-
ed with income-tax. rather than misfea-
<ance. and other things like managing
director’s appointment and all that where
the company law is involved and where
we have taken necessarv action. We are
going to take action according to the
law.

SHRI N.K.P SALVE: That is not
my question. A person may mis-spend
any amount of money: that, by itself,
will not constitute an offence under the
income-tax law unless he has done some-
thing by way of concealment of income.
Under the Companies Act there are spe-
cific provisions and also under the TPC
where the directors can be hauled up.

SHRI BEDABRATA BARUA: T can
only say that we will look into the matter.
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SHRI K. LAKKAPPA ; Aloke Udyog
are squandering the money and are in-
dulging in misappropriation of the funds
belonging to the shareholders, and this
has been brought to the notice of the
Government for a long time. The Mini-
ster has answered that they have reterr-
ed the various matters to the varnwous
Departments. I would like to know the
modus opetrandi of this company and
what is the amount of cheating which
they have done so far as the shareholders
are concerned for which the Munistry of
Company Aflairs can take action. [
would like to know from the hon. Miai-
ster what is the reason for the deliberate
delay 1n tuking such action which comes
within the purview of the Ministry of
Cosmpany Affairs.

SHRI1 BEDABRATA BARUA: | have
already said that we have taken action
that is required under the companies law.

SHRI K. LAKKAPPA: What action
have you taken? There are several oft-
ences which have been committed,

SHRI BEDABRATA BARUA: So far
as 1 am awarc the shareholders have not
madce any complaint to this Department.

SHRI K. i, AKKAPPA: Are you satis-
fied with this answer, Sir? He says that
the shareholders have not made any com-
plamnt. Thc New Age has drawn the at-
tention of the people of this country. I
want to know why action has not been
taken (Inferruptions)

SHR{ BEDABRATA BARUA: 1
have already stated that there have been
4 number of charges that have appeared
in the New Age. | have aiready s1id
how much action has been taken under
the Companies Act. and we have also
referred to the other Departments for
necessary action.

SHRI INDRAJIT GUPTA: Our
difficulty is that, in his reply., the hon.
Minister has admitted that the inspec-
tion reports for the last two or three years
have definitely revealed that there has
been exorbitant, excessive and unwar-
ranted spending, which has resulted in
such heavy losses that their capital has
almost been wiped out. Therefore, I
would like to know from him specifical-
Iy whether it is a job of the Company
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Law Board or the Company Law Depart-
ment, simply to function as a sort of
post-office sending things either to the
Finance Ministry or the Labour Ministry
or the Industrial Development Miaistry
for action or whether they themselves
are in a position under the Companiea
Act to take action by way of launching
prosecution against the Directors of this
Company and I want to know why they
have not taken such action and what are
the names of those gentlemen who are
the present Directors of this Company?
1 would like to know.

SHRI BEDABRATA BARUA: First
of all. let me give the list of Directors
of this company. They are:

Shri Alok Prasad Jain Chairman &

Mg. Direc-
tor.

Smt. Sushila Jain Director
Shri Chunilal Jaipuria .
Shri M.P. Jhalan . . .
Shri Nil Ratan Khaitan »
Shri Narch Chay.dra, Secy., "

Departmentof Indus-

tries &Mines, Rajasthan
Shii Rajeswara Patel . »
Shri A. C. Chakravarty . ”
Shri B.K. Shroff . ”»

SHR] INDRAJNT GUPTA: What
action have you taken?

SHRI BEDABRATA BARUA: Only
when 1 go into the details I can tell you.

Whatever contraventions we have
found under the law. we have taken ac-
tion in that regard and we have proceed-
ed under the company law in that re-
gard.

SHRI PILOO MODY: But you have
been told to assure that you have taken
action.

MR. SPEAKER: Next question—Shri
Gajadhar Majhi.
SHRI D. K. PANDA : One gquestion—

I have been standing and you are not
seeing.

MR. SPEAKER: No. plcase. The
question was in the name of Shri Chan-
drappan. After Mr. Chandrappan, Mr.
Indrajit Gupta has put questions. Still,
you are not satisfied. . .
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SHRI D. K. PANDA : Bven after that,
there is a specific question. Had you al-
lowed me, 1 would have finished by
oow.

MR. SPEAKER: I have no other
choice left.

SHRI D. K. PANDA : I want to draw
the attention of the Minister to one as-
pect of the matter. In regard to Alcok
Ashdown, for five years an inqury into
its mis-management was going on and
ultimately the matter was dropped. Simi-
larly, here also how many years you will
take to deal with these matters and ufter
the inquiry report, how many more years
will you take to take action? Not only
the nquiry but after the mquiry report
action is also possible, then merely you
say it has been referred to some other
Ministry. And after reference, there will
be a further reference. 1 want to know
how many times reminders were sent to
the Industrial Development Ministry for
taking action, I want to know what steps
you have taken And also what is the
date of reference ?

MR. SPEAKLER: Please do not ask
questions round and round.

SHRI D. K PANDA: I am not ask-
ing anything round and round. [ have
put a straight question and let the answer
be also straight,

SHRI BEDABRATA BARUA: Apart
from the investigation under the Indus-
tries Dcvelopment and Regulation Act.
it is upto the Mumistry of [ndustual
Development (o take action under the
IDR Act, including take-over of the sick
company. It is not given to this Depart-
ment to take over a company under :ny
set of circumstances So we have made
a reference to the Ministry and the
Mintstry can take action on its own also
1 have already stated that in view of
these facts we have also made another
reference to the Mmistry suggesting cer-
tain action under the IDR Act

SHRI D. K. PANDA: When was the
reference made? I want to know the
date.

SHRT BEDABRATA BARUA: Atter
the 1973 inspection we made one refe-
rence and then we are again making a
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reference under the new set of citcuta-
stances that have arisen and we have
suggested, that because of the new sot
of circumstances, the Ministry of Indus.
trial Development should consider the
malter seriously and alsg what action
should be taken under the IDR Act.

SHRI D. K. PANDA: rose,

MR. SPEAKER: No, please, Every-
time you get up.

SHRI D. K. PANDA: Because the
answer is evasive. My question was:
how many reminders have you sent.

MR. SPEAKER: Please sit down.

o faatg fagu afafres & d@now
*740. o SEWATOGM qHEw : ¥
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TR ATTTT B ZoeA Aag Famr W
g ftwa%r aver v wdwE ad
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI]) : (a) and (b) The offences
under the Child Marriage Restraint Act.
1929 are not cognizable. However, by
a local amendment it has been made
cognizable in the State of Gujarat. Cer-
tain proposals for amending the Act are
receiving the attention of the Govern-
ment,
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SHRI VASANT SATHEY: 1 would
like 1o know this from the hon. Minister,
In view of the fact that Sharda Act was
passed so many years back. since then,
we seem to be taking this issue so light-
ly. that no attention has been paid, as
you are aware, to this question of child
marriage which is so very important for
the entire question of Family Planning.
The age group 16-21 has been stated to
be the most productive years and all
your campaign of Tricon and Nirodh
will be absolutely ineflective unless you
increase the age of marringe. In view
of thss, T would like to know as to why
you are tahing a shelter under the pre-
text that some States are not willing
Have you taken 1t up seriously with the
States, (a) that it should be made a cog-
misable offence;.... and (b) the age
should be increased from 14 to at least
18. i not. 21?7 Whereas, on the one
side we are falking of reducing the voting
age to 18, at lcast the age of marriage
should be increased to 21. That is the
minimum that you should do if you want
to stop the growth of family or the num-
ber of children, especially when the
population is bursting. Actually, what
steps have been taken by Government
in this regard?

DR. SAROJINI MAHISHI: Sir, this
was very seriously considerd by thp Mini-
stry of Health and Family Planning and
by Ministpr of Law, .
(Interruptions).
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SHRI VASANT SATHEY : The cues-
tion of increasing the age should be con-
sidered by you and not by the Ministry
of Health and Family Planning.

MR. SPEAKER: Mr. Sathe, why are
you so aggressive to a lady?

SHRI VASANT SATHE: 1 am not
aggressive.

DR. SAROJIN] MAHISHI: It should
be done by us in consultation with the
Ministry of Health and Family Planning.
Before taking a decision in the matter.
both the Ministries collectively thought
about these things and they arrived at
some conclusions.

SHRI PILOO MODY: The compro-
mise age may be 19},

DR. SAROJINI MAHISHI: T would
like to say that 804 of the population
live in villages. If the marriageable age
of girls and boys 1s raised, that means
those who are mainly affected will be the
rural people. Therefore, in this age
group, that is, 14 to 15 and 18, unless
vocational outlets are given to them, it
would be very difficult to manage. (Inrer-
ruptions)

MR. SPEAKER: Order, order, 1t is
a very mature suggestion.

DR. SAROJINT MAHISHI: As the
-wording goes, the climate, amongst the
most vuinerable areas of our population
which consists of the rural people—the
tribals and slum dwellers—and that ac-
counts for 81 per cent of our popula-
tion, is that the proposed legislation is
not suitable. We should avoid this doc-
trinnaire approach and, unless the so-
ciety has prepared a programme for the
uneducated girls in the villages which
belong to the age-group of 15 to 18 years,
st would be premature to raise the mar-
riage age.

A few years back, this was the con-
clusion arrived at. I have given the
teasons for that.

SHRI VASANT SATHE: By whom
was this arrived at?

DR, SAROJINI MAHISHI: By the
Ministry of Health and Family Planning,
(Interruptions).
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MR. SPEAKER: Mr. Sathe, after
all, you must listen also to what the
Mimister has got to say.

DR, SAROJINI MAHISHI: I was
telling that the Ministry of Law and
Ministry of Health and Family Planning
and the concerned Ministries thought
over the whole matter and taking this
into consideration as also the opinions
given by the diflerent State Governments
at that time came to the conclusion that
the condition now is not suited for rais-
ing the marriageable age of the girls.

SHRI VASANT SATHE: Since then
the population growth by the end of this
century would have gone up to 100
crores,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GHOKHALE): Sir, the impression
given that we are against the suggestions
made by the hon Members is not cor-
rect. On the contrary, we are in gene-
ral agreement with the view that thcre
should be a change both in the case of
girls as well as the boys by increasing the
age for the marriage.

This is a social legislation. In any
case. we cannot enforce these matters
by law mercly. Sharda Act has been
there and yet it became infructuous be-
cause things could not be imposed by

law.

With regard to making the offence cog-
nizable also, our minds are not closed.
1 can assure you that we are considering
that question also very seriously Al-
though another point of view was there
against making it a cognizable offence,
it has to be given some weight before a
final conclusion is reached. In rural
areas, this might be utilised for harass-
ing the people. There is a comptlaint
which we have received from many
‘people who have sent in their opinions.
In fact a draft was circulated for the
public opinion. The State Governments
have said that by merely making it a
cognisable offence it might lead to a lot
of harassment in many cases, particu-
larly, in the rural areas,
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Therefore, deliberately, we have de-
<ided to hasten slowly. But, I can as-
sure you that our minds are not closed.
Broadly, in principle, we are in agree-
ment with what the hon. Members have
-sugpested and the matter is not closed.
& is very seriously under consideration.

Qutlay for laying Kota Bundi Rallway
Lines

*750 SHRI ONKAR LAIL. BERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose to
lay railway lines in those States which
are prepared to bear the expenditute;

(h) if so, the outlay involved in lay-
ing 22 mile long railway hine from Kota
to Bundi in Rajasthan: and

(¢) the amount of assistance to be given
by the Central Government for the
<ame?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Railways will
have no objection to laying new rail-
way lines for which the State Govern-
ments are willing to bear the entire ini-
tial cost and also the operating losses.

(b) The cost of construction varies
widely depending upon the terrain and
the standard of construction On an
approximate basis, however, the line
from Kota to Bundi which will have
a length of 35 km. will cost Rs 45
crores.

(c) The funds allotted to the Rail-
ways for construction of new railwav
lines in the Sth Plan have already been
committed fully and it may not be
possible for them to make any contri-
bution in the construction of the pro-
posed line in the 5th Plan period unless
their allotment of funds is increased.
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WRITTEN ANSWERS TO
QUESTIONS

Law to Prohibit Animal Slaughter
in Temples

*731, SHRI BANAMALI BABU.
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the practice still exists
in several parts of the country regard-
ing killing of animals and birds 1n or
within the premises of temples or other
places of public religious worship ; and

(b) if so, whether Government pro-
pose to introduce legislation to prohibit
animal slaughter totally in the temples ?

THE MINISTER OF [ AW. JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) and (b)
As the question relates to a matter {all-
g mainly ynder entry 15 of the State
Iist, namelv ‘Preservation protection
and improvement of Stock’, the State
Governments arc concerned, and the
Central Government has no authentic
information. In fact the Government
of Kerala and Tamil Nadu have en-
avied legislation to prohibit sacrifies of
animals or birds in the precincts of tem-

ples.
Techno-Economic survev for Eklakhi.
Balurghat Railway

*734. SHRI S. N. SINGH DEO.
Will the Minister of RAILWAYS be
pleased to state:
. (a) whether an techno-economic sur-
vey has beep made for Eklakhi-Balur-
ghat railway line;

(b) if so, the broad outlines thereof;
and !

{c) the action faken upto date fto
construct this railway line?

APRIL 22,1975

Written Answeny 28

THE DEPUTY MINISTER IN ‘THE
MINISTRY OF RAJILWAYS. (SHRI
BUTA SINGH): (a) Yes, Sir. .

(b) and (c) A Traffic Survey for a
new B, G. line from Eklakhi to Balur-
ghat via Gajol, Buniadpur and Gangar-
ampur has been completed and the re-
ports are under examination. A final
decision in the matter would however,
be taken after examination of the re-
port is completed.

Allotment of petrol pumps in Kerala

*735. SHRIMATI BHARGAVI THA-
NKAPPAN: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) the number of petrol pumps allot-
ted in Kerala during the last three years,
District-wise;

(b) the number of petrol pumps allot.
ted to persons belonging to Scheduled
Castes and Scheduled Tribes; and

(c) the number of those allotted to per-
sons belonging to other backward
classes?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MAL-
AVIYA): (a) Retail cutlets (Petrol
Pumps) are set up by o1l Companies
based on commercial considerations. A
statement showing the details of retail
outlets set up in Kerala during the last
three years, district-wisg is placed on the
Table of the House.

{b) Except 10C no other oil Company
has any reservation of ggencies/retail
outlets for persons bclonging to Sche-
duled Castes/Tribes. IOQC has issued
in all six appointment leiters te persons
belonging to' Scheduled Castes/Tribes
during 1974-75 fer setting up of retail
outlets.

. ) No such statistics are maintained
by 10C at present, -
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Statement
Names of District e e F(.,_f{_m,t.a.l.l .o.ullfb_. e
. 10C 1BP HPFC  Burmsh- Caltex
Sheil
Phalghat . . . . o
Cannanore . .. 1 -
Quilon , 1 2 1 .
Calicut (Kozhikode). » . . .
Kottayam . . . .
Ernakulam 2 1 .
Malappuram . 1
Idikki '
Trichur . . . .. .. 2 .
Torar . 3 5 4 "—T

The information regarding I10C and
Caltex is on financial year basis while
in respect of others it is on calendar
year basis

Steps to increase Production of Drugs

*736. SHRI P. R SHENOQY : Will the
Minister of PETROLEAUM ND (HE-
MICALLS be pleased to state:

(a) the steps taken to increase the
Production of drugs and to produce new
drugs in the country in the year 1974-
75;

(b) the steps proposed to be taken in
the year 1975-76; and

(c) whether the country would be self-
reliant in drug industry and if so, by
what time?

THE MINISTER OF STATE IN
THS MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b) In order to
assess the present status of the drug in-
dustry and to draw up plans for the
Fifth Plan Period and also to study as
to how the plan requirements could be
achieved along with other related mat-
ters, the Planning Commission bad sel

211, $.9./7%

up a Task Force on Drugs and Pharma-
ceuticals, The Task Force submitted its
report to the Planning Commission in
1973. The report contains various re-
commendations on the various bulk
drugs and intermediates whose produc-
tion has to be increased.

Again in the context of the large scale
expansion of the drugs and pharmaceuti-
cal industry envisaged during the Fifth
Plan and with a view to ensuring regulat-
ed and rapid growth of drugs manu-
facture and other matters, Government
set up a Committes on Drugs and
Pharmaccuticals Industry, The Com-
mittee had submitted its report on 6th
April 1975 and it is under examination.

Government had also published
“Guidelines for Industries, 1974-75" for
the information of the entrepreneurs and
it includes information cn Drugs and
pharmaceuticals Industry indicating the
requirements for the Fifth Plan and
other relevant details,

The Committee on Drugs and Phar-
maceuticals had earlier submitted its
report on measures for providing essen-
tial drugs and common house-hold re-
medies to the general public, especially
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in rural areas, and have identified 117
drug formulations production of which
should be taken up on a mass scale in
the country. A copy of the report was
laid on the Table of the House on the
4th March, 1975,

Government have already initiated
action on the establishment of further
capacity for drugs eithgr by expansion
or by the setting up of new units taking
into account the various recommenda-
tions of the Task Force and the Com-
mittee on Drugs and Pharmaceutical—

Industry.

Furthermore, discussions have been
initiated with the public and Indian
sector to identify their role in the pro-
duction of essential antibiotics and syn-
thetic drugs in the context of the Fifth
Plan requirements of drugs which is to
increase from the present production of
about 3000 tonnes to about 10.000 ton-
nes. A two day conforence of Public
Sector Undertakings in the drug industry
was held on the 12th and 13th March
1975 under the Chairmanship of the
Minister of State for Petroleum and
Chemicals. Tn the meeting it was noted
that Public Sector umits would increase
their production from the present level
of 1500 tonnes to 5000 tonnes.

The Indian Sector has presented a
blue print to the Minister of State for
Petroleum and Chemicals which indi-
cates that 23 units will take up the
production of 27 drugs in the near
future

(¢) Efforts are being made in India to
develop research base with a view to
developing new drugs so as to meet
increasing demand in the country for
drugs and avoid dependence on imports
to the maximum extent possible. The
programme envisaged for the Public
Sector and in the private sector especial-
ly Indian Sector would lead to doubling
up of production during the 5th Plan
Period and therefore would take us
nearer the goal of self-sufficiency.

Il;dane Gas

*739, SHRI GAJADHAR MAJHI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) what are names of the district
headquarters in the country where In-
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dane Gas has not yet been made avail-
able; and

(b) whether Government propose to
extend distribution of Indane Gas to all
district headquarters in the country?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR1 X. D.
MALAVIYA): (a) A statement showing
names of places in the country, includ-
ing district headquarters, where Indane
has been introduced is placed on the
Table of the House.

(b) The decibion to extend distribution
of Indane Gas to a particular town is
taken based on various considerations
like potential of the area, product avail-
ability, nearness of the market to the
refinery, cylinder turn around etc. There
is no specific plan for introducing Indane
gas in the district headquarters first.

Statement

Places including disirict  headquarters
where Indane has been indroduced

Allahabad, Varanasi, Gorakhpur,
Agra, Dehradun, Muzafarnagar, Saha-
ranpur, Aligarh, Lucknow, Kanpur,
Barcilly, Meerut, Hardwar, Rishikesh,
Roorkee, Ghaziabad, Delhi, Chandi-
garh, Simla, Jaipur, Ajmer, Jodhpur,
Pilani, Amritsar, Ludhiana, Jullundur,
Karnal, Hissar, Ambala, Gurgaon, Roh-
tak, Sonipat, Faridabad, Panipat, Satna,
Raipur, Bhopal, Ujjain, Indore, Gwalior,
Bhilai, Nagda, Ratlam, Sagar, Jabalpur,
Mhow, Damoh, Patna, Ranchi, Dar-
bhanga, Gaya, Muzaffarpur, Bhagalpur,
Dhanbad, Arah, Chapra, Monghyr,
Purnea, Jamshedpur, Barauni, Samasti-
pur, Bokaro, Buxur, Calcutta, Durgapur,
Asansol, Kharagpur, Siliguri, Gaubati,
Tejpur, Jorhat, Dibrugarh, Nowgong,
Shillong, Rourkela, Baroda, Surat,
Ahmedabad, Broach, Godhra, Rajkot,
Bhavnagar, Jamnagar, Junagarh, Dohad,
Surendranagar, Gandhinagar, Jawahar-
nagar, Nadiad, Anand, Porbander. Bhuj,
Morvi, Madras, Cuddalore, Vellore,
Madurai, Thiruchi, Tinneveli, Coimba-
tore, Tanjore, Salem, Ooty, Chinglepet,
Kanjeevaram, Chidambaram. Neivelli,
Villipuram, Tuticorin, Karaikudi, Kum-
bakonam, WNagapatinam, Mayuram,
Pudukottai, Dindigul, Conoor, Erode,
Mettupalayam, Poliachi, Tirupur, Tindi-
vanam, Nagercoil, Rajapalayam, Kolar,
Mysore, Bangalore, Mangalore, Tum.
kur, Mercara, Udipi, KGF, Davangere,
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Badravathi, Chittoor, Guatur, Hydera-
bad, Ongole, Ananthapur, Thirupathi,
Vijayawada, Tennali, Adone, Telicherry,
i, Kottayam, Cannanore, Cali-
cut (Kozhlkode), Trivandrum, Cochin,
Palghat, Trichur, Ernakulam, Quilon,
Alwaye, Alleppey and Pondicherry.

Railway projects for Gujarat State on
Western Rallway

*741. SHR] D. P. JADEJA : Will the
Minister of RAILWAYS be pleased to
state :

(a) the details of the main projects
which are in hand and vnder construc-
tion of the Railway authority for the
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construction of (i) new rail lines, (il) !or
the extension of rail lines, and (iii) for
the changing from metre gauge to broad

gauge lines in Gujarat State on Western
Railway;

(b) the progress of these projects; and
(c) when will they be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c) The details
and other particulars of the new lines,
extension and gauge conversion works in
progress in Gujarat State on the Western
Railway are as follows :

S. No. Name of the work, length, giuge

1. Sabarmati-Gandhinagar new line
(30.0 kms.; B.G.)

Cost Progress  Targeidate of comple
(Rse in tion
crmeq)
{a) works in Progress
2.85 68% 31-12-1975 "
42 93 35% Work is in progress.

2. Viramgam-Okha/Porbandar
M.G. w0 B.G. conversion ( 556.97
kms.)

Revised target date
not fixed,

wf 1974 W17 grOw W WA AN A0S
wardy
*742. sft $var wigd:
oft A T wEN ¢

1 <| 7 g qA W FT W 5

(%) fafas g @)  (IW)
F o ¥ wHwfE oY qen fH{Ad-
et 2 fadiw o9 W gmaw ¥
wr fAar qr s 3w wgwrl &Y
gemr w@Ar ¥ ;

(1) faa vt fgar a1 =@ W
Friardy & s § wfrivr 5=
< §;

(2) far oz oF afadm w8 @®
¥ fan¥l fgar 7 oaw & sy
i

(3) foaawy ot aF AAFQ a%
arfrr 7t fear qur #;
(4) faasy T ¥ syFgw =
e & fFar T & AR
(5) fast st &Y amaz &1
fear mn & ;
(°) Swds A=l &1 emm ¥
gg ofvfeafs 27 amma @
F 1 ARATET F oAwrE I
FRiAiET *9 A% QO FT AT
;s
(7) %1 Fadww wwr (%)
(3), (4) == (5) # zfe=fEe
agaifdi & arg & qm  fomag
£ wadt #Mw wfe g @ awEd
sifTr qur & FAT w4 A% faar g ?
| wawa W ¥ wA (o quewn
not w<Hh) : (%) Foar feweowr F
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(@) it wr At o dge
wfes waedt g oo ¥ gk &
af, 1974 % AT gwEw ¥
avafag &W) sarral Y agds o
wgrvfy qds fawre % dtm favia
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firm wrar &y 1

(n) s woers W i
W sgare sTe Ayt & or ewd
foe oft, sreaew wwEt 9T FrAr
w@ qau gER gfeewir sgAmrarry

o
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fer & fog Hfagas-  avfiaw &t et &
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war @
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feseeg § artiwe gfem wrofa
W wiwd wEew o dsw ¥ Ty
o frote w1 wreew feaT T 17-3-
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Recommendations of working group of
B.LC.P.

*744. SHRI K. MALLANNA: Will
the Mmister of PEIROILEUM AND
CHEMICALS be pleased to state :

(a) whether Government have finally
decided on the implementation of the
recommendations of the Working Group
of the Bureau of Industrial Costs and
Prices regarding prices of essential drugs;
and

(b) if so, the broad outlines of the
decision taken?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R, GA-
NESH) : (a) and (b) The recommenda-
tions of the Working Group of the
BICP in regard to the first two of the
following three terms of their reference
bave already been adopted by the Gov-
emmment and a statement to that effect
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was Jaid on the Table of the Lok Sabha
on the 19th April, 1974 ;—

() To study cost structure of 25 bulk
drugs and to recommend fair
selling prices therefor;

(ii) To review the norms for conver-
sion costs and packaging as pre-
scribed by Government and to
recommend the cxtent to which
these require to be modified hav-
ing regard to the representations
received and the cbjectives of the
Drugs (Prices Control) Order,
1970 ;. and

(1ii) To study any other items germane
to the study of the above matters.

As regards item (un above, Govern-
ment had constituted a Committee on
Drugs & Pharmaceutical Industry and
one of the terms of the Committee
was :

“To examine the measures taken
so far to reduce the prices of drugs
for the consumer, and to recom-
mend such further measures as may
be necessary to ralionalise the prices
of basic drugs and formulations”

As it was felt that some of the ancillary
recommendations of the Working Group
may also have a bearing on the conclu-
sions of the Commuttee i! was decided
to await the rcport of the Committee.
The Committee has submitted its report
to the Government on 6-1-1975 and the
matter is receiving attention.

Free Railway pass for office bearer of
“convention of Teenagers”

*745. SHRT R. N. BARMAN: Wil
the Minister of RAIl WAYS be pleased
to state:

(a) whether a free iirst class All India
Railway pass has been issued to one of
the office bearers of ‘“Convention of
Teenagers™. New Delhi;

(b) if so, the name and designation of
the person concerned and reasons for
issuing the pass;

(c) whether the guestion of discontinu-
ing this free pass to the sald person is
under consideration with Railway Board;
and
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{d) names and status of other social
organisation personnel who are issued
with free Railway Passes?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) Shri Mahendra Nath, Convenor.
The complimentary card Pass has been
issued to the Organisation as they work
for the emancipation, welfare and econo-
mic development of backward classes,
Harijans, Adivasis and economically
weaker sections of the society, which is
in the national interest.

(c) No, Sir.

{d) A statement is laid on thc Table
of the Sabha [Placed in libraiv, Sce No.
L1—9487/75.]

Improvement made in Recruitment and
Promotion of SC/ST in Railway Services

%746, SHR1 P. M. SAYEED : Wil| the
Minister of RAILWAYS be pleased to
state :

(a) what improvement has been made
regarding recrnitment and promotion of
Scheduled Castes and Scheduled Tribes
in various Railway Services, Zone-wise
and category-wise, since formation of
Reservation Cell in Railway Board; and

(b) number of specific grievances lodg-
ed during the last year by (1 All India
Scheduled Caste and Scheduled Tribe
Government Employees Co-ordination
Coungcil, Calcutta and (ii) other Schedul-
ed Caste/Tribe Association and how
many of them have been redressed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Two Half Yearly
Reports on the progress made in the
intake of Scheduled Castes and Sche-
duled Tribes on the Railways for the
half years ending 30-9-1973 and 31-3-
1974 bave already been submitted to
Parliament and copies thereof are also
available in Parliament Library. The
Report for the half year ending 30.9-1974
is likely to be submitted shortly,
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(b) The All India Scheduled Caste and
Scheduled Tribe Government Employees
Co-ordination Council, Caloutts is an
unrecognised body, No separate statis-
tics are maintained on the Railways of
the references received from that Coun-
:’i(l’d'und similar other wunrecognised

1€S.

Decigion to restrict production of Rock
Phosphate at Jhamar Kotra

*747. SHRI HEMENDRA SINGH
BANERA : will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether his Ministry had decided
to restrict the production of Rock Phos-
phate at Jhamar Kotra to 500,000 tonnes
n 1975-76; if so, the reasons for it;

(b) whether because of this decision
the undertaking 1s not keen on taking
early delivery of the heavy earth moving
equipments it has ordered for doubling
the output; and

(c) whether besides the additional em-
ployment opportunity having been block-
ed, the State Government will be put to
heavy losses, if' <o, whether Government
propose to reconsider the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): () No. Sir. The mining
programme drawn up by the Rajasthan
State Mines and Minerals Limited en-
visages a production of only five lakh
tonnes of rock phosphate during 1975-76.

(b) and (c) Do not arise,

Impact of Increase in Price of Crade
Oil in Production of Chemicals

*748. SHR1 P. GANGADEB :
SHRI ANADI CHARAN
DAS:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether any estimate has been
made of the effect on price increase in
crude oil on the cost of production of
chemicals, fertilizers and other petro-
chemical products;
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{b) if so, the broad outlines thereof;
and

(c) steps taken by Government in this
regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D, MA-
LAVIYA) : (@)to{c) The steep increases
in the price of crude oil during 1973 and
1974 resulted in price increases in the
varions petroleum products used for the
production of fertilizers. petro-chemicals
and some chemicals. While nitrogenous
fertilizer prices are statutorily controlled,
the prices of various petrochemicals are
not controlled. The ontrolled priccs of
undermentioned fertilizers prior to and
from 1st June 1974 were as follows :(—

Before Fiom
t-6-1974 1-6-1974

(Rs./NIT)
Urea . . 1,050 2,000
Ammonium Salph- 590 935
ate. (For n0 Kg
bageing)
Chlvram cm 7= 615 1.035

wnitiate (23%N

The prices of the important building
blocks in thg petrochemicals sector be-
fore and after the increase in the price
of naphtha were as follows :—

(Rs. s M)
Febrvary April
1974 1974
Ehtylene . 1,050 2067
Piupylene . 2,000 3305
Batadiene . 2,400 3,763
Benzene . 1,171 2,919

No detailed information is available
about prices of chemicals. directly attri-
butable to increase in the cost of crude
oil.

Special Family Courts to deaj with Juds
cial separation and Divorce Petitions

*749. SHRI SAT PAL KAPUR : Wiil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state *
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(a) whether the Law Commission has
suggested special “family courts” to deal
with matters like judicial separation and
divorce petitions; and

(b) if so, the decision taken by Gov-
ernment in this respect?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE) . (a) Yes, Sir.

(b) Constitution and organisation of
Courts other than the Supreme Court
and the High Courts » the concern of
the State Governments fo whom the
59th Report of the I aw Commission on
the Hindu Marriage Act, 1955, and the
Special Marriage Act, '954, has been
sent. Provision for suit. relating to
matters concerning the family has been
made in the proposed order XXXII A
i the C.P.C. (Amendmeant) Bill present-
ly before a Joint Committee.

Dieselisation plan for Centeal Railway

7078. SHRT B. DHAMANKAR : Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have decided
on the dieselisation plan of Central Rail-
way; and

(b) if ~o, broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH): (a) and (b) The Policy
of the Government i1s to progressively
dieselise freight and passenger services
on saturated trunk routes with a view
to speeding up the movements and there-
by improve the throughpus across these
routes. Preference has alco been accord-
ed to railways which are far away from
the coalfields. However, due to limited
availability of diesel locomotives, prio-
rity in allocation has been given to frei-
ght movements, After meeting the
requirements of essential freight traffic.
the available Jocomotives are selectively
utilised to dieselise over-crowed long dis-
tance mail/express trains.

So far. Central Railway has been
allotted 224 B.G. main line diesels
besides 55 diesel shunters thereby en-
abling considerable dieselisation of
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freight traffic on the trunk routes, ln.ad-
dition, twelve B.G. pairs ¢!  passenger
trains have also been put on. diese] trac-
tion on Central Railway.

Diesel Sheds at. New Katni, Itarsi
and Kurla have already been provided.
A new Diesel Shed at.Jhansi is under
construction. Additional diesels will be
allotted to Central Railway when this
Shed is ready and allocations will be in
consonance with the relative priorities
on an all railway basis.

lite.vlew, of working of multinational
firms by Hathi C_ommittee

'/079. SHRI NANUBHAI N. PA-
TEL : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether working of each and every
multinational foreign firm was discussed
in the Hathi Committee individually,
including those having more than 26 per
cent foreign equity;

(b) whether Government did not sup-
ply either to the Hathi Committee or in
answer to Questions the details about
equity, agreements, licences, production,
overproduction, remittances, particulars
of bulk drugs produced and overproduc-
ed in respect of foreign firms although
these were asked for in these forums:

-and

(c) if so, whether Government will
supply all this information now. if not,
reasons therefor? '

THE MINISTER OF STATE IN

. THE MINISTRY OF PETROLEUM

AND CHEMICATS (SHRT K. R.
GANESH) : (a) The report of the Com-
mittee on Drugs and Pharmaceuticals
Industry was received by Government
on the 6th April, 1975 and the same is
réceiving its attention.

. {b) and (c) Whatever information was

" asked for and available, was furnished
. to the Committee and in reply to the

Parliament Questions. Details of ori-

© ginal/equity foreign -holding present

paid-dp capital, remittances, sales turn-
over; profits étc. in respect of companies
having foreign equity between 26% and
509, were furnished in reply to Lok

" WPRIL 28,4978

Sabﬁhn Unstamed Qumion

_and 3846 respectively answered on the -
‘18t March, 1975, Detadls ‘of remittances

made by foreign companies during the:

year 1972-73 and 197374 under vatious . .

heads were furnished in'reply to Lok -
Sabah" Unstarred ~ Question No. 4818"
answered on the 25th March, 1975..

Details of Industrial Licences and capa-' "

city granted for the manufacture of bulk:
drugs to foreign companies were furnish- .
ed in reply to Lok Sabha Unstarred
Question Nou. 791 answered on the 2nd
December, 1974. Details of production. .
of various important bulk drugs and the
name of the units engaged in their
manufacture along with production dur-
ing the past three years that is 1972, 1973 -
and 1974 (upto Septeriber) was furnish-
ed in reply to Lok Sabha Unstarred
Question No. 6200 answered on the 15th
April, 1975. 1In addition information
asked about particular foreign com-
panies was also furnished as and when
required in the relevant questions. Re-
garding some details about agreements
entered by some foreign companies
assurances have been given to the House
as the details were not readily available.
These details are being compiled now
and will be furnished to the House in
fulfilment of the Assurances.

Rules and regulations for filling in cer-
tain forms and proformas by share-
holders

7080. SHRY VEKARIA :

SHRI D. P. JADE)A:

SHRI P. G. MAVALANKAR *
Wil the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleased
to state :

(a) whether sharcholders of the Joint
Stock Companies and allied bodies are
rcquu'ed by recent rules and reaulat.lons :
to fill in certain forms and proformas;

{b) if so, the fact thereof: and

(c) the reasons for enacting such rqlc‘s
and regulanons?

THE DEPUTY MINlSTER IN TH'E ‘
MINISTRY OF LAW, JUSTICE AND:-
COMPANY AFFAIRS (SHRI. BEDA-
BRATA BARUA): ({a) and (b) Pre- "
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of Beneficial Interest in  shares) Rules,
1975. Under these rulés, a person, whose
name is entered in the Register of Mem-
bers of a company as the holder of a
share in that companv but who does
not hold the beneficial interest in such
shares, is required to make a declara-
tion in Form I prescribed under the
Companies (Declaration of Beneficial
Interest in Shares) Rules, 1975.

_(c) The object is to ensure adequate
disclosure of the beneficial ownership of
the shares.

Ticketless Travelling on Central Railway
during 1973-74 and 197475

7081. SHR]I VASANT SATHE: will
the Minister of RAIl WAYS be pleased
to state:

(a) whether ticketless travelling on
Central Railway has increased during
1974-75 as compared to previous year:
and

(b) if so, what effective measures are
taken to tackle the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAII WAYS (SHRI
BUTA SINGH): (a) No.

(b) The measures that are being taken
and are proposed to be intensified to
curb ticketless travel are indicated
below :—

(1) Special massive checks against
ticketless travel by mobilising a
large force of ticket checking
staff, Railway Protection Force
and Government Railway Police
and prosecution of the apprehend-
ed ticketless travellers.

(2) Joint drives against tickeiless
travel in co-ordination with the
State Governments.

{3) Educative propaganda against
ticketless travel among the public
particularly among the student
community.

{4) Associgtion of the non-official
Standing Voluntary Help Com-
mittee, functioning in the Ministry
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of Railways, with the drives
against ticketless travel,

fafe, mm sic werh wvd warem &
wiw fawwt 7 fg=dt w1 wam

7082. st guwx qt¥ : T fafy,
g A SAEY 1 e 3y qArE A
go w4 fv oo

(%) #@1 GWITHF IJAH AAHG F
qftm awfy faqmy & gfgwrfat Wi
T AT Y 7 TW7 T A A9
ardt fod & f& F aoq & wW ¥
fey 31 wumr wY

(@) afz g, & I AR FT AR
FEH ¥ Iraew § AR wAR T@y
Ay g §; AW

(7)) g7 ww ¥ ghafem & &
fag ot FT FER 9 WA § % W
faarny ® wrget ® feorforai femd SR
ga-snagr? ¥ faedy &1 & wam &Y 7

fafy, sqra stz wroelt wrd Wt (A
g¥o o WEw) : (%) ¥ (W)
gfaam & w(ewT 343 (1) & sem,
foelt "o @t wowar &y, A
f Travnn sfafRaw, 1963 war Awifus
F arv 3§ gfaa g, feedt & afa-
foae Sfden Wiy #T @9 ¥ g4 AAY
A sEEA & fae sam ool
o & af § fad  fag g
s 26 %7, 1965 & diw qF Fear
W TR 9T | oF: FEE wvar & wdnd
maEm #1d FW & fae gAYy ar dg
s & @ & fag wadw § )

fafw, sama A Fdfr w10 darorm
& afuwifedt de sdwfal =1 awa
faeary ww ooy ¥ ok v & fag
sreamgw feat st @14
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Recommendationg of Hathi Commiitee
on gualily control of drugs

7083. SHRI SOMCHAND SOLAN-
KI1: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether the Hathi Committee
appointed a sub-committee to discuss in
detail item (v) of its Terms of Reference
regarding effective quality control, if so,
the membership of the sub-committee
and its recommendations; and

(b) the reaction and decision of Gov-
ernment on these recommendations?

AFPRIL 22, 1975
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b) Yes, Sir. A
Copy of the Interim Report of the Com-
mittee on Drugs and Pharmaceuticals
Industry on “Quality Control of Drugs
and Related Matters™ containing the
constitution of the sub committee and
the recommendations was placed on the
Table of the Lok Sabha on the 25th
March, 1975. The report is under
examination.
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Explored oli wells whick are lylng idle

. 7083, SHRI M. S. PURTY : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government have made
any assessment about explored oil wells
which are lying idle in the country;

(b) if so, the particulars thereof; and

(c) the steps taken for the exploration
of oil deposits therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(8) Yes, Sir. .

(b) Some of the wells are allowed to
remain closed for one of the following
reasons :— ’

(1) In the case of a newly drilied well,
there is a certain unavoidable
time lag between the drilling of
the well and its final production.
These wells are progressively con-
nected to the oil field installations
subject to the prionities assigned.

(i) A few wells, either on account of
depretion of pressure after pro-
ducing for some time or on
account of low productivity, are
closed till such time that their
productivity can be augmented by
installing artificial lift and by
carrying out stimulation.

(iii) In a fow cases where new deposits
are discovered in an isolated
area, far away from nearly pro-
duction facilities, the well(s) have
to be closed till the setting up of
additional production facilities etc.

(c) Steps are being taken to the entent
possible to put the wells on production
as soon as possible by connecting the
wells to the oil field installations, if
vecessary, after augmenting productivity
by well stimulation methods etc.
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Progresy of Madras-Triveliore Rall elo-
ctrification project

7086, SHRIMATI PARVATHI KRI-
SHNAN : Will the Minister of RAIL~
WAYS be pleased to state :

(a) whether the Madras-Trivellore
Rai] electrification  project was ip-
augurated on 24th November, 1973 bv
the Chief Minister of Tamil Nadu, Shri
Karunamdhi;

(b) if so, what is the progress of work

* in this project;

(c) how long will it take to be com-
pleted; and

(d) whether Government are aware
of the fact that Madras-Trivellore Sec-
tion serves the three Railway workshops
and in view of this whether Government
propuse to complete it within the sche-
duled period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAl.WAYS (SHRI
BUTA SNGH): (a) Yes

(b) 3%.
(c) and (d) The work will be progress-

ed depending upon the availability of
financial resources.

Restoration of lines dismantled during
pre-sindependence days

7087. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAJILWAYS be pleased tc state :

(a) the names of the Railway lines
which have not been restored after they
were dismantled during the pre-Indepen-
dence days, zone-wise;

(b) whether there is anv plan for thelr
restoration;

(c) if so, the likely time by which each
one of them is planned for restoration;
and

(d) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAJLWAYS (SHRI
BUTA SINGH):
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{a) Dismantléd fineg nvt vet restored
are as under:—

$.No. Name of Line

t Durwha-Pusad . . .

2 Ginnamara-Titabar . .
3 Gosaigaon-Kakilamukh
4 Moranhat-Khowang
5 Bchramghat-Burhwal .
6 Burhwal-Barabank: .
7 Gocanda (Kahmada) Koupalls
8 Morappur-Horur . .
9 Tirpattwr-Kushnagin
10 Raipur Forest Tramway
11 Madhoganj-Auhadpur .
12 Nirmali-Saraigarh . .

13 Pratagpany-Blunnagar .

Railway
e e - — Tt e B (o e B e B

. . Gentral

. . Notthest Frontiey
. . Do.

. . Do.

. . Noithern

. . Do.

. . South Cential

. . douthern

. . Do.

. . South Rastern

" . Northein

. « Northest Front er
. . DO.

(b) to (d) As a result of development
of alternate means of transport and
because of stringent financial postion it
has not been possible to take up the res-
tosgtion work on these hnes at present
although surveys for some lines have
been completed

Recommendation of Hathi committee
regarding progress of drug industry

7088. SHRI BHALIIBHAI PAR-
MAR . Will the Minwster of PETRO-
LEUM AND CHEMICALS be pleased
to state

(a) what are the jecommendations
made by the Hathi Commuttee 1n respect
of item (1) of the Terms of Reference
rearding proregss of the industry and the
status achieved by it;

(b) whether a sub-committee was ap-
pointed to discuss the matter at length;
who were the Members and what were
recommendations of the sub-commuttee;
and

{c) whether there was great diffierence
between the first draft of recommenda-
Yions and the final papsr and whether
the changes were made by official mem-
bers unilaterally; if so, reasons for doing
t07?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH) . (a) to (c) The report of the
Committee on Drugs and Pharmaceuti-
cals Industry was reccived by the Gov-
ernment on the 6th April, 1975 and the
same 1s receiving its attention.

Ernakulam-Alleppy Railway line for
1975-76 Programme of Southern Railway

7089. SHRI C. JANARDHANAN :
Will the Minister of RAILWAYS  be
pleased o state :

(a) whether the Ernakulam-Alleppy
Railway line has been included in the
Southern Railway's works programme
for 1975-76;

(b) whether the Statc Government
has offered the required land and wood-
en sleepers free of cost; and

(c) if so, the facts thereof and in
such circumstances whether Govern-
ment propose to take necessary steps
to persue the Southern Railway to
ﬁi::hse the alignment work of the above
line ?

THE DEPUTY MINISTER IN THR
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) No.
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() Yes; the State Government have
agreed to provide Government land
and sleepers free of cost.

«) A survey for the line will be
taken up shortly.

Tregtment of Rafllway workers of Rail-
way Canteens as Raliway Employees

7090. SHR1 Y, ESWARA REDDY :
SHRI INDRAJIT GUPTA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether a final decision has been
taken in the matter of treatling the
workers of Railway canteens covered
by the provisions of Factories Act, as
Railway employees;

(b) if so, whether the judgment of
the Calcutta High Court in Civil Appeal
No. 941 of 1973 delivered on 16th
July, 1974 has been taken into conside-
retion while takmg a decwion; and

(c) if not, what are the reasons for
the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) No.

(by and (¢) In terms of the ex-
temt orders which are based on the
advice of the Mmistry of Labour, ecm-
ployees of the canteens covered by the
Factories Act are not treated as Gov-
rnment employees. The question to
treat them as such is being examined
by that Ministry in consultation with
the Ministry of Law. After a final de-
cision is taken in the matter by the
Ministry of Labour, this Ministry
would duly examine the change, if any
required in the existing status of canteen
employees taking into consideration the
judgement of the Calcutta High Court.

.
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Supply of Oil to Nepal

7092 SHRI VIRBHADRA SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) what is the quantity of ol and
al what price ha, it been supplied to
Nepal during the last three years and

(b) whether the supphes were made
out of the domestic quota or were
arranged specially on behalf of Nepal
from Arab States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PFTROLEUM AND
CHEMICAIS (SHRI C P MATHD
(a) It will not be in the public ntercst
to disclose this mformation

(b) Until 1974, supplies to Nepal
were made out of our own availlability
Some quantities off petroleum products
were however, imported by Nepal
direct in 1974 and handed over to JOC
to cover their additional requirements
No supplies were however made from
these imports during 1974 From Janu-
ary 1975, supplies to Nepal are being
made by JOC on product exchange
basis, against imports arranged by the
Nepal Qil Corporation.

Drilling of Oil Wells in Tamil Nada

7093 SHRI S. A MURUGANAN-
THAM - Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) which are the o1l wells being
drilled at present in Tamil Nadu and
what is the present stage of drilling;
and

(b) which are the new wells propos-
ed o be taken up for drilling during
the current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLFUM AND
CHEMICALS (SHRI ¢ P MAJHD:
(a) At present a well at Mandapam 18
being dritled 1n Tamil Nadu State The
well had been drilled down to a depth
of 600 mts as on 14-4-1975

(b) Drilling of two wells, one each
at  Karmhkal and Tiruthapaipundi will
be taken up during the current financial
year,

Corruption among ticket checking staff
of S. E. Railway

7094 SHRI SHYAM SUNDER MO-
HAPATRA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any ticket checking staff
has been detected as having induiged
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in com:ptwn in S, E, Railway in 1974-
75;

(b) what is the amount collected from
travellers in S, E. Railway in
that period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (2) No case of ticket
checkmg staff as having indulged in
corruptions has been established from
April, 1974 to January, 1975.

(b) The amount realised from the
ticketless travellers during that period
is as follows :-—

(i) Fare & Excess charge Rs, 18,97,
827/-

(i) Judicial fine Rs. 44,221/-

Resignation of Director General, Maruti
Private Limited

7095. SHRT JANESHWAR MISRA :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Shrimati Sonia Gandhi
has resigned from the post of the Direc-
tor General of the Maruti Private
Limited in Delhi; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (a) and (b) There
is no company by the name of “Maruti
Private Limited” registered under the
Companies Act in Delhi. There is, how-
ever, a public Limited company by
the name of “Maruti Limited”. Accord-
ing to the records available with the
Registrar of Compatueq. Delhi & Har-

yana, Shrimati Sonia Gandhi has never
been a Director of this company. The
records do not show that there has ever
been a Director General for this Com-

pany.
Expansion of assets by 50 Industrial
Giants

7096, SHRI SARJOO PANDEY :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state :
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(a) the particulars of 50 top indust-
rial giants and their assets expansion
during the last three years; and

(b) what is the assets expansion of
public sector units during the last three
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b) Ac-
cording to the study conducted in the
Department, the 50 top companies
ranked according to the size of their
assets registered under the Companies
Act recorded an increase in their total
assets of Rs. 762.8 crores in 1972-73
and Rs. 882.1 crores (relating to 45
companies) in 1973-74. The particulars
as regards their names registered ad-
dresses and value of assets are given in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-9488(75).

26 companies amongst them were
Government companies and they recor-
ded a growth in their assets of Rs.
607.3 crores in 1972-73 and Rs. 692.9
crores (relating to 21 companies) in
1973-74.

Contracts Signed by E.LL. with Foreign
Countries

7097. SHRI BIRENDER SINGH
RAO : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) the brief particulars of contracts
signed by Engineers India Limited with
foreign countries: and

(b) what kind of check or supervi-
sion is exercised by lis Ministry to
ensure that the foreign assignments are
completed according to schedule to the
satisfaction of concerned foreign Gov-
ernmnets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD :
(a) A statement showing the particulars
of contracts signed by Engineers India
Ltd. is attached.
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(b) The contracts are for technical
Services entered intg by Engineers India
Ltd. with foreign parties and not with
foreign Governments. Engineers India
teke adequate steps t0 ensure that the
foreign assignments are completed ac-
cording to schedule. Government does
not exercise any day to day supervision
over the Company’s work. There is,
however, a Government Director on
the Board of the E.IL Besides, Gov-
ernment also watches the working of
the Company through periodical per-
formance review meeting.

Statement

Engincers India Ltd bhave entered
into contracts in the following count-
ries for the assignments indicated
against each :

(i) Fran~a) For providing detailed
engineering and procurement services for
the National Iramian Oil Company's
Shiraz Refinery through Snam Progetti
of Italy.

(by For providing detailed engineering
and procurement services for another
petroleum refinery for NIOC at Tabriz
in Iran through Snam Progetti

(i1) Syria—For consultancy services
in respect of the maintenance and ms-
pection of equipment of Oil Refinery at
Homs, Syrian Arab Republic through
UNIDO Vienna (Austria)

(iii) Netherlands—EIL provided assis-
tance to M/s. Lummus Company, the
Hague, on thermal dcsign of heat ex-
changers.

(iv) German Democratic Republn —
For import of R-1040 system Computer
and for cxport of Software to the Buero
Maschiten Export Gmbh, Berlin

(v) Sri Lanka—For providing con-
sultancy services to Ceylon Petroleum
Corporation, Colombo in respect of
maintenance of their petroleum refinery.

(vi) Iran—For providing assistance in
design, engineering and construction of
project in the field of petroleum refining,
petrochemicals fertilizers, efc to the
following organisations : —

(a) State Consulting Company for
Oil Projects; and
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(b) Btats Organisation of Industrial
Design and Construction.

Damage to Taj Mahal by sulpbor @-
oxide emitted by Mathura Refinery-

7098. SHRI N. K. SANGHI : will
the Mmister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government's attention
has been drawn to the news item ap-
pearing in ‘The Indian Express’ dated
24th March, 1975 wherein serious ap-
prehensions have been expressed that
the sulphur dioxide emitted by the
Mathura Refinery may damage and
discolour the Taj Mahal which is only
40 miles away from the Refinery;

(b) if <o, whether Government have
taken steps to have the issue seriously
probed into by the eminent scientists
of out country and by those abroad if
necessary; and

(0) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P. MAJHD :
(2) Government have seen the news
iem.

(b) and (c) A stalemen: indicating
the measures being taken to check the
effect of effluents to be discharged by
Mathura Refinery on Taj Mahal and
other historical monuments is enclosed

Statement

(bY and (c) The possibility of efflu-
ents from the Mathura Refinery affect-
ing the surroundings and particularly
the Taj Mahal and other monuments
at Agra and Mathura has been under
very close examination by the Minisiry
of Petroleum and Chemicals and the
Indian O1l Corporation in consultation
with the National Committee on Envi-
ronmental Planning and Coordination,
the Indian Standards Institution, the
Central Public Health Engineering Re-
search Institute etc. The Indian Qil
Corporation is including in the design
of the refinery special facilities so that
hazards on account of pollution are
eliminated,

2. The Department of Metsorology
is collecting extensive data to determine
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Sulphur Diozide would be added to
the Refinery Design as & measure of
abundent precaution.

3. To advise the project authorities
coptingously on the monsures to be
taken for keeping the pollution effect
of Mathura Refinery on Taj Mahal and
pther historical monuments to the abso-
lute minimum, an Expert Committee
under the Chairmanship of Dr §
Varadarajan, Chairman, I, P. C, L has
been constituted Representatives from
the_ Department of  Meteorology.
National Committee on Environmental
Pollution Control, National Environ-
mental Engineering Research Institute,
Indian Institute of Petroleum and Gov-
ernment of Uttar Pradesh have been
included in the Expert Committee. Re-
presentatives from other organisations
¢ g. Department of Archaeology. Indian
Standards Institution etc. are also
being invited to the Committees meet-
ings as and when considered necessary.

4 Indian Oil Corporation propose to
take the assistance of Messrg Tecnpeco
of Ialy to conduct further studies on
the anti-pollation measures to be taken
with the association of the Department
of Meteorology, M/s. Tecneco, which
ig a subsidiary of the Italian Govern-
ment owned EN.] Group and which
is desling with pollution and its coa-
trol, have also been associated by the
Italian Government with the pollution
abatement measures taken by them.

5. Consideration is also being given
to the processing of some quantities of
the low sulphur crude from the Bombay
High at the Mathura refinery in addi-
tion to imported crude, so that the pol-
lution effect ix minimised. All possible
meastres would be taken to ensure that
the refinery guses do not hawe any
harmfu] -effects an the Taj Mahal and
other historical moauments.
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Pay sonles of diffepsnt categories of
Rallway Employess ;
9099, SHRI CHANDRIKA PRA-
SAD : Wili the Minister of RAIL-
WAYS be plaased tn refer tn tha yanly
given to Unstarred question No. 48_57
on the 17th December, 1974 regarding

pay scales of different categories of
Railway employees and sidw ¢

(a) whether the
since been collected;

(b) if so, the salient features thereof;

information has

(c) if not, the reasons for delay ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes,

(v) There was no uniformity in res-
pect of scales of pay of different cate-
gories of Railway staff employed in
the constituting units at time of nationa-
lisation of Railways. Scales differed
from Railway to Railway. It was only
after mtroduction of standard scales of
pay recommended by various Pay
Commissions appointed bv the Govern-
ment from time to time that unifornuty
was achicved. A statement showing
the standard scales allotted to these
categorles of staff in pursnance of the
recommendations made by the Commis-

* sions 18 laid on the Table of the House.

[Placed in Library.
9489/75).

(¢) Does not arise,

Installation of closed circult Television
at Railway Stations
7100. SHRI RAM PRAKASH :
SHRI BrAGIRATH BHAN-
WAR :
SHRI DHAMANKAR : .
SHRI G Y. KRISHNAN :
SHRI BHAGATRAM MAN-
HAR :
SHRI VASANT SATHE -
Will the Minister of RAILWAYS be

See No. LT

pleased to glaw : R
(a) whether the New Delhi Ram

Siation is being fitted with closed ¢

television; 2
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes Close cir-
cuit television hag been commissioned
:;7 tslew Delhi Railway Station on 15-4-

(b) It is meant primarily for display-
ing audio visual information regarding
arrival and departure of trams and
social education to passengers Spare
time available will be utilised for com-
mercia] advertisements.

(c) Close circuit television hag already
been instalied at Madras Central

There are no concrete proposals, at
present, for installation of closed circuit
television af Bombay and Calcutta,

Indigenous manufactare of Methoxy-
chior

7101. SHRI SHRIKISHAN MODI:
SHRI D D DESAI .

Wilt the Minister of PETROLEUM

AND CHEMICALS be pleased to
state :

(a) whether™his Ministry hag any
knowledge regarding the development
of indigenous know-how for manufac-
turing of Methoxychlor, a better sub-
stitute for DDT; and

(b) if so, whether Government have
taken any measures to make use of
it?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R,
GANESH): (a) and (b) Regional Re-
search Laboratory, Hyderabad, bas
receatly developed know-how for pro-
duction of Methoxychlor to the extent
of 5§ Xg. per batchand it has been re.
leased to the sponsoring party for its
commercial exploitation.

Plizers for production of Tetracycline

7102 SHRIMATI ROZA DRESH-
PANDE:

SHRIMATI PARVATHI KRI-
SHNAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Ques-
tion No 1159 on 25th February, 1975
regarding negotiations with Pfizers for
securing technology to manufacture
certain drugs and state

() whether Government have agreed
to accept the offer of technology and
terms thereof made by M/s Pfizers for
the manufacture of tetracycline; and

(b) if so, the reasons and broad out-
lines* thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH) . (a) and (b) The offer of ,
technology by M/s Pfizer Limited,
Bombay for improving the production
of Tetracycline and Oxytetracycline
and for the manufacture of
Doxycycline by IDPL is free of charge
and has been made in the context of
their request for (i) regularisation .cf
their excess capacity for quacychm
and (i) grant of industrial Jicence for
manufacture of § tonnes of doxycycline.
Taking an overal] view it hds been
decided to rejoct the offer mude by M/s.
Pfizers.

<
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be pleasad to state: ¥y

" () whether Government is wnwilling,
to release small foreign exchange to be
required during the phased programme
of execution relating to MTP (Railways)

(b} if so0, reasons therefor;

(c) the steps being proposed to clear
the foreign exchange problem immedia-
tely; and

(d) whether the Planning Commis-
sion has already sanctioned the foreign
exchange requirements of the M. T. P.
(Railways) if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): () and (b) Indivi-
dual releases of small amounts of
foreign exchange can be decided only
in the light of the overall arrangements
in regard to foreign exchange that may
be arrived at.

(c) As the import requirements of
the Merropolitan Transport Project
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(Rajtways) Caloutta invalve substactist
amounts of foreign. exchange, the Gov-
o o ol

(d) Foreign exchange requirements
are to be sanctioned by the Ministry of
Finance. The present position in this
regard is inidicated under (c) above.

Raliway projects for construction on
‘Western Railway

7104, SHRI ARVIND M. PATEL :
Will the Minister of RAILWAYS be
pleased to state :

(a) how many rail projects in the
Woestern Railway are under construg-
tion; and

(b) the details and the latest position
of these projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (») and (b) The
details of the projects under construc-
tion in the Western Raijlway are as
follows :—

Name of the line, length, gauge

Cost
(Rs. in
crores) .

Present position

1. Guna-Maksi New line (193 Kms.; B.G.)

2. Sabarmati.Gandhinagar New line (30

Kms.; B.G.)

3. Virimiam-Okha/Porbandar M.G.
to B.G. conversion (556.97 Kms,)

10.51 Work is in pro| and is likely
3 to be eomp{ete,i by g1-3-76.
Over-all physical  progress
achieved up-to-date is g4.0%.

2.85 Work is in progress and is likely
to be completed by g1-1a-y3.
Over-all physical progress achi-
eved up-to~date is 68%.

42.93 Workis progressing ata restricted
pace on account of the limi-
ted availability of funds. The
target date of completion will
have to be revisedand will de-

g:d u?on the nvailabili?' of
ds for the project from
year to year, Over-all physical

schieved on this work
Foiodith Is 38%.
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Rasearch and dovelopmoint oplls of pb:
vmﬂm
fhzlg‘sinﬁmﬂn#hnm% : Wll

er ROLEUM AND
CHEMICALS be pipssed to state =

{a) how many private sector drug
manufacturing units have their own R
& D cells and the acilities provided by
them foy carrying on the work;

(b) what is the expenditure earmark-
ed for this purpose and what it repre-
sents as percentage of their yearly turn-
over, during the last three years;

“ ARG 23, 1978

Weltion Anovery &

the supeses achivwed in dnwesting
&?mumv

THE MINISTER OF STATE W
THR | MINISTRY OF PETROLEUM
AND CHEMICALS (8HRI K R
GANESH): (a) and () A statemaent
“indicating the list of research and deve-
lopment unity of the private sector
recognised by the t of Science
and Technology is attached, Capitat
expenditure incurred by some of the

research units and their turnover
during the last three years is as fol-
lows :—

S.No, Name wof the unit Capital expenditure Totat 1972/ 1978/
tum~  1972-73 1973 1974
over

1971/
1971-72
‘1 2 3 4 5 6

1t Giba Gegy of India

2 Hoechst Pharmaceuticals
Lid

8 Sarabhai M. Chemical, ,

(Rs. lakhs)

Rs. g101akhs,upto 81~ 2,266 2,620 3,122
12-74)

1971 Rs. 30.34 lakhs 1,479 1,833 2,172
1972 Rs. 4 60 lakhs
1973 Rs. 9 30 lakhs

Rs 26 51 lakhs (upto 384 47

422.58
30-6-1973)

481.33
(prov )

() M/s Ciba of India Ltd, Bombay
have developed a new antidepresant
drug namely smtamil and the company
havo. already obtained a letter of intent
for [ts commercial exploitation. Infor-
mation with regard to others 1s being
collected and will be laid on the Table
of the House.

Statement
S No. Name of the firm and address

1. Bengal Immunity Research Insti-
tute, Calcutta.

2. Chemical Industries and Pharma-
centicals Laboratory, Bombay.
3. Cida Grigy of India, Bombay.

4, m’s Medical Stores (Mfg) Pvt.
, Calcutta,

S. The Fairdeal Corporation
Ltd., Bombay. ®

6. Glaxo Labpratories (india) Ltd.,
Bombay.

7 Hoechst Pharmaceutical Ltd,
Bombay.

' 8 India Detonators Ltd, Hydera-
bad.

9. Nitson Laboratories, Thana
. 10. Organon Indi; Ltd,, Calcutta.
11 Ranbaxy Laboratories (P) Ltd.,

New Delhi,

12. Raptakos Prett and Co. Ltd,
Bombay

13. Richardson  Hindustan Ltd,
Thana.,

14. Sandoz India Ltd., Bombay.

15. Sarabhai & Chemicals private
Ltd., Baroda.*

16. §‘:-abhai Research Centre, Baro-

17. Searle (Indie) Ltd., Thana.
18, Symbiotics Ltd., Baroda.
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Univhém Labératories, Borabay.
Wyoth Labs, Lid, Bombay,
Rallis India Ltd., Bombay.
Sunesta Laborateries (P) Iid,
Indore

Alembic Chemical Works Co,
11d., Baroda.

Cadila Laboratories, Maninagar,
Ahmedabad.

Chowgule & Co. (Hind) Private
Lid.,, Bombay.

Bootg Co. (India) Ltd., Bombay.

Calcutta Chemical Co. Ltd,, Cal-
cutta,

. Dia-Ichi Karkaria Ltd.,, Bombay.

Ahura Chemicals Products )
Ltd., Bombay

30. Chemosin (P) Ltd., Bombay.
31 Haffkine Institute, Bombay.
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Implementation of snacied by
Parbeot

7107, SARDAR SWARAN SINGH
SOKHH : WIill the Minister of LAW,

JUSTICE AND COMPANY AFFAIRS
be pleased to state :

{a) the particulars of Bills pending
for the asseat of the President of India;

(b) whether all laws made by the

Parliament have been implemented by

the Centre as well ag State Govern-
ments,;

(c) if not, the pariiculars of the Acts
which have not been implemented so
far and the reasons for the.non-imple-
mentation thereof; and'

(d) what steps Government propose
to take in regard to the Bijlls pending
and the Act already. passed but not
implemented ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R, GOKHALE) : (a) No
Bill passed by the Houses of Parliament
is pending for the assent of the President
of India.

) to (@) Information is being col-
lected and will be laid on the Table of
the House.

Accomulation of stocks of uncleared
coarse graing at stations in Tamil Nadu

7108. SHRI R. V. SWAMINA-
THAN : Will the Minister of RAIL~
WAYS be pleased to state :

(a) whether in the month of March,
1975 the Southern Railway reported
accumulation of buge stocks of unclear-

ed coarse grains at various stations in
Tamil Nadu;

(b) whether as many as 600 wagons
and about 57,000 bags of foodgrains
wege awgiting clearance till the after-
noon of 22nd March, 1975;

{c) if so, the reasons therefor;

(9) what ection was taken by the
Ruilway Authorities to get the wagons
cleared; and

APRIL 22, 4978+ *
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whethar any penalty has been im-
m@&l«mdmmamm
a long period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes, the matter
wag brought to the notice of the Gov-
ernment of Tamil Nadu, by Southern
Railway,

(b) On the afternoon of 220d Match,
1975, 55 wagons and 122706 bags of
foodgrains were awaiting clearance at
different stitions on Southern Railway.

(c) Heavy inflow of foodgrains con-
signments, want of adequate storage
accommodation with parties, non-avail-
ability of ratlway receipts negotiated
through banks and non-release of the
same by banks due to credit squeeze
contributed to congestion in goods
sheds.

(d) The matter was taken up with
the officials of the Civil Supplies Cor-
poration, District Collectors, Food
Secretary, Government of Tamil Nadu
and local revenue officials. The trade
were also specially contacted.

(e) The demurrage charges are already
deterrenx viz., demurrage charges on &
four wheeled Broad Gauge wagon of
22.4 tonnes carrying capacity, work out
1o Rs. 134 40 at the end of the first 24
hours, Rs. 295.68 at the end of 48 hours
and Rs. 510.72 at the end of 72 hours
after the expiry of the fres time. These
charges were collected wherever wagons
were detained beyond free time.

Production st Cochin and Durgapur
Fertliizer Plants

7109. SHRI R. S. PANDEY :

SHRT YAMUNA PRASAD
MANDAL :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

{a) whether production at a satisfac-
tory fevel has not been reached at
Cochin and Durgapur Fertilizor Plants
so far; and

() if o0, the rensons therefor and
remodikl megsurss proposed ?
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T o TR
THE OF PETROLEUM
AND' CHEMICALS (SHRI K. R.

GA% (8) and (6) The two piants
which production in Apeil, 1973
and Ucover, 1v/3 respectively have not
so far been able to stabilwe production
st & satisfactory level due to failure and
break-down of several critical items of
squipment, including impormed machinery
and components. Systematic efforts
have been made, from time to time, to
identify and overcome the various me-
chanical defects and other problems
gith & view to énsure satisfactory opera-

ons. Since these steps were not fully
successful M/s, Technimont of Italy
were invited to make a comprehensive
end.to-¢nd survey of the Durgapur plant
with » view to identify the problems and
suggest measures to enable the plants to
achieve and stabilise production at near
rated capacity. The end-to-end survey
report has been received and appropriate
action is in hand %o put through the re-
medial and other measures considered
necessary both at Durgapur and at
Cochin.

Scheme to improve distribution of
kerosene oil

7110. SHRI P. M. MEHTA : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government are consider-
ing various schemes of improving dis-
tribution of kerosene oil in the country;

(b) if so, the broad features of the
new system of distribution and when the
fina] decision is likely to be taken;

(c) whether the distribution system in
Gujarat is defective and require early
change; and

(d) whether the shortage of kerosene
oil has been greatly felt in that State
which has given rise to the faulty dis-
tribution system; if so, what was the
tital kerosend oil supplied to the State
apto March, 1975 during the current
yeur aad what was their demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF" Pizrcg%wuu AND
@ sad ) At present aflocation of
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Kerasene Oil to the States is done by
the Central Government and actual dis-
tribution within the State s made by the
State Governments.

Cuvgrament has Lowever decided
to appoint a Committes to recommend
among other things measures to ensure
adequate supplies of comsumer products
like Kerosene etc., and to reach the pro-
ducts as close to the consumers, parti-
cularly in the rural areas as marketing
economics would allow.

(c) The matter is being ascertained
from the State Government and on
receipt of reply it will be placed on the
Table of the House.

(d) This Ministry has not received any
complaints nf kerosene oil shortage
Gujarat in the recent past, During the
period January to March, 1975, total
supplies to Gujarat State were 68525
tonnes against an allocation of 70315
tonnes.

Supersession of SC/ST and other TTEs

7111. SHRI S. M. SIDDAYYA : Wilt
the Miuister of RAILWAYS be pleased
to state:

(a) whether some Ticket Collectors
(grade Rs. 110-180) were promoted in
July, 1972 on basis of their option, as
Ticket Collectors (grade Rs. 150-240)
and subsequently confirmed in that
grade;

(b) whether in June, 1972 they were
again allowed second option as a special
case, to become T.T'E. in & Junior
Grade (Rs. 130-212);

(c) whether this action gave them trip-
ple benefit of confirmation in higher
grade, subsequent appoimtment in o
lower grade involving higher T.A. grant
and claiming seniority over a large nom-
ber of T.T.Es. (grade Rs. 130-212), in-
cluding 25 Scheduled Casts and Sche-
duled Tribe persons working as such
since 1968; and

(d) if so, what action is proposed to
set right this injustice to the Scheduled
Castes and Schoduled Tribes and other
m superseded for mno fanlt of

?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): {8) Huch Raflway ud-
minsstration lays down channels of
promotion for such categories in con-
sultation with recognised Umons. On
motet Prilwzwe there 15 ho option, Pre-
sumubly the queltion relates 30 Northern
Ratlway where the channel of promo-
. tion provides for options and where a
Chiauge was agieed w in 1972 On thus
Railway the channel ot promotion lawd
down 1 1962 ve option to TCs to
become either &‘:'I‘& or higher grade
Twcket Collectors. In 1971 it was re-
pressnted by the Umons to  General
Manager, Northern Railway and by the
NFIR, to the Ralway Board, that the
higher grade posts which are sanctioned
on percentage basis had not been allocat-
ed between the Ticket Collecting side
and the TTEs as per cadre strength and
that the options taken earlier from the
Ticket Collectors had been wvitiated by
the fact that more higher grade posts
were given to the TT.Es as discussed
in PNM meetings and the final decision
was that since 1t was not admimstrative-
ly feasible to balance the higher grade
posts, a €resh option may be given to the
Ticket Collectors to become TTEs m
case they felt that their prospects had
been adversely affected.

(b) Yes For the reasons mentioned
above they were allowed a second op-
tion

{e) The option only 1estored to seniors
an opvortumty for advancement as
TTEs ahead of their juniors in future
vacancies The interests of juniors pro-
moted 1n vacancies which occurred
prior to 28-5-1972, the date of the deci-
sion, were protected as they were not to
make ronm for the senfors who opted
under the new dispensation.

The decision was taken in respect of
general candidates only  Whether this
has adversely affected the Scheduled
Castes and Scheduled Tribes is being
examined.

(dy ¥ it is found that the claims of
SC and §T candidates to reserved posts
has been adversely affected, necessary
corrective action will be taken.

AVRIL 52, 1908 Wrirnen dinewids 1{
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pieased to stato;

() the total number of robberies at
petrol pumps reported to Government
during Yhe last threec years, uplo
31st March, 1975, year-wise in the Union
territory of Dethi;

(b) the total amount involved and
the number of persons injured; and

(c) whether Government have a pro-
posal to order for the closure of petrol
pumps at night at a particular time and
take action against petrol pumps violat-
ing these orders and if so, the particu-
lars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P. MAJHD:
(a) The number of cases reported to
Delhi Police are 5 in 1972, 6 1n 1973, 13
in 1974 and 1 in 1975 (up to 31st March,
1975)

(®) .—
B Amount Persons
involved mjured

1972 Rs. 1016 15 .
1973 Rs. 1850/- X
1974 Rs. 7011/~ 5
1975 (upto Rs. 7750/

31-3-75).

(c) There is ho such proposal under
consideration.

Expenditure incurred on Techno-Econo-
mic Survey for Hubli-Karwar Rall Link

7113. SHRI B. V. NAIK. Will the
Mnister of RAILWAYS be pleased to
state :

(a) what was the expenditute in-
curred on the conduct of techpo-eco-
l[;zkmm survey of the Hubli-Karwar rall

- L}

‘c(lb) the gist of the semulis theceofs
an

thicz-aﬂm\:a ;ext t&ngamed activity of
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Rs, 9.8 lakhs,

(®) and (&) The examination of the
survey reparts has revealed that the
line is pot likely to attract sufficient
traffic and will be unremunerative. The
proposal has therefore, been shelved.

Changen in Managerial Level of Pimprl
Drug Unit

7114, SHRI MOHINDER SINGH
GILL: Will the Minister of PETRO-
L!iUI«tle AND CHEMICALS be pleased
to state:

(a) whether a decision has been taken
to bring about major changes at the top
managetial level in Pimpri Drug Unit;

(b) if so, the reasons for the same;
and

(c) the time by which such -changes
will be made?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c) Taking note of
the declining trend of production and
profitability, the Board of Directors of
the Company appointed a Committee
with the following terms of refer-
ence . —

“To investigate into the working of
the production, engineering and
material management departments,
with particular reference to the
performance of the personnel and
fix respongibilities for short-falls.

Committee shall meet as soon
as possible and finalise its report
within 30 days and the Managing
Director shall place it before the
Board, if necessary, by convening
an emergency tneeting at New
Delhi”.

The findings of the Committee, inter
alia, include the following :

(1) Whereas the produttion and en-
gineering Chiefs are found
wanting in shouldering and dis-
thiprging fhiedr
tha Committes is also awars

VAISAKHA 2, 1897 (S4XA)
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that the faflures of these officers
slone cannot account for the
Inadequate performance of the
gompany's technical  opera-
ons. ¢

(2) Discipline needs to be strength~
ened at all levels and guilty
and shirking officers and ope-
rators and other workers neéd
to be punished promptly.

(3) A Technological Cell needs to
be established immediately for
establishing (a) protocols for
optimum capacity utilisation;
(b) monitoring performance,
(c) goals of efficiency achiev-
able and targetted, {(d) flow
sheets, data sheets for material
balance and batch operations,
equipment specifications and
their duties (¢) Recommenda-
tions for remedial action.

(4) The Task Force which v_vent
into the Penicillin operations
has demonstrated that opti-
mum targets or efficiency are
indeed achievable in the plant
even under existing dnditions
by rigid adherence to produf:-
tion/process parameters as laid
down in the protocols. How-
ever, since production depart-
ment has not been able to
maintain these oplimal targets

\ of efficiencies, the Committee
attributes  responsibility  for
such failures to the produc-
tion personnel and partcular-
ly to Superintendent, Produc-
tion who is in overall charge of
the department.

The Committee appointed by the
Board of Directors, therefore, attribut-
ed the fall in production and profitabi-
lity to several factors including bad
management, lack of discipline, and pro-
blerns connected with efficient operation
of the plant.

the hasis of the recommendations
olot?u Committee, which were ratified
by the Board of Directors, services of
two officers were dispensed with. Other
recommendations of the Committes afe
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undezti:nphmmﬁm !ti;::wno-
posed appolnt a opow anaging
Director and reference has been made

in this regard to the public Edterprises
Selection Board,

Profits earned by Assam Oit Company

thzlﬁinis“m FOORUL HUDA: will
ster of PETROLEUM AND
CHEMICALS be pleased to state the
quantum of profits earned by Assam
Oil company, Digbo; during the last
threée years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI) :
The net profit earned by the Assam Oil
pompany Limited during the three years
is as follows :

Year Rs./Lakhs
1971 . . . . 17.69
972 . . . 27.57
1973 - 48.17

These figures are provisional.,

Delay i Completion of Haldia Fertili-
zers

7116. SHRI HARI SINGH. will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a_)_ whether the completion of Haldia
fertilizers has been delayed; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b) A fertilizer
project at Haldia with a capacity for
the manufacture of 152,000 tonnes of
nitrogen and 75,000 tonnes of P,O: was
taken up for implementation in 1972,
This project which is based on fuel oil
as feedstock is presently estimated to
cost about Rs, 187 crores with g foreign
exchange component of about Rs. 40
crares. There has been some delay in
the comstruction of this project due
mainly to the slow progress of piling
work on account of labour problems
and delays jn the delivery of equipment,
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The soil condiieny ¥t Haldly necesshtat-
ed the driving of about 6800 piles to
meet the fotidation requisenients of thiy
project. Progress in driving thege piles
was glow, initially due to the failure of
confractors to mobilise resources to
meet the requirement, wagon shortage
for transporting construction material
and later due mainly to labour uarest
amongst the contract labour. Till the
end of February 1975, only 2700 piles
have been driven. Efforts are being
made to expedite the piling work by the
induction of additional contractors and
rigs. The cooperation and assistance of
the State Govt, has also been enlisted to
promote and sustain industrial harmony.
As a result of these efforts, the progress
of piling work has improved.

The ordering of equipment for this
project 1s nearly complete and import-
ed equipment has started arriving at
site. The fabrication and supply of
equipment ordered on some of the ind-
genous suppliers is, however, causing
concern, The Fertilizer Corporation of
India is now closely following up the
fabrication of equipment in the sup-
pliers’ shops in order to ensure that
there is no further slippage in the deli-
very of these equipments. The project
is now expected to be completed by
October 1977.

Short Weight of certain pre-packed
Cosmetics

7117. SHRI D K. PANDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government’s attention
has been drawn to the short weight of
some pre-packed goods like soaps,
cosmetics, hair oils on which net weights
and measures have been marked; and

(b) what action has been taken to
prevent such malpractices?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b) Of the items
mentioned in the Question, Ministry of
Petroleum and Chemicals is
with manufacture of soap and synthetic

detergents, Noxgm'u ve Te-
ceived in this Ministry of sbort weight
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, ting
legisintion to easure conditions ef pack-
aging providing for mandatory indica-
tions regarding weight, price, date of
maaufacture efc,

Requirements of Ammonia Gag to
produce Nitric Acld
7118. SHR1 PRIYA RANJAN
DAS MUNSI: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) what quantity of Ammonia gas is
required to produce one tonne of nitric
adid 50-53 per cent using oxidation
method in presence of catalyst;

(b) whether the price of ammonia gas
has been increased greatly and if so, the
reasons therefor;

(c) is ammonia gas cylinder for trans-
port, manufactured in this country and
if so, comes of such units; if npot local-
llslrmmanufactured, the reasons ‘therefor;

(d) what are the names of the coun-
tries from where ammonia gas cylinders
have been imported during the last
three years?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) About 0.145 to 0.154
tonnes of ammonia would be required
for producing a to?ne of 50-53 percent
nitric acid,

(b) The price of ammonia has been
increased by the units concerned taking
into account the increase in the cost of
the various inputs, duties/levies thereon.

(c) and (d) The information is be-
ing collected and will be laid on the
Table of the House,

Ocenpation of Land belonging to Rail-
ways by some perwons sround Glddar-
baha Station

7119, SHRI B, S. BHAURA: Wil
the Minister of RAILWAYS be pleas-

ed to state:
{s) whether 1 belonging %o Rail-
wiys around aha rallway sta-

tion on Bhatinda-Abohar line has been
odccupled by some persons;

VAISAKHA 2, 1397 (SAXA)

Written Anzwers 82

() if so, the names of persons who
occupied the land; and

() whether any sttempt has ever
been made to get the land vacated and
if 5o, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAJILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Names of persons ascertained are
Sarva Sri (1) Hans Raj, (2) Ram Chand,
(3) Chand Singh, (4) Ram Nath, (5)
Amin Lal, (6) Ramanand, (7) Guichan
Ram, (8) Boota Ram, (9) Mangat Ram,
(10) Mittoo Ram, (11) Kundan Lal, (12)
Changi Ram, (13) Banarasi Das, (i14)
Prabhu Dayal, (15) Shiv Lal, (16) Gur-
ditta Ram, (17) Manghoo Ram, (18)
Nanak Chand. (19) Paras Ram, (20)
Kundan Lal (21) Nand Lal, (22) Mattur
Ram,

(c) Proceedings under Public Premi-
ses (Bviction of unauthorised occupants
Act) were initiated against the unauth-
orised occupants for eviction and re-
covery of damages. The cases were de-
cided in favour of the Railway Ad-
ministration. The Railway land was
not, however, vacated as the unauthoris-
ed occupants filed an appeal in the
Court of District Judge, Firozepur
which was ultimately dismissed in June
1971. Subsequently the parties had ob-
tained an injunction from the Court of
Sub-Judge First Class Gidderbaha in
July '72. ’ ‘

In the meantime the Municipal Com-
mittee Gidderbaha had requested the
Railway administratior that this land be
relinquished to them without evicting
the encroachers.

It has now been decided to relin-
quish this Railway land to the Municipat
Comnmittee, Gidderbaha along with the
encroachments.

Shortage of P.V.C. Compounds

7120. SHRI @G. Y. KRISHNAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether thers is an acute short-
age of P.V.C, compounds in the coun-
fry;
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(b) if so, the estimatod shortfall as
per requirements; and

(c) the steps Govermment have pro-
posed to improve indigenous production
to meet the shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEBUM AND
CHEMICALS (SHRI C. P, MAJHI).
(a) No, Sur.

(b) and (¢) Do not arise.
\

Names of Towns served by former S.S,
Light Rallway and New B.G. Line

7121. SHRI K. LAKKAPPA: wil
the Mimster of RAILWAYS be pleased
to state:

(a) the names of the towns served by
the former Shahdara-Saharanpur Light
Railway; and

(b) the names of the towns that will
be served by the construction of new
broad gauge lne already approved by
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Towns served by
former S S, Light Raillways were Delhi,
Shahdara, Bagpat Road. Baraut, Kandla,
Shamli, Thana Bhavan, Rampur Man:-
haran, Saharanpur,

(b) The same towng as stated above
will be served by the new B G. line.

Creation of Post of Rall Transporiation
Coordimator st Bhubaneshwar

7122. SHRI ARJUN SETHI Wwill
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware
of the fact that the Orissa State As-
sembly passed a unanimous resolution
on 6th April, 1972 and later on 2 memo-
randum incorporating the said unanim-
ous resolution wag submitted to the ex-
Minister of Railways by the ex-Chief
Mimister and by the ex-Governor of
Orissg for shifting in phases the head-
quarters of the South Eastern Railway
and creation of Rail Transportation
Coordinator at Bhubamhwar.in the

APRIL22, 1973
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rank of Deputy Goesersl Mansger 10
maintain close Hason with the Sitddé
Government; gnd

(b) if so, the action taken by Gov«
ernment in the thatter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The proposal for shifting of the

* headquarters of the South Eastern

Ratlway from Calcutta could not be
agreed to on administrative, operational
and financial considerations. As re-
gardg creation of the post of a Rail
Traasportation Co-ordinator, the State
Government of Orissa was advised that
such a post in the tank of a Deputy
QGeneral Manager (who may be designat-
ed as Director, Rail Transportation)
may be created in the State Govern-
ment’s cadre for liaison purposes with
the Railways at Bhubaneshwar. The
Railways would, however, spare the
services of an experienced Railway
Officer, on deputation basis, to man the
post if the State Government so desires,
but the Orissa Government will have
to bear the entire cost of the proposed
rail coordination Directorate. No fur-
ther reply has been received from the
State Government in this connection

Japanese Assistance for Panipat
Fertilizer Project

7123 SHRI PROBODH CHANDRA-
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether Japan has agreed to ex-
tend assistance to India for Panipat
Fertilizer Project, and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) Yes, Sir.

{b) An agreement for V.11 billion
{equivalent Yo Ra, 29-8 crores at the ex-
change rate of Yen 960 = R 100)
has been signed with the Export-Ioe
port Bank of Japan for ihe
foreign exchangs cost of this project
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for irapiwt of poods and servicss from
Jepun. Thp Loan which {s repayshle
"in 25 yeapi (including a grace period
of 7 yoars) carries an interost af 4% per
sunum.

Proposal to Puschave Tachnology for
Mannfacturing Drugs

7124. SHRI D. D. DESAI: Will the
Migister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are contem-
plating to go in for an outright pur-
chase of technology in foreign market
for the manufacture of drugs;

(b) whether a central agency is going

to be set up for the purpose of develop-
ment of technology; and

(c) if so, the facts thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c) The purchase
and induction of know-how in respect
of new drugs are allowed by the Gov-
ernment s drug manufacturing units
on merfls of each case. The necessity
for import of technology is screened by
various technical experts, including
those from DGTD, CSIR, DSCCI, Mi-
nistry of Finance and others before a
project for foreign collaboration for
transfer of technology is approved by
the Government The payments for pur-
chase of know-how may involve a lump-
sum payment, minority equity participa-
tion, or/and a payment of royalty de-
pending upon the need and priority to
be assigned for technology involved.

The Committee on Drugs and Phar-
maceutical Industry which submitted its
report on the 6th April, 1975 have look-
ed into various aspects of drug indus-
try including the examination of the pre-
sent arrangements for the flow of new
technology into the industry. Govern-
ment will take a view on the question
of setting up a Central agency in the
totality of the recommendations of the
Committes,
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2%y on Deputation o Engiern Rallway

7925, KUMARI KAMLA KUMARI:

Will the Minister pf RAILWAYS be
pleased to state:

(a) the total number of IOWs (Ins-
pectors of Works) in the Eastern Rail-
way who are on deputation from North-
ern Railway and since how many years
they are in Bastern Raitway;

(b) number of those L.O.Ws who are
from Northern Railway but still postsd
in construction Division of Eastern Rail-
way; and

(c) the reasons in details as to why

they are not being transferred back to
Northern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH): (a) Only one, since
October, 1967.

(b) One.

(c) The LOW. has not yet been
declared surplus by the Eastern Railway.

C.B.I. Enquiry into case of earthwork
for Muzaflarpur-Sonepore Railway Line
(North Eastern Raliway)

7126. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) Whether it is a fact that CBI is
enquiring into the corrupuon case con-
nected with the earth work for the con-
struction of  Muzaffarpur-Sonepore
Broad Gauge Line on North Eastern
Railway; and

(b) if so; how much amount is in-

volved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) The Cen-
tral Bureau of Investigation (Special
Police Bstablishment, Patna Branch)
have registered a Preliminary Enquiry
in connection with alleged overpayment
to a conmtractor in respect of the earth~
work dons for conversion of the Metre
o uamurpor and Sonsgore, The
ween nepore.
case I8 still under investigation,
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‘Trade Union Oficials of Railwaymen
Victimised for participating in May 1974
‘ Strike

7128 SHRI SHARAD YADAV:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it 18 a fact that a large
number of trade union officials of the
unions of railwaymen on all the zones
of Railways have been victimised for
participation in the May, 1974 ralway-
men's strikes;

(b) whether the provisions of the In-
dustrial Relations Act for giving protec-
tion to the trade union officials have
been ignored; and

(c) if so, the number of trade union
officials who have been dismissed on
each of the Railway zone for participa-
tion 1 May, 1974 railwaymen’s strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c) It has never
been the policy of the Government
to victimise its employees for legitimate
trade union attivities. However, for in-
dulging in acts of violence, sabotage and
intimidation. during filegal strike in May,

WPRIL 22, 1975
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7129, SHRI H. K. L. BHAGAT:
Will the Minister of RAILWAYS be
pleased to state:

{a) the total number of trains that
reached Delhi Main Junction during
January and February, 1975; and

(b) the number of trains that arrived
or departed late and the reasons for the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) A total
of 4515 trains arrived Delhi Main Junc-
tion during January and February 75
of which 2203 traing reached late and
450 departed late from this station. The
late arrivals and departures were for
various reasong such as alarm chain
pulling/miscreant activities, mechani-
cal/signal failures, crossings and preced-
ences etc. efc.

Shorifall in estimated requirements of
New Raliway 'Wagons for 1974.75

7130. SHRI INDRAJIT GUPTA:
Will the Mimister of RAILWAYS be
pleased to state:

(a) whether there will be a shortfall
in the estimated requirements of new
railway wagons for 1974-75; and

(b) whether wagon orders on Wut'
Bengal firms have been reduced as o
result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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Disposal of Rallway Lines in Palaces of
Ex-Rulery

7132. SHRI SHASHI BHUSHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether quite a large quantity of
metre gauge, broad gauge and narrow
gauge railway lines from the Gwalior
Palace were dismantled and sold out;

{b) the total of railway lines that
were there in the Gwalior Palace and
the extent to which theso have been dis.
mantied atd sold out;
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{c) the steps taken by Govsrnment
ﬁmﬁvﬁng the said information;
{¢) the measures taken to stop their
further dismantling and selling out and
the policy of Gavernment in regard to

the disposal of railway lines in palaces
of ex-Rulers in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Information
was received from Madhya Pradesh
Government in February, 1973 that the
railway siding from the Gwalior Palace
compound to Gwalior station was sold
out by the ex-ruler and was being re-
moved by the contractor.

(b) According to the plang available
with the Central Railway the total
length of the siding was about 1890
metres approximately, This siding was
situated partly within the palace premi-
ses and partly outside palace premises.
The length of Broad gauge-cum-Narrow
gauge track within the palace com-
pound was, according to the plan about
566 metres. There was no MG track
inside the palace compound, The ac-
tual quantities of the dismantled mate-
rials both from within the palace premi-
ses and outside palace premises are be-
ing verified by the Central Railway in
consultation with the Madhya Pradesh
Government.

(c) After receipt of this information
the question of ownership of the siding
was gone into and it was decided to
treat the portion of the siding lying
within the palace compound as the pri-
vate property of the ex-ruler and the
portion lying outside the palace com-
pound as Govrnement property. In the
meantime, Madhya Pradesh  Govern-
ment had advised that police guard had
been mounted around the compound in
which dismantled materials were stored
to prevent further disposal of these
materials.

(d) Steps have been initiated in co-
ordination with the Madhya Pradesh
Government to claim and retrieve the
dismanfied materials perfaining to the
pottion of the railway siding situated
outside the palace compound, which are
deemed to be fhe Government propetty.
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The G:lwernmm ﬂw in such c:‘m a:
enerally 1o trea partion
:nilWay siding falling within the palace
compound as the property of the ex-
ruler and such portion of the railway
siding situated outside the palace com-
pound as Governmenp proparty unless
it was also recognised as the private
property of the ex-ruler in the inventory
of the private properties drawn up at
the time of Xhe Merger.,

Claims pending on North-castern
Frontier Raflway

7133. SHRI ROBIN KAKOTI: Will
the Minister of RAILWAYS be pleased
to state: .

(a) total number of claims in respect
of damages, pilferages and losses of
goods in transit still pending mn North-
eastern Frontier Railway and the amount
involved in these claims; and

(b) number of claims pending for the
lagt three years, two years and one year,
separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAIl WAYS (SHRI
BUTA SINGH): (a) Total number of
claims for compensation in respect of
damages, pilferages and losses of goods
in transit pending disposal on the North-
east Frontier Railway as on 31-3-1975
was 7089, the amount claimed bemng Rs
485.94 lakhs.

(b) Nil

Permission given to companies for issne
of Bopus Shares during 1972, 1973 and
1974

7134. SHRI MADHU LIMAYE : Will
the Minister of LAW, JUST!CE AND
COMPANY AFFAIRS be plea.se(_l to
refer to the Monopoly Commission’s
report and state :

(a) which of the companies @elongirgg
to the monopoly groups mentlongd‘m
the report have been given permission
to issue bonus shares in ihe year 1972
1973 and 1974;

(b) the reasons for permitting this;
and

APRYL 22, 1978
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the rate of concensration
wealth and assets ? of

THE DRPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS, (SHRI
BEDABRATA BARUA): (@ to (©) It
Was stated in reply to Unstarred Ques-
tion No, 4758 in the House on the 25th
March, 1975 that no list on the basis of
the definition of the Monopolies Inquiry
Commission Report is required o be or
1s being maintained in the Department
of Company Affairs. Under the Mono-
polies and Restrictive Trade Practices
Act, 1969, only a list of interconnected
undertakings and dominant undertakings
as envisaged in section 20 of the said
Act, is being maintained.

The Ministry of Finance are incharge
of the administration of the Capital Is-
sues (Control) Act, 1947 and, therefore,
are responsible for the grant of permis-
sion for issue of bonus shares, That
Ministry is being requested to furnish
the necessary information to the House,
listing the companies to whom approval
for the issue of bonus shares has been
issued, grouping them on the pattern of
the list of companies prepared by the
Monopolies Tnquiry Commission (1965).
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Mabarashtra Government's views on
priorities on Konkan Railway and
Underground Railway for Bombay
7136. PROF. MADHU DANDA-

VATE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Maharashtra Govern-
ment hag sent its views regarding priori-
ties in the case of the Konkan Railway
Project and the Underground Railway
project in Bombay;

(b) if so, to which project does the
Mabarashtra Government want the prio-
rity to be accorded; and

4—4 L S 8 (ND)|7§
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{c) what is the final decision of Gov-
ernment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (3 No.

(b) and (c) Do not arise,

Denunrage pald by UPR, Electricity
Board to Railways

7137. SHRI RAIDEO SINGH: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether U.P. State Electricity
Board is paying heavily ag demurrage to
Railways for failure to take custody of
eloctrical equipment lying around in dif-
ferent Railway stations:

(b) if so, the amount of demurrage
paid by the U.P. Electricity Board to
the Railways and amount to be peid
befare taking delivery of electrical equip-
ment lying with the Railways at pre-
sent; and

(c) whether in the context of the back-
wardness of WU.P. and also the big
amount already realised as demurrage,
the Railway Administration proposes to
write off the remaining amount of de-
murrage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (¢) The infor-
mation is being collected and will be
laid on the Table of the Sabha.

Production of M/s Abbott Laboratory

7138. SHRI JYOTIRMOY BOSU -
Will the Minister of PETROLEBUM
AND CHEMICALS be pleased to state :

(a) whether ‘Abbott Laboratory’ is a
hundred per cent foreign-owned com-
pany, if so, what are its main products;

(b} total remittances made by the com-
pany, year-wise during the last 3 years;

{c) whether it has been alleged that the
company has increased its production
capacity by about one thousand per cent
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over its licensed capacity without per-
mission. if so, the facts thereof and ac-
tion taken thereon;

(d) deuils of the COB licence igsued
recently to the company; and

(e) whether the COB license has been
issued without requiring any reduction

of foreign equity and if so, what are the
facts thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R. GA-
NESH): (a) to (d) The entire share
capital of M/s. Abbott Laboratories
(India) Private Ltd. Bombay 1s at pre-
sent held by M/s. Abbott Laboratories
North Chicago USA. A statement in-
dicating Licence No. and capacity ap-
proved, production during the year
1971, 1972 and 1973 and remittances
during the past three years is laid on
the Table of the House. [Placed in
Library. See No LT 9490 75] The
entire activity of the party is covered at
present under COB licence 1ssued 1n
1971. The party were also granted a
letter of intent on 12-5-1970 details of
which are given in the statement refer-
red to above. For some of the items
the company are producing in excess of
their licensed capacity The Committee
on Drugs and Pharmaceutical Industry
which submitted its report on 6th April,
1975 have looked into various aspects of
the drug industry. Repori of the Com-
mittee is under consideration and Go-
vernment will take a view on the aspect
of excess production 1 the totality of
recommendations of the Committee.

{¢) COB licence was granted to this
company in 1971 to take cognizance of
the activity already established and no
condition of reduction of foreign equity
was imposed One of the condition of
the letter of intent granted to the party
on 12th March, 1970 is that the extent
of foreign investment in the proposed
pew undertaking shall be fixed to the
satisfaction of Government While ap-
proving the terms of collaboration on
the 7th March, 1974 a condition has
been imposed to the effect that the com-
pany will reduce foreign holding to 60%
within a period of 3 years from the
date of obtaining industrial licence. The
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company have accepted this condition
but licence iz yet to issne’

Effect of mardage expenditure on
economy

7139. SHRI RAM HEDAQO : Will
the Minister of LAW, JUSTICE AND
CthPANY AFFAIRS be pleased to
state :

(a) whether Government are aware
of the fact that the marriage expendi-
ture in the Country is causing adverse
effect on the economy and standard of
living of the people in the country;

(b) whether Government propose to
enact legislation to reform marrage
ceremonies and cut down marriage ex-
penses; and

(c) if so, the salient features thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b)
Marriage expenditure is a matter out-
side the control and knowledge of the
Government. Government do not have
at present any proposal m view to im-
pose statutory restriction in the matter.

(c) Does not arise,

Infringement of safety rules in South
Eastern Railway

7141 SHR1 D B CHANDRA GOW-
DA: Will the Mmister of RAILWAYS
be pleased 0 state:

(a) whether Government have received
any representation regarding nfringe-
ment of safety rules in South Eastern
Railway; and

(b) if so, what action Government
have taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) Yes. The
representation was examined and it was
found that there was no infringement of
Safety Rules on South Eastern Railway.

Substitute Luggage Porters of New Delhi
Station

7142. SHRI MAHADEEPEK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleased to state:



97 Written Apswers

(a) whether some substitute Luggage
Porters working at New Delhi station
are creating indiscipline and are in-
dulging into malpractices for the last
one year;

{b) if so, number of complaints made
against these employees by the Super-
visory staffl of the Parcel Office, New
Delhi station during the last one year:
and

{c) action taken against these em-
ployees by the Administration?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) One substitute
Parcel Porter has been indulging in such
activies for the last one year;

(b) Supervisory staff of the Parcel
Office lodged eleven reports against the
substitute Parcel Porter during the last
one year; and

(c) The concerned cmployee has been
shifted to another booth and has been
suitably reprimanded by the competent
authority and the adequacy of the action
taken against him is being examined by
the Divisional Superintendent, Delhi.

Watermen of Rohana Kalan Station
(Northern Railway)

7143. SHRT ONKAR LAL BERWA:
Will the Minister of RAN.WAYS be
pleased to state:

(a) whether some Watermen of Ro-
hana Kalan station (Northern Railway)
now working at Ghaziabad statiom,
were not put back on duty for 6 months
by the Divisional Superintendent, Nor-
thern Rajlway, New Delhi, due to their
absence from duty for one day during
January, 1973;

(b) if so, reasons therefor: and

{c) whether the administration pro-
pose to pay their wages for this period;
and

{d) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) No. There
was, however, a case of one Waterman
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at Robana Kalan, who unauthorisedly
rem_nined absent from duty oa .17-1-72
against written orders. When he turned
up for duty on 18-1-72, he was directed
to report to the office of Divisional
Superintendent, Delhi. But he re-
mained absent up to 30-6-72 without
producing any medical certificate. His
unauthorised absence from 17-1-72 to
30-6-72 was treated as leave without
pay. He is at present working at
Ghaziabad.

(c) and (d) Do not arise,

Alignment work on Ermaknlam-Alleppey
Railway Line
7144. SHRI N. SREEKANTAN
NAIR: Will the Ministry of RAIL-
WAYS be pleased 10 state:

(a) whether %he alignment work on
the Ernakulam-Alleppey Railway line
has been finalised; and

(b) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) It will be necessary to carry out
an Engineering-survey and also update
the Traffic survey carried out earlier in
order to determine the cost of the
project and its financial viability. It
has been suggested to .the Kerala State
Government that the Railway could
undertake Yhe survey if the State Gov-
ernment agreed to bear its cost. Further
action will be taken as soon as the views
of the State Government are known.

Murders and Dacoities committed in
Train on Northern Railway

7145. SHRT AMBESH: will the
Minister of RAILWAYS be pleased to
state:

(a) the number of murders and dacoi-
ties committed in trains on the Northern
Railway during the last two ycars, year-
wise; and

(b) the steps taken to prevent such
incidents?
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FHE DEPUTY MINBTER ¢ MFHE
MINISTRY OF RAILWAYS (SHRY
BUTA SINGH): (s) On the Northern
Raitwzy there were §.cases of murder,
9 cases of dacoity in trainis during 1973
and 6 cases of murder and 12 cases of
dacoity during 1974,

(b) Under the Coanstitution, law and
order being s State subjoct, protection
of the person and property of Passen-
gers is the responsibility of the State
Government discharged through the
agency of the Government Railway
Police. For the security of Passengers,
comstant efforts are made by the Rail-
way Administration. The Police are
already taking steps to control such
offeroes in their areas by way of mak-
ing vigorous investigagions into these
cases, providing eScorts on passenger
trains in vulnerable areas, putting men
in plain clothes to travel in passenger
trains for the purpose of detection of
such incidence/apprehension of crimi-
nals on the spot Further strengthen-
ing of the measures for the security of
passengers will be considered 1n a Semt-
nar on the subject which is being or-
ganised by the Ministry of Railways.

Demand for extension of metre gauge
Moe known as AP Raillway in Gujarat

7146 SHRIP G MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Minister, the
Railway Board and other higher autho-
rities have received any memorandum
from the Public bodies and/or indivi-
duals in Gujarat requesting for the
extension of the present 150 km metre
gauge line, known as the A, P Railway
(Ahmedabad-Prantij ,Railway) fiom
Ahmedabad to Khedbrahma, upto Abu
Road, station, covering an additional 50
km.; and

(b) if so. Government’s reaction and
response to the said demand?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) Owing to the stringent position of
funds and lack of adequate traffic justi-
fication, it would be difficult to comsider
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the pfopossd extension in the present
circumstances.

Consumption of Petrolenm Products

7147. SHRI S, N. MISRA : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state the steps
taken or proposed to be taken by Gov-
ernment to bring down the consumption
of petroleum products in the country
during 19757

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AN
CHEMICALS (SHRI C P. MAJHI):
Government have taken/are taking vari-
ous measures to curb the consumption
of petroleum products in the country.
These, inter aha, include (1) curbs on
the consumption for non-essential pur-
poses through fiscal and regulatory
measures, (2) higher efficiency in the
use of fuels, and (3) placing increasing
reliance on alternative sources of energy
and feedstocks.

Separate Running room for Travelliag
Ticket Examiners at Allababad (Central
Railway)

7148 SHRI NITIRAJ SINGH
CHAUDHARY * Will the Minister of
RAILWAYS be pleased to state:

(a) whether Central Railway T.T Es

are not provided separate running room
at Allahabad

(b) the number of Central Railway
Travelling Ticket Examiners daily reach-
ing Allahabad and needing accommo-
datjons; and

(c) what steps are proposed to be
taken to provide a separate running
room to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Running room
facilities are provided mainly for regu-
lar running swaff, certain categories of
non-running staff like
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TTEs are entitled Tor resting facility, In
the combineéd running room for Central
and Northern ‘Rejlways’ staff at Allgha-
bad, seven beds are exclusively ear-
marked for the use of Central Railway

.

(b) 18 daily.

(c) There is no proposal to provide a
separate running room for Central Rail-
way TTEs at Allahabad, However.
arrangements are being made to provide
additional beds for them.

Amount given to Legal Advisers of
FACT

7149. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total amount given to the legal
advisers of the Fertilizers and Chemicals
Limited of Travancore, during the last
three years, and its yearwise break-up:
and

(b) the number and the particulars of
cases for which this amount has been
paid?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)"
{a) The information is given below:—

Year Amount

197273 . Rs. 63,370.40
197374 . Rs. 81,469.83
1974-75 Rs. 1,39,574.35 (pro-

visinnal asthe accounts
areyet to be closed)

This is inclusive of the legal fees, out
of pocket expenses etc. of the advocates
engaged for attending to cases pertain-
ing to the company. This also includes
retainer fees of Rs. 9000/- per annum
paid to the company’s legal advisers

(b) The information is being collected
and will be jaid on the Table of the
House.

Cenversion of Samestipur-Darbhasga
Line inte Broad-Gauge Line

7150. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to the
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Unstarred Question No. 1074 on the
25th February, 1975 regarding exten-
sion of broad gauge line from Samasti-
pur-Darbhanga to Raxaul and state:

(a) whether consideration of the abs-
tract estimate for the conversion of
Samasipur-Darbhanga metre gayge iato
broad gauge line has since been com-
pleted and the construction already
started;

(b) if so, salient features thereabout;
and

(c) if not, causes of delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No,

(b) Does not arise.

(c) This section was subjected to
heavy flood damage in the last mon-
soons and it, therefore, became necessary
to provide additional waterway and to
raise the height of bank. A fresh de.
tailed survey will be conducted shortly
to finalise the revised proposals and 1o
assess the revised cost It will be possi-
ble to take up conversion work after
completion of the proposed detailed
survey,

Crisis in Chemical Industry due to
shortage of Raw Materials

7151. SHRI VARKEY GEORGE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there is a crisis in the
chemical industry due to shortage of raw
materials and power;

(b) if so, what steps Government
propose to take to ease the situation;

(c) whether, as a loog term measure,
the Government of India propose to
induce the OPEC countries to setup
jomnt ventures in the field of Petro-Che-
micals in this country: and .

(d) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI K. R. GANESH):
(@) and () One of the major cons-
traints which affected production m
some of the chemical units has been
power shortage,  Assistance of the
State Governments has been sought to
solve this problem, wherever possible.
In some cases, raw material shortages
have also been reported. These are
being relieved by taking steps to aug-
ment indigenous production and also
through appropriate imports,,

(c) and (d) The possibilities of esta-
blishing joint ventures in the field of
petrochemicals in collaboration with
certain Middle East countries are being
explored. These arc yet to be concre-
tised
Proposal of Philips Limited to set up

Electro-Medical Unit in Poona

7152. SHRI HARI KISHORE
SINGH: Will the Mimnister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Monopolies and Restric-
vive Trade Practices Commission has
turned down the proposal of Philips
Limited, to set up an electro-medical
unit in Poona;

(b) if so, whether Government have
taken a decision on the recommenda-
tion of Monopolies and Restrictive
Trade Practices Commission;

(c) what steps Government are tak-
ing to encourgae indigenous manufac-
turers in this field, and

(d) whether Goverament have put a
curb on import of equipment m this
sphere?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE &
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b) The pro-
posal of M/s Philips India Limited
under Section 22 of the Monopolies and
Restrictive Trade Practices Act for
manufacture of Electro-Medical Equip-
ment was referred to Monopolies and
Restrictive Trade Practices Commission
for further enquiry and report. The
Commission has since submitted its
report recommending rejection of the
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proposal, The recommendations made
by the Commission are under eonsidera~
tion of the Central Government.

(c) So far, 8 parties in organised
sector and 21 in the small scale sector
have been licenced for the manufacture
of a variety of medical electronic equip-
ments, viz, Cardiac Care Systems, In-
tensive Care systems, Pace makers etc.
A number of these are already in pro-
duction. Additional letters of intents/
approvals are being considered for well
formulated schemes Most of these
schemes are being implemented  with
ihdigenous know-how generated by Ins-
titutions like Central Scientific Instru-
ments Organisation, Chandigarh, and
Electronics and Radar Development
Establishment, Bangalore etc Foreign
collaboration has been permitted for
very selected items for which adequate
local know-how is not available,

(d) Imports of medical electronics
eguipments are being permitted at pre-
sent under the category of ‘life saving
equipment’ These 1nclude complete
Intensive Care, Cardiac Care systems,
Internal Pace Makers etc

U ETERT T AT
7153. st gww fag @Fu: wr
qgtfeam ik twiaw 7t a8 Fw A
Far #2397

(%) &t 1974-75 ¥ @lw Far
arg st farw g fadwi & few
atde #t fsadt wEr ¥ Uw wreSe
T amaly fFqr Mt H ag few
9 9T 9T m@r @ ;

(F) as 1975 & fwadft wravr &
UF EFRE T FAR FA FT TR_E

¢,

(m) |1 TF wERE & aEmw
& Frw 6 H@, 1975 ® HAT
WT  UF FRET FIGT I qHA
argrr wor frawew fafwer wr enwnr
2.20 AW T [H Frewz fadr A
T yamrHmr Y ; A
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(w) afrgt, @ @woe wede @
frgerr & fad soere qaTa war sraeay
wakg?

S s varw e W ov”
st (st W0 wrto waw) : (¥) a

1874-75 & g QHoTHoEoifio
arn fafr st @ uw weEe
¥ firm fafews o fee mo -~
wTE wTar
(A=
&1 )
AT 1974 73,323
7% . . . 147,539
qq . . . 43,370
sarg | 98,154
qTRF . 143,091
fages 64,780
HEIT 40,050
LR 57,617
faara, . 102,323
Ao 1975 . 78,105
@A 58,714
qq . . . 34,267
L5 . 941,333

g 5T U TF wRRE W oS
@t § wrg-dAeR smae qv frefafes
Tl gz 971 W™ —
yeaferd wfr @eh A

gidr -
ferr 92
farwr
1. forw g wreRe o
& frafara} vy —
To To
aT—IT 1974 525 669

york-foam< 1974 630 800
Fya-faaege 74 630 800
ATAq-—ard 1974 630 800
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2. Feqdwy & fatarsi st—

arafen wmr (3O w¥ wfEw)
aqT

frqeer qoe dzem Sher s
(THoTHoE oHYo ) FaTT 3 TWH WiE
el za 7 2 & forar oy Jav ety

(@) adama ¥ a9 1975-76 & fau
UF-HERE F\ §W MaArfad qTELEST HT
75 @T@ WTW T F JqWE |AET
war § A faammcemgay 1975 ¥
feafq w1 grdew fear srgam o

(w) & (9) wifs adww F
YT GG FT G IQER 2@ AV
A FTAWEAT & ®F § ghlay @i
AT gowrd F HGT FT WA FW F
fow, darfes dar a9, % qmEET AN
saeqT FY A 2 wfaww weRfes
gaw fratar  smarfee Wi i
UF Freve TWT w Jgemd W w1
glem @ & AW ¥ IMT TS
¥ 0Ha 1 A qEAr faelt § o (e
;W qdAT SqATT & fug e
gr qar s fratars & awy i
% ¥ W & ey wfewrd &
I EFT ¥ Ioee Aw uw &
sfowem Swdm @ ghfee s 33,
BT e frg o @ & |

Expenses focurred on Hathi Commitiee

7154. SHRI NANUBHAI N.
PATEL: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) what are the total expenscs in-
curred on the Hathi Committee;

(b) whether the information asked for
by the Committee from various Gov-
ernment departments was not supplied
or supplied after lapse of considerable
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time and this adversely affected the
work of the Committee; and

(c) whether the same bureaucrats who
were involved in the matter of issue of
COB and Permission letters have been
placed on this Committee; if so, the
reasons for not taking such officials out
of the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) The expenses incurred on the TA
and DA of non official members and
accommodation of the Chairman and
office of the Committee on Drugs and
Pharmaceunticals Industry were Rs.
89,635.68 up to the 31st March, 1975.
Some further claims and adjustments are
however yet to be finalised.

(b) and (c) Such information as was
asked for and available was furnished
to the Committee,

Views of Membery of Hathi Committee
on Take-over of Drug Firms

7155. SHRI NANUBHAI N. PATEL:
Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether majority decision for tak-
ing over of fore:gn firms given by the
Hathi Commuttee was strongly opposed
by the bureaucrats, which appeared in
the ‘Economic Times’, New Delhi
recently.

(b) if so, the names of Members who
voted for the take-over of foreign firms
and also of those who opposed it:

(c) whether these officers who op-
posed this idea have been processing
the cases of foreign firms i their
official capacity, mainly for which the
Hathi Committee was constituted; and

(d) if so, what steps Government pro-
pose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) to (d) The report of the Committee
on Drugs and Pharmaceutical Industry

APRIL 22, 1975

Wristen Angwers 108

wag received by the Goverument oa the
6th April, 1975 and the same is receiv-
ing itz attention,

-Examination of Agreemosts between

Foreign Drug Firms and their Principals
by Hathi Committee

7156. SHRI NANURHAT N. PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pieased to state:

(a) whether the Hathi Committee
examined agreements between the
foreign firms and their principals., the
original capital invested by each of
them and the present status achieved,
the ways and means to achieving it.

(b) whether on account of constant
pressure full information on the subject
was not provided to the Hathi Com-
mittee; and the Committee could not
discuss these matters in details; and

(o) if so, what steps Government pro-
pose to take to meet with the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) The report of the Committee on
Drugs and Pharmaceutical Industry was
received by the Government on the 6th
April, 1975 and the same is receiving
its attention.

(b) No, Sir, such of the information
as was asked for and available was
furnished to the Committee

(c) Does not arise.

Manufacture and Import of Glabencla-
mide and Alpha Methyldopa

7157. SHRI NANUBHAI N, PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pieased to state:

(a) whether the Glabenclamide and
Alpha Methyldopa are life-saving drugs,
marketed by Hoechst, Boringher Knoll
and M.S.D., multi-national giants in
our country; Item-wise licensaed capacity
with number and date of licences and
production fn last three vyears, com-
pany-wise;
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®) whether ‘Glebenciamide 4 being
manufactured by a wll scale manu-
facturer from basic stages and sufficient
quantities are available in ex-stock and
il M/s, Hoechst imported this drug
worth Rs, 4.20 Lacs om 28th February,
1975;

(c) f so. whether Government ptro-
pose to isspe order to siere the over-
stock made by this firm, fouting IDR
Act import regulations and curbing the
growth of the Indien sector; and
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W) what were the gromnds on .which
Methyldopa was aliowed to be im-
ported by M.S.D, from their principals
in America, when ¢his item is canalised
and whether it was under compulsion of
his Ministry that STC has to import
from MSD (USA), the brief particulars
of the ocorrespondence?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) Yes, Sir, item-wise details of the
three companies are as under:—

§.No. Name of Co.and name of Licence No.and date

Production durig

items with capacity e e e e e e e e et e e
1972 1973 1974
1 2 4 5 6
1 M3D (Aldomet-Tablets L/22/171/63-Ch. I 29.4 30.4 18.6
of Methyl Dopa) dt. 30-10-196g million million million
and amendment Tablets Tablcts Tablets
letrer No.I(20)/63- & 164 Kgse
. Ch.111 dt.5-2-1964 of blend
36 lakhs p.a. for export

2 Hoechst Pharmaceuticals L/22/460/73-Ch. III Y

(formulations of Gly-
benclamide)

dt. 9-1-1963 20
million ‘wi inthe
overall capa 1ty).

Production figures of these two
compantes are being collected
% and will be laid on: the Table of

3 Bochringer Knoll Ltd. L/22/467/73-Ch, III| the House.
(formulatians of Gly- dt. 14-3-1978 15.5
b=nclamide) miltion (within the
overall  licenced |
capacity). J
(b) and (c) One Small Scale Unit drug and many eminent doctors wrote

viz. M/s. Cadila Chemicals Private
Limited are reported to have commenced
the production of Glybenclamide bulk
and it is reported to be capable of
producing 600 kgs. p.a, of this bulk
drag. Position abomt stock of bulk drug
with this unit and the import of the
same, if any, effected by M/s Hoechst
on 28-2-1975 is being ascertained and
will be laid on the Table of the House,
and whether there is any flouting of
the IDR Act will also be examined.

{&) M/s, Merck Sharp and Dohme are
the largest formularors of Methyl Dopa
in fhe country, The company expresset
eir anwillingness to lift the materidl
jaported by the STC from rupee
- gources, "This created shortages of this

to the Minisiry of the necessity of ade-
quate availability of such life saving
drug. To alleviate the shortage of
Aldomet formulations manufactured by
M/s. MSD Government have allowed
impaorts of some quantities of Methyl
Dopa, through STC, from MSD (USA),
but at average price comparable to that
at which this drug is available from
rupee sources. IDPL have been asked
to take up the formulations of this
drug and their products are expected to
be available before the end of June.
1975, After this the entitlement of
MSD with regard to their requirement
of bulk Methyl Dopa vis-g-vis their
licensed capacity will be reviewed,
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Loss suffered by Raflwuys due to Thefts
during 1972-73, 1973-74 and 1974-75

7158. SHRI VEKARIA:
SHRI ARVIND M PATEL:

Will the Minister of RAILWAYS be
pleased to state the total loss suffered
by the Railways on account of thefts
during 1972-73, 1973-74 and 1974-75,
Zone-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): The following table
shows the total loss suffered by the
Railways due to thefts and pilferages of
booked consignments during 1972-73,
1973-74 and 1974-75 (up to January
75—

Railway Year Amount
paid
(in lakhs
of Rs.)
Cential 1972-73 76.08
1973-74 97.50
1974-75 94.05
Eastern 1972-73 221.54
1973-74 269.01
1974-75 215.28

Northern 197273 137.75
1973-74 112.76

197474 e g9

North Lastern 1972-73 48.18
1973-74 59.90
1974-75 51.98
Northeast Frontier i572-70 90.39

1973-74 127.16
1974-75 100.14

Southern 1972-73 63.00
1973-74 59.13
1974-75 54-34
South Central 1972-73 41.05
1973-74 46.22
1974-75 48.21
South Eastern 1972-73 122.33
1473-74 108.26
1974-75 92.12

Western 1972-73 113.549
1973-74 104.77

197475  101.71
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Celling on Booking of Indane Gay
Coonections

7159. SHRI D. P, JADEJA:
SHR1 ARVIND M. PATEL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased o state:

(a) whether Government have ins-
tructed the Indian Oil Corporation to
put a ceiling on the booking of Indane
Gas connections; and

(b) if so, the facts thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P MAJHID) :
(a) and (b) No, Sir Indian Oil Cor-
poration continues to enroll new custo-
mers in markets where additional gas
can be made available and open new
markets where it bas plans to develop
the facility No new customers are
enrolled 1n markets where it can not at
present provide additional gas Govern-
ment has however advised the Corpora-
tion to place a limit on the number of
customers booked by each individual
dealer

Proposals from Maharashtra Govern-
ment for setting up of Chemical Plants

7160. SHRI VASANT SATHE: WwWill
the Mimister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Maharashtra Govern-
ment has submitted any proposals to
the Central Government for setting up
ot chemical plans;

(b) if so, the broad features thereof,
location-wise; and

(c) the reaction of the Central Gov-
ernment thereto and decision taken in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)
(a) to (c) No proposal has been receivad
in the Ministry of Petroleum and Che-
micals. However, the position is being
checked up with the Maharashtra Gov-
ernment. .
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W5T AR IV WAt H ay qte !
& fawrodw swew

7161, Wio wehwrorgw qf¥q @ waT
fufa, mmrr st wwelt wd a6 ag
T #Y T w7 e

' (%) wem wiw 9w wm@wa WA
oy 3§t & fFay swwr frarade
€ .
(¥) war g% WO A gEr
frwae a3 @ ¥ fome jmaaist
qAT JGTY AT arEvEFAT & ; MW

(w) aft g, & aFwr ¥ v
wrfardt Y § 7

fafa, sora sitx weoalt wrd Aot (st
Qo ArCo Mww ) : () 31-12-1974
T HEw WM IEF  AATZIGT W, T
AIAAT F1 BIEFT, 3,199 ATAY 4T ad
¥ sfas qom & afmg

() @z (w) S, & 1 s,
1972 ¥ §esw w#fAdl § sqdw famy
w91 f5 gr uw I=w awmwg ¥
soas o af ¥ wd sv feafy &
ur wsafeqs gafadma faar amr
arfgr ¥k T A w1 oena ¥ @Y
gu fx agr fray mwd afeaq fag
7y, frax fagerm wo W feed
frezrd i & fag amy §, amardie
Fr wey gwfrag & st g,
A57 YR TEW wralwad F aATaTEG
Fr @enr ¥ Afg & faw www mfa-
wrfear ¥ o€ seare o Ay gar d

fiely erfwerardt ¥ eonk

7162. s garex wiv : s fufy,
wig e welt wid St Tg s
N g1 ¥4 fF gAh daraw ¥ swnty
¥ wrrfod W agt @ wAw ¥WAw
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Fif & zrywder €, el & mgm-
e g W@ & faw g &0
#T FTEAE wTH AT fqary § 7

fuflr, mra aite wert g s (WY
gwo WIRo WMaw) : fafy, =m AR
FAY T4 dares F iR g wrd-
w4t # ARy qUMAT F gary fgly
TrEUERY FY eggTyr Y Ay 0E B

Retrenchment in Wagon Industry
7163. SHRI TUNA ORAON:

SHRI SAKTI KUMAR SAR-
KAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry has received
any communication from the Chief
Minister of West Bengal regarding the
problem of retrenchment in the wagon
industries in the State due to lack of
railway wagon orders in these units; and

(b) if so, the action taken regarding
the problem?

THE DEPUTY MINISTER IN I'HE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) As on 1-4-1975 the wagon indus-
try in West Bengal had a load of 15335
wagons (in terms of four wheelers)
which compared to their 1974-75 produc-
tion of 6035 wagons (in terms of four
wheelers) represents more than two
years load which may be considered as
an adequate load for this industry.
However, constraints on funds allotted
for wagon procurement, the production
in 1975-76 may have to be regulated to
50% of the 74-75 production, There-
fore, industry have to diversify/export
the released capacity.

Tenders for procuremeni of about
14,000 wagons in terms of four wheel-
ers against 1974-75 Rolling Stock Pro-
gramme are under consideration. How-
ever, placement of additional orders will
depend upon the availability of =addi-
tiond] funds for which efforts are being
made..
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Recommendations of klathi Committes
Regarding Supply of Ewmential Drugs to
Consmners,

7164 SHRI SOMCHAND SOLANKIL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Hathi Committee ap-
pointed a Sub-Committee to discuss in
detail item (vii) of its Terms of Refer-
ence regarding measures for providing
wessential drugs to consumers, specially in
rural areas; and

(b) if so, the membership of the Sub-
Committee, its recommendations and the
xeaction of Government thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR1 K. R
GANESH): (a) and (b) Yes, Sir. The
report of the Commuttee on Drugs and
Pharmaceutical Industry ‘on measures
for providing essential drugs and com-
mon household remedies to the general
public, especially 1n rvral areas’ con-
taining the constitution of the Sub-Com-
mittee and the recommendations was
placed on the Table of the Lok Sabha
on the 4th March 1975. The report is
ander consideration of Government.

Recommendations of Hathi Committee
on New Technology for Drug Industry

7165. SHR1 SOMCHAND SOLAN-
KI: Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Hathi Committee ap-
pointed a sub-commuttee to discuss in
«etail item No. (v) of its Terms of Re-
ference 1e. ‘to examine the present
arrangements for the flow of nmew tech-
nology into the ndustry, and make re-
commendations therefor’; and

(b) what were the recommendations of
the sub-committee, initial and the final
-and what 1s the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OQF PETROLEUM
AND CHEMICALS (SHRI XK. R.
«GANESH): (a) and (b) The repott of
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the Gammittee on  Drugy snd #Mwrme-
ceutical Industry was seqgived by the
Government on the 6th April, 1975 and
the same s receiving g atteation.

fuestions Relorred #o Fisthi
Commidies
7166. SHRI SOMCHAND SOLAN-
KI: Will the Minister of PEFROLEUM
AND CHEMICALS be plessed to state:

(a) whether in reply to a number of
questions during this Session it has been
stated that the matter is under conside-
ration of the Hathi Committee;

(b) whether all these Questions were
forwarded to the Hathi Committee to
enable it to discuss the relevant matters
in depth; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) Yes, Sir.

(b) and (c) As the subject matter of
the Questions largely related to and fell
within the terms of reference of the
Committee on Drugs and Pharmaceuti-
cal Industry, no separate reference to
the Committee was considered necessary.

W WEn § ATAT ® geraA

7167. sft  wwm  wew dfwa : Tar
A wmA A T T
% gar F fw o
(%) 79 1973-74 & 487 2@
¥ AT &1 Fq fEmmr IR gaT
(&) 32 Fwq fea @ ¥ JaT
W oA ;
(M) &% 1973-74 ¥ fowm Fwur
a TS W ogarg Wear e ; A
(W) ga vt & wa e € R
T4 U ¥ s A%q sy 2C 9%
ged fear T ?

qgrferan sl wamew SAR § oAl

qARTaT AT
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wwe wfcovgee st betweenr Shoranur and Alwaye are ex-
Q‘;’!S::l)w“ (‘y ﬁ!’ = pectod to be completed by March, 1976,
awn g & AR ¥ A (®) aa outlay of Rs. 10001 lakhs hes
an gt m W Wi § ) AW besss provided s 1975-7 Budget for the
FT AT A TIGATL v 92 gt fpae doubling warks betwesn Olavakkot and:

L
wmar &1 fafow sl § R
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avy siq 65.2
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Hy T 398.6
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afeany 212.3
J@T WA 185.3
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ga NI 1504.6

Donbling of Railway line between
Alwaye and Ofavakkot in Kerala

7168, SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased
to state:

(a) what progress has been made in
the works on the doubling of the rail-
way line between Alwaye and Olavak-
kot in Kerala; and

(b) the total amount allotted for this
during 1975-76 and the time by which it
is expected to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 18 k. of track

Alwaye. The works will take thres
years for completion.

Utilisatiom of Soviet vessel for Seclsmic
survey of Indian Coasts

7169. SHRI VAYALAR RAVI: Wilt
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government propose to uti-
lise the service of Soviet Vessel at pre-
sent operating aj the Sri Lanka Coasts
for the Seismic survey of our coasts; and

(b) if so, whether Government pro-
paose to include the survey of Kerala
caasts aiso in its programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Nor Sir.

(b) Does not arise

Complaints filed with the Institute of
Chartered Accountants

7170. SHRT N E. HORQ: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number of cases in which Gov-
ernment have filed complamnts with the
Institute of Chartered Accountants
against the Chartered Accountants for
their failure to properly perform their
statutory duties under Section 227 of the
Act;

(b) whether the number of such com-
plaints had not been appreciably large
owing to lack of proper scrutiny of
balance-sheets and profit and loss ac-
counts and the Audit certificate given
under Section 227 of the Act in the
offices of the Registrar of Companies;
and

(c) if so, steps Government have pro-
pumdtotaknmthmresardhoensnm
that the reports of the Statutory Audi-
tors are carefully examined and neces-
swymmnamthadehnqw
Companry rowiregenonts?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS. (SHRI BEDA-
BRATA BARUA): (a) During the last
three years the Government had filed
the following number of complaints or
‘Information’ 1n the nature of com-
plaints with the Institute of Chartered
Accountants of India for appropriate
action against the concerned Chartered
Accountants -

y€ar 1972 . . 6
yedr 1973 . . 4
year 1971 6

(b) The Annual Balance Sheets and
Profit and Loss accounts filed by the
companies are scrutmised by the con-
cerned Registrars of Companies from
time to time and, wherever required.
appropriate action is taken agamnst any
lapse(s) on the part of the concerned
auditor(s), and

(c) Does not arise

Implementation of orders of Department
of personnel for Appointment of Steno-
graphers Appointments

7171 KUMARI KAMLA KUMARI.
Will the Mmister of RAILWAYS be

pleased to state

(a) whether Railway Board will im-
plement the order dated Gth September,
1973 of Department of Personnel with
regard to appomtment of Stenographers;
and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and (b) The Cabi-
net Secretariat, Department of Personnel
& Admnsstrative Reforms vide their
Notification dated 6-9-1973 amended
the Central Secretariat Stenographers
Service Rules, 1969, which are applic-
able to the Central Secretariat Steno-
graphers Service only The question of
amending the Railway Board Secretariat
Stenographers Service Rules, 1971 on
similar lines is under consideration.
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Amendment to Rallvay Bomed Secre-
rint Stemographeen Secviee

7172. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(8) whether Railway Board has amend-
ed the Railway Board Secretariat Steno-
graphers Service Rule as per instructions
1ssued by Cabinet Scretariat on the 6th
September, 1973;

(b) f not, the reasons therefor, and

(¢) whether 20 posts of SPAs are to
be filled up 1 accordance with the above
rules and 1f not, the procedure being
adopted to fill up the vacancies and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and (b) The Cabi-
net Secretariat, Depariment ol Pet-
scnnel &  Administrative  Retorms
vide therr Notification dated 6-9-1973
amended the Centra] Sccretariat Steno-
graphers Service Rules, 1969, which are
applicable to the Central Secretariat
Stenographers Service only The ques-
tion of amending the Railway Board
Secretariat Stenographers Service Rules,
1971 on similar lines 1s under considera-
tion

{c) The procedure for filling up these
vacancies. which have arsen, prior to
the proposed modfiication ot the rules
by the Railway Board is under consi-
deration

Theft from Railway Wagons on
Madras—Howrah Line
7174 SHRI SHASHI BHUSHAN:
Will the Minister of RAILWAYS be
pleased to state

(a) whether his attnetion has been in-
vited to the news item appearing in
Hindi ‘Navbharat Times’ dated the 31st
March, 1975 (last page) under the head-
ing ‘Railway Wagon se Niyamit Chori’
(continued theft from railway wagons);

(b) whether a gang of rich persons is
active in this trade of theft from rail-
way wagons between Stuartpuram and
Chingulyam stations of Madras-Howrah
main line; and
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(c) if s0. the facts thereof and the
action taken by Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) and (c) No such gang has come
to light. However, some ex. notified
tribals residing at Stuartpuram have
been reported to be stoppings goods
trains by interfering with signals and
committing thefts of consignments mov-
ing in wagons particularly foodgrains.

In Close co-ordination with the Gov-
ernment Railway/District Police, ade-
quate steps have been taken to prevent
such thefis in the section. Besides nor-
mal measures, an armed RPF party has
been deputed at Nidubrolu station for
preventing offences and roundmg up
criminals operating in the Section. Es-
corting of goods trains has been under-
taken and armed pickets have also been
posted at other vulnerable places. As a
result of these measures not only an im-
provement in the situation has been re-
ported, but most of the property stolen
has also been recovered.

Rallway Stations with Income of over
Rs. 20 Lakhs per month from Goods
Traffic in Delhi Division.

7175 PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RILWAYS be pleased to state:

(a) the names of the Railway stations
which show an income of over Rs. 20
lakhs per motnh from goods traffic in
Delhi Division of Northern Railway;

(b) whether proper arrangements for
the protection of these goods including
godown facilities exist at these stations:

(© if not, the reasons therefor and
the likely date by which such facilities
would be provided; and

(d) the average figures of monthly in-
come in the years 1973-74 and 1974-75
for each one of the stations in part (a)
above?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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BUTA SNGH): (a) New Delhi station
only.

(b) and (c) Yes. However, extension
of goods platform near cement siding
and provision of a shed on the mineral
siding platform are necessary. These
works will be included in the Works
Programme for the year 1976-77 subject
to the availability of funds.

(d) The average monthly earnings of
New Delhi station from goods traflic
during years 1973-74 and 1974-75 were
Rs. 5940 lakhs and Rs. 9460 lakhs
respectively.

Payments of 0. T. Allowance and T. A.
by Railway Administration

7176. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to statae:

(a) the comparative figures for (i}
overtime allowance (ii) travelling allow-
ance paid by each one of the Railway
Zonal establishments, Railway Board
and D. L. W, C. L. W.and I. C. F.
for the years 1972-73, 1973-74 and
1974-75 separately and by the total
establishment for all Railways;

(b) whether any steps have been taken
to curtail the payment due 10 these two
sub-heads in the drive for economy;

(c) if so, the nature of the steps taken
and results thereof: and

(d) the percentage of the total pay-
ments for each one of the units in (a)
above to the total Wage Bill for the
periods under reference, separately for
each unit and for al] the Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (d) In regard
to figures of overtime for the years
1972-73 and 1973-74, attention of the
Hon"ble Member is invited to the infor-
mation already furnished in reply to his
Question No. 5361 answered in this
House on 8-4-1975. The figures of aver-
time for the year 1974-75 and travelling
allowance for 1972-73, 1973-74 and
19_74-75 are being collected and the same
will be laid on the table of the Sabha.
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(b) and ¢} Among W reasons winch
contribute to the mcidence of overtime
on the Railways are shortage of staff
absentesism, vacancies unfillad, inprease
m traffic, aadequacy aof hne capacity,
etc Instructions have been 1ssued to
Railways from time to tme emphasising
on them aeccessity of removing all such
factors which increase tbe mncidence of
overtime payment to Railway staff Ins-
tructions heave also beea 1ssued to Rail-
ways to make a cut of 10% mm expen-
dture on travelling alowance and over-
tune paymant to office staff as a messurs
of economy

Restoratien of Trains cungelbed during
Rallway Strike.
7177 PROF NARAIN CHAND

PARASHAR Will the Minster of
RAILWAYS be pleased to state

(a) the particulars of tramms whch
were cancelled during the Railway
Strike m May 1974 and which have not
been started so far zone-wise and inter-
zonal,

(b) the hikely date by which each one
of them would be restarted, and

(c) whether any priority will be fixed
while restoring them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to {c) Information
1s being collected and will be laid on the
table of the Sabha.

Recommendstions of the Hathi Com~
mittee on Small Scale Secter of Drug
Industry

7178 SHRI BHALJIBHAI PAR-
MAR Wil the Mmster of PETRO
LEUM AND CHEMICALS be pleased
to state:

(a) whether the Hathu Commuttee ap-
pomted a sub-commuittes to discuss item
(m) of its Terms of Reference regard-
1ng small scale gector of drugs industry,
who were the members of the Sub-Com-
mittee and the recommendations of the

Sub-Commuttee,
(b) whether no bodv took iterest 1n

the development of Small scale sector m
the face of pressure from bureaucrats
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on the Committee, who were interested
1 foreign firms; and

(c) what steps Government propase to
take m the matter for the growih of
smalt scale sector of drug mdustry in
view of the need for a balanced regional
dispersal of pharmaceutical ndustry,

THE MINISTER OF STATE IN
THE MINISTRY QF PETRQLEUM
AND CHEMICALS (SHRI K R
GANESH). () and (b) The repart of
the Committee on Drugs and Pbarma-
ceutical Industry was received by the
Government on the 6th April, 1975 and
the same 18 receiving jts attemtion

(c) While most of the umts i the
small scale sector are manufacturing for-
mulations, some of them are also engag-
ed n the production of bulk drugs which
are either being formulated by them-
selves or offered for sale to other for-
mulating units

Their production 1s estimated at about
20% of the overall turnover of the imn-
dustry and some of them are playmng an
important role 1n the production of bulk
drugs from basic stages as well as inter-
mediates and chemicals requured by the
mdustry

Small scale unjgts, 1e underiakings
having nvestment 1n fixed assets n plant
and machinery not exceedmg Rs 75
lakhs do not require licences under the
Industries (Dev & Reg) Act 1951
Units with a turnover not exceeding
Rs 50 lakhs per annum have also been
exempted from obtaintng approval for
the prices of their products under the
Drugs (Prices Control) Order 1970

In the case of small scale umts -
cremental allocation of canalised raw
materials are made over the past con-
sumption on the following pattern. viz
(a) additional 30% to umits having a
turnover of less than Rs 1 crore and
(b) additional 15% to wunits baving a
turnover of Rs 1 crore and more per
annum

Such of the recomendations as have
been made by the Commttee on Drugs
and Pharmaceutical Industry in regard
to the development of the drug mdustry
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in the small scale sector regional dis-
persal, etc. will also be kept in view for
their further development,

Evidence given by Secretaries before
Hathi Committee

7179. SHR1 BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether three Secretaries of Gov-
ernment of India appeared before the
Hathi Committee to give evidence re-
garding ‘Permission Letters’ and ‘COB
Licences’;

(b) if so, whether they pleaded in
favour of the foreign sector to cover up
the irregularities committed by the offi-
cials in these matters;

(c) what are the conclusions arrived at
and whether Government would revoke
all permission letters and COB Licences
which have proved to be illegal; and

fd) whether Government will fix res-
ponsibility in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PEROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (d) Three Secreta-
ries to the Government of India appear-
ed before the Sub-Committee, constitut-
ed by the Committee on Drugs and
Pharmacuticals Industry, to examine
the question of issue of permission/no
objection letters and COB Licences is-
sued by Government.

The report of the Committee on
Drugs and Pharmaceuticals Industry was
received by the Government on the 6th
April, 1975 and the same is receiving
its attention.

Cochin Refinery working at low capacity

7180. SHRI C. JANARDHANAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Cochin Refinery has
been operating at a very low capacity;

(b) if so, the facts thereof, and reasons
therefor;

(c) what steps have been taken or are
proposed to be taken to increase the uti-
lisation. of the installed capacity?

5—4 L.S,8, (ND)/75
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{a) to (c) During 1974, the Cochin Re-
finery processed 2.37 million tonnes of
crude oil as against its capacity of 3.3.
million tonnes per annum.

In view of the limited availability of
foreign exchange for import of crude oil,
some of the refineries operating on im-
ported crude oil, including Cochin Re-
finery, have to operate at reduced levels.
The crude allocation and operaing levels
of the refineries processing imported
crude are decided keeping in view the
regional demand for products and the
product pattern of the refineries.

Postponement of introduction of passen-
ger traings on Waltair-Kirandu] line
7181, SHRI Y. ESWARA REDDY:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the ballast packing under-
neath the Railway track on the Waltair-
Kirandul line was found to be defective,
resulting in the postponement of the
Introduction of passenger trains on that
line;

(b) whether any enquiry has been
conducted in the matter; and

(c) if so, the result of the enquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (c) Do not arise. .
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Salplur mixed crude for Mathura
Refinery

7183. SHRI BANAMALI BABU:
SHRI BHAGIRATH BHAN-
WAR:

SHRI INDRAJIT GUPTA.
SHRI M KATHAMUTHU .

. Will the Mimister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Mathura refinery will
have a large quantity of sulphur mixed
crude coming to it for processing;

(b) the guantity of indigenous and im-
ported crude likely to be made available
for the Mathura refinery; and

(c) the steps proposed for safeguard-
ing the health of the adjoining areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P. MAJHD:
(a) Mathura Refinery 1s being designed
o process imported crudes with com-
paratively high sulphur content

(® As per design, the refinery could
process 6 million tonnes of imported
crude per annum Depending on the ex-
tent of crude oil available from the
Bombay High Oil fields and other indi-
genmous sources, the refinery may pro-
cess some quantities of indigenous crude
also.

(c) Special facilities are being added
in the design of the refinery so that
hazards on account of pollution from
gaseous effluents are eliminated. The li-
quid effiluents would be freated using
most uptodaté and modern methods and
khe final water let out would meet the
standards prescribed by the Indian
Standards Institotion for irrigation water
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and also for stepums thas are fo be
let into rivers. Thersfore, the treated
effluent water will not pose any hazard
when used either for irrigation or for
human use after normal treatment in
Municipal treating facilities. The gase-
ous effluents will alsp be suitably
treated so that these gases dp not cause
any hoalth hazard to the people or histo-
rical monuments m the areas adjoining
the refinery.

Programme for remodelling Seaidah
Station during the Fifth Five-Year Plan

7184 SHRI SAKTI KUMAR SAR-
KAR " Will the Minister of RAILWAYS
be pleased to state:

(a) the salient features of the pro-
gramme for remodelling of Sealdah
Station during the Fifth Five-Year Plan
period; and

(b) number of trains that come and
leave this station in a day, the average
number of passengers using this station
in a day, taxi stand faciities there and
how these compare to Delhi, Bombay
and Howrah stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The work of remo-
delling Sealdah Station was taken up
mn 1960-61 in three phases Work on
two phases has been completed and the
work on third phase is now in progress
and will be completed m Fifth Plan

The salient features include remodell-
mg of the yard, provision of route rclay
mter-locking cabin, provision of add:-
tional platforms, construction of RMS
Pay and Cash Office, raising and pav-
ing of platforms with extension of plat-
form sheds, construction of new station
building in place of the old one in fronf
of Main and North Stations etc.

(b) Altogether 398 trains arrive and
leave Sealdah Station. On an average
32550 passengers use the station daily.

There are two taxi stands, one ngar
Sealdah South Station for 10 taxi and
the other near Main Station for 30 taxis.
Taxi stand facilities at Railway stations
are provided according to the situation
of the station, availability of space in
the circulating area eote. If is, therefore,
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mot possible to make a comperison of
this facility as provided at stations in
Delhi, Bombay and Howrah.

Raliway advertigementy in  Small and
Mediom News-papers of West Bengal
and North Eastern States
7185. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of RAILWAYS

be pleased to state:

(a) Whether the small and medium
newspapers of West Bengal and North
Eastern States are not given railway ad-
-vertisements;

(b) if so, the names and details of
weeklies which received advertisements
from the railways during the last three
years; and

(c) the details of the action taken to
give advertisements to Smabad (Agar-
tala), Dainik Pranta Jyoti (Silchar), Jan-
ani (Calcutta), Dainik Chandra Bhaga
(Suri), Janapat (Jalpaiguri) and Swadhin
Barta (Midnapore)?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The small and me-
dium newspapers of West Bengal and
North Eastern States which are in the
approved list of Direcforate of Adver-
tising and Visual Publicity are given
Railway advertisements,

(b) The list is laid onﬁhe Table of the
House. [Placed in Library, See No, LT
9491/75).
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(c) Janani (Calcutta) is being given
advertiseinents at par with othér publi-
cations of similar circulation and stand-
ing. No reference regarding advertise-
ments has yet been received from Sma-
bad (Agartala),

The Dainik Pranta Jyofi (Silchar),
Dainik Chandra Bhaga (Suri), Janapat
(Jalpaiguri) and Swadhin Barta (Midna-
pore) are not in the approved list of
the Directorate of Advertising and Visu-
al Publicity, as such railway advertise-
ments are not being released to them.

Increase in Railway mileage in West
Benaal,.lllhar and Maharashtra

7186. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of RAIL-
WAYS be pleaged to state:

(a) total raudway miieage increased
m West Bengal, Bihar and Maharashtra
during the last three years, linewise;

(b) railway lines under construction
during the last three years in these sta-
tes state-wise; and

(c) the broad outlines of the survey
made in these States State-wise for new
lines, line-wise ?

THE DEPUTY MINISTER IN I'HE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The increase in
route kilometfeage ‘of railway lines, in
the States of West Bengal, Bihar and
Maharashtra, during the last three years
1s as under:— )

S. No. State Name of line Gauge Total
length
{in kms)
I 2 3 4 5
t Bipar ., . . Avoiding line at Barkakhana BG 2.30
2 Bihar . . . Saraigarh-Pratapganj/Restoration} MG 2300
3 West Bengal . . Diversionary approachesto andacross * BG 12.46
the Farakk Barrage.
4 West Bepgal , . Diversion ofthe Ballalpur Halt-Tilda- BG 5.97
nga line alongtheleft bank of "the °
Feeder Ganal.
5 West Bengal ., « Andul-Galcutta Chord link : BG t5.08
6 West Bengal , « Permanent diversion between Sujni- BG 5.49
para and Abiran
7 Maharashtra « Nil . . o .

64.25
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b) The Lines under construction pleted as per details vide reply to part
in(tlzcse mt::;v 1 addition to those com- {a) during last three years are as follows :

S.No State Name of the line Present pomtion
1 2 3 4

Bihar . . . Jhanjharpw-Laukahabaza: Work 1n progress
Bihar . . . Pratapgan) Forbesganj
Bihar . . . Bagaha-Ghhttaum

; Work 1n progress
3

4 Bibar . . . Haganpw Sakn

5

6

7

Work 1n progress

Work approved
West Bengal . . Howiah Amata BG line with Bara- Do
gachia champadanga bianch line
West Bengal . . Howrah-Sheakhala BG line Do

Maharashtra . Wan-Ghanaka Work 1n progress

() The surveys undertaken mn the

line wise for new lines are as under —
States under reference State-wise and

S No State Name ot lin¢ Pitsent position

1 2 3 4

1 Bihar . . lmal tocatyon kagiaeering survey for  Suivey completed
Jhanjha'pu Laukahabaza new
MG line

2 Bihar . « linalLocation kEngincermg aod L2 1fit Do
swveyfor Hasanpur Sakri wewM G
hine

3 Bihar . . Prlimmuy Enginccring and Traffic

Survey s in progres.
Sutvey for Stm Bakhtiayarpur Bihari- plogres
gan) netw M G line.
4 Bihar . « Rcconitssance  kbngmedng=c xm Tia
flic Surveyfor Dauram  Madhupura-

Singhcshwar Asthan new MG
line

Sunvey completed,

Bihai

1

F1nal Location Engincering cum Tra Do
flic Survey for Saraigaih-Pratapgan)
M G (Restoration

Final Location Engincering-cum- Tra- Do
fhe  Survev for Partapgan)y Iotbes
gan) M G (Restoration

Final Location Lngmeenpg-cum-Tra- Do

flic Survey for Bagaha Chhitauma M
G (Restoration)

6 Bihar
7 Bihat .

? Bihar . « Final Location Engincermg-Survey, for Do

Dehni-on-Sone-Pipradih

. Prelimmary Engineening-cum-Trafic Su 111 progr
surveys for Mandar Hillto Samnttia TVEY it progeess
via Dumka with a branch to Baidya-
nathdham

» Preliminary Engmeenng-cum-Traffic Survey sapctioned
Surveys from Hazanbagh Town to ey
Rampurhat

9 Bihar .

10 Bihar .
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$.No. State

Name of line

Present position

1 2

3 4

11 Bihar . « Preliminary

Engineering-cum-Taffic Survcy Sancticned.

Surveys fro m Ranchi road to Ha-

zatribagh.
12 Bihar

14 West Bengal

Traffic survey from Ranchi to Korba Do.
13 West Bengal « Traffic Survey for New linesin the
Sundarban areas.

Survey completed for
four lines and in
progress for one.

Final Location-cum-traffic survey for Survey completed.
Howrah-Amta

B.G. linc with Bar-

gachia-Champadanga branch line.

15 West Bengal

Final location-cum-traffic survey for Do.

Howrah-Sheakhala B.G. line
16 West Bengal « Traffic survey from Eklahi to Belurghat Do.

17 Maharashtia « Engineering-cum-Traffic Survey for Suney in progress,
Wardha-Katol New lij.e.

18 Maharashtra

19 Mahargshtia

Final Luocation Survey from Apta to Survey completed

Final Location Surveybetween Dasgzor Survey in progress.

and Ratnagiriand spot checks het-
ween Rainagiri and Mangalore,

20 Maharashira

Preliminary Engmecring-cum-Traflic  Survey in progress..

Survey froms Roha on the proposed
\pta-Dasgaun {ine to Agardanda.

Lxcences issued for chemical and drug
industries

7187. SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) facts about setting up of chemi-
cal and drug companies to whom licen-
ces were issued during the last three
years; and

(b) how many such licences still re-
mamn unoperated?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b) The informa-
tion is being collected and will be laid
on the Table of the House.

Accidents of Eastern and North Easters
Railways

7188. SHRI S. N. SINGH DEO:
Will the Minister of RAILWAYS be
pleased to state:

(a) the mumber of accidents which
took place on Eastern and North Tas-
tern Railways during the last one year;

(b) the particulars of these accidents;
and

(c) the number of persons Killed
thereby?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (91—1}11
BUTA SINGH): (a) and (b) During
the year 1974-75, category-wise tran
accidents on Eastern and North Eastern
Railways have been as follows :—

Yastern  Notth

S.No. Categor Railway Eastern
¢ ' teeery Railway
1 Collisions . . . . - 5%
2 J)eraxlmcms 55
3 Level crossing acmdems . 6 19
4 Fires in trains 4 f_‘

-

ToraL 75 91
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() In these accidents 79 persons were
killed.

Iucrease in Rallway lines in West Ben-
gal and North Eastern States
7189 SHRI S N SINGH DEO
Wili the Minister of RAILWAYS be

pleased to state,

(a) whether only 11 20 kilometres rail-
way lines have been increased in West
Bengal and North Eastern States dur-
ing the last three years,

(b) if so, the details of the increase
of railway lines 1n Southern States dur-
mg the said period

(c) the salient features of the techno
economic surveys made in West Ben
gal and North Eastern States during
the said pertod, line-wise, and

(d) the amount spent on techno-eco-
nomic surveys or departmental surveys
in these States during the, said period’

THE DEPUTY MINISTER IN THE
MINISTRY OF RAII WAYS (SHRI
BUTA SINGH) () and (b) The net
mgcrease; decrease 1 the rent kilome
trage of raillway lines m West Bengal,

(c) and (d) Techno-Feonomic surveys
for the following lncs have been com-

N;me of the line

APRIL 22, 1975
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North Eastern and Southern States

State-wise, during the last three years

1e, as on 31st March 1974 over 31st

March, 1971 is indicated below,

Net increa-
se/decrea~
se uroute
kilometr-

age

States

I;c.st Bengal and North Eastern
states—

‘West Bengal
Assam
Mizoram
Manipur
M:eghalay1
Nagaland
Pripura
Arunachal Pradesh ..

Southern States—
Andhra Pradesh
Karnitaha
Kerala
Tamil Nadu (—)7
Pondicherty .

(=19

(—)12%

*Dccrease 1 route hilometiage 1s due
toremoval of Isunduru-Vejindlachord and
a take off pont

picted m thuse States from 31-371 to
3] 3-74

Lapends
tu ¢ as
sanctioned

Picsent pos tien

i

3 i

(Rs 1n lakhs)

1 Trafhe Survey for New hines  West Bengal 2 40 Survey compk icd for
in the Sundarbin r«gun alllincs exceptone

2 Engmcertng cum-Traffic smn- Do 0 99 Survey comleted
veysfora B G line bewwien
Howrah and Sheakhala

9 Engmcering-cum Traffic Suzr- Do. 1 91 Survey compleied

vey for Howrah Amia B G.
hine with Bargachi~ Champa-
danga branch line
4 Silchar Jirnbam o .
5 Traffic  Survey—Akhaura-
Agartala-Sabroom with a
link to Belonia

6 Traffic suiveyfora B G  West Bengal

line from Eklakh: to Balur-
ghat

Assam, Manivur
Tripura

1 43 Survey comwleted
1 10 Survey completcd

0 53 Survey completed.
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Name of the line State(s) Expendi-  Present pesition
ture as
sanctioned
g —
1 2 3 4

Further, Survey for the following lines have also been sanctioned at the cost of

the N.E. Council during 1974~75.

(i) Rangapara/Balipara;Bhal- Assam & Arunachal 361 Survey in progress.
ukpong. Pradesh
(11) Jrgighopa-Pancharatna- Assam & Arunachal 14°55 Survey in progress.
Darangiri. Pradesh.
(1ii) Gauhat1-Burnihat . Assam & Meghalaya 186 Survey in progiess.
(iv) Lalaghat-Sairang . . Assam & Mizoram 986 Survey in progress.
(v) Murkongsclek-Passighat . Assam & Arunachal 2 53 Sutvey in progress.
Pradesk.
(v1) Tipling-ltanagar . + Assam & Arunachal 1+53 Survey in progress.
Pradesh.
(vii) Gauhati-Dudhnai . Assam 2+19 Survey in progress.

During 1974-75 survey tor ;;ilway sidings from Akhaura and Belonia in Bangladesh tc
Agartalaand Belonia City in Tripura at a cost of Rs. 050 lakh has also been completed.

Direct train from Cochin to Bombay

7190. SHR1 P. R. SHENOY:
SHR] VAYALAR RAVI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether a direct train from
Cochin to Bombay is proposed to be
introduced shortly; and

(b) if so, the salient features thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAII WAYS (SHRI
BUTA SINGH) (a) and (b) No. How-
ever, 17 pairs ol Hohday specials on
fast timings with limited stoppages are
being run between Bombay and Frna-
kulam during Apnl to June, 1975 to
clear extra rush ol traffic.

Expansion and Improvement of Man~
galore Station
7191. SHRI P. R. SHENOY: Will
the Mmster of RAILWAYS be pleas-
ed to state:

(a) whether the railway station in
Mangalore requires expansion and im-
provement; and

(b) if so, the broad outlines of plans
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH): (a) and (b) The exist-
ing facilittes at Mangalore station are
generally adequate. Further augmen-
tation of facilities at this station will
however, be considered for inclusion in
the future ycars Works programmes
subject to availability of funds and ap-
proval of such works by the Railway
Users” Amenities Commmittee.

Level crossing between New Mangalore
Harbowr and Mangalore and between
Mangalore and Puttur

7192. SHRI P, R, SHENOY: Will
the Minister of RAILWAYS be pleas-
ed to statc:

(a) the total number of level crossings
between New Mangalore Harbour and
Mangalorc and between Mangalore and
Puttur across the Mangalore-Hasan rail-
way line with the names of places at
which these crossings are situated; and

(b) whether there is any scheme to
construct overbridges or underbridges
at any of these level crossings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement 1s &t~
tached.

(b) Provision has been made for 6
Nos. of road over/under bridges bet-
ween New Mangalore Harbour and
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Mangalore and 10 Nos. of over/under
bridges between Manzalcre and Puttur
sections,

Statement

The total number of level crossings
between New Mangalore Harbour and
Mangalore and between Mangalore and
Puttur across the Mangalore-Hassan
Railway line is indicated below:

(i) Befween New Mangalore Harbour

and Mansalore Total 26.
No. of level Place
Crossings.
l 2

(a) for vehncular traFﬁc-—7

2 Nos. Jeppinamogaru village.
1 No. Alape village.

1 No. Padavu/Kudupu village.
1 No. Thokur village.

1 No. Baikmbady village.

1 No. Padusheddc villaga

(b) For catde crossmgs——l‘) Nos

(ii) Between Mangalore and Puttur
Total 50.
(a) For vehlcular traﬂic 12 Nos
No of Icval Plarc
Crossing
2 Nos. Jeppinamogaru village.
1 No. Alape village.
3 Nos. Akula village.
1 No. Kallige village.
1 No. Amturvillage Kallingana
Rd.
+ No. Goltamajalu village Man-
chni Road.
1 No. Netlamudunur  village-
Neralakatta.

1 No. Idikudu village.
1 No. Kabaka.

(b) for Catlle.m;rossings—Ss Nos.
Malpractices indulged into by Jaipur

Udyog Ltd.
7193. SHRI C, K. CHANDRAP-
PAN: Will the Minister of LAW,

JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether attention of Government
has been drawn to the fact that Jaipur
Udyog Limited, Delhi and indulged in
a malpractice of purchasing materials
at exorbitantly high rates from certain

APRIL 22, 1975.
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suppliers like, Ashok Cement .Limited,
Ashoka Steel Limited and other 13 firms
during the first quarter of 1973; °

(b) if so, the facts thereof;

(c) action taken against the
pany-

(d) whether it has also been brought
to the notice of Government that this
company had been placing oqrders
through middle men for its purchases at
a very high rate while it could have plac-
ed orders with the manufacturers direct-
ly at lower rates; and

(e) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (e) Infor-
mation is being collected and will be
laid on the table of the house.

Enquiry into the working of Jaipur
Udyog Ltd.

7194. SHR1 C, K. CHANDRAP-
PAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No, 9366 on the
7th May, 1974 regarding enquiry into
the working of Jaipur Udyog Ltd. and
state :

(a) whether the Jaipur Udyog Ltd.
and 74 other companies belonging to
Dalmia Jain Group have given the ex-
planations which were called for as
Government had found “features that
prima facie suggest contravention of
the Companies Act, 1956 or irrcgular
company practices”;

(b) if so, the gist thereof;

(c) action taken against them; and

(d) the results of the investigation

ordered into the affairs of Ashoka
Marketing Co. Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c) The in-
formation is being collected and will be
laid on the table of the House,

Com-

(d) The investigation into the affairs
of M/s. Ashoka Marketing Co. Ltd.
under section 237(b) of the Companies
Act, 1956 was ordered on 31st Decem-
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ber, 1973 The company filed a writ
petition before the Delly High Court
challenging the said order, and the High
Court has granted mtennm stay on 6th
August, 1974 The stay 18 m operation

Captive Power Stations for Railway
Workshops

7195, SHRI GAJADHAR MAIJHI
Will the Minister of RAILWAYS be
pleased to state

(a) whether there has been decline in
the production i Railway workshops
due to power cuts,

(b) whether Government have any
proposal under consideration to set up
captive power generating stations and

(c) if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Due to power
cuts production in Rallway workshops
has not been affecttd m the recent
months except in some workshops on
‘Northern, Southern and Fastern Rail-
ways In other workshops the work
shop timings were revised to match
with the power supply utmings and
thereby the requirements were being
met

(b) No. not for worhkshops
{<) Does not arise

wiwn a5 & NFPfE Iudkr & wew
gaeT A

7196 <lo @EHRTOAN @yl F4T
qifags WX wREA WA qp g T
zqr T f&

(F) &1 a7 17 41 9 gl
afar ers®’ F 27 Fw@Q, 1975
& o § BT 3T 4T T N iy
wr & foan amrar man i fr &f o
dFara 3T F AT F Few I
IHA A SAE AL TW SAMa ¥
ar w &, 4l

(@) w@ma 7 1.0 78 % faazg
WO agjr g 7

qetferan st Toaw wATe W IRl
(st ®o qlo wEY): («) W, BN

&

VAISAKHA 2, 1897 (S4K4,

Written Answers 142

W W™ 7 17 YA, 1874 W
a7 wotwlt ®) aqdw R ¥ f
YA ¥ AMYIT 9T Agq fHwIfaaY
A oa1 SE@fela sror & e
g8 2T A waWT AE fRar ar awar
t W S adfr ww W,
T§o qlo o % fav awAagy Ad
At =ifeo

(7) fergzna dgifeaq e
aufde R ¥ .2Em, anw) MINA-
MATAT 7 447 UFo Qo Mo F 1T
% fao tedeet % 7ake geEgl
WeRW, Faw  wvar A7 qfiaeq
Ffaurelt aifz = atq faqew  maem
F ogd &7 & ArAQ AW 7 @Ro
flo Mo FT favgus 1T @ 2

zq gag 384 ATQT  FIRI®WA
Maret, 9%, ag@, T #HT
T mgTna It § sAarf@E zEw
g #) fafs 57 vA 21 aTER &
grafx & an 5 fraiiea
¥ @y f@e oaR 00 arenw
a zfega &Tad ~[TURAT TATIT 3§
T Wetv fagus faqen @ far
a7

T wleamwd oo ‘e’ § Gt
AAATAT AqEA AR

7197 €To WF\AITAW wUEQ : FAT
qatferam st Ta@w TN a8 aad #)
gar T f

(#) #01 TwvTA wleTTad gAY
JITHT & IMrER & Al SO TNAA
% aga aTl WM T ¥ s wal
g,

(@) | F wfr ad w09 wF
T AT QT A awar@  TvAl AT
g, ¥ ufg ar, @ Fa% weg %01,
#iT
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() w7 gq #e2 § TR, Fate fwur
ar awar ¥ v TuF waeary AwAT
N N B gy

qatferan st vaww warwg § Tew
aM (st ®o @0 wow) : (¥) W
T

(@) 7¢ a7 asf ¥ smarfA/

fratfrm dmar &1 st faed wriw
q7 j

AqTA, 000 Hio &
qex w7 [T

;1grF frate
19 qMAT HE CE (2
1972 371 0 68 R A
1973 1818 590 44 019
1974 428 168 1237 1209

4T 1971 % IR AHAT TT IS
frats  gar a1

(7) da§ wavA Iz wiemses
TR ¥ Fzr fr 397 Ffemrie
HITIT W FaF aF qETA 97 tqvys

s Ffemaa TEHE T @
freq 3 d4q awaqT /AT 97 T
1 TH WAL WA F fago qw'

A7 B[ 71 TAF aFfar gfemya §7e-
e ww § A5ar | fagtor agt fra
ar #aar ¥
Ia wtafma o afem
7198 Ko AEHAIWW WMTF . 33,
8/ WA R A T FAUEI (T

(%) %av“vw sfafqae’ ¥ amfar
Ty & & fav oy s fagys M
1 4TFIT ) fasr &,

(@) ®ar  g¥a ufalfr.a aeafes
quar g v AR TR /EET 8
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™ ¢ dir «F aifar aer atg 4B

[

W aNsA s AL § qar w@
AT}, W

() afe ar Y dar ww axw feal
argm ?

TR RAMa ¥ aq wAr (o w2 fag) ¢
(%) =i ari

(&) s gr1

(m) waw @ # fr s #:a i
g qer fiar aiF ?

Upper class berthy/seats in Kirti Ex-
press Somnath Mail and Dwarka Mail

7199 SHRI  ISHWAR CHAU-
DHRY

SHRI TAGANNATHRAO
JOSHI

Will the Mmnister of RAII WAYS be
plcased to state

(a) how miny upper class berths/
seats irc provided on the Kirfs Express
Somnath Mul wnd Dwarka Mail

(b) whether upper cliss conductors
ire provided on each of these trains to
look after the passengers

(¢} it not why ind what action s
proposed to be taken n this regud,
and

(d) by what tune upper ciass con
ductors will be ptovided on them?’

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUIA SINGH) (a) Iirst class berths !
seats provided on these trains are as
under

Beiths Scats

:;,U;)w—— Kirtt 62 93
36Dn) { Express

23Up)\ Somnath 60 go
24Dn) f Mail

39UP)\ Dwarks Mail 18 27
40Dn)

o
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(b) No.

() Conductors are provided mostly
on very important Mail and Express
trains. Coach Attepdants in full corri-
dor type first class coaches and Travel-
ling Ticket Examiners in second class
sleeper coaches provided on these trains
cater to needs of passengers adequate-
ly.

(d) There is no such proposal.

Powers and Grade given to Divisional

Superintendents
7200. SHR1 ISHWAR  CHAU-
DHRY:
SHR] JAGANNATHRAOQ
JOSHI:

Wil the Minister of RAILWAYS be
pleased to state:

,(a) whether recently powers and
grades have been given to Divisional
Superintendents almost matching with
those of General Managers;

(b) 1n view of the above, whether
the Railways have considered aboliion/
reduction of Zones, so as to effect
economy n the expenditures incurred
on the offices of General Managers;
and

(c) expenditure mcurred on  vartous
offices of General Managers during the
last three years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.

(c) The information is being collect-
ed and will be laid on the Table of the
House.

wi, 1974 ¥} FYATSR § WIT & & w0
wgtex Teg 7 ToW qUT d & A0
7201. W7 CRTAATL  wrest ;A7

TR W g2 sTT ®) gt 799 5 ¢

(%) sa1 THCF af, 1974 %
BTN R AT AN R FIU 4P ¥ qWGC
gl uF seg sHfa £ A R
quateq < faar & ; '

VAISAKHA 2, 1397 (S4K4)

Written Answets 146

(®) ofz g, @ s Taware
wer fram g aqr aafes #qn oF
M F WiAar< A 7 § ;

() fr s ) A §
agiea fraram ¢ T 3 frw gz
vy gfaaeY & grafaa §

(%) 37 aqwfray #, aglhean &
3T AT E ; A

(¥) 3t qewte & 39 MG XA
A ¥F 1 afmq w1 [ faig & Fagr
g2

T HATHT § IT WA (s w2 Fag) ¢
(7) & (&) :adt ; faq ag, 1974 W
7 #14A) gEArw F 0T qreAT ATqst
afaq w7 frea & FAGT F S0 IC
ATAT 16,700 I FAACCAT H) aTARS
F7 fear qau A7 A 2[R0 14T 9T
TaH § AT 15,200 FANE T
FW 9T at9q fAar W AWM AW
FHFO AE-HE, F57 @7 suF-qamd
F) wrFareyt A qrafegT # 1 349 w9,
g7 U-ENG F AT 9T SRAAAEE
fazrrr fwmay 7y v3r 3

fax gfagai &1 wrgar s ad g
gk garfamfal qar 9ad wwfug
FEATTE FIW AN W@ A | AFAT-
sreq gfandi ¥ qfawifedt F A |
a1 § fea § Acwre guwed g €

qd <wa & zfwy fg g wdwrdy
7202. S TR Nresy : FAT (N
gt 7g 9T N FIUH 7.

(%) 7§ 1974 ® ¥W gEaA W
A F RO @ WA F e
£ A ¥ awiea vefkas fqa(qw)
fiwar war aur faaal gan & swaa gar
o7 I HEHAT-HST 1Y
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() fom wagd ved gwr srdarfygar
we ®T fraf § AN gewAR dewr
fradt ¢,

(w) s wwge aft W gewrd st
& fowe § ST e w-aTe e AATE
A

(w) s7% ToEiAr @z H @ F
FRO T §  T9T ORI IAF AL
X T FRATE X w7 faare @ 2 ?

TR SArHa 7 I WAt (of ge Tag)
(%) & () uF forazor awy g X @
fear mar &

[wetea & @ o tfag wen gwo
o 9492/75]

(9) awraY afuw Af  smare
@ -wg fgar wgar TvR-guEE ¥
AT FT BISHT ITF AGUHT F AR
¥ gaR feenor agam ot wrg A
T ATMA WY AMAT # eE-dE
TFNE  FEART WEE  TI9 BT G

g1

A€, 1974 W gEATH W WA AR & BIOC
1A mawfd w1 sqEEITY
7203 =t UREAR ARN FAT TH

/A g FATH A FI AW fr
(%) P af 197t A geAm W

o qX ¥ wrewr g ¥w wAEy

faa sfear % 4 7 a9 Tn-

gfr « Wz ¥4 F am = oafa-
wfelt Y99 & 7 apar A Aaxw frary

9 UF Y F AT FU qY FATATeS-

fw fFar g

(@) afz & =Y g§ sd=rirar #
wH-arx q=r fea 2,

(w) ;AT ™ woTHA W T WAL
fadar Afa & favgg frdt swfre
g Y A AWg) AW A g F
ara wr§ o fear @, sk
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(w) afegr &t woere o wo g re
¥ afaferd ?

A sxrea & gewAr (st gz Vag) ¢
(v) sk (%) K @ Afer agw
fed W@ 15,200 Tqrl-wEarh -
Fifely & & [T 1360 FY TS
SuTaRfTE  ATATC 9T wAd  qAre fwar
™ og

()3 (=)ot g1 agraht o< wA=IFEY
¥ TR & AvEeg ¥ q9g AgE @
93 W gQ § | § Ty garfre
e a2 fifd ™ § AR T wfaw e
qEY WIAT AT AFAT )

ey feas ST & favnr i wepanfat
DIa wEE wdwe gAerr F eraieg
® qEd S

7201 Y VAN WER : 7 7R
A&l 98 aATY AT FTAT T (F

(%) = 17919 1975 R 9T ¥7F
T UAT g fediwd F  IA-997  gam
¥ FTH FOA AT T FHATVUT A WG
3 wesg smiwg F Aama mfws
AT & § wanA fray av

(=) afzer Awwgd Aariar o,

(w) w1 AT weverE A SEAAHIY
g & AE A 7 W FT famvan,

(w) afz a1 A FAy F FaAT qEn
m?ﬁﬁm,m

(z) afe 7@ & TR q SuaET
aferrd & faeg Fta-fr Trdady Ay ?

ImwAveg W IR (sNgar fag) -
(%) A

(@) & (9) =@ w=Ew [& e
gAaR S A W auied gard A wr
fean waarQ afeva & fear av ) wfe
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T ow deAmEmIR  Nfenk g
¢ xufag mor RS E TATIHT
fear mar 1 g var wwrg frag wiv
vt ft fo gard fear YA @
¥ i fag oot wdAwArd A Fag
e we dY wf g I wW g A T
| wFArd qUE: T A § qAEE
fe freraal A e v § fag oF
geatfys srear faawm € ST saeT
Fdt wréars wr ggraXar s AEE

(¥) et ady sazar)

Cuts in allocation of kerosene oil (o
states

7205. SHRI K., MALLANNA. W
the Mmister of PETROLEUM AND
CHEMICALS be pleased to state.

(a) the number of occasions on which
and the extent to which cuts in the al-
location of kerosene o1l quota to the
State Governments were imposed by
the Central Government during the year
1973-74 and the extent of cut, if any,
unposed during the current year,

(b) the reasons for these cuts and
what is its impact on the consumers as
a whole; and

(c) the steps Government have taken
to remove the cuts imposed in the al-
location of kerosene oil to avoid hard-
ship to the consumers?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD):
{a) Following cuts were imposed on kero-

sens oil iquotas of the States during
1973-74 :—
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Months %age of
cut im-
posed
May, 1973 . . . 25
June, 1973 io
Nuvember, 1973 10
January. 1974 15
February, 1974 20
March, 1974 15

During 1974-75, uniform cuts were im-
posed on keroseme quotas of all States
ranging from 20% to 30, from April
to August, 1974. From September,
1974, the scheme of uniform cuts was
changed to give due weightage to spe-
cial features affecting kerosene consum-
ption in the States. A reduction of
15% was made in the overall quantity
allocated to States during September
and October, 1974; the maximum cut
on any State being 259%,. From Novem-
ber, 1974, the cuts were reduced further
to an average of 10% with the maxi-
mum reduced to 159%

(b) These cuts in kerosene gquotas
became necessary to conserve foreign
exchange out-go for import of crude
oil and other petrolcum products. Dur-
Ing the early part of the year when
cuts ranging between 20% to 309, were
applied, reports of shortage were re-
ceived from various State Governments.
However, since November 1974, there
have been no serious complaints of
kerosene shortage in the States,

(c) Within the foreign exchange al-
location made for 1975-76, it will not
be possible to increase kerosene oil sup-
plies to the States beyond the levels ad-
opted from November, 1974,

SC/ST candidates qualified in engineer-
ing services examination, 1974

7206. SHRI P. M. SAYED: Wil
the Minister of RAILWAYS be pleas-
ed to state:
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(a) number of Scheduled Caste and
Scheduled Tribe candidates qualified
in written papers in the Engineering
Services Examinations, 1974, but drop-
ped in the interviews for personality
test;

(b) whether m recruitment even to
1AS, IPS and other Central Services,
Scheduled Caste/Tribe candidates are
not rejected in personality test if they
pass in written test; and

(c) if so, why personality test iy con-
sidered more important than technical
knowledge for these techmical jobs, at
least in case of Scheduled Caste/Tribe
candidates who, due to theirr weak eco-
momic conditions, are not generally
expected to have good personality?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) On the results of
the written part of the Engineering
Services Examumation, 1974, 56 Sche-
duled Caste candidates and 2 Scheduled
Tribe candidates qualified for Persona-
lity Test. On the final results of the
examination, 30 Scheduled Caste candi-
dates and 1 Scheduled Tribe candidate
have been recommended by the Union
Public Service Commussion for appoint-
ment to various services/posts which
are to be filled on the basis of this
~examination.

(b) There are no minimum quahfy-
ing marks for the Personality Test in
the Engineering Services Examinations
and the L.A.S, and Allied Services Exa-
minations; the order of merit of the
candidates who finally qualify in these
examinations is determined on the basis
of the aggregate of the marks obtained
in the written examination and in the
Personality Test by candidates. Thus it
is possible for a candidate to be recom-
mended for appointment even without
scoring any marks in the Personality

Test.
(c) Does not arise,

Foreign companies which established
business fo India During 197273, 1973-
74 and 197475,

7207. SHRI SAT PAL XAPUR:
Will the Minister of LAW, JUSTICE
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AND COMPANY AFFAJRS be pleas-
ed to state: .

(a) the names of foreign companies '
which established businessl’;:x the coun-
try during 1972-73, 1973-74 and 1974.78
respectively;

(b) the particulars regarding their
capital, extent of Indian share capital
and the items to be produced by them
and other terms and conditions! and

(c) the names of foreign companies
which have closed their business acti-
vities in India during 1972-73, 1973-74
and 1974-75, yearwise?,

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b) Eleven
foreign companies as defined under sec-
tion 591 of the Companies Act, 1956
were reported to have established their
places of business in India in 1972-73,
five in 1973-74 and six in 1974-75. De~
tails about their names, the capital of
their parent companies and their main
line of industrial activity in Indla are
given in Statement I laid on the Table
of the House. [Placed in Library. See
No. LT 9493/75]

Since these companies are incorporat.
ed outside India, the extent of the Indian
share capital in their total paidup capi-
tal was not required to be furnished
under the provisions of the Companies
Act prior to coming into force of Com-
panies Amendment Act, 1974 on 1-2-75.
The terms and conditions under which
thess branches of foreign companies
have to operate in India are spelt out
in Sections 591 to 608 in part XI of
the Companies Act, 1956.

(c) Fourteen foreign companies were
reported to have closed their places of
business in India in 1972-73, three in
1973-74 and thirty six in 1974-75. The
names of these companies are given in
Statement II, laid on the Table of the
House, [Placed in Library. See No.
LT 9493/75]
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Amgemdment of Election Laws

7208. SHRI MADHU LIMAYE
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed te State

(a) whether printing of posters of
Service Chiefs with ap election symbol
has been described as an “impropriety”
by the Supreme Court in an election
case;

(b) whether making promises about
starting projects, laying foundation
stones etc. has been described as an
“evil” practice by the same court in an
earlier decision;

(c) whether Government would amend
the law bringing “improprieties” and
“evil practices” of the type referred to
in (a) and (b) under the term “corrupt
practice”; and

(d) if not the reason for not amend-
ing the law ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI) : (a) The nctual
observation of the Supreme Court is
as follows :—

“The publication of posters bear-
ing the photographs of the Prime
Minister, Defence Minister, Foreign
Minister and three Service Chiefs was
an act of impropriety but not a
corrupt practice falling within the
mischief of section 123 of the Repre-
sentation of the People Act, 1951.”

(b) The relevant extract from the
earlier judgment of the Supreme Court
is as follows :—

“To arrange to spend money on the
eve of elections in different consti-
tuencies, although for general public

good is when &ll is said and done,
an evil practice. The dividing line
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between an evil practice and a cor-
rupt practice is a very thin one. I
should be understood that energy to
do public good should be used not
on the eve of elections but much
earlier and that even slight evidence
might change this evil practice into
corrupt practice. Payments from dis-
creliopary grants on the eve of clec-
tions should be avoided.”

(c) and (d) The aforcsaid observations
denote what, in the opinion of the
Supreme Court, may convert an evil
practice into a corrupt practice. But
there could be varying shades of opinion
as to what could and should be pro-
perly construed as an evil practice, and,
hence, the question of amending the
law in this behalf does not arise.

Rallway Quarters for Class INI and IV
Staff at Bombay, Calcutta, Delhi and
Madras

7209. SHRI CHANDRIKA PRA-
SAD : Wil] the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 4858 on the
17th December, 1974 regarding Railway
quarters for class III and IV staff a
Bombay, Calcutta, Delhi and Madras
and state :

(a) whether the nformation has since
been collected;

(b) if so, the salient features thereof;
and

(©) if not, the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes.

(b) The particulars are indicated in
the statement attached.

{c) Does not arise,
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Lesve Reserve and Restgiver Staff for
Maintsigers, S & T Departmaent on
certaiv Rallways

7210. SHRI CHANDRIKA PRA.
SAD : Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 4859 on the
17th December, 1974 regarding leave
reserve and restgiver staff for Main-
tainers, S&T Department on Northern,
North Eastern, Western Southern and
South Central Railways and state :

(a) whether the information has since
been collected;

(b) if so, the salient features thereof;
and

(c) if not, the reasons for delay ¢

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) to (c) A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-94944/

Training Schoot for Class Il and IV
S and T Staff Over various Zonal
Railways

7211. SHRI CHANDRIKA PRA-
SAD : Will the Minister of RATLWAYS
be pleased to state :

(a) whether any training school for
Signalling and  Tele-communications
staffl Class IV and Class 1II exists over
the Northern, Western, Southern, North-
Eastern and South-Central Railways:

(b) if so. what categories of stafl are
given training and what are the details
of various training courses undertaken
by these training schools and of incen-
tive to staff who passes the training:

(c) what is the medium of instruc-
tions of these training; schools and the
meximum capacity of trainees who can
get training at a time in these schools;

(d) whether necessary arrangements
of boarding and lodging are made for
the trainees; and

(e) whether the trainees are being
provided literature regarding latest in-
stallations of Signalling and Telecom-
munication and if so, the salieng features
thereof 2
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) to (¢) The infor-
mation is being collected and will be
1aid on the Table of the Sabha.

Maintenance of Standby Diesel Gene-
rator at Railway Stations

7212, SHRI CHANDRIKA PRA-
SAD : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Standby Diesel Genera-
tor at various Railway Stations, for
Signalling and Telecommunication Cir-
cuits were being previously maintained
by Electical Department and now the
same are being maintained by Signal
and Telecommunication Department;

(b} if so, what is the number of staff
(i) surrendered by Electrical Depart-
ment, (i) transferred from Electrical
Department to Signa} and Telecommu-
pication Department, (iii) additional
staff sanctioned to Signal and Telecom-
munication Department, category-wise
and Zone-wise over the lndian Rail
ways;

(c) what was the reason of transfer-
ring this job from Electrical Depart-
ment to Signal and Telecommunication
Department; and

(d) what are the proposals to train
Signal and Telecommunication Staff for
Diesel Generators, category-wise and
whether the staff will be given some
benefit for this additional job ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) and (b) In most
of the Dsivisions on the Indian Railways
Diesel Generator Sets, which are part
and parcel of the Signalling and Tele-
communication installations are main-
tained by the staff of the Signalling and
Telecommunication Department, who
are responsible for the maintenance of
the Signalling and Telecommunication
instalfations.

In certain areas of the Northern Rail-
way, where Electircal Depatmen was
supposed to maintain these sefs, the

- Signalling and Teletommunication staff
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bhave taken over the attention to diesel
generating sets and for thig purpose, 1
Signa] Inspctor and 7 diesel maintainers
have been posted. Since Electrical De-
pariment were not maintaining the
-diesel generating sets, the question of

the Electrical Department surrendering
any posts did not arise.

(c) Diesel Generating sets are part
and parcel of the Signaling & Tele-
communication installations, and they
come into play occasionally in the event
of a power failure.

(d) Such signalling and tele-commu-
nication installations, as required the
Diesel Generating sets as standby, have
to receive frequent attention by signal
and tele-communication maintainers and
Diesel Generating sets also, being part
of the instailation, have to be attended
to by them. For this purpose, their
graining programme includes this aspect
of work also.

Overcrowding in J.egal Profession

7213. SHRI RAM PRAKASH : Will
the Minister of LAW. JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether Government have made
any assessment of the overcrowdng in
the legal profession and resultant de-
cline in professional standards; and

(b) if so, the <teps being taken to
remedy the situation ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE) : (a) No. Sir, Gov-
ernment have not made any assessment
of overcrowding in the legal profession
and resultant decline in professional
standards since the passing of the Ad-
vocate Act, I961.

(b) Does not arise,
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Collision of Track with Bombay Express
beyond Mohri Station
7214. SHRI

ANADI CHARAN
DAS :
SHRI RAGHUNANDAN LAL
BHATIA :

SHRI D. D. DESAI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether § persons were Kkiiled
when a truck collided with speeding
Bombay Express on the 2lst March,
1975 at an unmanned level crossing be-
yond the Mohri Railway Station on the
Ambala-Delhi sector of the Northern
Railway; and

(b) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes

(b) At about 1547 hours on 21-3-
1975, truck No. PUG 5313 collided with
train No. 58 Down Amriisar Express
at unmanned level crossing No. 100-C
between Mohri-Shahbad Markanda sta-
tions on Delhi-Ambala Cantt Section
on Delhi Division of Northern Railway.
Five occupants of the truck including
the truck Driver were killed.

Proposal to Modernise Burdwan Station

7216 SHRI TUNA ORAON wil
the Minister of RAILWAYS bc pleased
to state :

(a) whether there 15 any provision for
remodelling of Burdwan station during
the Fifth Plan period;

(b) the average number of passengers
who use this station and the number of
trains that move in this station every
day;

(c) facilities available for the passen-
gers in the station; and

(d) the salient features of the work
contemplated to modernise the station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) No.

(b) (i) About 8,355 passengers per
day.
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(ii) 94 trans.

(c) The facilities available for the
jpassengers at the station are as under: —

Wailing Rooms
Upper Class gentlemen. 2 Nos.

Upper Class ladies .1 No.
Waiting hall . . . 1 No.
Lavatorie gentlemen 25 Seats
Lavatories lagies 10 Seats

Drinking Water—In addition to the
gprovision of one water cooler there are
four water trolleys and 38 buckets for
-supply of water to passengers,

Retiring Rooms :
with 8 beds.

Booking Counters :

3 retiring .rooms

5 Nos.

Catering arrangements : Food, both
of Indian and Western style, is avail-
able in the refreshment room. Tea,
snacks etc, are also available from de-
partmental vendors and hawkers.

(d) Does not arise.

Russian Experts visit for MTP
(Railways) and Indian Teams visit
abroad

7217 SHRI M. RAM GOPAL
REDDY : Will the Mmister of RAIL-
WAYS be pleased to state :

(a) whether number of teams of Rus-
sian experts have visited India for
M.T.P. (Railways), Calcutta; if so, the
cost and expenditure incurred for their
travels to India and details of reports
of these teams; and

-(b) the cost involved on Indian teams
who visited U. S. S. R. and West Ger-
many and the details of reports thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH) : (a) Yes. 3 teams of
Soviet experts have visited India so far.
“The total cost incurred for thejr visits
is Rs. 4,86,000/- only. The first team
'fearly 1971) recommended construction
of Dum Dum—Tollyganj Underground
as the first metro line for Calcutta, The
second fearh (early 1972) reviewed and
wpproved the Report prepared by
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M. T. P. (Railways) Organigation for

Dum Dum—Tollyganj Rapid Transit

tSiyst‘em and recommended its construc-
on,

The third team (June'74) identified
the scope of Soviet co-operation and
assistance in the construction of the
Calcutta sub-way Project,

(b) The cost involved in the visits of
Indian teams to USSR and a few other
countries was Rs. 2,46,000/- only. The
first Indian team which went to USSR,
UK., France, Japap, Sweden, Hungary
and West Germany in 1972 was on a
study-cum-observation tour for acquaint-
ing itself with metro practices abroad,
identifying comstruction  equipments
suitable for import and facilities requir-
ed for training of Indian Engineers
abroad.

The second team’s visit to UK.,
France, West Germany, Sweden and
Japan in late 1972 was in connection
with selection of rolling stock designs
and suitable electric traction technology
with a view to their adoption and indi-
genous manufacture in this country.

The third team visited USSR in 1973
in order to clarify to the Soviet side
the details of import requirements, con-
sultancy and training assistance and also
to study further the Soviet rolling stock
and signalling systems.

Negligence of Railway Board for M.T.P.,
Calcutta

7218. SHRI M. RAM GOPAL
REDDY : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether due to negligence of
Railway Board, Metropolitan Transport
Project, Calcutta, has been over-dela_yed
despite assurances given by the Prime
Minister and other authorities includ-
ing Chief Minister, West Bengal for
early execution of the said Project and
the completion thereof by the year
1980,

(b) why there has been de!ay in
awarding works of different sections or
divisions in accordance with tenders
called;
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(c) the npmber of tenders called and
epened sa far and how many of them
have been finglly decided; and

(d) the number of tenders remaining
undecided and the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) No.

(b) Dye to the uncertain availability
of resources for the Project.

(c) 46 tenders out of 128 opened have
been finally decided,

(d) The remamning tenders will be
considered as soon as the availability
of resources improves

Import of Drugs by Foreign Companies

7220 SHR1 S R DAMANI will
the Mister of PETROLEUM AND
CHEMICALS be pleased o state :

(a) the brief particulars of imports
allowed to foreign drug manufacturing
companies m the country during the
last three years, together with items and
value in each case;

(b) how many similar items are pro-
duced 1 the country and by whom, ind

(c) the reasons for granting permis-
sion to the import of those very items
by the foreign companies ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH) (a) Particulars of all im-
port licences 1ssued including those to
foreign companies viz, names and ad-
dresses of parties, item of import, value
etc, are published in the “Weekly Bul-
Jetin of Industrial Licences, Import
Licences and Export Licences” copies
of which are regularly made available
to the Parliament Library. However,
information regarding the major items
of imports cleared by the Directorate
General of Technical Develpoment,
their quantity and value during the past
three years in favour of foreign com-
panjes is being collected and will be
1aid on the table of the House,
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(b) and (c) Information is being col-
lected and will be laid on the Table of
the House.
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Shortage of Cooking Gas in Bihar and
Other States

7224. SARDAR SWARAN SINGH
SOKHI : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether there is acute shortage of
cooking gas and the worst ever scarcity
in Patna (Bihar's capital) due to irregu-
Jar and delayed supply of cylinders by
the distributers concerned, appointed by
Indian Oil;

(b) whether the shortage of cooking
gas is artificial and it takes 20 to 30
days to get the refill from the selling
agents;

(c) whether such long delay in supply
by the agents has led to large scare
black marketing by the selling agents;
and

(d) if so, what steps Government
propose to take to end the shortage of
cooking gas in Bihar and other States
in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI) :
(a) and (b) Some dclay in supply of
refills to consumers for about two weeks
was reported in the last month. Supply
situation has since improved and refill
deliveries in Patna are at present tak-
ing place without delay.

(c) There have been no definite com-
plaints in this regard.

(d) Position of refill supplies in Patna
is at present normal. Regarding steps
proposed to be taken to end the shor-
tage of cooking gas in the country,
reply given to Lok Sabha Unstarred
Question No. 2127 on 4-3-1975 may
kindly be referred to.

Train accident on Patratu-Barkakana
Section

7225. SARDAR SWARAN SINGH
SOKHI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there was a serious a¢-
cident in Dhanbad Division of Eastern
Railway, 70 k.m, from Hazaribagh, oo
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Patratu-Barkakana section on the 2ist
March, 1975 killing all the members, of
the crew including the Guard of the
goods trains;

(b) if so, the causes of the accideut
apd steps taken by the Railway authori-
ties to check its recurrence; and

(c) what amount has been paid as
compensation to the kin of the deceas-
ed and what action hag been taken
against those found responsible for the
accident ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRJ
BUTA SINGH) : (a) Yes. A goods
train ran into a loaded bullock cart
which had been abandoned on the rail-
way track between Patratu and Bhur-
kunda stations on the Eastern Railway
on 21-3-1975. As a result of the acci-
dent, the Guard and the two Firemen
were kl_llgd but the Driver escaped with
minor injuries.

(b) A coal loaded bullock cart tres-
passed and was abandoned on the rail-
way track by an unknown person. The
railway line near the accident spot has
now been provided with deep channels
and stakes on both sides to prevent un-
authorised movement of vehicles or
bullock carts. Police authorities have
also been alerted with a view to pro-
secuting tress-passers.

(©) No railway staff has been held
responsible. Arrangements are being
made to pay necessary compensation
due to the dependents of the three de-
ceased railway employees.

Train accident on Tats-Muri-Barkakana
Section

7226. SARDAR SWARAN SINGH
SOKHI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether a serious accident took
place on the 24th March, 1975 when
two goods traing collided on the Tata-
Muri-Barkakana Section of the South
Bastern Railway, killing many railway
staff and crew;

(b) whether there had been increase
in the railway accidents recently in the
country;
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(c) if so, the causes of the accident,
the loss of the railway property and
compensation paid to the kin of the
deceased; and

(d) what action Government propose
to take against such officers responsible
for the accidents and to check the
same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRE
BUTA SINGH) : (a) Yes. As a result
of the accident 4 persons (railway staff)
were killed on the spot and 1 (the
Driver) received grievous injury.

(b) and (c) The incidence of train ac-
cidents has registered an increase dur-
ing the year 1974-75 as compared with
1973-74 largely because of labour un-
rest culminating in the All India Rail-
waymen’s strike in May, 1974 which
affected maintenance of rolling stock,
track and more particularly discipline
among the railwaymen.

Accidents are caused by the failure
of railway staff, negligence of outsiders.
failure of equipment, sabotage and
tampering with track or combination
of factors etc.

As a result of accidents, the damage
to railway property during 1974-75 has
been estimated at Rs. 2,52,02,682, ap-
proximately and Rs. 3.35,500 has been
paid so far as compensation to the
next of kin of the deceased, under
Indian Railways Act. During the year
1974-75, the Railways also paid a sum
of Rs. 2,10,000 as compensation under
the Workmen's Compensation Act to
the dependents of the deceased railway
employees who were killed in these ac-
cidents.

(d) Thorough enquiries are held into
all accidents and suitable disciplinary
action is taken against the defaulters.
Safety Organisation has been gngaged
in inculcating safety consciousness
amongst the staff connected with the
running of trains in order to ensure
that the staff do not violate safety rules
or indulge in shortcut methods. Special
drives are launched from time to time
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for this purpose. Great emphasis has
also been laid on the initial as well as
retresher training of the staff.

Thefts in Samastipur-Delhi Express Train

7227. SARDAR SWARAN SINGH
SOKHI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the Jayanti Janta Samas-
tipur-Delhi Express Train has started
loosing its popularity because of cun-
tinued thefts of passengers’ luggage
from the train and attachment of gene-
ral and old bogies to the train;

(b) whether the train thefts have be-
come a daily affair, mostly at Samasti-
pur, due to the lack of police arrange-
ments; and

(¢) if so, what immediate steps Gov-
ernment proposc to take to check the
increasing thefts in this train, as well
as other fast trains in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) No. There have
been only three cases of thefts of pas-
sengers’ property on this train during
1975.

(b) No.

(¢) Government Railway Police es-
corts are provided to all important
trains passing through vulnerable sec-
tions,

Introduction of New Trains during the
Mouths of March to May, 1975

7228. SHRI R. V. SWAMINA-
THAN : Will the Minister of RAIL-
WAYS be pleased to state :

{a) whether Railways have ntroduc-
ed or propose to introduce any new
trains during the months of March to
May, 1975 for movement of passcngers;
and

(b) if so, how many new trains have
been introduced so far and how many
more are likely to be introduced during
the above period 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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BUTA SINGH) : (a) and {b) One Ex-
press train has been - introduced bet-
ween New Delhi and Varanzei from
30th March, 1975 and one weekly
Jayanti Janata Express is proposed to
be introduced between New Delhi and
Secunderabad from the first week of
May, 1975 as a regular measure. In
addition, subject to traffic offering, about
470 holiday specia] trains are’ pro-
posed to be run on various routes in
order to clear the extra rush of traffic
during the summer months from April
to July 1975.

Railway accidemty during March 1974
and 1975 '

7229. SHRI R. V. SWAMINA-
THAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there have been a large
number of Railway accidents in the
month of March, 1975 as compared to
those in March last year; and

(b) if so, whether thig is because of
introducing of fast trains and negligence
of the staff ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) During the month
of March, 1975, there were 77 tram
accidents in the categories of coilisions.
derailments, level crossing accidents and
fires in trains against 63 such accidents
during the corresponding period of the
previous year.

(b) No direct relationship is discerni-
ble between the incidence of accidents
and introduction of fast trains. Failure
of human element has always been the
largest single factor responsible for
accidents.

Oil Exploration in Tamil Nadu

7230, SHRI R. V. SWAMINA-
THAN : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether exploration of more oil
wells is being planned in Tamil Nadu;

(b) whether in view of the spudding
of the first well in Mandapam by the
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Oil and Natural Gas Commission, a
new strategy is being planned by the
Commission;

(c) if so, the steps  that are being
considered to find oil in the State; and

(d) whether more funds bave been
allotted for the purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI) :
(a) to (d) It is ONGC's effort to explore
for oil wherever it is considered feasi-
ble on geological considerations. So far
12 exploratory wells have been drilled
in Tamil Nadu State. In addition to
the well presently being drilled at Man-
‘dapam, ONGC have inter-alic made
provision of funds, for drilling 2 more
oil exploratory wells one each at Karai-
kal and Tiruthuraipundi during the
current financial year.

Setting op of Fertilizer Plants in Tamil
Nadu

7231. SHRI R. V. SWAMINA-
THAN : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether the Central Government
are considering to have more fertilizer
plants in the State of Tamil Nadu in
1975 or 1976;

(b) whether these fertilizer plants
are being set up with the help of some
foreign countries;

(c) if so, the broad features of the
proposed plants likely to be set up in
the State;

(d) whether the existing fertilizer
plants are also being considered for
expansion; and

(e) if so, the names of fertilizer plants
likely to be expanded during the Fifth
Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : () to () A proposal is
under consideration for the grant of a
Letter of intent to M/s Kothari (Mad-
vas) Ltd., for the setting up of facilities
for production of 21,000 tonnes per
annum of fertilizer grade ammonium
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chloride by utilising hye-product chlo-
ride obtained in the manufacture of
caustic soda. No foreign collaboration
is envisaged.

(d) and (e) Government have approv-
ed the expansion of the Madras Ferti-
lizers Ltd., plant for the production of
NPK fertilizer.

MRTP Commission’s Decision on the
Payment of Differential Incentive Bonus
Based om the Quantity of Purchases
made over a perfod

7232. SHRI P. M. MEHTA : Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether Monopolies and Restric-
tive Trade Practices Commission has
heid that the payment of differential
incentive bonus based on the quantity
of purchases made over a period is a
restrictive trade practice;

{b) whether a number of complaints
have been received by the Registrar of
Restrictive Trade Practices to the effect
that most of the Companies are offer-
ing such kind of differential incentive;

(c) if so, the particulars of the cases
pending before the Monopolies and
Restrictive Trade Practices Commission
in this regard; and

(d) whether any final decision has
been taken by the Monopolies and Res-
trictive Trade Practices Commission

" thereon and what action is being taken

against these Companies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (a) Yes, Sir.

(b) No, Sir,

(c) and (d) A statement is laid on the
table of the House. The question of any
action being taken does not arise as the
inquiry by the M.R.T.P. Commission in
these cases is still in progress. Any vio-
lation of the orders of the Commission
in such cases is liable to the penalties
provided in section 50 of the M.R.TP.
Act, 1969.
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S.No. Name of undertaking in respect of which a

Nature of differential incentive

restrictive trade practice inquiry has been bonus etc.
instituted by the M.R.T.P. Commission.
(1) {2) (3)

LT.C. Ltd. & Vazir Sultan Tobacco Co.

2 Raymond Woollen Mills Ltd. (J.K. Engg.
Files Division), Bombay.
3 Singer Sewing Machine Co. Ltd., Bombay

4 N.M. Tripathi Pvt. Ltd., Bombay .

5 Bata India Ltd. ..

6 Bajaj Electricals Ltd. . . . .

7 Tata Engineering & Lpcomotive Co. Ltd.

Varying and special trade mar..
gins.

Discrimination in fgiving dis-
counts, and turnover bonus.

Granting discounts and other
benefits on the basis of turnover
including minimum turpover.

Discrimination in the rates of dis-
counts on law books between
buyers and buyers and giving
discounts on sale oflaw book at
a rate lower thap the rate at
which discount is given in the
book trade.

Apart from allowing discounts at
specified ratesfor different cate-
gories of Footwear (j.c. 8.25%
for leather chappal and Hawaii
wedge categories aud 8.5%
on other categorics), an addi-
tional discount at 1%, of total
turnover is allowed to the
whole-salers. Fuyrther, 1f the
total turnover excecds a stipu-
lated amount, an extra dis-
count of 19, of the cxcess am-
ount is givens

In addition to trade discount
fixed by the companyfrom time
to time, a “‘special discount™
of 14% is given to dealers pro-
vided their annual purchase
(except for lamps and tubes)
reach or exceed the targets
fixed by the company.

The rates of discountsare 18%
on spare parts and 10% on
aggregates. An additional dis~
count of 1% is allowed on
bulk orders for & value of Rs.
2 lakhs and above. To qualify
for the additional discount of
1%, Bulk orders must include-
orders for non-critical K:m for-
a minimum value of Rs. 1.50

s.
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Decision to set up Panel to Deal with
Thelts in Rallways

7233. SHRI P. M. MEHTA : Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether large quantity of Rail-
way property is being stolen in the
various parts of the country;

(b) whether Union Government have
taken a decision to set up a panel to
deal with the thefts in Railways; and

(c) if so, who will be its members
and what will be its functions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes. There have
been caseg of thefts of railway property
on the Railways.

(b) A proposal to appoint a senior
and experienced rajlway officer to dis-
cuss the matter with State Governments
and to advise the Government on the
steps that should be taken by the State
Governments and the Central Govern-
ment to combat the problem is still
under consideration.

(c) Does not arise m view of the
reply to part (b).

Views of Soviet Expert on Oil Produc-
tion in Bombay High

7234. SHRI P. M. MEHTA : Will
the Miniser of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Soviet expert during
his recent visit was also asked to exa-
mine the survey report of the Gujarat
coast;

(b) whether efforts of surveying for
oil in Gujarat have been stopped: and

(c) if so, the reasons for the same ?
THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHBMICALS (SHRI C. P. MATHD) :
{a) No, Sir.

(b) No, Sir.
() Does not arise.
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Crude bombs found on the Rallway line
between Thadi and Anskapalle

7235. SHRI P. M. MEHTA :

SHRI NAWAL KISHORE
SHARMA :

SHRI PRABODH CHAN-
DRA :

SHRI N. K. SANGHI :

PROF. MADHU DANDA-
VATE:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether twenty two crude bombs
in a basket placed on the railway lines
were discovered near railway bridge
between Thad, and Anakapalle station
on the South Centra] Railway on the
28th March, 1975;

(b) if so, the facts thereof;

(c) whether any arrests have also
been made in this regard; and

(d) whether any enquiry was also
held into the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes, twenty eight
country made bombs were found near
the Up line at Bridge No, 718 in bet-
ween Thadi and Anakapalle Railway
Stations and not 22 crude bombs in a
basket.

(b) On 28-3-1975 at about 8.30 hrs.
one boy aged 13 years while grazing
cattle noticed 28 country made bombs
at the site. He picked up one of them
and rubbed against the parapet wall of
Bridge No. 718. The bomb exploded
causing injuries to the boy and produc-
ing big noise. Railway Gate man con-
veyed this information to the Station
Master Anakapalle, On receipt of the
information from the Station Master,
Anakapalle, Local Police S. P. and
Collector, Waltair and Naval Armament
Depot Experts visited the spot. The
police dogs were also summoned to
assist the investigation. There was no
damage to the Track or to Railway

property.
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_ (c) So far no arrest has been tade
in this conmection.

(d) Kasimkota Police have registered
the case under section 7 of the Explo-
sives_ Substances Act and investigations
are in progress.

Derailment of Lalgola bound passenger
train at Birnagar Station

7236. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether two persons were killed
and 15 others injured when a Lalgola
bound passenger train went off the
rails at Bimagar station on the Rana-
ghat-Krishnanagar section of FEastera
Railway;

(b) if so, facts thereof and the causes
of the accident; and

(c) the compensation paid to the
victims ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) and (b) There
was a derailment of 365 Up Sealdah-
Lalgola passenger train at the Up facing
points of Birnagar station on Sealdah-
Lalgola section of the Eastern Railway
at about 16.28 hours on 26-3-1975. As
a result of this accident, one person
was killed, and 9 were injured of whom
5 suffered grievous hurt. In addition,
6 persons sustained trivial injuries like
petty abrasions and bruises,

According to the provisional finding
of the Additional Commissioner of
Railway Safety. Eastern Circle, Calcutta
the derailment was caused by the failure
of railway staff.

(c) No compensation has so for been
paid to the victims of this accident
under Indian Railways Act.

Completion of Barauni Fertiizer Plant

7237. SHRI M. S. PURITY : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Barauni Fertilizer
Plant in Bihar has almost been com-
vleted;
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) i 50, when &t is likely to Be com-
missioned; and

(c) the broad featurex regarding the
unit to be cominissioned with ity jnstal.
lation capacity as well as the cost?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : (a) and (b) The Barauni
fettilizer project is mechapically com-
plete and testing and ptecommissioning
operations are in progress. During
these operations certain defects like
leakages were observed in the reformer
section. Action has been initiated to
rectify the defects by importing, where
necessary, the equipments needed. The
plant is expected to go into commercial
production by the end of 1975,

(c) The project which has an installed
capacity for production of 3.30,000 ton-
nes of urea per annum (eguivalent to
1.52,000 tonnes of nitrogen per annum)
i¢ estimated to cost about Rs. 69
crores,

Complaints against running of traine
without guards and brake.vans

7238. SHRI INDRAJIT GUPTA
Will the Minister of RAILWAYS be
pleased to state :

(a) whether he is aware that trams
are being run on many sections with-
out guards and brake-vans:

(b) whether complaints by drivers
against this practice which facilitates
thefts and pilferage are ignored by the
Railway officials; and

(c) whether he proposes to inquire
into the responsibility of officials in this
matter far thus aiding and abetting
thefts of Railway property 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes, Traing are
sometimes run without guatds ahd
brakevans under special instructions,
which ig permissible under the extant
rules.

(b) No.
(c) Does not arse,
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Row over Commisioning of Mathara
Refinery

7239, SHRI DHAMANKAR :

SHRI D. B. CHANDRA GO-
WDA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state @

(a) whether attention of Government
has been drawn to the news report ap-
pearing in the ‘Economic Times' dated
the 26th March, 1975 under the caption
“Row over Mathura Schedule”;

(b) if so, what is the reaction of Gov-
ernment to the various observations
made therein; and

(c) action taken to resolve the issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI) :
(a) Government have seen the news
item in the ‘Bconomic Times' dated the
29th March, 1975.

{b) and (c) Mathura Refinery Pro-
ject has already been included in the
Fifth Plan and funds for the project
have also been provided in the Annual
Plan for 1975-76. But in view of rapid
escalation in the cost of imported crude
oil, limited availability of foreign ex-
change and the difficult resources posi
tion, consideration is being given to a
rephasing of the project.

Work on the project is in progress.

Construction of over-bridges in Western
and Central Railways

7240. SHRI DHAMANKAR : Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether in Thana district certain
over-bridges have been sanctioned and
some earth work has been undertaken
to construct approaches but the con~
struction of the over-bridges has nof
been started on Dahany, Palghar, Bas-
sein and Virar on Western Railway
and Dombivali (proposed) Shahad,
Ambernath, Asangaon, Shahapur, Badla-
pur on Central Railway;

(b) if so, the reason therefor ?
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(c) whether earth-work at Bassein,
Palghar, Asangaon has been completed
since the last two years but the con-
struction of over-bridges has not been
taken in hand; and

(d) what steps have been taken to
expedite the construction of the over-
bridges ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Road overbridges
at Dahanu Road, Palghar are already
§an.ctioned and work on these bridges
is in progress.

The road overbridge at Shahad is
also sanctioned but actual work could
not be started so far. The Yoad over-
bridge at Bassein Road was also sanc-
tioned earlier, but the scheme had 10
be revised due to subsequent changes
arising out of the proposed Diva-
Bassein rail link, as also due to the
change in the road alignment.

Proposals for construction of road
overbridges at Dombivali and Asangaon
have been finalised, but the works are
not yet sanctioned.

There are no proposals at present
for construction of road overbridges at
Virar, Ambernath, Shahapur and Badla-
pur so far from the State Govern-
ment/Road Authorities concerned.

(b) The work oun the bridge proper
at Dahanu Road and Palghar is in
progress.

The work on the road overbridge at
Shahad could not be commenced due
to changes proposed in the location of
the bridge due to land acquisition dif-
ficulties. The road over-bridges at
Dombivali and Asangaon could not ke
sanctioned due to non-compliance of
certain formalities by the State Gov-
ernment/Road Authorities.

The work on Bassein cannot be
taken up unless alt the formalities are
gone through again for sanctioning the
revised scheme.

The question of starting work at
Virar, Ambernath, Shahspur and Badla~
pur does not arise as no propoasals have
Been received for these works.
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(c) Earth work in respect of road
overbridges at Asangaon has been part-
1y completed but the estimate for the
bridge proper has not so far been ac-
cepted by the State Government, Earth
work on road overbridge at Bassein
has been completed but the work on
bridge portion has not been started
due to the reasons given in part (b).
Earthwork in approaches of the bridge
on Palghar is not yet completed; the
probable date of completion, as fixed
by State Government Authorities being
30-6-1975. Work on bridge portion
at Palghar ig also completed except
erection of steel girders in the central
spin and casting of road slabs. The
steel girders for central spans have since
been received at site.

(d) The position for each work is
indicated below :—

Road overbridge at Dombivali :

All formalities in respect of prepara-
tion of plans, estimates etc. have been
completed and the work will be sanc-
tioned as soon as the Dombivalji Muni-
cipal Council deposit their share of the
cost for the road overbridge with the
Raillway. In a recent meeting held by
Central Railway on 30th March, 1975
the Dombivali Municipal Council have
informed that they will be depositing
their share of the cost in 3 instalmenits
shortly in the ensuing months and the
first instalment of Rs. 25000 has
been received on 9-4-1975. The work
will be sanctioned as soon as the
balance amount of Rs. 56,000 1s de-
posited,

Road overbridge at Asangaon :

The earthwork in approachcs has
been partly completed by the road au-
thorities. However, the construction of
the bridge proper has not been com-
menced as the various issues in connec-
tion with the sharing of cost were to
be resolved with the State Government.
In a meeting held on 30-8-1974. the
principles for apportionment of cost for
the construction of road overbridge at
‘Asangaon Wwere discussed and agreed
to. Based on this principle, an esti-
mate for construction of the road over-
‘bridge has been sent to the State Gov-
etnment for acceptance in January,
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1975. The acceptance to the estimate
has not been received from the State
Government and the latter have besn
reminded frequently in the matter,

Road overbridge at Shahad :

The Central Railway has been in
touch with the State Government re-
garding the actual commencement of
the work. Recently, in February, 1975,
the State Government have advised the
Centra] Railway that the original site
for construction of the road overbridge
should hold good and have requested
the Central Railway to undertake the
construction of the bridge accordingly,
Arrangements are now being made for
invitation of tenders and commence-
ment of the work depending upon the
availability of funds in the financial
year 1975-76.

Road overbridge at Palghar :

Earthwork in the approaches of the
above road overbridge has not yet been
completed. The Executive Engineer,
Thana (B&C) Division, Thana has fixed
the probable date of completion of the
work of approaches of the above road
overbridge as 30-6-1975 So far as the
bridge portion is concerned, all works
except erection of the stee] girders in
the central span of the bridge and cast-
ing of road slab thereon have been com-
pleted. The steel girders for the cen-
tral span have been received at site.

Road overbridge at Dahanu Road *

The erathwork in the approaches of
the above road overbridge has not yet
been completed. The probable date of
completion of the work of approaches
has been fixed as 13-11-1975 by the Ex-
ecutive  Engineer, (B&C), Division.
Thana. So far ag the bridge portion is
concerned, except for the erection of
the steel girders in the 2 central spans
and casting of road slab thereon, the
rest of the work has already been com-
pleted. Fabrication of the steel girders
for the 2 centra] spans is nearing coms
pletion,

Road overbridge at Bassein Road :

The work can be taken up only after
the proposal is included in the Works
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Programme, which is subject to availabi-

lity of funds and also subject to the ap-
proval of the State Government to the
revised general arrangement drawing, the
memo of terms and conditions, being
received in tune to permit the Railway
to include the work in the Works Pro-
gramme.

Road overbridge at Ambernath, Shaha-
pur and Badlapur :

No proposal have been sponsored by
the State Government for construction
of road overbridges in lieu of level cros-
sings at Ambernath, Shahapur and Bad-
lapur. However. construction of road
overbridges at Badlapur as a deposit
work for Maharashtra Industrial Deve-
lopment Corporation was sanctioned 1n
1973 and completed in 1974.

Road overbridge at Virar :

The State Government have not so far
approached the Railway Administra-
tion for providing a road overbridge at
Virar either in replacement of any exi-
sting level crossing or in as a deposit
work.

Agitation threat by All India Loco
Running Association

7241. SHRI S. A, MURUGANAN-
THAM : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government's attention
has been drawn to the fact that the All
India Loco Running Association has
decided to start agitation demanding
implementation of 1973 agreements; and

(b) if so, what are the details of the
agreements made and the reasons for
not implementing them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) Yes, Sir; in a
memorandum dated 24-3-75 received
from the Association they have hinted
at “an unpleasant situation in future” if
the issues raised by them are not settled
within two months.

(b) A statement is laid on the Table
of the House indicating the action taken
on various items of the agreement
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STATEMENT

Presumably the reference is to the
statement made by the former Minister
for Railways in Parliament on 13-8-73
containing assurances relating to loco
running staff grievances. The statement
belqw indicates the action taken on the
various assurances :

(i) Breaks in service arising out of
the strike in Aug. '73 were condoned
by the Railways and the periods of
absence in connection with this agita-
tion were adjusted against leave earned
or to be ecarned.

i) (a) Staff arrested jn connec-
tion the May—August 1973 agita-
tions were released except for those
charged with offences involving sabo-
tage, damage to Railway property
and violence.

(b) All State Governments were
requested to withdraw charge-sheets
fra_uned under DIR jin connection
with offences not involving sabotage,

violence or damage to Railway pro-
perty.

(ui) Proceedings of reversions, sus-
pensions and removals arising out of
the May & August '73 strikes were
cancelled by end of Nov. '73 and dis-
puted cases were referred to the Sub-
committee of the Loco Running Staff
Grievances Committee appointed for
this purpose.

(iv) Charge-sheets of administrative
character connected with the May &
August  '73 agitations were with-
drawn, disputed cases being referred
to the Sub-committee of the Loco

Running Staff Grievances Com-
mittee,

NOTE : In regard to the recom-
mendations of the Sub-
committee in respect of
the disputed cases under
(1u)' and (iv) above, the
decisions of the Chairman
of the Loco Running Staff
Grievances Committee in
respect of the majority of
cases have already been
communicated to the Rail-
ways.

(v) In regard to the introduction

of 10 hours running duty for loco
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running staff, it has already been an-
nounced in Parliament that thiz will
be carried out in a phased manner
and completed by the end of 1976.
Stafl. working passenger carrying
trains have already been covered and
a beginning bas been made in respect
of staff working other traius.

(vi) The Loco Running Staff Grie-
vances Committee also examined 3
other staff grievances in accordance
with the agreement and two of these
namely, (i) ‘equal pay for equal
work’—an issue raised with reference
to the Firemen and Shunters—and
(ii) protection of pay of medjcaily in-
capacitated staff, were finalised in
the Loco Running Staff Grievances
Sub-committee held on 16/17 Sept.
*74. The third issue which relates to
‘rationalisation of the basis for the
payment of mileage allowance’ is still
under discussion.

Decline in International Crude Oi} Price

7242. SHRI G. Y, KRISHAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether there has been any de-
cline in the crude oil price in the Inter-
national market; and

(b) if so, what benefit will accrue to
India on this accouat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI) :
(a) and (b) The International market
prices of crude oil are largely determin-
ed by the decisions of the Organisation
of Petroleum Exporting Countries and
by the decisions of the individual oil
producing countries. At the meeting
held in Vienna on 12th December, 1974
the OPEC members decided to revise
the prices of crude oil effective from 1st
January, 1975 to remain in force till
September, 1975. There has been no
change in this position so far.

There are, however, various reports
indicating & downward trend in parti-
cularly spot sales. The position is so
fluid that it is difficuls to say at this
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stage as to what would be the likely
benefit to us. The position is continus
ously being watched.

Findings of Survey Report on Construc-
tion of Raflway Lines formerly served
by SS Light Raflway

7243. SHRI K. LAKKAPPA : Will
the Minister of RAILWAYS be pleased
to state :

(a) the main features of the survey
report on construction of a new broad
gauge line jn the area served by the
former Shahdara-Saharanpur Light Rail-
way;

(b) whether the survey report has been
examined by Government from all
angles and if so, the decision taken
thereon and if not, the time by which
a decision is likely to be taken;

(c) whether the work on this project
is quite slow and i so, the reasons
therefor; and

(d) the concrete steps taken by Gov-
ernment to speed up the work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (@) and (b} A final
location survey is still in progress for
the construction of a new D. G. line
in the area formerly scrved by Shah-
dara-Saharanpur Light Railway. The
report of Yhe survey is likely to the
available by 30-6-75.

(c) and (d) The work on the pro-
ject is progressing satisfactorily within
the available resources.

Approval for Construction of Rallway
Line in Areas served by former SS Light
Railway

7244. SHRI K. LAKKAPPA : Will
the Minister of RAILWAYS be pleased
to state :

(a) when was the final location survey
for the construction of a mew broad
gauge line in the area served by the
former Shahdara-Saharanpur light Rail-
way taken up and completed or is pro-
posed to be comipleted indicating the

reasong for delsy;
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{b) whether a final decision has been
taken regarding the alignment to be
followed and the towns connected or
disconnected and if so, the broad out-
lines thereof and if not, the main rea-
sons for delay; and

{c) the criteria followed for deciding
the new alignment with reasons for
connecting any new town not served
by former S, S. Light Railway or dis-
connecting any old station/town served
by S. S. light Railway ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) The Final IL.oca-
tion Survey for the construction of a
BG rail link in the area formerly serv-
ed by Shahdara-Saharanpur Light Rail-
way was taken up on 28-1-74 and is
expected to be completed by 30-6-75.
There is no delay in completing the
survey.

(b) The final alignment to be adopted
will depend upon the findings of the
final location survey which js in pro-
gress.

(c) The new alignment will generally
follow the old alignment of the Shah-
dara-Saharanpur Light Railway except
at the two ends as the new line is re-
quired to be connected with the exist-
ing B. G. nct work. Minor variations
may be made as called for due to
engineering, operational or traffic con-
siderations. :

Completion of conversion of S.S, Light
Railway into Broad Gauge line

7245. SHRI K. LAKKAPPA: Wil
the Minister of RAILWAYS be pleased
to state :

(a) the scheduled time originally fixed
by Government for completing the
work of converting the Shahdara-Saha-
ranpur Light Railway line into a broad
gauge line;

(b) the particulars of works that
have been completed so far and the
amount spent thereon;

{c) the tota] expenditure on this pro-
jects; and

(d) the exact time when»this - work
will by compleled & .
74 LSS ND/75
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The work of con-
struction of Shahdara-Saharanpur B. G.
llirle7i95 scheduled to be completed by

o

(b) The progress of important items
of work as on 3(-3-75 is as follows :

Formatien . . . 939,
Major bridges . . 10%
Minor bridges . . 2%
Overall physical progress. 19%

(c) The anticipated expenditure upto
31-3-75 is Rs. 2.20 crores,

(d) The above target date is likely to
be maintained provided adequate funds
are made available from year to year.

Recommendations of Hathi Committee
Regarding Reduction in Prices of Drugs

7246. SHRI SOMCHAND SOLAN-
KT :Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

() whether the Hathi Committec ap-
pointed a sub-commitlee to discuss in
defail item No. (vi) of its terms of re-
ference regarding reduction in prices
of drugs for the consumers, if so, the
membership of the sub-committee;

(b) whether while in all other indust-
ries capital employed is considered the
base for fixation of prices, it has not
been done so here to give advantage to
the foreign firms in the field; and

(c) whether Goveraiment propose that
the principle of ‘capital employed’ is
given due recognition in this industry
also in the matter of fixation of price,
if not, reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : (a) to (c) The report of
the Committee on Drugs and Pharmae
ceuticals Industry was received by the
Government on the 6th April, 1975 and
the same iy recciving its attention. .
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Enquiry Againet Companies indnigiug in
Restrictive Trade Practices

7247, SHR1 ARJUN SETHI : WwWill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

{a) the number and names of the
firms against whom enquiries for indulg-
ing in restrictive trade practices were
initiated during the last six months;
and

(b) the particulars of the cases in
which enquiry has been completed and
the action taken against the firms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (SHRI REDA-
BRATA RARUA) ® In pursu-
ance of Unstarred Question. No. 3818
answered in the House on 18-3-75, a
detailed statement giving particulars of
restrictive trade practice inquiries insti-
tuted by the M. R. T, P. Commission
during the period 1-1-1974 to 31-12-74
was laid on the Table of the House on
24-3-1975. A further Statement giving
sm'ular information in respect of inqui-
nes initiated by the Commission dur-
ing the period 1-1-1975 (o 15-4-1975 is
laid on the Table of the House.

(b) Particulars of cases in which
inquiries have so far been completed
and orders passed by the Commission
are indicated below

P

S.No. Name Date of

issue of
orders by the
Commission

1 2 3

1 Cadbury-Fry India Ltd. . . . 5-0-1972
g Groz-Beckert Saboo Ltd. . - . . . . 13-2-1974
8 National Tobacco Co. of India Ltd. . . 4-10-1074
4 American Universal Electric Co. Ltd. 1-11-1974
$ Union Carbide of India Ltd. 27-12-1974
6 Colour Chem Ltd. & others . . 14-1-1975
7 Hindustan Pilkington Glass Works Ltd Gah:utta and 2 others 14-2-1975
8 Modi Yarn Mills Ltd. . . . . . . 18-2-1975
9 Indian Tube Co. and its Dstributors, Ncw Dellu R 25-2-1973
1o Carona Sahu Lid. 21-8+1975

Statement

Partilular of resiriciive irade practices inguiries snstituted by the M.R.T.P. Commission uls
10 of the M\RT.P. Act, 1969 during the period 1-1-75 to 15-4-75.

8.No. Name of the Company Date of
issue of
’ notice by the
commission
L § 4 3
1 Steclage Industries Ltd. o 10-141975
¢ International Instruments Pvt, Ltd., & four others . . 30-1-19%5
g Tata Engincering & Locemotive Co. Ltd. . . . . 162+1975
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Date of
issue of

S.No. Name of tho Company notice by the
commission
4 Bajaj Electricals Ltd. 10-2-1975
5 Hind Lamps Lid., & 9 others . . . . 22-2-1975
6 Electric Lamps Manufacturers (India) Pvt. Ltd., & 8 others , 22-2-1975
7 (i) Motor Industries Co. Ltd., and 6-3-1975
(ii) Ghaziabad Engineering Co. Pvt. Ltd.
8 Atul Products Ltd. & 2 others 7-3-1975
Calcutta Chemicals Co. Ltd. 7-3-1975
to *(i) Mysore Kirloskar Ltd., and 17-3-1975
(ii) Mahindra & Mahindra Ltd.
11 *(i) Mysore Kirloskar Ltd., and 17-3-1975
(i) Batliboi & Co. Pvt. Ltd.
12 *(i) Mysore Kirloskar Ltd., and . . . 17-3-1975
(ii) Machine Tools India Ltd.
13 Ex-cell O. India Ltd., and 4 others 10-4-1975
14 () Goetze t{India) Lid., and 14-4-1975

(i) Fscorts Ltd.

*Norz: —/1)*Tae original application dated 13th September, 1974 of the Registrar of
Restrictive Trade Agreements against Mysore

Kirloskar Ltd. and three others (viz. (i)

M:hindra & Mazhindra Ltd. (ii) Batliboi & Co. Pvt. Ltd.,and (iii) Machine Tools India
Ltd ) has been ordered to be split up into three applications by the Gommission. The procee-
dings in the original application dated the 13th September, 1974 have been dropped.

(2) Inquirtes ia these 14 cases have not yet been completed and are still continuing

before the Commission.

Offieial Pressure on Hathi Committee

7248. SHRI BHALJIBHAI  PAR-
MAR : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether the Hathi Committee was
constantly under the pressure of bureau-
crats who were out to help the foreign
firms;

(b) whether a sub-committee was ap-
pointed to discuss point 2 of its Terms
of Reference; who were the members
and what were the rcommendations of
the Sub-Committee; and

(c) whether there is a grant difference
in the paper prepared by the Sub-Com-
mittee after discussiops and the final
paper; whp made the changes aod
~der what guthority ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH) : (a) No, Sir.

(b) and (c) The report of the Com-
mittee on Drugs and Pharmaceutical
Industry was received by the Govern-
ment on the 6th April, 1975 and the
same i3 receiving its attention.

Fixation of National Priority for Produc.
tion of Druge

7249. SHRI D. D. DESAI : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(s) whether Govornment are in the
process of fixing sational priocity for
production from among the life saving
drugs; and
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(b) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR! K, R.
GANESH) : (a) and (b) Committee on
Drugs and Pharmaceutical Industry in
its report “on measures for providing
essential drugs and common household
remedies to the general public especially
in rural areas” have identified 117 drug
formulations production of which
should be taken up on a mass scale in
the country. A copy of the report was
laid on the Table of the House on 4th
March, 1975 and the report is under
consideration of the Government.

Steps are being taken to step up the
production of the drugs identified and
a statement indicating name of impor-
tant bulk drugs required for the pro-
duction of formulation, their demand
estimate, units approved for production
etc. has already been furnished in reply
to Lok Sabha unstarred Question No.
6200 answered on the 15th April 1975.

Furthermore, discussion have been
initiated with the Public and Indian
sectors to identify their role in the pro-
duction of essential antibioticy and
synthetic drugs (48) in pumber in the
context of the Vth Plan requirements
of drugs which is to increase from the
present production of about 3300 tonnes
to about 10.000 tonnes. Public Sector
units propose to increase their produc-
tion from present level of 1500 tonnes
to over 5000 tonnes.

The Indian sector has given a blue
print which indicates that 23 units will
take up the production of 27 drugs in
the mear future.

Transfer of 1.0. Ws. of Eastern Railway
. to Parent Railway

7250. KUMART KAMLA KUMARI:
Will the Minister of RAILWAYS be
plased to state :

(a) whether Government propose to
wansfer all those LO.Ws, of Eastern
Railway (Construction Division) who
are from Northern Railway to their pa-
rent Divisions; if not, the reasons there-
of; and
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(b) whether Government are aware
that these LO.Ws, are indulging in cor-
rupt practices and do not want to re-
turn7to regular lines of Northern Rail.
way .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) There is only one
such LOW. It is not proposed to
transfer him back, as construction work
on which he is engaged is contmuing
and he has not therefore been found
surplus.

(b) No authentic report is available
that the LO.W. is indulging in corrupt
practices.

O&NGC Expert Teams Visit to Bombay
High

7252. SHRI VEKARIA: Will the
Mimster of PETROLEUM AND
CHEMICALS be pleased to state ;

(a) whether an expert team of Oil and
Natural Gas Commission has visited
the Bombay High when the oil was
found there recently;

(b) whether they have made any
estimate as to when the oil will be
produced there commercially; and

(©) if so, the facts thereof?

THE DEPUTY MINISTER IN THF
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P. MAJHD:
(a) Some experts of ONGC are work-
ing in the Bombay High and some
others keep on visiting the area from
time to time to supervise the oil ex-
ploration work being done there and
to obtan first hand informafion of
latest devclopments,

(b) and (c) While oil has been
struck at the Bombay High structure,
it is necessary to drill a few more well
for making an asssessment of the pro-
duction potential of the structure.
Meanwhile, ONGC is taking action to
set up an intermediate stage of produc-
fion during 1976-77 to produce olf
from Bombay High at the rate of about
one million tonnes per annum.
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Non-Availability of Methyl

7257. SHRI SHARAD YADAV:
SHRI DHAMANKAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pieased to
state :

(a) whether it is a fact that Methyl
(blood pressure drug) is not available
and is being sold in the black market.

(b) whether if is a fact that this drug
is imported by only one firm in India;
and '

(c) if so, the name of the company

and the total quantity imported during
the Iast quarter of 19747
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (¢} M/s. Merck
Sharp & Dhome (India) are the largest
n;anufacturers of Aldomet, a formula-
tion based on Methyl Dopa. The im-
port of bulk Mgthyl Dopa was cana-
lised through thd® STC from the year
1973-74. M/s, Merck Sharp & Dhome
have not accepted Methyl Dopa im-
ported by Government through STC
from Hungary, on the ground that they
wopld use only the bulk drug made by
their principals in USA. A number of
doctors have written about the shor-
tages arising and the ;importance of en-
suring adequate availability of this drug,
However, no report about sale of this
foriiuiation in e biack market has
been received by this Ministry. In order
to alleviate the shortages of Aldomet
Tablets, an essential life saving drug
used in the treatment of high blood
pressure the Government have agreed
for the interim period as a stop gap
arrangement to impory some quantity
of bulk Methyl Dopa through the
STC from the principals of Merck
Sharp and Dohme in USA at average
price comparable to that at which this
drug is available from rupee sources.
As this is a canalised drug the import
will be made by STC only. Indian
Drugs and Pharmaceuticals I.td, have
been asked to take up similar formula-
tions of Methyl Dopa which would be-
come available by June, 1975, Meet-
ings were held with the representatives
of 1DPL. and the Indian Secfor of the
Drug Industry so that they take up the
formulations of Methyl Dopa quickly.

No imports of Methy]l Dopa have
been effected by STC during the last
quarter of 1974,

Companies prosecuted for violation of
the Companies Act

7258, SHRI SHARAD YADAV:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state;
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(a) whether it is a fact that a large
number of companjes have been prose-
cuted for violating the Companies Act
with regard to the publication of adver-
tisements for issue of bonus shares, de-
posits and debentures; and

(b) if so, the names of such com-
panies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b) The
information is being collected and will
be laid on the Table of the House.

Production of pharmaceuticals by fore.
ign owned drugs companies

7259, SHRI SHARAD YADAV:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) the production of pharmaceuti-
cals both vitamins and antibiotics, by
forcign owned drug companies during
1972-73 and 1973-74; and

(b) the production of these pharma-
ceuticals by the companies owned by
American during the same period?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH) : (a) and (b) A statement
indicating the names of bulk antibio-
tics and vitamins produced by the fo-
reign companies and their production
during the years 1972 and 1973 s
attached. M/s, Parke Davis (India) Li-
mited, M/s. Cyanamid (India) Ltd.,
M/s. Pfizer Ltd. M/s. Abbott Labora-
tories (India) Private Limited and M/e.
Merck Sharp and Dohme of India Ltd.
mentioned in the statement referred to
above are companies with maiority’ fo-
reign equity held by Americans,
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Tralos cancelled in Northern Raillway
during the last one year

7261, SHRI H. K, L. BHAGAT :
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of trains cancelled in
the Northern Railway during the last
one year; and

(b) the reasons for the cancellation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) During
the period April '74 to March '75, an
average of about 62 pairs of passenger
trains were cancelled daily on Northern
Railway due to Railwaymen strike,
shartage of coal and public agitation
etc.

Profits of foreign drugs companies and
their production

7262. SHR1 N. X. SANGHI :

PROF, MADHU DANDA-
VATE :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) the fotal profit the country has
made through the exporl of drugs manu-
factured by the foreign drug companies
and the profits the companies them-
selves hawe mada (hrough their sale in
the country during the last three years;

(b) whether some of the foreign
owned companies are producing medi-
cmes to a capacity which has not been
authorised by Government and cven in
some cases they have been found pro-
ducing sub-standard medicines; and

(c) if so. the names of such com-
panies wha have heen detected indul-
ging in such activities during the last
three years and the nature of steps
taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH) : (a) No separate details of
profits earned by foreign companies on
exports and internal sales are available.
However, details of total profits earned
by foreign companies during the last
three years have already been furnished
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in reply to Lok Sabha Unstarred Ques-
tion No. 4774 answered on the 25th
March, 1975.

(b) and (c¢) Information is being
collected and will be laid on the Table
of the House.

Increase in cost of construction of
Mathura Refinery

7263. SHRI N. K. SANGHI:
SHRI] SAT PAL KAPUR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether the cost of construction
of the Mathura Refinery has substan-
tially gone up since it was mooted;

(b) whether a proposal is now mooted
to phase the construction of the Reh-
nery and it may not be commissioned
during the Fifth Plan period; and

(c) if so. what is the escalation in
the cost of construction of the Relinery
at present and as it would be by the time
it is completed and the justification for
its further postponement?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD):
(a) to (c) Mathura Refinery Project was
approved in August, 1973 at a total
cost of Rs. 97 crores with foreign ex-
change component of Rs. 28 crores for
completion by mid-1978. This esti-
mate has increased substantially due
to rise in prices of materials etc. T1he
project is now estimated to cost Rs.
149.42 crores with {foreign exchange
component of Rs, 4625 crores.

In view of rapid escalation in the
cost of imported crude oil, limited avai-
lability of foreign exchange and the
difficult resources position, the schedule
is presently under a review of Govern-
ment.
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Financial grants to educational institu-
tions on north-east frontier railway

7267. SHRI ROBIN KAKOTI: Will
the Minister of RAILWAYS be pleased
to state:

(a) the names of the Colleges, High-
er Secondary Schools, English High
Schools, M. E. Schools and Primary
Schools to which financial grants-in-
aids was given by North East Frontier
Railway;

(b) amounf of financial grants or aid
given by the North East Frontier Rail-
ways to the respective institutions; and

(c) the names of the Colleges and
Schools which have applied to North
East Frontier Railway for financial
grant but have not been given any fi-
nancial assistance by the North East
Frontier Railway and reasons for not
granting financial assistance to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b)

Amount sanc-

tioned
(Rs.)
1. Dimapur Railway H.E. School, Dimapur 7,983
2. Maligaon Girls M.E. School, Maligaon 1,593
3. Govt. aided Assamese H.E. School, Maligaon 7,023
4. Umadevi Mission H.E. School, Katihar 3.744
5. Saktigar Vidyapith H.E. School, Siliguri . . 2,364
6. Pannalal Surendra Narayan Kauya Vidyapith, Ma,ilari 442 .80
9. Tindharia Railway H.E. School, Tindharia 1,825
8. Shyama Bidya Mandir, Alipurdur Jn. 8,931 .46
9. Railway Hindi Bidyamandir, Alipurdur Jn. 842.16
10. Sankar Dey Bidyalaya, Maligaon 37.70
1t. M.E. Girls High School, Pandu . . . 924
12. Dakhin Lumding Bidyaniketa M.E. School, Lnmding . 313.47
13. Lokpriya Bardolui Bidyalaya, Gauhati . 688.50
14. Adarsh Shishu Vidyalaya, Pandu 720
15. Ambika Girl Balika Vidyalaya, Maligaon 1,056
16. Kamakhya Vidyalaya, Maligaon 5,930 .44
17. Bidyamandir H.E. School, Pandu . . . . . 3,366
18. M.E. School Primary Section, Pandu . . . . . 2,348
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(c) The following institutions were not sanctioned grant-in-aid by theNorth East Fron~
tier Railway as they do not qualify for it in terms of the extant rules ;

1. Tarunram Phukan Hindi H.E.
School, Maligaon . . .

2. N.F. Railway J.B.  School,
Jagiroad.

3- Hijiguri Assamese M.E. School,
Tlijiguri.

4. Hijiguri H.E. School, Hijiguri.
5. Railway H.E. School, Makun.

6. Railway H.E. School, Barodoloi.
7. M.B. T.H.E. School, Lumding.
8. Nabarun Vidyalaya, Lumding.
9. Maligaon M.E. School, Maligaon.

1o. Bangali Primary School, Mali-
gaon.

11. Sri Sri Sankar Vidyalaya,
Gauhati.
12. Assam  Railway Hindi M.E.

School, Gauhati.

13. Adarsha Vidyalaya, Gosala.

14. Gandhi Uchcha
Katihar. -

Vidyalayas
15. Railway Colony H.E. School,
New Jalpaiguri.

16. Gandhi
Katihar.

Madhmik Vidyalaya,

17. Railway H.E. School, Malda.
18. L. P. School, Maligaon.

19. Adarsha Hindi Vidyalaya, New
Gauhati.

20. Adarsha Shishu Vidyalaya, New
Gaubhati.

21. Bidyalantketan H.E.

School,
Lumding.

22. B.L. B.S.D. Bidvamandir H.E*
School, Lumding.
-

23. Netaji  Sishu
Schocl, Gauhati.

Bidyapith M.E.

Employees victimised on charge of Inti-
midation

7268. PROF, MADHU DANDA.
VATE : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether complaints have becn
received that under the cover of charge
of ‘intimidation’ many Railway em-
ployees are sought fo be victimised for
their normal trade union activities dur-
ing the railway strike of May, 1974;
and

(b) if so, what is the reaction of Gov-
ernment to their complaints?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) : (a) and (b) Tt will be

recalled that before and during the
illegal strike of May 1974 a large num-
ber of staff who would otherwise have
come to work were seriously ‘Intimi-
dated” or threatened with violence.
Combined as these threats were with
some incidents of actual violence, such
terrorising methods can hardly be con-
doned. However, in keeping with Gov-
ernment’s policy not to punish staff for
fegitimate trade union activities, about
90% of railway employees who were
dismissed /removed or whose services
were terminated have been taken back
to duty. The process of review on
the basis of individual petitions con-
tinues.
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Proposal to convest Pindara Road Halt
into s Station

7269, SHRI RATDEO SINGH : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether Pindara Road Halt Sta-
tion of Faizabad and Varanasi Section
of Northern Raillway is operating suc-
cessfully as a halt in spite of different
limitations placed by administration i.e.
tickets only for distance upto 250
kilometres are issued and no important
train stops there.

(b) whether keeping in view the sur-
roundings and important bazars near it,
the administration proposes to raise this
halt to a full-fledged station; and

(c) whether any survey is proposed
to be conducted to ascertain the need
for conversion from “halt” to “sta-
tion”'?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Pindara Road hait
station between Khalispur and Babal-
pur stations is working safisfactorily.
In addition to two Up and two Dna
passenger trains, 49 Up/50 Dn Luck-
now-Howrah Express trains also stop
at this halt station,

(b) and (c) No, Tt is found not justi-
fied financially.

Construction of acrylonitrile project of
Gujarat Petro Chemicals

7270, SHR1 RAJDEO SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) Whether construction work on
the Acrylonitrile project one of the
seven down stream projects in the Guja-
rat Petro Chemicals Complex, has be-
gun at Jawahar Nagar near Baroda;

(b) Whether this is the first plant of
ifs kind to bo set up in this country;
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(c) by when it is expected to be com-
pleted and commissioned; and

(d) Whether on reaching production
target this will save some foreign ex-
change?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) and (b) Yes, Sir.

(‘E) As per present assessment, the
project is expected to be mechanicaily
complcte_d by the middle of 1977 and
cggmﬁssloned within 3 months there-
after.

] (d)‘ At present no acrylonitrile is be-
ing imported. However, to the extent
th_at the acrylonitrile based products
will become indigenously available, the
production of acrylonitrile at IPCL's
plant will result in saving in foreign
exchange _

Graduate quota for promotion to clerk
grade Rs. 330-560 (RS) in Dethi Division
(Northern Railway)

7271. SHR1 RAJDEO SINGH: Will
the Minister of RAILWAYS be pleased
to state:

.(a) _whether {0 per cent of the vacan-

cies in the cadre of Clerk grade Rs.
330-560 (RS) are filled up by holding
a general selection test,

(b) whether no credit is being given
to graduate Clerks working in the
grade (Rs. 260-400) (RS) for promotion

to next grade (Rs. 330-560) (RS) i
Dethi Division; ) RS in

{c) whether therg are any Clerks
grade Rs, 260-400 in Delhi Division
who are under-matric and expected to
::d promotpd to grade (Rs. 330-550);

td) whether there is Graduate quots
in other categories too and if so0, the
reasops for not reserving the graduate
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quota for appointment to Clerks grade
(Rs. 330-560)?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

{b) Yes, no credit is given to gradua-
tes for such promotion.

(c) The recruitment quota of 75%
for Clerks Grade 11 is filled by Matri-
culate, The prumotion quota of 25%
18 filled trom class IV staff after a se-
lection. Class IV staff who are non-
matriculates are also eligible for this
selectton, Once they are selected and
become Clerks Grade II Rs. 260-400,
their further advancement to Grade I
Rs, 330-560 is by seniority and no res-
triction on the basis of educational qua-
Ifications is applied at the time of this
promotion Hence both Matriculates
and non-Matriculates are eligible for
promotion subject to a suitabilily test.

In recruitment of Clerks Grade 1
there 15 a quota for graduates in the
Accounts Branch In grade Rs 330-560
n other than Accounts Branch, no quo-
ta for graduates has been prescribed
as such qualifications are not consider-
ed necessary for the clerical work which
this category undertakes.

Setting up of a caustic soda plant by M/s.
Hinduostan Lever Limited

7272, SHR! JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICAIS be pleased to
state -

(a) the reasons why M/s. Hindustan
Lever Limited has been given a letter
of intent for setting up of a caustic
sode plant at Haldia, West Bengal:

-

{b) whether it has been alleged that
M/s. Hindustan Lever has been given
the letter of intent in contravention of
the monopolies and Restrictive Trade
Practices Acf, 1969; and

(c) ¥ 3o, Government’s

thereto?

reaction
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) A letter of intent was given to M/s.
Hindustan Lever Ltd, for setting up a
caustic soda plant at Haldia, West
Bengal in view of the need for establish-
ment of additional capacity for this
chemical in the country and the indus-
trial licensing policy permitted issue
of letter of intent to the party.

(b) and (c) Another party who has
also been issued a letter of intent for
the establishment of a caustic soda
plant at Haldia made an allegation that
the requirement of the M.RT.P
Act, 1969 had not been complied with
in regard to the issue of letter of in-
tent to M/s. Hindustan Lever Limited.
There is no substance in the allegation
as the clearance under Section 21 of
of the M.R.T.P. Act was duly given.

Complaints made by the national fornm
of sharecholders Calcutta

7273. SHRI JYOTIRMOQOY BOSU °
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the Na-
tional Forum of Shareholders, 4, Syna-
gogue Street (20d floor) Calcutta have
been making various complaints to the
Ministry against some cases of mis-
management and manipulations by cer-
tain companies;

(b) whether it is also a fact that fill
the end of 1974, the forum have sub-
mitted coraplaints against as many as 2!
comjpanies;

(c) if so, names of the companies
against whom complaints have been
made;

(d) the dates and natuyre of each com-
plaint; and

(e) action taken by his Ministry on
each of the complaints?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b) Alongwith a communication dated
the 11th February, 1975 the Natjonal
Forum of Shareholders have furnished
a list giving names of 21 companies in
respect of which complaints are stated
to have been sent to the Department.

(c) to (¢) The list referred to above
giving the names of companies and the
nature and dates of each complaint
and the action taken thereon are given
in the statement laid on the Table of the
House, [Placed in Library. See No. LT-
9494/75)

Products of Gluconate Limited

7274. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(2) what arec the main products of
Gluconate Limited, Calcutta;

(b) whether the company has stopped
production of life saving drugs;

(c) whether since the stoppage of
production in M/s. Gluconate Company
Limited, M/s. Boots Company a fore-
ign-controlled drug firm is importing
many life saving drugs spending the
country’s hard earned foreign currency,
and

(d) if 'so, the facts thereof and action
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b) The main bulk
drug and formulations produced by the
company are :-—

1. Acriflavine

2. Euflavine
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3. Pethidine Hcl

Proflavine

Pentavalent Antimony

Blood Bottles

N S o

Alkacitron

Alkacitron 1s stated to account for
about 60-70% of the turnover of the
company.

The production of various products
of the company came to a gradual stop
due to financial difficulties arising out
of losses incurred by the company and
accumulated liabilities arising therefrom.

(c) and (d) Information is being col-
lected and will be laid on the table of
the House.

Proposal to Increase production of
Essential Drugs
7276. SHRI VAYALAR RAVI: will

the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government propose to
increase production of some 17 items
of essential drugs and streamline its

distribution among the weaker sections;
and

(b) if so, the broad outlines of the
proposal and what are the other steps
Government propase to take to control
the price level of these essential jtems?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b) The report of
the Committee on Drugs and Pharma-
ceutical Industry on measures for pro-
viding essential drugs and common
household remedies to the genera] pub-
lic especially in rural areas was receiv-
ed earlier and a copy of the same was
laid on the Table of the House on the
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4th March, 1975, The Committee have
ideatified 117 drug formulations pro-
ductions of which should be taken on
a mass scale. Committee also looked
into various aspects of the industry and
submitted its final report on the 6th
April, 1975. Government will take a
view on the various aspects in the tota-
lity of recommendations of the Com-
mittee, Towards this end discussions
have been initiated with the Public and
Indian Sectors to identify their role in
the production of essential antibiotics
and synthetic drugs (48 in number)
the context of the 5th Plan requirements
of drugs which is 10 increase from the
present production of about 3300 tonnes
to about 10000 tonnes. Public Sector
units propose to increase their produc-
tion from the present level of 1500
tonnes to over 5000 tonnes,

The Indian Sector has given a blue
print which indicates that 23 umts will
take up the production of 27 drugs in
the near future.

There is a comprehensive Drugs
(Prices Control) Order, 1970 and the
prices are statutorily controlled under
the said Order. In the meantime meet-
ings have been held with Public Sector,
Indian Sector and Indian Medical Asso-
ciation to discuss problems of cheap
drugs and reservation of capacity to
achieve this.

The Committee on Drugs and Phar-
maceutical has examined measures taken
so far to reduce the prices of drugs
for the consumer and recommended
further measures for rationalising the
prices of bulk drugs and formulations
as per one of its terms of reference.
A view on the aspect of pricing will
also be taken by the Govt. while taking
a decision on the various recommendar
tions of the Committes on D&P.

APRIL 22, 1975
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Renewal of Licence of M/s. A. k.
Wheeler

7277. SHR1 JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased t{o.state:

(a) how many book stalls are run by
M/s. A. H. Wheeler in different rail-
way stations in the country;

(b) whether their 9 years old licence
is due to expire on December 31, 1975;

. (c) if so, whether it is a fact that the
licence has been renewed for a period
of another 9 years; and

(d) if so, on what grounds?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) 381 stalls a¢ 289
stations.

(b) and (¢) Yes.

(d) The contract was renewed for
continuance of the service of sales ot
newspapes, periodicals and bookg to the
traveling public and as their perfor-
mance was satisfactoy.

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO. 4709
DATED 25-3-1975 RE* IMPORT OF
GENTAMYCIN  SULPHATE BY
CERTAIN FOREIGN DRUG FIRMS.

THE MINISTER TO STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
An application of M/s. Euphoric
Pharmaceuticals for manufacture of
injection  of Gentamycin  Sulphate,
among a number of other jtems, was
rejected on 4-3-1975. This information
was inadvertently not included in the
particulars of Indian companies given
in the Statement enclosed with the
reply to parts (b) and (c) of the Lok
Sabha Unstarred Question’' No. 4709
answered on 25-3-1975. Copy of the re-
vised statement to be substituted for the
one enclosed with the original reply is
atfached,
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12.00 hrs.
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORT OF MAD-
BAS FERTILISERS LD, rOR 1973-74

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): 1 beg to lay on the Table
a copy each of the following papers
(Hlindi and English versions) under sub-
section (1) of section 619 A of the
Companies Act, 1956:—

(1) Review by the Government on
the working of the Madras Fer-
tilisers Limited, Manali, Madras
for the year 1973-74,

{2) Annual Report of the Madras
Fertilizers Limited, Manali Mad-
ras, for the year 1973-74 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

I]Placed in Library, See No. LT-9483],

NOTIFICATION UNDER COMPANIES ACI

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR1 BEDA-
BRATA BARUA): 1 beg to lay on the
Table a copy of Notificauson No. G.S.R.
409 (Hindi and English versions) pub-
lished in Gazette of India dated the 29th

March, 1975, declaring M/s, The Kum- *

bakonam Diocesan Catholics Perman-
ent Fund Limited, a company having
s registered office in Tamil Nadu, to
be a ‘Nidhi’, under sub-section (3) of
section 620A of the Companies Act,
1956, [Placed in Library. See No. LT.-
9484]75.)

PararriIN Wax (SuppLy, DISTRIBUTION
AND PRICE FIXATION) SECOND AMEND-
MENT ORDER, 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P, MAJHI): I
beg to lay on the Table a copy of
the Paraffin Wax (Supply, Distribution
and Price Fixation) Second Amendment

APRIL 23,2975
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Order, 1975 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 194 (E) in Gazette of India
dated the 11th April, 1975, under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955. [Placed in
Library. See No, LT—9485]75.)

12.02 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE

REPORTED ATTEMPTS OF INTERNATIONAL
CARTELS TO SMUGGLE HUGE QUANTITIES
OF SYNTHETIC TEXTILES INTO INDIA

SHRI PILOO MODY (Godhra): Mr.
Speaker, Sir, I call the attention of the
Minster of Finance to the following
matter of urgent public importance and
request that he may make a statement
thereon.

“Reported attempts of international
cartels to smuggle huge quantities
of synthetic textiles into India and
their reported meeting at Bangkok.”

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): Mr. Speaker, Sir, The Gov-
ernment have seen some press reports
to the effect that a meeting was held
recently in Bangkok by, what the press
reports called, a world Cartel of foreign
manufacturers of synthetic fabrics, with
importers at Dubai and landing Agents
in India. According to these press re-
poris plans had been made for smuggi-
ing large quantities of synthetic fabrics
into India.

The Intelligence reports available to
the Government do not confirm these
press reports. It may however be men-
tioned that shift in smugglers’ emphasis
from gold to watches and synthetic
fabrics is not a recent development and
has been noticed for the last couple of
years,

As a result of the recent anti-smug-
gling drive, launched by the Gowt. in-
cluding preventive detention of smug-
glers, foreign exchange racketeers and
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their associates, it was reported that
there was considerable slump in the
smugglers’ activities in the areas
from which the contraband meant
for India usually emanated. Jt was
also reported that this contributed to
piling up of stocks of synthetic fabrics
and other goods in these areas and
several firms there faced serious pro-
blems in raising credits from their
banks. In the light of recession in the
textile industry in the manufacturing
countries abroad, this created serious
difficulties to both the fabric manufac-
turers and the smugglers. It is under-
stood that some manufacturers have
curtailed their production considerably
and there have also been reports of
distress sales of the stocks.

The Govt, have been collecting intel-
ligence and keeping a constant vigil on
the developments in this regard. As a
part of the anti-smuggling drive, they
have implemented a scheme of estab-
lishing a wireless communication net-
work to provide secret and dependable
service to the preventive staff, streng-
thened the preventive intelligence machi-
nery by augmentation of staff, deploy-
ment of shore guards, road checking
parties and city preventive parties. The
preventive staff have also been supplied
with more motor vehicles, arms and
ammunition and a fleet of sophisticated
speed boats fitted with light machine-
guns and modern equipment like elec-
tronic night sights and radar for locat-
ing suspect crafts,

As stated earlier we do nof have any
specific information about any meeting
in Bangkok. However, the effective
measures we have taken in recent mon-
ths, including preventive detention have
had considerable impact in curbing
smuggling. The concern of the interests
involved in the racket over the loss of
this substantial iflicit market is there-
fore understandable.

SHRI PILOO MODY: Sir, there are
two things that T am really sorry about.
I am sorry that the Minister of Finance,
Mr, Subramaniam, is not here to reply
to this Call Attention because he is
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really the main culprit and the villain
of the peace and 1 do not know why
the hon. Minister of State has been
made to face this unpleasant task like
a sacrificial goat because he bad noth-
ing to do with it. Sir, from the state-
ment that has been made, it is quite
clear that the information that the Gov-
ernment is supplying today is the in-
formation available with them prior to
the Budget, The whole mischief in this
international smuggling racket started
after the Budget proposals were an-
nounced. (Interruptions)

Will you stop talking, three of you?

SHRI DINESH SINGH (Pratap-
garh): Are you afraid that your voice
will be drowned?

SHRI PILOO MODY: I don't like
little insects buzzing in my ears. Mr.
Speaker, Sir, it is my contention that
the Budget proposals were not as in-
nocent as they sound,

It is my contention that in spite of
the fact that two Ministries of the Gov-
ernment of India, the Ministry of Pe-
troleum and Chemicals and the Mini-
stry of Commerce had advised the Fin-
ance Ministry that it would be disas-
trous, particularly from the point of
view of smuggling if the duties on these
synthetic filaments and yarn and tex-
tured fabrics were to be increased, the
Ministry of Finance did not listen to
them. As it is, the differential between
local prices and the prices abroad ‘vas
something like 6 to 1 prior to the bud-*
get proposals and today this differential
has risen to something like 10 to 1.

The most acufe significance of this
is that the entire small scale industry
which deals in the manufacture of these
yarns is today sitting unemployed be-
cause they cannot afford to buy the
local materia] at the price that it will
cost after the excise duties have been
Jevied in the budget. I imagine any-
where from 5 fo 6 lakhs of people are
today unemployed and the three centres
that are most heavily hit are Jullundur
and Ludhiana and Bhiwandi in Maha-
rashtra where the main bulk of these
small scale looms and machines are
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working, generally in a shop directly
behind the residence of the man, some
with two looms, some with one loom.

Therefore, I feel that in spite of the
two Ministries advising them—and [
also know it authentically that intel-
ligence reports supplied to the Ministry
had told them that if they increased
this duty, it would result in smuggling
—the Government has been able to do
nothing in the matter,

The Minister says over here in the
statement that the shift of emphasis
from gold to watches and synthetic
fibres is not a recent development. That
means the Government is aware that
now it is no longer gold that is being
smuggled, but it is watches and synthe-
tic flabrics, and yet the Government
goes on increasing the duty on synthe-
tic fabrics, almost saying to the smug-
glers: 'Come, let us have some more
smuggling in the matter’ So the bud-
get has really enhanced it if the Gov-
ernment believed that that was so.

The Minister says in his statement:

“In the light of recession m the
textile industry in the manufactur-
ing countries abroad, this has creat-
ed serious difficulties to both the
fabric manufacturers and the smug-
glers”.

’So did the Finance Ministry oblige the
textile industry abroad and did it oblige
the smugglers that in spite of the fact
that there is a world glut, you increase
the duty in India so that smuggling can
take place from abroad into India? Was
the budget meant to provide relief to
these fabric manufacturers abroad and
smugglers? I do not understand the
fogic of their thinking.

SHRI B. V. NAIK (Kanara): You
seem to be speaking on the Finance
Bill, This is only about international
cartels.

SHRI PILOO MODY: Hold your
tongue. Even you will fake time to
understand certain things.
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He talks about any number of pre-
ventive measures. These preventive
measures cost money. On the one
hand, you increase the duties. Then
hand, you increase the duties. Then
you get Rs. 28 or Rs. 38 crores or
tious figure that the Government seems
to have arrived at. There are complete
charts showing how many additional
crores of rupees worth of money the
Government intends to make as a re-
sult of these duties On the other hand.
they spend more money to check smug-
gling. I do not understand the vicious
circle that you are embarking on.

As a result of this. as I have men.
tioned in the call attention notice, in~
ternational cartels were meeting saying:
‘Ah, here is the great opportunity of
our life’. In that connection. I would
like to read to you a letter, a copy of
which 1 have recetved. which is most
revealing Jt is a letter written by a
Swiss firm called Textilacentur Edgar
Lang in Zurich to a Mr Chaturmal of
International Traders (ME) Ltd —that
1s Middle East Limited—in Dubai. I
will read the letter to you to show how
they considered the Government. in
what contempt they hold your Govern-
ment.

It says:
“Dear Chaturmal,

You must by now have heard
the outcome of the meeting at
Bangkok There-is an excellent
opportunity to do substantial busi-
ness because of the very favoura:ble
prices agreed upon. [ have just
now been informed that about 2
m, yards of fabrics in the fpllow~
ing Varieties are ready for imme-
diate delivery:

(1) 100 m. yds suiting double
knit;
(2) 0.54 m, yds jersey crimp fab-
rics;
3) 450 m, yds...."

1 think there is misprint in the let-
ter or something.
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“(3) 450 m, crimp woven dress
material printed,

As soon as you confirm the order
and open Letter of Credit under
the usual terms of the contract, we
shall arrange to load the vessel for
immediate despatch.

1 am anxious to know the results
of the efforts our friends are putt-
ing in New Delhi. I believe today
is the Budget day there and all of
us are anxipusly awaiting mnews.
though I heard from Joseph...”

‘Whoever that is, that is something vou
have 1o find out,

*...that we have almost succeed-
ed, Nevertheless it is prudent to
wait,

] met MB...”

1 do not know who that is.

*...the other day and he has as-
sured me that he will be able to
do very successful business this
vear in view of our friend's excel-
lent organisation in Bombay and
the influence he has in Dubai and
Beyrouth.

Please send word to Madras:
and Solanki. . .”

I suppose they must be some ofticers
of your Government enforcement or
customs.

“ ,.that their interest are being
properly safeguarded.

With regards,
Yours.

..............

1 do not know the authenticity of this
letter to be quite frank. T have a pho-
tostat copy of it and I will hand it over
to the Minister or 1 shall place it on
the Table of the House, if you like it.
If this letter is an authentic letter, it
reveals a great deal. It reveals that
the budget proposals were influenced
by a bunch of international cartelists
interested in increasing duties on ilems
which they could easily smuggle into
the country. Jt means that they have
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contacts not only in Government but
also that they have contacts with our
enforcement agency. What is the point
of buying ships and hovercraft and
motor vehicles and arms and ammuni~
tion, fleets of sophisticated speed boats
and light machine guns and other equip-
ment like radar and electronic night
sighters? What is the use of all this if
on the one hand your budgets can be
manipulated and if on the other hand
your coastline can easily be reached?

You know after all what is caught is
only about 5-10 per cent of what is
actually smuggled. My information is
that in the month of March alone about
Rs, 80 crores worth of goods must have
slipped into the country. There is a
report in the Times of India which says
that two Arab vessels were caught with
Rs. 30 lakhs worth of goods. One
more vessel which was chased was sank
and it is suspected to have had Rs. 10
lakhs worth of goods. There was ano-
ther item of news in the Economic
Times the day before that another Rs.
20 lakhs worths of goods were caught
in Bombay. If this represents 5-10 per
cent of the goods which are actually
smuggled into the country, you can
imagine the disastrous effects of this
on the economy. You know the loss
in foreign exchange that we have to
suffer as a result of smuggling and also
the loss in import duties and things like
that. There is also the erosion of the
external value of the rupee that takes
place as a result of this. There is the
problem of black money which has to
be generated to finance this sort of
transactions. There is corruption which
is pervading up and down and through
evervthing that the Government touches.
In view of the serious consequences of
alj these, 1 want to know who are the
officers responsible for framing the bud-
getary proposals, particularly in respect
of the enhancement of the excise duties
on the three items I have mentioned.
Unless you can get to the source of it,
who is responsible for insisting that
this should happen. I do not think we
will get to the bottom of this. By all
means you.can continue with your ef-
forts to catch them. I am sure there

‘
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are any number of honest and efficient
ofﬁcm:s not only in the Government but
also in the enforcement agencies who
are anxious to catch them but for the
few who stand to benefit by doing this
sort of thing, I condemn them. T say
this has been done deliberately so that
for the ensuing elections, Congress can
lay its hands on enormous funds from
the smugglers made available and pos-
sible as a result of interfering with
budgetary proposals

SHRI B. V, NAIK: Can we make a
goumer-allegation that the entire thing
is framed by the syntbetic textife lobby?

SHRI PILOO MODY: Quite pos-
sible Please ask your Government to
investigate that also. ILet us not have
the investigation stopped at any pont.
Let us investigate who 15 benefiting out
of it. [ want certamn assurance or if
you want, 1 shall frame them into ques-
tions: Would you please find out who
are responsible for framing the budget
proposals and whether they were in
any way influenced by outside agencies?
Would you please find out if this meet-
ing n Bangkok did take place and what
they discussed at that meeting? Would
you please find out who are the people
referred to m this letter and what they
were upto and how they came to be
associated with this international cartel?
If you can find out these things, 1 will
be satisfied for the moment

SHRI PRANAB KUMAR MU-
KHERJEE: So far as the conclusion
drawn by the hon member that the
entire budget proposals were made
keeping an eye on the fact that it would
give some advantage to smugglers by
enhancing the duty on synthetic pro-
ducts is concerned, it is totally wrong
No individual officer could be held res-
ponsible for the budget proposals. The
Finance Minister places the proposals
before the House and the House con-
siders them. .

. SHRI PILOO MODY: Is it true or
pot that two Ministries advised the
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Fintmce Minister against these particu-
lar excise proposals regarding synthe-
tic products? The Minister is sitting
right next to you and you may consult
him. Secondly, may I know whether
the Government did receive an 1ntel-
ligence report from them not to en-
hance the duties on these products?

SHRI PRANAB KUMAR MU-
KHERJEE: When the various budget
proposals are considered. various mini-
stries are consulted and they give their
views. It is not possible for me to in-
dicate which particular ministry gave
what sort of information,

If I heard him correctly, the hon.
member had come to ‘the conclusion
that as a result of the new duties impos-
ed on synthetic products, the ratio of
indigenous production go that of im-
ported ones would be 1:10, After get-
ting various types of representations
from the industry and other agencies
about the effect of these budget propo-
sals, we have made some calculation.
The present ratio is 1:3.

After the incidence of the new taxes,
it may be of the order of 1.3.5 But
the Calling Attention 1s not to discuss
the effect of the excise duty on certax
items The hon Mcmber will get an
opportunity to discuss that when the
Finance Bill 1 taken up for discussion.

So far as thc conference of the tex-
tile manufacturers abroad and the Bang-
kok meeting are concerned, as I have
mentioned in the text of my reply we
have no information that such a meet-
ing took place I have already admnit-
ted in the statement that there is a
change in the nature of the smuggled
goods from gold to synthetic products
and watches 1In fact, a large quantity
of synthetic garments and watches wera
captured as a result of the seizures.

Regarding the letter which the hom.
Member mentioned, this is for the first
time I came to know about it. If he
passes it on to us, we shall look intor
it to see whether there is any substance
in it.
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1 do not know whether the hon.
Member asked any other specific ques-
tions. But I can assure him that the
tax proposals are not the outcome of
the decisions of any individual officer.
Government as 8 whole take the deci-
sion which we place before the House.
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SHRI PRANAB KUMAR MU-
KHERJE_",E: The hon Member is not
correct in saying that all these speed
boats are out of order and that they
are not functioning. Up to date we
have received 20 speed boats against
orders placed with a Norwegian firm
S_nx have not yet been put into Comis-
sion. Fourteen were put into commis-
sion, and out of these 14, only one
has been damaged, and that is not func-
giminx. The rest of the 13 are work-
ing I you look at the number of
seizures by these boats, you will find
that even in the first week of Novem-
ber one speed boat which was put into
operation captured goods worth nearly
Rs. 75 lakhs Certain other seizures
have also been made Therefore, it is
not correct to say that the speed boats
are not working and that all of them
are out of order. In fact, their utility is
of a high order But these are sophisti-
cated boats which have been put into
operation for the first time Sometimes
they develop some snags. but they are
faken care of. Neither is there any ques-
Bon of keeping them idle or sabotaging
them This type of questions came be-
fore the House and the position was
clarified.
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Regarding the release of Bakhia and
other detenus, it is known to the hon,
Member and to the House that ag a re-
sult of the decision of the court, they
were released, We have also applied to
the High Court for special leave to ap-
peal and 1t 1s under consideration.
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SHRI PRANAB KUMAR MUKHER-
JEE: The hon. Member is under the im-
pression that if they had been brought
to book with sufficient evidence, if suffi-
cient material were available, there
would have been no necessity of putting
them behind the bar under preventive
detention, and they could have been pro-
duced before the courts under the ordi-
nary laws, but preventive detention 15 an
extraordinary measure which is apphied
to cases where the charges cannot be
established or sufficient material 1s not
available, but there is evidence to beheve
that these people are indulging m all
sorts of smugghing activities. That 1s the
very basis of this Act, and then the Act
was passed by this hon House, all these
pomnts were clarified Still, 1 have
already mentioned that we are
looking into the other legal aspects, but
1t will not be possible for me to indicate
what type of action would be taken re-
garding the persons who have been re-
lJeased by the courts

Regarding the other type of smuggling
activity, which the hon Member has
mentioned, T have no such mformation
and I cannot provide him with any in-
formation like that
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SHRI M. RAM GOPAL REDDY
{Nizamabad): Unfortunaiely, the Swa-
tantra Party and the Jan Sangh are still
supporting businessmen, traders and also
smugglers. Their speeches reveal the
same thing now. They are trying to hide
it, but it has come out of their mouth
that they are the favour of these smug-
glers. The Swatantra Party has always
been against levying heavy tax on any-
body, and without levying tax on any-
body the Swatantra Party wants that all
amenities should be provided to every-
body in this country.

That is their policy. They want to
put the Government in trouble by talk-
ing all these things. They talk against
the levy of taxes because they want to
get some money for the elections in
Gujarat That 1s their motive behind
this Cail Attention.

Now, I congratulate the Government
and also the officers and the staff of the
Finance Department for doing good
work to stop smuggling in this country
They have almost stopped smuggling on
the western coast. These smugglers have
now gone to Bangkok and from there
they want to renew their activities To
that extent, [ am sure, the hon. Minister
will take steps to stop that.

The hon. Member, Shri Piloo Mody,
tried to condemn the officers in the
Finance Department Several officers
have already lost their lives under mys-
terious circumstances. I want that the
Government should give sufficient pro-
tection to the officers who are conduct-
ing anti-smuggling operations.

1t is estimated that thousands of crores
of rupees worth of synthetic fabrics are
lying in Dubai. 1 want to know from
the hon. Minister as to from which coun-
tries all this stock has come, whether the
Government has protested to the Gov-
ernments of the countries from where the
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smugglers are trying to smuggle the goods
into our country and whether they are
friendly countries or otherwise. I also
want to know how the cost of smuggled
goods s being paid. whether in our own
currency or n foreign exchange or in
kind, in the form of silver or gold or rice.
I want to know all these details,

Further, 1 want to know the action the
Government is taking against these
smugglers. I think, in some coun-
tries, these smugglers are being shot at
sight, in Iran and other places. I want
to know whether similar action is being
contemplated by the Government so that
the smuggling is stopped completely.

The smugglers are now being released
by various High Courts, 1 want to know
whether a foolproof law will be made
so that smugglers are not released and
they remain inside the jails till all the
chains of smuggling operations are
broken.

SHR] PRANAB KUMAR MUKHER-
JEE: So far as the countries from
where the smuggled goods are coming,
they are mainly from Hong Kong. Dubai
and some other places So far as the
local Governments are concerned. we
always receive the cooperation and as-
sistance from them whenever we seek
therr cooperation and assistance We
also exchange information. We get in-
formation from them and we also pro-
vide information to them. Therefore,
there is no lack of assistance and co-
operation between the Governments of
various countries. particularly these areas
from where the smuggled goods are com-
ing to India.

Regarding the legal position, the non.
Member is aware that in the present
case. the courts dwelt on the facts »f the
case, not on the merits of the law It
will take some time for us to consider
in detail and find out the implications of
the judgment After doing that, if cer-
tain changes in the legal system are con-
sidered necessary. we shall certainly look
into that. Regarding the comprehensive
legisiation, we have already mentioned
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on the floor of the House that a Com-
mittee has been set up to look mto van-
ous aspects, particularly the legal impli-
cations As soon as we get the report,
we will arrive at a decision and, natural-
iy, if the Government decides to have
a legislation, the Government will come
before the House

SHRI M RAM GOPAL REDDY In
which currency 1s the cost of smuggled
goods being paid?

SHRI PRANAB KUMAR MUKHER-
JEE That 18 obvious, it 1s in  foreign
exchange

ot ay fomd (w797)  sromer wedww,
off i et ¥ A o wEw F oavaA
T & 99 ¥ qw aw faw g
o arw fogr mar @ e o, 0F €
o dto, uw # qrrar T Uw & 9D
A A& Wt 7z wr g fr odt ag
qa ot aff & gufaw F ¥ gar smA
0 wfow &7 oy 1w §° Ao
o M wEreft FTAY qar A o IR
e At 9w & are ¥ g qar w=r
fe 7 s & aerq & wfes & e
ST HT &1 F wrE gt sufew wagr )
7 T TF ¥ a8 e § AT
e ¥ fomr 9w 3 o &
qra E far Y a0 ¥ v w7 & T@rW
ford qwre arerawr arfaar, wenw agw,
Mt Fawwe gt @1g |

w7 ¥ g« arfear & ¥9 ¥ fre
o w2 ¥ o Froig faar § v A A
# Wt N al syt PrerAm wgaw &

T & afes setw aroww Wﬁé,
7g femgeatT areew #r Real §

“Mr Justice Prakash Narayan who
delivered the judgment n Bakhias
case observed that the allegattons 1n
one of the grounds appeared to be
concocted and placed before the
detaining authority as a padding up

APRIL 22, 1873
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of the grounds on which the detenu
could be detamned It was, therefore,
held that, even 1f one of the grounds
of reasons which led to the subjective
satisfaction of the detaining autho-
rity was nop-existent or misconceiv-
ed or irrelevant, the order of deten-
tion would be 1avahd”

Tz WY 9w @ AT oW
T & ST NG F a5ed & I
g qriw @ fir fedew & ¥ & a¥
¥ ghte A & firola ¥ e o O
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wriqrfeer # & 1 s A ag A
T § 3§ w wweEr Wi adl s@
o A Mfew fear arar & ar wee
fear arr & 3@ & wmw wEEeT
TR & fag & wweasy 4
O ar WE? T A o B arw
WToaxa g 7 el 5 osmima A awr
t % s aeT amafmedz o W
FEU FIAEMET 97T | @ Ry
FFAT A aiw g wifge
ag Afeq &% fvar 3 ) @ | WY
TET FW ¥ qg f A A
gt i ... (wwwemr)

staE AgRn, §AE Ay urg WY
FACA a A@ & HAr | T v w@N
qE qryr | frx § A o @ T,
fig ¥ ¥ ot 7@ F Ta g
fare & faar & 1 @ 7@ #ma amw
aw g

weuw wghEw c WY ¥ @z &
Gwaar fear & 1 a7 aw oy fame
T gm #Y |

st wq famd : gw ag ST &I
ggc ww faw F Ay W oqd W
g mar & f& gn &Py F1 OF afgar
A%r frar § €8 F9¥ KT HOAT HIA
s 39 & &t ¥ & Fgar AwRAT g
fo st aesT & @ wiw ¥ sl
argr § Mk 3% ¥ fag Y amE
agi o fawr w@r & 3@ & § _ v
wAar g |

VAISAKHA 2, 1897 (SAXA)

au,ﬂf'fmgf?yﬁmfﬂ
textiles into India (CA)

% arfexn Afrar, 7 gt Afwat
ofr @ fe fadWi & oot seEr
qar gaT ¥—ag @ q¥AM-——AIR
difag gt ar amm & 97 ®qEr
grar &, Wi Witw ¥ waraw ¥
MY qgE v § @7 ag Ragd
g7 #a & fex ot s &1 sqEn
e T & AT a9 &7 F9¥r wgl
aagdt #A & WgW  9TAT A
afgr am & f& wmafan @m0
T@ &F sTorEat & 7 aror ag & fe
AM g LI 5T T qgA T E—
g7 & e Wt u-nifma g—-Fremme
Ho FERA—I3F I WA M
3, 3w ¥ ag A< 9T My §,
for &@f 9T ¥YH @ §, S¥ &
are ffmg Exwoge sigw T 3qh
qmd & g ATe FAE 9, BN
qz ¥WE wAE ¢ | Adr ag @A
t fr fam mv¢ s cw-fam am
w@H e wm fafad 110 war @
arar &, o sqEr ax faaei & gard
g ®y ymr § W OIE I A 22

wgar gar g

weued wga, o dw se¥ # a94f
Tt gT Y wE §—3u ¥ 0E AW AT
—Frzedfans, gat §u dAfww altg—
# @ ¥ 7y fewrar §—ag S FI3T
& otz o Afed feaar afgar &, e
¥ qrAd wnfed ¥ 81 % A E—
gdy feafr & s 7o & f fgrgeama &
feaefy aqs & faq amr sgrEr &1 EAIC
gE-Be ww faw s N aw R &
& ame fadwt & ey fox afy o RE
8 &1 #1O0 ag) & f ot 7€ wT AAT
AT Farrf A W H
ford faerare & 1 gu ¥ 1 7F 741 €1 awdly
§, ag srandey ¥ anr &, g @ w9,
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T TR JAT I3 AGAT, o9 A AR
¥ 25-30 Tigr WMz F@AATAT R, 9k
fadelt #o3 iz @M wwE F A
a8 wram @y wfgy aw e
ewd Afaw 33 & fad drredy s
gz T & i ag g9 o faaar I
qve &Y wiferw ANfag

I TFEX AT M ¥ F——3q W

# gr Afed ) ofeedy sme ¥ o3
FEATT ¥ TG FZI AT B—

*“The Union Government 1s said

10 have mstructed the State Govern-

‘ments to take legal action against

absconding smugglers West Bengal

accounts for 62 of them About 80
-smugglers are now under deiention ™

o vz @ E i gT as SIAFCRE—
F1T X @ §—82 vt feg @ &
#T 62 UETFITE FIAGE | T AT AV
waeRaT , ufafaedis &1 Fqar &)

O qrA——Fa wEAA ¥ geEis
AT X FZG Ar——10-15 FIT § 77y
I g7 FAT {IRIT FT 4eg & fa gw
/T OFE Y G K ? AR §@RT
afewry At AT @ T ¥ FAd go
91 A9 FTaq squwarg ¥ gra sarfd
fear? f& 300 =dafedy it swa
®T THR HTFMAT 2, 68 FNAT FY KTqA
ferat svarar § a1 weary wr @%, 37
wit & famr® a19 g wtETIAE
T R E 1 T AWAT HEAQ B FOF
§ feard, Sfpy w7 wd aryd A wed
g fr g8 wrasrd 2@ 20 39 faw, saw
ARG, WTFIL FF A F aR X A
FEES fr 3T § Tex foaar § e W
¥ O fogard @Y S ESwr AT F
Froxame@arghg?
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et = T Wh X wm 0w
TF A t«ﬁﬁ&m %g @ iﬁrm
#1 Faia & ol dar fadar 1@ srafa
gt § - amre .9 7\ fara wig, Afea qW
Wt 5% 39 ¥ ¥ fear 22 1 Afwa § agr
frazq sor wgaT g B ggdw woww
F BT AN IT F € T & Jar—aiT A
9] & oY ¥ &, o 7& TN ¥ o wfax
arwaw fasr &Y amg ¥ WE 1 AN
Wt Tidre & fears  qary frar & fw
T1d wTrd arg | N MG F0F R
§— AW AT B ...

SHRI S R DAMANI (Sholapur} 1
want one clarification, Sir  He said that
the excise duty i1s more and therzfore
smuggling 15 encouraged Now he 15
saying that some Members are influenc-
ng the Government to reduce the excise

duty Now, what actually does he want,
1 want to know

s ag fona : § frdgw sTomr @
f& =it v TR § ag wr¥m
amsr fr am g A st ar @r # fr
dg "My fav g Fag vy &
fag Aar g—fr *mowd ¥ fasd AY
gara, U7 BiZ JAwrarEr ¥ famy £
alg M A oga TRy S ¥ fear
g we, T muwq ur fade &0
¥ famar gz adl A% F g g
fir =20 ITWT 2RI AW A gAY | FATE
M faRfdi & grer <t srwwor wwarfan
FarvTgArt W & g7 & W ¥, S9
Tt amr arfgd | o fadefh gt
MA g ge § A4 F arwAw ¥
fasme gz 157 fad & @t aden &
STaAr TEAT §--

1 A F IR Y gz guEgman wiga
ey & &5 qafrare 52 g
qafrare 7 @ @ stz swA
FATT AT FL LA AT FHA?
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287 word aewy ¥ fan®
war ;ar s v ad § g A
TpdT |3 ®1 & 7

3 warag o ¢ fr ofvcly awre
¥ 62 usqpived §, foq #r opdft
o wdf aver qar 7 wr qEl
st & o udy feafy & 7

4 SR T AT AQE  fedAy F
wora fad g a1 97 ATRAT A A
X wiw &1 s @ S O
aiffed & SwaY aiw F0A ¥ ¥
gqve frar siam ?

# W §e Tl & 39T HGV §

SHRI PRANAB KUMAR MUKHER-
JEE: Regarding official collusion for
giving grounds deliberately so that they
can get rid of the trouble from the courts,
this is not correct.

When such people were under deten-
tion, some of them have applied to vari-
ous other courts.

On the detention grounds, the Dethi
High Court has taken a view, while
some other view was taken by another
High Court in another case. The Judi-
ciary themselves, in their wisdom, have
to decide whether they are justified or
not. And., we have applied for special
leave te appeal in the High Court, in
order to find out whether this is justified
or not. Till a decision is arrived at in
this regard, it is not possible for me to
say whether this is justified or not justi-
fied. Because, there is one case on which
two judgments differ. Two high courts
are giving two comtradictory judgments.
It is impossible for me to judge whether
these grounds are justified or not,

SHRT BHAGWAT JHA AZAD
(Bhagalpur): What about the non-exist-
ing grounds? That is what they say.

SHRI PRANAB KUMAR MUKHER-
JEB: These are existing grounds. This
was chailenged in another court; on these

VAISAXHA 2, 1897 (§4K4)
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grounds, they found that these grounds.
were justified. These are existing
grounds.

SHRI BHAGWAT JHA AZAD: The-
release was on no other grounds, but
non-existing grounds. That is why I
want to know on this,

SHRI PRANAB KUMAR MUKHER-
JEE: Sometimes they are tuking a view
that on nan-existing grounds this is for
the court to judge. In one case the
grounds were identical grounds. Two
high courts are taking two different
views. Therefore, it is for the Supreme
Court to decide.

ot ay faed : arg #gy § f5 afasr
Fdg FaX § go aff sgar wwav
g1 qomar arge g fr afgar & ¥y
FaX X qrqg wig w99 F 43
w1t ——ain-nfagnive it Fawrsde
aJuwq ¥4 fzq w3 ? #ar § v afagar
¥ fay gua?

SHRI PRANAB KUMAR MUKHER-
JEE: | can go into this after getting the
final judgment of the Supreme Court.
Before that it is not possible. As I said,

we are appealing against the findings of
the Delhi High Court.

Let the highest court of the land pro-
nounce its judgment. (/nterruptions)

MR, SPEAKER: Please do not inter-
rupt him. Let him finish.

SHRI PRANAB KUMAR MUKHER-
JEE: It is for the court to decide.

MR. SPEAKER: You people are in-
troducing many other things.

st wy fored s wERa, s
fafrez Az o af o1 avT awmar
i@ ¥ @ B ARI@ET FAT
wfed o Tewn fo ag age AEaA
aar & owAAR gREATT ooy
Tt wrfed gy 1 ag #v AT AT TR
FI wC @ & A wyh A wd ?
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SHRI PRANAB KUMAR MUKHER- the hon. Member to draw his own con-

JEE: The hon. Member is aware that
Shri Subramaniam is not here, He has
gone abroad. Regarding the question of
West Bengal, he is perhaps not correct
in saying that only 82 people have been
arrested in West Bengal. Uptodate,
886. . . (Interruptions)

oft vy fowd : & de dra 9 a1 g
QAT 1 & ¥ ag 5 97 fr ofem dme
§ 82 wmaad o€ a7 §, A< 68 Tag-

wFe AW W ag @ Wl §7?
82 smugglers have been arrested and 68
are absconding,

SHRI1 PRANAB KUMAR MUKHER-
JEE: That is correct,

ot ag fand : ) IH A L
Mfxg, 9578 7P, 68 FAAFFT FT @
£ wamad | .

qeg® AQRA : AW IAF QAT

frfag

SHRI PRANAB KUMAR MUKH-
ERJEE : It is not correct to say that
82 people have heen arrested.-

Regarding West Bengal al_so. we have
ulreagy taken steps by taking up the
matter with the State Administration
and we tried to find out whether these
people could be arrested. As regards
the effect of excise duty, I _have alread:_(
replied in reply to a question of Shri
Piloo Mody that this is not the occa-
sion to discuss what would be the effect
of the excise duty. It has already been
mentioped that it is the us}xal practice
of the Ministry of Finance if they give
some concessiops it is done when t‘l::
Finance Bill is being gxscussed on tbe
floor of the House, this matter can b
giscussed. It is not possible for me to
indicate just at the moment. .

int which the hog. Mem-
bez'hr:islzfit igo about what. Shri Rajy;
Patel said. There is nothing wrong 1
that. Various people have .e!_(pressedp e
their opinion. And Shri Rajni vﬁ: el
bas his ovtvg os:?il::.as b

overnment is as

:g:rag:veiceo of Shri Patel or not, it is for

clusion when the Finance Bill comes
up.

12.53 hrs.
PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND FORTY-EIGHTH REPORT

SHRI JYOTIRMOY BASU (D1a-
mond Harbour) : I beg to present the
Hundred and Forty-eighth Repor;  of
the Public Accounts Committee on
paragraphs relating to Financia] Resuits
and Earnings of the Railways included
In the Report of the Comprroller and
Auditor General of Indja for the year
1972-73, Union Government (Railways).

12.54 hrs.
COMMITTEE ON GOVERNMENT
ASSURANCES
ELEVENTH REPORT
SHRI B. K. DAS CHOWDHURY
(Cooch-Behar): I beg to present the
Eleventh Report of the Commijttee on
Government Assurances,

12.55 brs.

STATEMENT BY MEMBER RE. IN-
FORMATION GIVEN BY DEFENCE
MINISTER ON 20-2-1975 IN HIS RE-
PLY TO USQ NO. 422 REGARDING
DETENTION OF MAJOR RAMESH
CHANDER DHAWAN AND MINIS-
TER'S STATEMENT CORRECTING

THE REPLY

SHRI JYOTIRMOY BASU (Diamond
Harbour)* Mr, Speaker, Sir, I am nar-
rating here below how the Defence Mi-
nister, Sardar Swaran Singh has given a
wrong reply which was misleading to
the House.

In reply to my unstarred question No.
422 dt. 20-2-1975 Sardar Swaran Singh,
Minister for Defence stated :

‘Question : (c) Whether it is a fact
that Major Dhavan made a statutory
complaint to the Central Government
levelling certain allegations of corrup-
tion, misuse and misappropriation of
military stores against some of hi<
superiors ;

Reply: Yes, Sir.

The statutory and other complaints
contained allegations against four of
his superior officers.’
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,This information is totally wrong and
‘ baseless and was sade to undermine the
whole thing. In actusl fact this statutory
and other compldints contained allega-
tions against 12 of his superior officers
and not 4 as stated by the minister.
They are as follows :

() Lt. Col. 1, N. Suri (then Major)
of 3 Assault Field Co.

(ii) Col. Somana of 471 Engineer
Brigade.

«(iii) Lt, Col, Swami of 465 Army
Troop Engineers.

{iv) Lt. Col. Inder Jagmohan, a
A.Q.M.G, of HQ 17, Mountain
division.

(v) Lt. Col. Kapur of 269, Army
Engineering Regiment.

(vi) Lt. Col. Ajit Prasad of 235
Army Engineering Regiment,

(vi) Lt. Col. V. Ganesh,
«(viii) Lt. Col, Ran Gar,
(ix) Gen. Nagra.
(x) Lt. Col. B. Arora,

(xi) Brig. A. L, Kochar, Chief En-
gineer, XXXIII Corps,

(xii) Lt. Gen. B. N. Das.

From the above factual and correct
information you will see that the reply
given to the question before this august
House was totally wrong and misleading

Sir, the hon. Minister has chosen to
mislead the House in order to shield
these corrupt officials.

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : 1 have care-
fully gone through the reply given on
20th February 1975 to Unstarred Ques-
tion No. 422 tabled in Lok Sabha by
Shri Jyotirmoy Bosu with reference to
the available records in the Army Head-
quarters and Ministry of Defence. While
Part (c) of the Question asked whether
it was a fact that Major Dhawan had
made a statutory complaint to the Cen-
tral Government levelling certain allega-
tions of corruption, misuse and misapro-
priation of military stores against some

of his superiors, the reply given covered
not only the statoury complaint referred
to in the Question, but 3lso other com-
plaints which were not referred to in the
Question. I now find that in framing the
reply, the concerned officer picked out
the names of officers superior to Major
Dhawan not from the statutory and
other complaints submitted by Major
Dhawan but from the proceedings of
two Courts of Inquiry which were order-
ed on the basis of one of the non-statu-
tory complaints as the statutory and
other complaints were not readily avail-
able to the dealing ofhicer. This mistake
was also not detected by the officers who
checked the reply before jt was finalised.
The concerned officers in the Army
Headquarters and Ministry of Defence
have expressed their deep regret for this
mistake, ] would like to add my own
regret for the erroneous information
given to the House,

1 think that the reply to Part (c) of
the Question should have confined itself
to the statutory complaint made by Ma-
jor Dhawan which was already dealt
with by the Ministry, This statutory
complaint dated 16-4-73 was for granting
redress of grievances in restoring his ge-
niority and grant of promotion which
allegedly was not given because of ad-
verse remarks made during 1962-69 in
his Annual Confidential Reports by his
seniors due to alleged prejudice for his
having complained against them. This
statufory complaint had already been re-
jected by Government in April 1974 and
the officer informed. This complaint con-
tained allegations against six of his supe-
riors. The allegations related to periods
from 1960 to 1970. An attempt was made
to find out from the available records
whether the allegations were enquired
into at the relevant time and, if so, what
action was taken. It is found that in one
case in 1970, the officer was awarded the
punishment of ‘severe displeasure’. In
respect of two cases relating to 1968 and
1969, Regimental funds which were kept
in unauthorised private account were got
reimbursed and credited to the correct
Regimental account. One case relating
to 1963 was investigated and finally
dropped. In two cases reiating to 1960
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[Shri Swaran Singh]
and 1965 there are no records to show
whether any action was laken.

In view of the foregoing, reply to
Parts (c) and (e) of the Unstarred Ques-
tion No. 422 has been revised as per
statement which is now being laid on
the Table of the House,

It is seen that Major Dhawan has
made more than one statutory complamt
and several non-statutory complaints. It
is not clear to which statutory and non-
statutory complaintg the Hon’ble Mem-
ber is referring in the notice of privilege
and in his statement. [ am not attempting
any reconciliation with the names men-
tioned by the Hon’ble M.P, in his state-
ment which he has made today with the
number of ‘six’ superiors mentioned by
me, as I am confining mvyself to the sta-
tutory complaint of 16-4-73 submitted by
the Major and as any such reconciliation
and discussion would lead to disclosure
of names and controversy which is not
in the public interest. However I shall
try to find out the complete details of
the cases pertaining to the 12 officers
whose names have been mentioned by
the Hon’ble Member and I shall com-
municate the information to him in due
course.

1 may be permitted to add that Gov-
ernment have no intention to shield any
wrongdoer. All specific allegations bro-
ught to the notice of suthorities are al-
ways enquired into and appropriate ac-
vion taken depending upon the merits of
each case.

{Statement laid on the Table of the

Lok Sabha on 22-4-1975 correcting the

reply given to parts (c) and (¢) of Un-

starred Question No 422, answered on
20-2-1975.]

In part (c) of Unstarred Question No.
422 put down for answer in the Lok
Sabha on 20-2-1975, it was asked whe-
ther it was a fact that Major Dhawan
made a statutory complaint to the Cen-
tral Government levelling certain allega-
tions of corruption and misuse and mis-
appropriation of military stores against
some of his superiors.
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The answer given to the aforesaid part
of the Question was as follows :—

“(c) Yes, Sir. The statutory aad
other complaints contained allegations
against four of his superior officers.”

In part (e) of the aforesaid Unstarred
Question it was asked as to what was
“the nature of these charges and the ac-
tion taken on the same?”

The answer given to the aforesaid part
of the Question was as follows :—

“(e) (i) The nature of charges was
diversion and misuse of funds allotted
for execution of operational tasks and
purchase of stores at exhorbitant rates.

(ii) The matter was wnvestigated and
the officers dealt with disciplinarily
Of the four officers involved—

(A) One was awarded ‘severe dis-
pleasure’ of the Chief of the Army
Staff ;

(B) Another was tried by a GCM
and acquitted ; and

(C) The remaining two were also
tried by GCM Of these, one was
sentenced to dismissal and the other
to cashiering and six months RI.
However the sentences in both these
cases are still to be confirmed by
the competent authority.”

On further investigation it has been
found that answers to parts (c) and (&)
of the Question were erroneous, The
error is regretted The answer should
have confined itself to the statutory
complaint referred to in the Question,

The correc: position is as follows ;—

“(c) Yes, Sir. The statutory com-
plaint dated 16-4-1973 contained alle-
gationg against 6 officers superior to
him.”

“(e) (i) The charges related to mis-
appropriation of Government stores.
misuse of Government stores and
funds, unauthorised service from MES,
misuse of Government machinery and
Regimental funds not having been
placed in auditable account books,
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(i) From the records it is seen that
ohe case relating to 1970 was investi-
gated and the officer was awarded
“severe displeasure”. 1n respect of two
cases relating to 1968 and 1969, Reg:-
mental funds which were kept in un-
authorised private account were got
reimbursed and credited to the correct
Regimental account, One case relating
to 1963 was investigated and finally
dropped. In two cases relating to 1960
and 1965, there are no records to
show whether any action was taken™.

SHR! SWARAN SINGH: Sir, I
would like to add with vour permission
. (Interruptions)

13 hrs.

MR. SPEAKER : Let me listen to him
This is very bad I am not allowing you

SHRI SWARAN SINGH: | would
fike to add only one word that 1 know
and all of us know that if he talks of
the statutory complaint by an officer,
who 15 under cloud. he wl have a copy
of that, that statutory complaint. There
was no point in suppressing because that
is more or less a public document at
any rate available with the petitioner
But. I have explained the unfortunate
circumstances by virtue of which this
mistake has crept in. 1 would alvo like
to add that if you talk of the complaints.
statutory and non-statutory. the number
is not even twelve, bur, even more [
cannot complain that Mr. Jyotirmoy
Bosu is trying to suppress any informa-
tion.

13.02 hrs.

CIGARETTES (REGULATION OF
PRODUCTION. SUPPLY AND DISs-
TRIBUTION) BILL*

THE MINISTER OF HEALTH AND
FAMILY PLANNNG (DR. KARAN
SINGH) : Sir, | beg to move for leave
to introduce a Bill to provide for certain
sestrictions in relation to trade and com-

et A et et B et e b e e

*Pyblished in Gazette of India Extra-
ordinary Part II, section 2 dated 22-4-75.
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merce jn, and producing, supply and dis-
tribution of, cigareties and for matters
connected lhcrcwnh or 1nctdental thereto,

MR. SPEAKER : The question is :

“'_I‘hat leave be granted to introduce a
Bill to provide for certain restrictions
m relation to trade and commerce m,
and production, supply and distribu-
tion of, cigarettes and for matiers con-
?eited therewith or incidental there-
0.

The motivn was adopted

Dr. KARAN SINGH : Sir, | introduce
the Bill.

13.03 hrs.

RE. PROCEDURE ABOUI PERSO-
NAL EXPLANATION BY MEMBERS

SHRI SHYAMNANDAN MISHRA
(Begusarar).  Sir, with your pernussion,
I nse on a point of order under Rule
376(1) for the mtrepretation and enforce-
ment of Rule 357 and the related Dircc-
tion [15C. Sir, the other day, that s5 on
21-3-75, Shry Morar)y Desai, an hon.
Mcmber ot tius House made a personal
vaplanation. A copy of the siatement has
to be subnutted 1n wiiting by the Mem-
ber concerned to the Speaker in advance
according to Direction 1t5C. But, four
copies of the statement weie demanded
by the Lok Sabha Secretariat and sup-
plied accoidingly Soon after the supply
of the statement to the Lok Sabha Secre-
tarmat. | learnt that a copy of it was <up-
plied to the Government or the Prime
Minister.  This, 1 submit, constituted a
breach of Rule 357 and the related -
rection 11SC Rule 357 and Direction
$15C do not posit that an advance copy
of the statement would be made available
to the Member whose remarks had war-
ranted the personal explanation. The
Rule and the Direction are unambigu-
ously clear that an advance copy of the
explanation has to be made available to
the Speaker. The fact that in this parti-
cular case, the Member whose remarks
had caused the personal explanation to
be made happened to be 2 member of
the Government or the Prime Minister,
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does not make any difference A Rule
or a Direction cannot be intrepreted or
used in such a way that a Member of
the Government is put on a high pedes-
tal or in a postion of relatively greater
advantage than a pritave Member. The
operation of a Rule or a Direction can-
not admit of any distinction or discri-
mination, The House functions on the
basis of-—it cannot swerve from jt—the
fundamental principle of equality among
Members. In the circumstances, 1 re-
quest you to be so pleased as to give
your ruling on ‘the following points—(a)
Whether Rule 357 and Dircction 115C
require that advance copies of the re-
levant statement be madec available to
the Member whose remarks wartant
personal explanation ?; Also, whether
four copies are to be supplied to the
Lok Sabha Secretariat? (b) Whether
in the matier of supply of advance
copy any discrimination can be made in
favour of a Member of the Government?
(c) If the replies to (a) and (b) are in
the negative, whether supply of advance
copy of the statement of Shri Morariji
Desai to the Prime Minister did not
constitute a breach of order?

MR SPEAKFER: Thank you very
much You have brought in somethinr
which, in my opinion, is a matter which
needs much consideration.

I have seen that either we follow a rule
or direction or practice or convention
The practrce has been that when you
make a personal explanation with respect
to which a Minister 1s involved. we in-
form the Minister also This has been
followed in this House Even todav vou
will have seen in the case of the state-
ment under Direction 115 that Shri
Swaran Singh was informes about #t, and
along with that be has also spoken, The
principle involved is almost the same

SHRI JYOTIRMOY BOSU (Diamond
Harbour): The only difference is that he
gets my copy but I do not get his.

’

SHRI SHYAMNANDAN MISHRA:
I will come to that.

MR. SPEAKER: In the case of the
Prime Minister’s statement, the Prime
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Minister was not making a personal ex-

planation so that a copy could be given
to the other member,

SHRI SHYAMNANDAN MISHRA:
Allegation.

MR SPEAKER: This was a state-
ment and out of that statcment, Shri
Morarji Desai came with a personal ex-
planation That 1s the only difference.

The basic principle we follow is that
it 1t v a question brought by a member
under 115. we send that to the Minuster.
Then if the member 1s not satisfied, the
member has got the right to reply, as
the practice goes The practice has been
there. There 1s no specific rule on this.
It 1s for the Rules Committee to examine
it. or let the pracuce go on as it has
becen gomng on

SHRT SHYAMNANDAN MISHRA:
My submission 18 that 1t should go on
withont discrimination

MR SPEAKER - There is no diseri-
mination,

SHRI SHYAMNANDAN MISHRA"
Ihis matter should be made absolutely
clear that no discritmination can be exer-
cised in favour of a member of ‘he
Government 1 this rule has to prevail,
1t has to prevail in relation to all the
members of the House

MR SPEAKER I will just explain
it to you 1 think 1t was quite a lucky
thing, because 1n such matters they are
not done just privatelv or secretly When
Shri D N Singh. our MP, brought it.
in his very presence, T said, ‘Well, 1 think
the Prime Minicter should be present
when this statement is made because this
is concerning her’.

SHRI SHYAMNANDAN MISHRA:
That was very right of you.

MR SPEAKER: 1 also said that 1
would inform her that this is the subject
on which Shri Morarji Desai is making
a personal explanation so that if some
information is needed or some other ex-
planation is teeded from her, she may
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be in a position to reply I do not think
there is anything wrong in this princi-
ple. There is no discrimination,

I leave it to you to decide whether it
should go before the Rules Commuttee.
They may examine it and give a dircc-
tion. But so far as the practices and con-
ventions that are followed are concern-
ed, we cannot defend them by quoting a
rule. This is just the practice that has
been followed in the House.

SHRI SHYAMNANDAN MISHRA:
Only one more submission. The practice
must be in relation to cvery member. We
have found that we have never been sup-
pled. . .

SHRI JYOTIRMOY BOSU: Earlier.

SHRI SHYAMNANDAN MISHRA:
....an advance copy of a personal ex-
planation  But in this particular case, an
advance copy was made available to the
Prime Minister.

MR SPEAKER: Only if it involves
the member. If it does not involve the
member, there is no need for it,

SHR1 JYOTIRMOY BOSU: On a
pomnt of order. 1 was asked to give a
copy of my personal explanation state-
ment well in advance. | should say they
wanted 1t latest by Saturday, that is,
three days earlier. But what Shri
Swaran Singh has said to day, a copy of
it was never given to me so that | could
take into consideration how much more
mnisleading materials are in that also.

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): 1 gave a
detailed statement when 1 gave a reply
and 1 had said thai it might be passed
op to the hon, member.

SHRI JYOTIRMOY BOSU: When”
SHRI SWARAN SINGH : Before that.

SHRI SEZHIYAN (Kumbakonam):
1t does not concern you. He is talking
about the procedure here.

MR, SPEAKER : These statements are
all there half an hour earlier than they
come to the House. There is no question
about it.
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If you want it to be examined by the
Rules Committee, you can get it examin-
ed.

SHR] JYOTIRMOY BOSU: Sir, 1Y
am on a point of order. 1 am asking a
clarification: whether it is or it is not
a fact thalt your Secretariat demanded
from me to give advance copy of may
statement three days earlier, whether it
is a fact or not that they did not ask for
the same from Sardar Swaran Singh who
is a Member of the House, may be a
Minister? Was it ever passed on to me
three days earlier? It was not. So, there
is discrimination and you are constantly
making observations which we cannot
understand.

MR. SPEAKER : Your statement was
sent to him and he has come with a
statement.

SHRI JYOTIRMOY BOSU: 1 should
get three days earlier.,

MR, SPEAKER: It will be a never
ending system,

SHRI SHYAMNANDAN MISHRA:
My submission is this. Whenever we
make any allegation against any Mcm-
ber of the Government or against any
Mcmber of the House and the person
concerned makes a personal explanation
as a result thereof, are we supplied—I
ask you—with advance copies of the
personal explanation? We are never
supphied with advance copies of the per-
sonal cxplanation,

MR. SPEAKER: I thought that the
Prime Minister should be there because
your Member was present and it was in
his presence. Don't you think that the
Prime Minister should be prcsent I ask-
ed and he said: yes. I said: she must
know what is coming. If it had “een
objected to, then I would not have gone
on for this,

SHRI SHYAMNANDAN MISHRA:
How can we object to the presence of
the Prime Minister in the House?

MR, SPEAKER: I think the Prime
Minister should have been here,
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SHRI DINESH SINGH (Pratapgarh);
Now that you propose to send to the
Rules Committee. . .

MR. SPEAKER: 1 am not sending.
Members can do so. He may like to
present it in his own way and perhaps
1 may not be able to present jt to the
Rules Committee in the way he wants
to.

SHR! DINESH SINGH: This does
not relate only 1o something that hap-
pens between thc Government and a
Member. There can be a personal ex-
planation against something said by ano-
ther Member and Government may not
be in the picture. Whatever may be
decided should also be decided in vela-
tion to this matter also, that is when a
member gives an explanation against
something which is said by another
Member.

MR, SPEAKER: The other day when
Mr. Goenka was involved, he was in-
formed that so and so was coming with
a statement and he should be present
here.

SHRI SHYAMNANDAN MISHRA
T am not confusing your request to the
Prime Minister to be present on that
occasion with the supply of advance copy
Tt was very right on your part to have
asked the Prime Mimister to be present
on that particular occasion, To that T am
not objecting. But I am taking objection
to the discrimination exercised in {favour
of the Prime Minister by way of sup-
plying an advance copy of the personal
explanation,

MR SPEAKER: 1t is not discrimina-
tion; it is the practice. You can ask the
Secretary-General instances and he will
produce them before you.

SHR1 SHYAMNANDAN MISHRA
Would vou be good enough to tell us
any occasion of supply of advance copies
of personal explanations? Never. I
should like to go into this.

MR. SPEAKER: Don’t go on hair-
splitting. When the Prime Minister is
to be present, I think I should tell her
why she should be present.
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SHRI SEZHIYAN: The Prime Minis-
ter also made a statement, He is ask-
ing whether a copy of that statement
was given in advapce.

st wq fomd (TiF1) o A %
qgasr Y wMY Groh durd s 3
afed ff :

MR. SPEAKER: On principle, there
was nothing wrong about it, If you want
that there should be some set of rules
for it, we may have it.

SHR! SHYAMNANDAN MISHRA:
The facility granted to the Prime Minis-
ter should be available to other members
also.

Another point which deserves your
consideration is this. The Prime Minis-
ter made certain allegations against Shri
Morarji Desai There is a rule that when
any allegation is to be made by an hon
member against another hon. member
advance mntimation has to be given to
the member concerned and also to the
Chair. Was this rule observed in this
case?

MR. SPEAKER: When Mr. Morarjt
Desai gave the statement under Rule 357,
there were controversial and debatable
matters in that and 1 felt that those will
not form part of the statcment, But [
did not insist, keeping in view his elderly
position.

SHRI SHYAMNANDAN MISHRA:
That was strictlv within the rules. The
point for consideration is, when the
Prime Minster made certain allegations
against Shri Morarji Desai, whether an
advance copy of it should be sent to
Shri Morarji Desai.,

MR. SPEAKER: There were no alle-
gations in her statement. If T found any
allegation, I could have done it.

SHRI JYOTIRMOY BOSU: Yester-
day, Mr, Madhu Limaye, Mr, Vajpayce
and Mr. Sezhiyan had made certain ob-
servations which compel me to come
before the House to make a personal
statement. 1 have written to you it
this regard. If you permit me to raisc
it today, 1 am ready. Or else, I shall
be guided by your directions,
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MR. SPEAKER: Not at this stage.
We have some other matters on the
agenda.

ot AR frad : 27T o5 Qe 1Y ¥ wgy
3ET ST EW 9N £

SHRT 8. M. BANERIJEE (Kanpur):
I want to raise this issue of the mass
rape of girls in Ballia..,

MR. SPEAKER: Raising something
under rule 377 is not a daily pheno-
menon. I am not bound to do it. If
you see the history of it, it was allow-
ed once or twicc. But nowadays there
is no end to it. So much is happening
and everything cannot come here in
between the agenda, This has already
been raised in the State Assembly.

This matter relates to the State. Tt
was raised there, We read this morning
I have alrcadv accepted one by Shri
Sezhiyan, 1 am not allowing others,

SHR1 S. M. BANERJEE: Do you
want a Harijan girl to be raped like
ths?

SHR1 JYOTIRMOY BOSU: Export
of girls to the Middle Tast for immo-
ral traffic. 1t is shameful.

SHRI S. M. BANERTEE: This hap-
pened in 1. P Shri Sarjoo Pandey
comes from Ballia. You asked the
Minister to make a statement. This re-
lates to Harijans. 1t is the duty of the
Home Minister.

_WETR Agay (qUF AT AT K A3 AN
&

You ask me to decide about the ad-
mission of motions here. This is not
the proper way. I cannot judge mo-
tions while sitting here. Everyday it
comes like this asking for one minute,
two minutes, It is a daily affair. 1 am
not going to yield. No, no, not at all,
if this is going to be a daily practice,
Everyday you get up.

SHRI S. M. BANERJEE: I am not
doing it every day. Why don’t you give
me an opportunity? 1 expect the Chair
to react to certain things. You are a
human being.

Matter upder rule 3717 262

MR. SPEAKER: But I am also the
Speaker occupying the Chair. Perhaps
You may not be more than me as a
human being.

SHRI S. M. BANERJEE: The Spea-
ker speaks the whole day. You do not
allow us to speak.

SHRI JYOTIRMOY BOSU: It is a
matter for regret that the question
cannot be raised by Shri Banerjee.

MR. SPEAKER: I do not want your
comment.

13.22 hrs.
MATTER UNDER RULE 377

FAILURE Oor GOVERNMENT TO LAY ON

THE TABLE APPROPRIATION ACCOUNTS

AND AUDIT REPORTS IN RESPECT OF
PONDICHERRY

SHRI SEZHIYAN (Kumbakonam):
I want to invite the attention of the
House to a scrious lapse on the part of
the Government in not placing on the
Table of thc House the Audit Reports
that have been submitted in respect of
certain States and Union Territories
under President’s rule.

At the present, the State of Guijarat
is under President’s Rule and this Par-
liament has been given the powers and
the functions of the Assembly there,
The same is the case with the Union
Territorv of Pondicherry. There is also
the Jegislature hus been dissolved and
the functions have been transferred to
Parliament. :

On the 25th March 1 raised the ques-
tion and you also said that a hint had
been given to the Government that the
respective Audit Reports in respect of
these States under President’s rule whe-
ther they are suspended under a particular
provision or not. should be made avai-
lable to the House. Your categorical
direction has not been fulfilled so far.

In regard to the Pondicherry Assem-
bly, I find that the Appropriation Ac-
counts and the Audit Reports of 1971-
72 and 1972-73 have been submitted by
the Comptroller and Auditor General
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to the concerned authorities. So far
those reports have not been placed on
the Table of the House as per the
specific provisions of the Government
of Union Territories Act. Section 49
of that Act expressly says that it should
be placed on the Table of the Legisla-
ture. After dissolution of the legisla-
ture, its functions have come to Parlia-
ment and they should have been placed
on the Table of this House There is
a failure on the part of Government
in not doing this.

Incidentially I have raised the ques-
tion of Gujarat also. For the year 1972-
73 the accounts and the Audit Report
have already been submutted by the
Auditor General, but they have not
been placed on the Table so far. These
two are very serious lapses against the
powers and effective functions of the
House Inspite of your directions
given on 25th March when I raised the
same question in respect of Nagaland.
the Government has not taken care to
place these Reports on the table of this
House. Without thesc Reports being
placed on the Tablc of the House, we
cannot refer them to the Public Ac-
counts Committee, and these audit re-
ports will not be taken into considera-
tion at all, ‘Therefore, T would like
to know why these scrious lapses were
allowed to happen in respect of Pondi-
chery and Gujarat.

MR SPEAKER*‘ You will reply now
or later?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): Later on.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I gave notice under
rule 377.

MR, SPEAKER: Not now.

SHRI JYOTIRMOY BOSU: I will
take half a minute.

MR. SPEAKER: Not even half a
minute,
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SHR1 JYOTIRMOY BOSU: I have
not been told that it has not been ad-
mitted. I only want half 2 minute.

MR. SPEAKER: You do it every-

day. I am not going to allow. I have
not called you.

MR. S. M BANERJEE (Kanpur):
raised a point of order

MR SPEAKER: On what?

SHRI S. M BANERJEE On what
you have said

In this particular case you were so
generous that you asked the Minister
whether he wants to reply now or later
In other cases it is simply noted Whe-
ther it 15 noted or not, cven that 1 do
not know.

MR. SPEAKER: It is not a consti-
tutional point.

SHRI S. M. BANERJEE- You ask-
ed Mr Pant to make a statement He
has floited your direction That is for
your formation.

SHRI JYOTIRMOY BOSU. These
pharmaceutical employees ***

MR SPEAKER: You cannot speak
Nothing will go on record

13.28 hrs.
DEMANDS FOR GRANTS, 1975-76—
Contd.

MINISTRY OF COMMERCE—Con!d.

SHRI M. SUDARSANAM (Nara-
saraopet): I should like to offer a few
suggestions,

First, our export stratcgy must clear-
ly recognise that the first pre-requisite
of enlarging our exports is to create
export surpluses and strengthen the
domestic production base with a spe-
cial eye on items which have larger
growth potential. In this exercise, the
immediate need is to promote produc-
tion of items like basmati rice, sugar.

***Not reconded.
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cement, engineering goods and chemi-
cals, for these have an expanding ex-
port market. Secondly, Government
support must be given in the fullest
measure to enable industry and trade
to be competitive and to adhere to deli-
very schedules, In other words, com-
pensatory cash support measures must
be streamlined and if parties have taken
export orders, they must be persuaded
to fulfil them to the satisfaction of the
foreign buyers. Thirdly, both from a
short and long-term point of view. the
emphasis should be placed increasingly
on project exports, export of consul-
tancy services, turn-key jobs and sub-
contracting. 1 am glad to know in this
connection that the Commerce Minis-
try have taken appreciative note of the
cfforts made by enterprcneurs in setting
up joint ventures, construction activity,
mining exploration, etc. (Chapter IV—
Pages 58—61).

13.29 hours.

[MR. DrPUTY-SPrAKER in the Chair]

In this connection. T should like to
suggest that a revolving fund of at least
Rs. 10 crores to begin with, should be
set up to be given to Indian entrepre-
neurs, on a loan basis for promoting
their efforts in this regard. YLoans can
be of a short-term duration and the
fund can become fully-self-financing.
One can even think of seeking interna-
tional support for this effort because
this could be the one form of implemcn-
ting the resolutions adopted by UN
CTAD and other forums for pro-
moting economic integration and trade
cooperation among developing coun-
tries. Fourthly, there should be a total
reorientation—I  repeat the words
‘“total reorientation”—of our import
substitution cffort because. contrary to
what is mentioned from time to time,
a healthy import substitution policy
holds the key to solving our balance of
trade and balance of payments difficul-
ties,

The vast technological skills and the
manpower available in India can ena-
ble it to set up a number of import
substitution industries, provided effort
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is made and the necessary infrastruc-
ture is created in the form of somewhat
easier availability of energy and trans-
port, I persopally feel sure that the
present economic difficulties are of a
short-run duration and one must plam
ahead to put up plants quickly for
items like fertilisers, newsprint, paper,
cement, steel. heavy machincry, etc. The
approach should be to analyse the pro-
blems not only on an industry-wise
tasis but also on a unit-wise basis and
it the foreign exchange saving iy pro-
ved adequately by the entrepreneurs
concerned. every support must be pro-
vided, T am quit aware that this matter
does not {all entirely within the domain
of the Commerce Ministry but T shauld
like the Commerce Minister to play an
increasingly important role in this mat-
ter which also involves the framing of
an appropriate pricing policy for a
number of industries where growth has
been sluggish.

This brings me to the question of the
new import policy which was announc-
ed on the 7th April. It was indeed a
remarkable thing on the part of Gov-
ernment to have introduced the system
of automatic licensing by cutting out
the procedure of receiving applications
through the sponsoring authorities and
for liberalising the import of spare-
parts, etc. This and other measures for
simplification of procedures would go
a long way in making the entrepre-
neurial class feel that the Government’s
commercial policies are responsive to
the needs of the situation.

While on this point, 1 should just
like to reiterate some of the recom-
mendations which the Sub-Committee
had made in regard to the disbursement
of cash assistance and drawback faci-
lities for exports, 1 am afraid, much
more in this direction needs to be done.
The delays should be cut particularly
because of continuing severe monetary
stringency. 1 should also like to state
in this context that the provision of ex-
port finance should be on a much more
liberal basis and at rates much below
11.5 per cent. This is because all over
the world to fight receptionary condi-
tions, the bank rates are being gradually
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brought down and as far ‘a§’ export £

nance is concerned, we have to. match
our effort with that of our competitors,

In_this connection, there is also para- .

mount need for setting up an Export-
Import ‘Bank which matter -has been
undér examination of the Government
but of which no mention is made in
the report of the Mlms'try of Commerce.
However, 1 see a news item that the
Committee is. likely to make a favour-
able recommendation’ on the Export-
Import Bank.

Yet another point which I would like
io urge comcerns the getting up of a
Dry Port in or near Delhi. This is
mentioned on page 56 of the Report, I
think, it is for at least ten years now
that the matter is stated to be under
" consideration. It should move into
another stage from consideration to im-
plementation.

"As far as India’s export effort is
concerned, T should like to make refe-
rence to the very valuable report that
has been submitted by the FICCI dele-
‘gation to West Asian countries. The oil
rich countries, mcludmg Tran, have
tremendous purchasing power notwith-
standing their comparatively small po-
pulation. The whole world is knock-
ing at their doors and with appropriate
effort, we can forge new economic and
trading relationships with them. In
‘other words, what I suggest is that we
should give increasing attention in our

building up trade relationship with the
" oil rich countries, I am happy that the
“President of India would be visiting
Indonesia from 5th May, this year.
Indoniesia has now adopted very prag-
matic policies for economic growth and

- her potential for making purchases from
- 'India and our setting up joint ventiires
" thers is fairly large. I feel sure that
‘the visit of the President will pave the
‘wa§ for bmldmg 1arger trade with:
-Tndnnzéia

 'Here; ¥ would ke to add !hat “We
must think of rehabilitation of war-

‘torn_economy of Vietnam and, Cambo-

 dia #nd this can 'provide us good tra-
ding opportunxtm Therefore, a delexa‘.' S

L S R P

m 22, 9%

tion must be mhnmmi to'go
bod.la and n(so to Vietnam. '

A Pakzstam ddggadon ls due xa‘-z'

Dethi tdday ‘We ‘must try to nnprtm‘ .
our trade relations - with them, in spite @

of the very unhappy polmcat sltuatxon

Mr, Deputy-Speaker, Sir, T wish to
make a reference to the problems of the
cotton textile and jute industries which
are under the charge of the Commerce
Ministry, The cloth production in the
country showed some rise in the year
1974. Mill production rose by 117 mil-
lion metres to 4.286 million metres, and
the production in the decentralised sec-
tor amounted to 4,000 million metres
as compared with 7,771 million metres
in 1973. 1n the last four or five months,
however, the industry has been facing
growing difficulties due, among others,
to the doubling of the controlled cloth
obligation from 400 million square me-
tres to 800 million sq. metres, which
was introduced over a year ago. Some
revised specifications have been drawn
up which will result in a rise in the
yarn content of controlled cloth and
employment of a larger number of
spindles and looms. 1 am afraid that
the combined control-cum-export obli-
gation scheme is quite onerous. T would
have very readily agreed that this obli-
gation should be fulfilled with grace
provided the controlled cloth reached
the weaker sections of the society for
which it is intended. Unfortunately, 1
can say fairly categorically that this is
not the case and because of the pro-
blems in our distribution system, un-
scrupulous elements make .good. - The
burden of supplying controlled. cloth
also makes things difficult to the mills
under the control of the National. Tex-
tile Corporation and affects the profit-
ability of the National Textile Corpora-
tion as a whole. I would, therefore,
make bold to suggest to the Minister of
Commerce to think in terms of total. de-

“control. : I.  would like. the . Commerge

Minister to - examine the feasibility of

. decontrol of pmes nnﬂ.dlﬂtﬂbﬂtm ‘of
oth.
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cotton at the suggestion of the Agricul-

ture Deépartment, In the absence of
buyers at adequate prices, the economy
of the growers is seriously affected. It
is now very esscntial that long staple
«cotton is at once allowed for export to
overseas by abolishing export duties.
Yarns of fine counts also must be allow-
ed for export under some incentive to
enable the shippers to compete around
the globe.

As far as jute industry is concerned,
my suggestion is that the recommen-
dations of tne delegation which wag head-
ed by the Lxport Production Secretary.
Mr. 8. G Bose Mullick, should be im-
plemented as quickly as possible, If
sufficient relief is not provided to the
jute industry, T am afraid it would
cause 1irreparable damage to our export
elfort in this line. Here I would like
to say that the abolition of export duty
on jule goods is most urgent. We hear
thut the Chief Minister of West Bengal
has alrcady recommended abolition of
the export duty. The delegation head-
ed bv Mr. Bose Mullick has also re-
compnended abolition of the cxport
duty.

In our country, the institutional
arrangement of the Chambers of Com-
merce and the industrial and trade
associations needs streamlining, We have
any number of central commercial or-
ganizations and also in many industrics
there is more than one industrial asso-
ciation. There is no proper linkage in
the industrial associations and Export
Promotion Councils. All those matters
require a fresh look, and I would sug-
gest that this should be done through
the appointment of a committee or by
asking an officer on special duty to re-
view this matter,

The Tobacco Board Bill has been
introduced and passed. But still we
do not see any Tobacco Board func-
tioning in the production area. The
Cess Bill has not corme. 1 would re-
«uest the Commerce Minister to  push
through the Cess Bill during this Bud-
gt Sedsion, so that the tobacco
growérs can have the benefit of this.

D.G. 78-76—Min. of 270
Comm,

SHRI C. JANARDHANAN (Tri-
chur): I rise to oppose the Demands
of the Commerce Ministry.

According to the report of the
Ministry, we are in deficit to the tune
of Rs. 585 crores in the last nine
months of 1974-75 and it is going to
increase in the coming months, The
Ministry has said it plainly, So many
reasons are there. The Ministry says
that the worldwide inflation. oil crisis,
the need to import foodgrains and
more fertilisers, etc., are the main
reasons for this deficit balance in ouwr
trade It mav be the truth of the
matter But we cannot take the ex-
port-import trade in an isolated way.
Our country is in an econmic crisis
and this 1s part of the crisis and we
cannot separate these things.

Inflation as this Government and
some other people are trying to make
ont 15 not a world-wide pheno_mcnon.
Onlv n the capitalist countries and
countries which have chosen the path
of building capitalism is foun_d this
phenomenon.  Socialist countries or
countries which have chosen the path
of socialism or social change_have fno
such phenomenon. So India, as a
country which has choscn the path of
building capitalism has this phenome-
non. . . (Imterruptions) Then, what
are you building?

Simply hobnobbing with the deve-
loped capitalist countries would not
solve our problem, We have to make a
concerted effort to change our domgstxc
policies, and to build more close links
with the socialist countries and.otl?er
developing countries and therein l}eS
our salvation and not in hobnob.bmg
with the developed capitalist countries.

SHRI N. K. P. SALVE (Betul):
Such as. . .

SHRI C. JANARDHANAN: ...
USA, West Germany . . .

SHRI N. K. P, SALVE: We are hob-
nobbing with them?

SHRI C. JANARDHANAN: Aren’t
you? So, of late, we soe 2 shift to the
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right or we see a shift to the pro-mo-
nopolists in the policies of the Govern-
ment. In the industrial development
policy it is evident, In the Finance
Minister’s utterances it is evident and
the Commerce Ministry’s latest an-
nouncement of the import policy on 7th
April it is quite evident. The speaker
who just spoke from that side showered
praises for this import policy. 1t clear-
ly shows the pro-monopoly shift in the
Government’s policy because the Gov-
ernment now think that to get out of
this crisis in economy, we should give
more room or more facilities to expand
to the monopoly interests and only in
this way we can get out of this criss,
That is the line of therr thinking Now,
all restrictions have gone on the import
policy. It is liberalised m the name of
getting out of the red-tape. They have
liberalised everythings and given a free
hand to big houses to mmport whatever
they want if they are ready to export
something, They have already taken
out about fourteen items from the cana-
lised list and added only one to the new
canalised items list. That shows the
trend and the direction in which we are
going. We have been asking for natio-
nalisation  of complete  import-export
trade but, in spite of that, they are tak-
ing out items which are already in the
canalised list. That shows where the
policy of the Government is shifting.
That is why I say thus  This shows
that there is a new monopoly trend n
the Government's policy.

About the need to nationalise the
textile industry, about the need to natio-
nalise the foreign-owned tea and rubber
plantations, about the sugar industry,
etc, we have discussed many times in
this House. I would not like to take
much time of the House on these
matters. But it is high time that these
things are done But what we find is
this. There are indications to the effect
that Government are not going to do
these things and that they are not even
thinking at present about these things, I
would plead with the Government and
say that it is urgently necessary to take
these steps in the present crisis which
this country is facing today.

APRIL 22, 1975
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There are public sector corporatives
including the State Trading Corpora-
tions, which deal with the trade of our
country and the volume of business they
are doing is increasing day by dav.
There is no doubt about it. Along, with
that there are criticisms and various afle-
gations about the functioning of these
instituttons. I would request the Ciov-
ernment to look into them There are
allegations about corruption in high
places, of the STC. There s allegation
that the STC 1s not entering into the m-
ternational market at %the appropriate
time. It is said that they are not help-
ing small exporters. Above all these
things, there 1s the allegation saying
that the STC is working as a tool of
the monopoly interests of this country.
T would like the Ministry to look ianto
these things and do the needful

Now, in Kerala, the cashew workers
are on an agitation There 1s dearth of
raw cashewnuts Many factories are
closed. Thousands of workers are
unemployed Their allegation is this.
The Cashew Corporation of India
did not enter into international market
for buymng raw cashewnuts in time,
That is way the dearth 1s there Tf
these allegations are true it is criminal
because 1t affects the lives of thousands
of our people. T have to remind the
Minister, now we have to look for
cashewnuts to some other countries
because we cannot get these raw cashew-
nuts from the African countries as
before because they have now got their
own factories to process them. We must
have more indigenous cashewnuts here,
Some four years back (I remember
sometime in 1971) the then Deputy
Minister of Commerce, Mr, A. C, George
assured this House that they are going
to have big extensive plantations
throughout India in many of the States,

. . so that we will be self-sufficient in
cashewnuts. What happened to that?
Nothing has appeated in thia report
about it. What is the progress? 1
would like to know something about
that. 1f nothing has heen done in that
respect, I would like to know the reasons
for that also.
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There are a lot of a commodity
boards under this Ministry in the pame
of Export Promotions. I do not know
how many of them are working proper-
ly because many of them have no funds
and many of them have no powers,
Take the case of Coir Board. Like that,
S0 many boards are there. The recent
amendment to Tea Board js acceptable
and it is a welcome change indeed. But,
many of the Boards have no power and
have no funds, They have not function-
ed properly. Recently, the Marine Pro-
ducts Authority was also complaining
about these powers. They have no
powers even to appoint a small officer.
They have no funds. If you want to
have a satisfactory functioning of these
Commodity Boards, then you must give
them more powers and more funds.
Then only you can expect satisfactory
results from them. When I speak about
the Marine Products Authority [ want
to make a few points about that body.

I have my own difficulties because the
subject is divided between the Com-
merce Ministry and the Agriculture
Ministry. The Commerce Ministry has
got only the export trade part of it; the
development of the industry is with the
Agriculture Ministry. Tt is intimately
connected with the development of ex-
port trade. So, it is very difficult to
separate thesc two ministries. 1 would
request the Government to consider this
aspect of the matter so as to bring all
these under one ministry, preferably,
under Commerce Ministry so that they
can deal with the subject properly.

The Commerce Ministry finds itself
at a disadvantage sometimes. The ex-
port trade mainly depends upon what
we get from the Deep sea. Deep-sea
fishing should be developed for the pur-
pose. The Agriculture Ministry is get-
ting more trawlers for them. They
were distributed also, In 1964"or 1967
they imported 30 trawlers. In 1974
they imported fifty. And in this Plan
period they are going to import some
more trawlers, The Commerce Minis-
try, I think, has no voice in all these
things. 1 want to make only one point.
1 do not want to discuss the whole
thing here, The future of the industry

is threatened with seriously. Small and
medium enterpreneurs are not being en-
couraged ai all. They were responsible
for the development of exports for the

last two decades without any, No en-
couragement or help from Government,
They are gomg to be wiped out from
this field. In this developing indusiry the
monopoly interests like Union Carbide,
Indian Tobacco, DCM, Birlas and Tatas
are also entering, Nobody can deny the
fact that they are all monopolists, I am
not surprised to see that the Govern-
ment of India is allowing them to enter
into this field because at the very out-
set 1 had said that there 15 a shift
the policy of the Government in pro-
moting these monopoly mierests mn this
country. But, I must say, it is at the
cost of small and medium entrepreneurs.
The small and medium entrepreneurs
are not jn a position to buy trawlers
without the help of the Government.
In reply to a question a few days back
1 was told by the Minister for Agricul-
ture that Government has no specific
scheme to assist the small and medium
entrepreneurs, They can get a loan
from the bank at the usual rate of in-
terest of 12 to 13 per cent. It is not
viable for them to take loan at this
high interest and function.

Although the area of operation of the
monopoly houses is limited yet the Gov-
ernment are not in a position to imple-
ment their own decision. They cannot
police the whole sea and see what these
monopoly houses are doing. These
monopoly houses are entering into the
field of small operators. They are buy-
ing the catch of the small boats for high
prices and hiring the prcoessing facto-
ries of small and medium operators.
The small and medium operators are in
difficulty these days. Many factories
have got closed as a result of which
many workers are without job. I amr
sure if it continues to develop like this
in the next five years all these small and
medium operators will be completely
wiped out. T, therefore, suggest setting
up a non-official committees to go into.
this particular subject as to how Cov
ernment can help the small and wediuny
operators, I also suggest that the



278

[Shr1 C. Janardhanan]

Marine  Development Authority should
be associated with this

SHRIS R DAMANI (Sholapur)
Sir, T rse to support the Demands of
the Ministry of Commerce At the
very outset I would also like to jomn 1n
congratulating the hon Minister for the
excellent performance n exports This
1s the first vear of the Fitfh Plan the
growth m exports 1s to the tune of 33
per cent It 15 a record increase The
exports have increased both jn tradi-
tion as well as non-traditional items As
agdainst a target of Rs 2,200 crores by
the end of 3!st March 1975 we have
reached the hgure of Rs 3,250 crores
This 18 @ good achievement and this
must be maintained n the current year
the second year of the Fifth Five Year
Plan 1 will develop con this point later

14 hrs.

Sir, side bv side our import has also
substantally increased

“The trade deficit 15 very high the gap
1> very big, about one thousand crores
For this there are certain reasons One
of the major reasons 15 that the cost of
mmport of petroleum products has gone
up to more than thousand crores of
rupecs Then we had to import {ord
gratns on account of the failure of the
monsoon to the tunc of Rs 500 crores
Then w: had also to mmport fertiliser
at a hgh cost  There are many other
wterns hike fhis  The result 15 that the
trade ga~ . he trade deficit 18 Rs 1000
crores  T™c question s how cin we
reduce ttis gap? We cannot afford t»
have thic much of trade defiut cvery
year Tust now I have mentioned about
the need {or keeping up the momentum
of export next year This will require
more effor's  This 1s because last vear
there was an inflationary trend in the
world ma-net, throughout the world
which enabled us to increase our ex
ports Bui, this year, the inflationary
trend is not there and there 15, 1n fact,
recession,  Therefore, more efforts are
required to mamtamn this figure and to
improve upon this figure The World
Bank has also given us warning that we
have to make more efforts to fill this
gap Therefore, T will suggest that we
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should make more efforts to capture the
markets in ol nich Arab countriss Of
course, this 18 not out of the mind of
the hon Mimster Here, I would like
to mention that there are certain th'ngs
which may sometimes lock adverss,
but, they may turn out to be favourable
in the end For example, we had to
pay thousand crores of rupees for im-
porting petroleum products But, we
should also remember that these coun-
tries these Arab countries, are friendly
countries They have got tremendous
wealth and they are under-developed
Thzy »ant to develop thir counries,
they want to develop theirr own indus-
tries  They are 1 need of capital goods
as well as consumer goods which they
can buy with enormous wealth they have
got We have got the resources We can,
our country can, manufacture and export
the captal goods for the textie indus-
try, for paper plant for sugar plant and
all kinds of engineering goods even on
turn-key basts We have got tremend-
ous capacity and at present many of
our engineering industries and many in-
dustries 1in  the public sector, are run-
ning with a large percentage of dle
capactty We have got surplus steel
Todw we have great potentiahities to
mereise our exports of consumer goods
and capital goods to these countries
But here we requre salesmanship In
this respect we are still lacking We
should mike more efforts Sir, manv
friends who have visited these countries
have come bick with the 1dcas that we
fack n this regasd They have sud
that they have seen big advertisements
put up by Iapan bv USA and so on but
that they have not seen any advertise-
ment by India n regard to our pro-
ducts  As such salesmanship 15 requr-
ed, as I saud These countries are trymng
to capture these markets for trading
their goods As such we have to com-
pete with them We have to make vigo-
rous effgris to compete with them, to
capture these markets and to supplv
these goods There 18 no denying the
fact that the hon Minster and the
Government are making efforts We
should also examne what techmques
are bemg adopted by Japan and other
countries to incrense their trade There
should be some fexibility so thut we
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can capture these markets for many of
our itsms and we can bridge this trade
gap.

Now I come to other subjects, First,
Cotton Corporation, Cotton is one of the
the biggest of our cash crops feeding the
textile industry which is one of the pri-
mary industries of the country, For the
last three years, the purchases made by
the Corporation were very ill-balanced.
The ex-Chairman purchased huge quan-
tities of cotton in one State and very
little in other States. The prices he paid
had also no relevance to the prices pre-
vailing in all parts for the same variety.
That chapter was over. But this time.
the Cotton Corporation gave an impres-
sion that they were going to purchase
15 lakh bales of cotton. Before the
season started, they gave the impression
that they were preparing for this, The
Maharashtra Government also said that
they were going o purchase the entire
stock of the cotton crop grown in
Maharashtra. Qur farmers became en-
thusiastic,c They have produced long-
staple cotton which we were importing.
Now we are producing it in the country
to a large extent. This year the crop of
long staple cotton in the country is esti-
mated at 20 lakh bales.

But what have the Cotton Corporation
done ? They have not purchased any
¢otton, JIf I give the figure of their
purchase so far, you will be surprised
they have purchased only 7,000 bales
against an assurance of 15 lakh bales. Is
this the way of functioning? Was 'this the
Government's intention ? They are car-
rying one lakh bales of the previous
year’s cotton, This year they have pur-
chased 7,000 bales. 1 do not understand
this, They have set up 28 offices and
the establishment expenditure on them is
near about a crore of rupees a year. 1Is
this the way the Cotton Corporation
should function ? The reason given
in the Consultative Committee by the
hon, Minister is that the RBI has not
given them funds and therefore they are
belpless as without funds they cannot
purchase cotton. I do not understand
why before they made the announcement
they did not arrange with the RBI or
wit; Government about avellability of

iu_nda Without that how did they make
this announcement ? The farmers have
suffered. What will be the consequence
next year ? What will the farmers who
have suffered do ? Prices have slumped
down. The Agriculture Minister has had
to announce that we have to export
long staple cotton which we need in 'the
country. This is matter which requires
attention.

We have seen the functioning of a
Corporation where they did not have
funds. Now I will tell you how funds
are misused in other corporations under
the same Ministry Take MMTC. They
are holding stocks of non-ferrous metals
worth about Rs, 85 crores. This is the
requirement of one year, They have
purchased it in advance. There is no
demand. Funds are locked up. Every
month they are paying Rs. 1 crore by
way of interest only, storing and insu-
rance charges about 1/4 crore, The Cor-
poration, is suffering for want of funds,
The other Corporation, MMTC has
blocked nearly Rs, 100 crores, Still they
say: we are very vigilant when we make
purchases; we keep a watch on the world
market trends. Last year they went on
purchasing there items without caring
to make sales to the consumer here.
About the export or iron ore and
manganese ore other {riends would talk
but T want to move on to another sub-
ject. Take the STC They are also
holding stocks of newsprint to meet six
months’ requirements; they also hold
drugs and chemicals. They have block-
ed Rs. 70 crores nearly, Thus about
Rs. 150 crores are locked up by these
two corporations 'in holding stocks and
their disposal has become a problem.
What was the intention of the Govern-
ment in respect of these Corporations ?
The intention was to channelise the im-
ports through those corporations because
the private exporters and importers
were under-invoicing or over-invoicing.
Tt was not the intention to start trading
in such a big way like this and lock
the funds of the Government in holding
stocks. The intention was whenever
there was a buyer they should purchase
abroad amd deliver it. It was believed
that they should be able to get e
saterial at ressomable rates and chosp.
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rates because they were bulk purchasers,
The hon. Minister knows it very well
and I think he will be taking some
action. 1 suggest that high officials from
the Finance and Industry Ministries and
other concerned Ministers should hold
an enquiry how this thing has happened
and what is the average price in Inter-
national market and what is the price
paid by us; it should not be compared
with the Indian price but with inter-
national price. They must also see
-whether there was loss or profit in those
purchases. I do not want to add the
overhead costs like interest, and other
things. I want to know whether we had
benefited from those purchases or we
were the losers, If you want to study
such things. you should institute an en-
quiry to check up on decalings of this
nature,

SHRI B, V. NAIK (Kanara) : What
is the Committee on Public Under-
takings doing about this ?....(Interrup-
tions)

SHRI SR, DAMANI : It may take
three or four years to find out.

I want this to be done immediately
. « . (Interruptions)

AN HON. MEMBER : It is a mixed
fight.

MR. DEPUTY-SPEAKER : 1 am
grateful to him because the debate has
become somewhat somnolent,

SHRI S. R. DAMANI : 1 want to
say somethnig about controlled cloth,
Out of every four metres of cloth pro-
duced in the country, one metre should
be controlled cloth and half a meter is
meant for export. Controlled cloth is be-
ing sold at a price which is less by 90
paise or a rupee of its cost price. On ex-
ports, we incur a loss of 60 paise per
metre because we have to compete with
Pakistan, Hong Kong and other count-
ries where the cost of production is
lower by about 25% compared to ours.
Bo. out of overy 4 metres of cloth
produced, 1 metre is standard cloth on
which we lose 90 pais¢é and 4 meter is
exported on which we lose 60 paise.
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The remaining 24 metres are sold to
!hg consumers like us. The losses sus-
tainéd on exports and on standard cloti
are loaded on the cost of production of
the re.maining 231 metres by about 60 to
70 paise per metre. This js the fallacy.

The controlled cloth, whether it ig
coarse or medium count, is not to the
taste of the public. Public taste has
changed. We are manufacturing cloth
which was not even in demand 25 years
ago. Times have changed and so also
consumer tastes, Government feel satis-
fied that it is procuring standard cloth
and supplying it. The industry also
feels satisfied that jt is doing its duty.
But no one takes the trouble to find out
its utility. 1 drew the attention of the
Minister to this last year when the
quantity of standard cloth produced was
increased from 400 to 800 metres per
annum. T said, please check up the
quality and go slow. My advice was
not heeded. The result is, at present
more than 80,000 bales of controlled
cloth are lying unsold, even though a
subsidy of 90 paise per metre is invol-
ved. We want to know the reason for
this, whether the quality is bad or
whether the distribution system is defec-
tive. We are suffering a loss of Rs. 120
crores due to exports and sale of stan-
dard cloth. If this can be avoided, to
that extent the public can get cloth chea-
pe: because the cost of the free market
sale cloth can be brought down. The
Minister should ask the industry to sup-
ply 25% of the production of all varie-
ties of cloth, fine, super-fine, medium
erc. at cost price. The cost price should
be worked out by the Textile Commis-
sioner with the help of cost accountants.
Secondly, instead of giving cash incen-
tive on exports, for many items used
by the industry, I suggest that export
should be linked with import entitle-
ment which will compensate the expor-
ters for the loss they incur on the
exports, This can be worked out and
the consumers will get the benefit of
Rs. 125 crores which they have to pay
for this reason.

I hope the hon, Minister will consider
these points and while replying throw
light on these,
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oo awfrere o (deEi)
sareuw oft, wrfoow warea & W A
sfrad oot amre st frate awmd
wife o wwer Ao 8 1 g o ww
arer W s WY wrefy § oY gArr fata
et 7T WY v ww v o g
aad frate aar amam & adAw AWIAT
s aglas svadd | Ffa s b arforeg
Raraa o N 29 1974-75 ¥ srar
Ty, og sugaw frwac g T @
g gw fo¥d & wemAr & wOw
qw # fowr § - “afcressy, T ad
Y qa@, I 79 & L S qgwA
sfge @, s fafd aer ama
& q1% JFAT AT AT V' AN AT FT
gad AT war § - fro¥ ad &
gadr Y srafr ¥ 164 ¥qe T w1 W
ar 1 78 F 0 7 Fafy ¥ 0T 78 AAgET
T 73X &7 ATAA |

wgr o W7 Ny e qgey #
ar ifaal & daw £ WY ™ aE
#Y srrarr #Y strefy &, Favanra faerr s
& f& ArT AAQAT FET A, I FE,
Ffgw ag wagan freae @ar o @
¥ zefdew ofore & Af s frator
* onq 59 A1 F1 [\ A AravEEAr
¢ fo A & gark Af frafor § s
g § W g7 59 3FR ¥ AR O
#TaF | Y ST A are Fafoew
foiret & arare v, fafasr afast &
ATATT 9T AT g §, TAH FHTT FE
a1 grar & e arforsg saran & Fd-
wamg § frore firaae g, g s
A 91F 77 & 1 918 AT & ArATw ATIIRE
Far Ao, frafw & ¥t A f wr Fwrfer
dwds ¥ X # & gurd coTawE ar
ey aegel & Prafe o wmw
% gerw F faforw apredi q g
wRrey & Goerer §f | ¥ Aty sy

wT T g6 sl A W greliw won
weaT § !

&R T £ 4§ fr gara frata agar
afe gard N ooy gl < &,
st fraf wer § Wt Sed wrow gar
strara W frate qramdy arged § sy
T 7% v § AR Id ww gy
i feafa ot w10 wow g€ welt
AgET T AT w1 @ER 58 o gar
frata et S aFE &, IuF Frw,
frgs e O w17 %7 frafe g we @
&, ggd T A AT § 1wy Frata
wer ¥ s oq feala sy gw Sw I A
adt FTq% € | 0w g § fomwr
frafa 92T | 3F A€ §O WY wrow €,
gax faate wadw =t fom ¥ oY &
T waer W 78 fod € | ford fory 2w &Y
feate g € ar fFe 57 Y foray wrar,
frm waTe frafa #3, 19 AT &
farare =gy frar ward )

I oF oM oUR oY o & TR
=a %1 frafa 7@ & § W g gara
qETfaTe FTiaa WY | T 4T gad
q o qH o TH o AT o F1 oY GreT 22T §
Eq‘a‘io o THo o EE\T E -4
F R F AT ¥ IR oA &
wreq® § w7 e ¥ gaeE & §
TTEATAIM BT oY oWt oF Ty
¥ AN FETHEAS ! ToqH oTF 0 o
& o afafar & @d wd o6t s
§ s 9w @0, v ag feafa &w
&, agw qard or awdr § ? weft wdew
TEH AT FIT |

N ¥w & oF g § qwmr fe o
fay wee Y w9 fawwr sAw
T & HIA OF o w For + IT W
% fad wgr ¥ oy ol ard ) g fadiw
ST Y T gt & qrat B v av afy
& sy wavew wr sy fewrrr W B
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T YW X TR Y s W wfeele
B ATAF FT TI A€ H GEY ) 9T
™ fedw froll & S0 w7 § oo
w7 ¥4 %3 8 g sarar = ey
a3 &Y g6 1T ¥ YR g falkwd & s
ardT oY e @ wFY &)

ot 7@ ¥ & R, qETE T AT
g raea it s o wwte sy Wi s
g, FT €™ & T 67wt
aoffar amre € g N # frad
& et & T o SER & ATy
%Y gw faer w1 ol M v e § 7
T AT 7@ A wre fr g ? e
FeaTE A FTAW FIN ¥ AR & ox faw
wrg &, foramy s av W STETET O7 )
W §W F fF 1w A F a7 oy
& awars 77 frafa s @@ 1| & s
§wmharge afw gfd ? qvarg
wY fafuw xae &t ey A @ =%
& gawT e fRafa far s & wroy
gy faeft 7aT w1y g vt S sawT
w1 1o oY faer s §

wg & R & AT ¥ §w agr
AT § 1 qulewitaaT T agw e
g & | F0€T WF &7 oTh g
gw fate & § 1 T fra & oY
®Ytra fawdt & ag 30, 40 w7 fvrem
Y faereft & s f amsire wrr 300-400
g9q ferew & 1 faldwt & soa #re
B0O, 900 Tq frs & | gwwy gt
wfgd e ew firg wwme & sow frafe
S g ¥ w7 awd §, oy w7 wy
€ W s rava faw s § Frwrt #y
afwa *wa foor owd € | w7 o o
2 ardr-ger & alae e g 7 amy
£F UL & oY wF X

a1 & §a¥r IQ ¥ 4 3+ wgar wnear
Frogprome s ¢
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W oo oy YR o o e oy ok fo
IqE e ag g frege 5o oY W@
P ool s do0 deft W
fred & 200 dwefart qavr g g v
iz s Asc B ol € 1
25 o srfeard W wedETT T G
TAE gAY Me-Tor w1 Swr -ggfeaw
QT | oF e w@d gt arfenfet
Y T 11 WF vy fywy o frerar
a1, qF qgeT  agr wfa fedy 7 fraar d )
30-574 & Y O anre ¥
THET WEw 3200 WA Wy 75 faarw
¥ Um & T 91, A7 AHE § @A &
2900 ®q gr fafrry grEE e
471500 o | arr ¥ s T fr
9 1-475 % arg R T @&
I3 A ferg F1€ dare A gaT L TW WTO
¥ 7% Hra7-gATataT FT ATHET TAATE
Wy A ¥ YT §8 TW 91 Wi
gAY AGT SUTET AT TH FTCOT & XY AE
Y AT AEA F | 1-4-75 T AT HA-
Uy wrzw 1000 wd gE AT TR
T TFAGYE AT 1844 €A A NE §A
e o FeEET H 400 W9T BT
& 1 fir 75 feeham ¥ & Y g
AqTHE ¥ FIT 1000 T § W IR
wagdIe & f7 o au fear g ag 1844
g 1 st gfoomw g § o fRet &
AT TG VS SaTE W1 1844 QEENRE
HIHE ATER FTHAT AT § | Tod -
faor & o & fawer wrrar & 1 oY qoTer 45
gu ¥ #g sdqawmd v afuwr ffrer &
ug §7z 5T oY § W 600 WG THWY
- § o= 91 & | T ol ggd
i wger SO O ¥ wr W E,
WY 3o aferd g ewd § o
faweT g qTO W W Q §Y, T T
v &% | & 5% wHt ¥y ot qreew

#2 vwrg
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e am & weday amcam (W)
fir o, mh-sfie, yowwr 1 YC guoAT
i aws oW FwE Mo fao, @EN
gvw, 5 ewgolt gAY, savar § o
ag wddr sad ¥ am fras oW
#4117 feaaer s £, ¥ Tudw
CRwY &Y HT %7 R Al |

sft Alx wWIT anw (dgA) : W
it araarg ?

Mo Wl 'wreraet qred : werr g
wt samafer &0 §, T w1 wAd §
frw-framme % | (wwwwm)

# uradm wft wHT@ w7 ow A
%) o< S Ao HTET WE | g
agr oF dew wEpfAam fae, e

¥ gg whef fao vl &o Hro
gifaeed e To-foprde arfy fare <)

& 1| SR X0 aerd & aEr arm
¥ gratr@ W aar @t § ) faad
I FTEy Avrw AT 6 € 1 g
g EA ATEE BT YA B ¥ HaATaT 1 frarar
% 20 TT6E ¥ oY B A ot i faghe
- R g famdy 2, Suwr IR e far
IrerT ¥ T8 W WY w1 W Ayt fedwr
¥ afy § 1 9n dma wdwfaw 3 o
wufrare & AR am ¥ AMAT el Ay
aaTArATET | g% dmwtag §, gAY A
£ oc dfga A &, qF At ¢ fr
% AT T T ATATY | FAEKT ACH WY
Tt wrer war ¥ fie qy W wady ardac
£ den vdwhion ¥, foradt amm & qqat
afiest et 20 ToET A W gz i
T am wr gy e F Wfew o §
f arfry At X g s g AR F
wiw &% 1l W & o ot R
R wrrt war § oY e f wrewdens
s sl W b R § g
wediren e W g w3 | 7w Mg
10~4 L.5.8./75

Nty (fppemaars § 24178
oW AR N ag fwar g

“Kanpur firm made crores at Gove
erament expenss.

The facts of the case. ag the - CBI
found were that a Kanpur machine
tool firm, Swadeshi, applied for an
import licence for steel in 1972,
The application was forwarded
through the Director of Industries
to the office of the Chief Contral-
ler of Impurts and Exports. Nobody
thought it necessary to investigate
the company’s turnover or question
the need for such a huge amouat
of stainless gteel”

g Eadq &q ¥ qHAr § )

“The file was rushed through with
amazing speed and within four
months of the application, it was
processed and the licences issued,

What the CBI found gurprising was
that the Commerce Ministry had
given the import licence on subsi-
dised rates, That is, against the im-
port cost to the Government of
Rs, 28 a kilo, the money charged
fror?l the company was only Rs. 18
a kilo”

qg wafrersst T e ot T wnedy
feear o € 2 v fewa & wiet & fag
frmrarar &, Nifede Sewm w® &)
¥few ou w1 qafaerest T o< faar mar
famwt fetg & geaew a9ar @) 78} § 1
“Normally, the bulk import is
through a Government agency
which in turn give to the import
licence holders. This iy reserved

only for defence establishments in

times of grave emergency so that
production of defence items does

not suffer.”

4% T w fear o Eava,Aa 91
™Y agdw et st war o w
vy i e i s eeed
51 v o fr oy we W
¥ awre ot daficfrom § oitx few gwic
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qx 9% wraer & v areda S §
FEAT AT § | R ¥ A 58 el
¥ gra & qredw AT 9 F 0% O ) Jpa
wifierdt M ag gy faw Fgom
¢, 3o tfefgaase § famly ands
wtmr § 1 1A st ¥ aga A s §
&Y afi € forr = fip wnda feg g W
% are gt fohiedt fag T & Gl
ARET & AT wrgar § fe saRE $PA%
¥ar $T @ 4 ! dafgg s F IAE
w17 & A sat aff w7 F faare wrdandy
w7 nf ? wer wqw frar @wr ¥ Ag
Aot qgr 35T &)1 o oy € WY vewArg @
QU A 2a & e § 7y Al wofaf?
fetd qrr & qra arf g, 7 an F am@
oz § 1 9F 3 ArATT 9T AT HrRAAE
HT TFT T | UF I wTwara Mfifemw
AT Wl qAwET @ a9 97 57T,
® QI A ATHAT 9 AT WE 1 AgHa
e figar | g9 QA TAWHIE WA
[YT A7 FT T T 13 ATF T &7 AEEQ
v fisar | drawr o @ Awm qudaaE
9T A% FT, ¥A A 4 ATT WG &7 ArgdQ
wred fiwar | Star g § Fo o wyry
s s fawar srwol gow # Y qar
¥ TA X 4 @ WY F AgEFY 87
figar ¥ | aiaaT 49 § o o uA o famtfaar
ot sersrer fadifear aur 9= & %8
ot AT €94 & Arede R f5d | wey
Hag®IEE AT A FTER T 2 A
w4 & argda s fed | arat § ag
AT WAL AR TAT 477 T TFHY 2 ARy
wd Sanda o 531 Treanht qar
A X YE WA wd ¥ andw
wer fed | TR A1 g e o
¥ frar s W A dm w07 & el
W feg 1+ wgh IT 20 wrw aviep
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Brawary gATR TSy & Hofy wor ofy ¥

¥ gfenfas € aed §  seaer av aiveay
®q Y| g O gE andY ofr w7 o e
1 aFqH €7 7 wifww v § | WA
W ATEaE e Y giw QAT rams |
& ¥ g & AT Aqq 1 wWE AR
¥ fafesa oriwr @+ =wifigg 1 & av &t awr
gaT 47§ ) 7 =R §, AR
* ¢, W w7 WY oF A § ) w@Ew @
AT a7 & 18 2009 g}, W AW WY
1§ wrd 3 orrereTd § At A o
wiedw €w gu & | oF T A fohdesh
g gu d 1vargT Tt ¥ fRT o
faaw ¥ aga wriady ®&Y A8 N7 faam
T ¥ AT ATAAT I | wwAT: qFf
wgr a1 T ag wrE 7 wrAArg | F A
wErzq ¥ wg AT 5 ag daw w0
Rgafiy 1 ow § & f arf # oAy
¥ 1fg | AT aF o 59 & o< wifEer
& qx & wrw w1 qHar Af Y, 9 AT
FAE w1 T 59 & g af=igad vk
g% ar< A, g@ ) I gr  fofréed
wrgda f2g w1 T o & samie
TrAwER § A% W owW @ ! oy Ay
g X sraErdy wh

o% 5o W & | AT agar g
fagaTw @rm phATe wsg € Ow W
2 1 qg D frariv wr e sl
iy @ ¥ fear e e ot § 7w e
fipar 1 & @ &Y Arar 7 Wi A g
£ wrex &< foar | wmfie st off o Wt
W T W pr wF fin fear ot ot f
¥ o $F armar ? Wiy o Wi et
q¥f § ik s wra o wr A ?
wrat wd wr @ # Werwr gar g
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wer & F fise fribeer e e ot i
wf i o Sur e e s fivar §
oo ofr syt Gygwn fomr g F e ¥
waeft sy fms amy o amr g g, W X
gt §w7€ e Frater B OF d9 s
feurg va & arx ot gw = froae e
AT ¥R W7 W ATy 7w EAIX WIS
w1 T &Yy Qo |

argda o qrifeeh Y T Y ? wur gw
#T 7g FrOw Ay A8 & o o afirerdy
AFTAN FT ¥E & a7 9 5 § 7
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W {EAT 2727 , I & YO N IFMAT
a1 fe o ow & o w1 FET WD w@w
ggr gair § faw & ¥fvwew ¥ § 1| umaw
T AT ATw fY a7 afawrfal & Sfassg
i 49, a1z ¥ w@rs fTad w1 A e
A f5 WTHE I I T UT TAT | HHE
e weT HTF 9§ g AW AT AT 9gNA
£ gfee & ag fvar @y

d #eft wgem & @ A §
awE &7 frafa oo wer § ? wrmwr @
frafs % &7 Wi FT E 7 oEwvolr off
AT JTX N I& E 9 FEAT FTRAA
¥ QU wIS ¥ FreA Y A0S 9 gk § 1
a5y 3w & Awre F aR< Az ;W gl €,
wRISE § 72} § | I7 & ITq FAWE§
Far fear oo @ @ € ) Sverw
TR BT HT GV | HIIT A I I
gar & | et w1 gy Cor Al &Y <
£ 1 %8 7WF w2 9m) gEE 1 @ A
o sfeft wgraw & A Qg | s vy
®Y 7 qrdr arat w< gafaare s Arfyg
otz qeedE ®Y st Y sl | o
&% w7 o wifow woft wfgg | Al
a1y QR WY AT 7 T T greayd
g wm @ § 1 E wrr g amge
forlY & arr st W o e Y €
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WY gark gt AfY g 1 off wearore wepy
& fra wr fraler o v & o & frale
# W gw afirn sam ¥ st s fraky
¥ AT OF WIHA T @ O o gy
At & firrre ar o€ § 9w ¥
T AT wwAT § | AT am ol Ay
T gAfrar #¥ | o vl & W F gy
QT E 5 F § ot ard sy § siely wdraw
T FT I AN W W w T

MR. DEPUTY-SPEAKER : Although
when a knowledgeable member makes
effective points it is the duty of the
Chair in the interest of the debate to
give him adequae opportunity, yet, I
must repeat this ritual from the Minister
of Parliamentary Affairs that the mem-
bers of the Congress Party should not
be given more than ten minutes each.
It is my painful duty to do that.

The next speaker is Mr. N.K.P. Salve.
1 am sure he is full of beans in this
matter. Even so, he must keep this in
mind.

SHRI N.K.P. SALVE (Betul) : I beg
of you to be a little charitable to me. I
am in your hands. ..

MR. DEPUTY-SPEAKER : You
must be full of beans in this matier;
still you must keep this in mind.

SHRI NKP. SALVE : I am duty-
bound to support the Demands for
Grants under the control of the Minis-
try of Commerce, and I do so whole-
heartedly. . .

MR. DEPUTY-SPEAKER :
bound !

SHRI N.K.P. SALVE: I do so whole-
heartedly.

This is an important Ministry because
it is in charge of supervision and
management of the international trade
the exportg of the country, That is.one
sphere which is exceedingly important,
for, foreign exchange components or
foreign exchange resources are an exs
tremely important instrument in the
economic rensisance of any developing
country.

Duty-
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_Bofors [ come to taking up semo spe-
cific points, 1 must refer to the observa-
tions made by the learned member from
the DMK, tbhe astounding proposition
thas he bad formulased. ..

_SHRI'J. MATHA GOWDER (Nit-
gt): Not DMK. He belongs to the

SHRI N.K.P. SALVE : That is still
more astounding — that our jnternatio-
nal trade is going down the drains be-
causs we are trading with countries
which work on the philosophy of free
enterprise. I do not known whether
there is any place for thig sort of seif-
nighteousness in international trade. We
must trade with every country if it pro-
fits us. This is one field where one has
to be absolutely hard-headed, obdurate,
pragmatic and practical down to the
bottom, This is one field where political
hypocrisy and sanctimomious humbug
has absolutely no place. I hope the
Minister also will realise that any ap-
proach which is devoid of pragmatism,
practical considerations and hard-head-
adness will never yield any results what-
soever in matters of export. In fact,
there are golden rules of international
trade and the highest rule which governs
the cordiality between nations in the
field of international trade is the rule of
grabbing the highest profits within a
code which may not be the highest. That
is the hard reality in the realm of inter-
national trade.

The imperative need for our country
to-day is to augment its exports quanti-
tatively and thereby, amass a substan-
tial amount of foreign exchange. This
importance of exports can never be
over-emphasized and in that context, if
one were to see the commitments of
foreign exchange, the current commit-
ments as also the commitments to come
in five years’ time, the present perform-
ance canpot be considered by any stan-
dard very encouraging. We need to
improve a whole lot. I have no doubt in
my mind that with the two very able,
very personable and handsome Minis-
ters who are also dynamic, we will be
able to do that. ..
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SHRI B. V. NAIK : How is it nele-
vant?

SHRI S. B, DAMANI : It is a fast,

Sl?k! B. V. NAIK : How are their
physical features relevant?

SHRI NK.P. SALVE : In interna-
tional trade, physicat looks are also of
very great importance.

MR. DEPUTY-SPEAKER : Do you
think they are exportable commodities !

_ SHRI NKP. SALVE : I was com-
ing to the question of the situation aris-
ing out of our dismal foreign exchange
position. Already the balance of pay-
ments position is in the red to the extent
of Rs. 585 crores for the period, April-
December, 1974 and I think by now
you must have known tbat it is not less
than Rs, 800 crores, If this be the situa-
tion for the next few years, we are likely
to be in a very difficult position because,
as it is, our indebtedness in foreign
exchange is not less than Rs. 7000
crores and it is likely to be in the vici-
nity of Rs. 10.000 crores by 1980 and
the repayment required will be not less
than Rs, 1000 crores annually, This
Rs. 1000 crores we will need in foreign
exchange over and above our require-
ments for imports of fertilisers, essential
raw materials, defence requirements and
capital goods. Over and above this, we
should be able to afford clearlya sum of
Rs. 1000 crores in foreign exchange to
be ableto meet our debt repayment com-
mitments. Otherwise, for the first time
ever in 'he history we are likely to be-
come defaulters. It is from that angle
we have to consider the responsibility
of this Ministry and judge its perform-
ance make evaluation and assessment in
a more istic term.

The world exports to-day are in the
vicinity of 710 billion dollars and in the
710 billion dollars our share is only 3.5
billion doflars which is a bare 0.5%.
Once upon a time our share varied from
anything between 3.5 to 4.5%. Now, it
has dectined to 0.5%. Therefore, if oply
in terms of value, because thare e
higher uvit value realisations of exports
we get complacent that our exports ave
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increasing,

ous than thiy complacency sbout nations
of increating exports only i terms of
value without a proper increase in terms
of quantity. In fact, it is uttesly neces-
sary if we want to be apywhere near and
close to being able to discharge the obli-
gations requiring foreign exchange which
will come on our heads very shortly to
augment quantities of export. We must
keep a target and achieve it and the tar-
get should be a minimal annual growth
rate of 15% increase in our exports quan-
titatively. That is very important. The in-
<rease in value is not & vroper critetia to
judge export performance on which the
whole report is harping. I regret the re-
port does not make an evaluation of
what our real share is int the internatio-
nal trade as such, in the world expotts
as such and how we are faring in rela-
tion to other countries, In this context it
is absolutely necessary that the Govern-
ment agencies and Government organi-
sations which are incharge of export
trade have to strcamline their adminis-
tration, they have to show a greater
«dynamism and more sincerety approach.
Many items have been canalised but it
has %Yo be understood that canalisation
1s not merely for the sake of canalisa-
tion alone. We fully support canalisa-
tion and more and more items should be
<analised. But canalisation is supported
by people like me not merely for doc-
trinaire considerations, not merely be-
cause it caters to the concept of distri-
butive justice, but also because, it is
very highly desirable 1o check large-scale
frauds of over-invoicing and under-in-
voicing and frauds involving items of
with foreign exchange, etc. More than
anything else, we want canalisation, for.
if this ig properly organised it can rid
the entire exports from the scourge of
undercutting which we find today,

But, I am sorry to say, the manner in
which Government agencies in the field
of export have beent functioning is extre-
mely dismal. These Government agea~
cieg which have been entrusted the task
of export are not functioning like effi-
cient business houses but they are func-
tioning like bureaucratic wings of the
Secretariat, incorrigible, slow, monojithic

wnd in incficient manner so far
& the requir ts of expors trade are
<onceraed,

They should have the approach of
dern busi : .
teria should be ruthless efficiency. But
that is what is completely lacking today.
‘The men who are manning some of these
organisations are totally devoid of any
imagination and dynamism, adaptability,
proper expertise and so on. More thatt
anything else, they lack involvement;
that is to say, they are all people who
are not committed, so to say to the phi-
losophy of State Trading as such, they

only want power for themselves,

There is & small matter which 1, along
with Mr. Sathe, had to take to the Com-
merce Minister and the issue involved
was whether or not a particular item
should be exported at a price which i
highest if such price is negotiated by the
Indian producers of exporiable goods.
The entire bureaucracy came up against
me and Mr. Sathe, the negotiation must
be sole prerogative of MMTC and they
said, in the canalisation process, the en-
tire power must vest with the Govern-
ment organisation to finalise the sale to
the exclusion of everyone else, even if
uniy realisation of export is less and it
must be exported at the price negotiated
by the MMTC. T have never heard any-
thing more absurd than this. And to
remedy this irrational thinking on this
matter had to be taken up by Mr. Sathe
and myself up to the Prime Minister.

Can there be anything more absurd
than this, whether Price-A which is more
than Price-B at which export had to be
effected, had to be fought out because in
terms of export-B, it is the bureaucrats
who want absolute untrammelled autho-
rity? It is a question of their prestige. It
is a question of their authority. It is a
question of how they rule. It does not
matter if they export at a price where
unit realisation of export is less. Tbev
only want that their power must remain
sopreme. ‘The country's interest will be
taken care of by goods. This onurse_wm
go from our public sector undertakings
only when these bureaucrats are kicked
out, lock, stock and barrel and if men
from public lifs and business, who are
dedicated to the ideals and philosophy of
State Trading are taken at the top. Cer-
tain people may have to be trained for
this purpose.  After all, a burssucrat can
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pever be trained for running business
houses because he is not brought up that
way and they are the sort of people who
should not unpecesarily be foisted on the
business to put our exports in complete
jeopardy,

There are certain instances and I want
to mention some of these instances to
show how dismal is the working of
MM.T.C. There was an iastance of 700
tonnes sale of ferro-chrome which was
manufactured by the Onssa Industrial
Development Corporation—another pub-
lic sector undertaking. This was sold by
MMTC at 48 US-Cents per pound metal,
when at that time, the prevailing market
rate was 67.5 US-Cents ner pound. And,
when we raised this matter before the
Minister, pat came the reply that the
commercial quality was different and
poorer from the other. It is for the
Minister to institute an enquiry and to
find out whether the ferro chrome manu-
factured by the Industrial Development
Corporation of Orissa was properly sold
at 48 per U.S. pound metal content when
prices were much higher and as a result
of which, the tota] loss suffered was Rs.
40 lakhs. This was entirely due to the
incompetence, entirely due to the inade-
quacy of the knowledge of the people
who are dealing with the sort of trade.
If Rs, 40 lakhs is a loss of the Industrial
Development Corporation of Orissa, they
and the Government of India also loses
foreign exchange, the country loses the
foreign exchange, what does the incom-
petent official lose.

There is another point which I want
to bring out. There is an American
party at Pittsburg who purchased 1,000
tons of ferro silicon worth about Rs. 35
to 40 lakhs. Goods have been despatched.

: But, the party is refusing to take delivery
because they find firstly that international
prices have fallen and secondly because
the goods are not upto specification. In
the meanwhile, the manufacturers have
taken the money against the Letter of
Credit with the result that the liability of
Rs. 35 to 40 lakhs is passed on %o the
MM.T.C. These goods are either in the
transit or at the port. One does not
know what will happen to them. In the
meanwhile prices have now come down
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to 50%. Thers is another case. High
carbon ferro chrome of 1,000 tons were
sold to a Spanish firm some time in
September 1974 without checking ‘the
antecedents or their coromercial standing
of this party. At that time it was sold
at few cents above the offer from other
buyers of repute MMTC thought that
they had achieved a hell of a bargain in
selling this to the Spanish party. Since
19th September, this party refused to
take delivery of even a single ton. This
cost a lot of money because the prices
have declined steeply in the meanwhile.

MR. DEPUTY-SPEAKER : Please do
not go deep into it. I shall of course
allow it. I am saying that we shall lose
completely in the woods without seeing
the forest.

SHRI NXK.P. SALVE* 1 won't go
into it further. I am making a point.

MR. DEPUTY-SPEAKER : You will
be seeing the wood and not the forest.
Anyway you can go on.

SHRI N.K.P SALVE : My submission
is this. I have drawn the attention of the
Minister to these transactions only for
one reason, that is, to point out that the
set of people who are 1 charge of
MMTC have no experience and they are
not doing a thorough work of their job.
There is something drastically wrong-
Unless they are improved and unlesg the
whole system is improved, how arec we
going to augment our exports? | am in
a way happy that now this channelisa-
tion of the ferro alloys has been taken
away from the M.M.T.C. and is now
handed over to SAIL. I hope they have
better knowledge as far as ferro-alloys
are concerned, I shall now make a few
suggestions and then I shall sit down.
Firstly, the rules, procedures and regula-
tions etc. have become so cumbersome
that the entire facilities and incentives
which you have given for exports are
neutralised by the hardships caused by
these rules, procedures and regulations
etc. Xindly have a good look into ‘these
rules and procedures etc. which are
causing a very great disincentive to the
exporters. Secondly, think of
giving mors autonomy to the government
agencies, For that structural changes are
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required, Have poople who are com-
mitlted to your philosophy. But, then
trust them and give them more autonomy
80 that everytime the ministry need not
be bothered. Next, abolish the present
time consuming procedures for the ex-
port licences, After preparing an exhaus-
tive list of the banned items exports
should be automatic, without requiring
any licence. Fourthly give lavish facili-
ties for advertisement, entertainment
expenses to exporters ete.

I have seen in the international trade
how the people advertise and how lavish-
ly they entertain. Qurs is the only
country where legitimate entertainment
expenses are not deductable even for ths
income-tax purpose. Look at the niggard-
ly miscrable foreign exchange that you
give to exporters when they go abroad.
Neither are foreign buyers fully enter-
tained. It is a disgrace to this country.
Do we expect these forcign buyers to
come here for spiritual experience or do
they come here for penance?

MR  DEPUTY-SPEAKER: They
come here for transcendental medita-
tion!

SHRI NK.P. SALVE : In fact some
of our Gurus are good foreign exchange
carners . If we can nationalise them, it
would be a good idea. Be that as it
mav 1t is our duty to ensure that adver-
tisements and entertainments are proper-
Iv allowed and lavish foreign exchange
given to genuine exporters. Then, Sir, the
present export promotion efforts are ex-
tremely ineffective and inadequate. You
have to appoint a supreme council for
export promotion which must be vested
powers of administrative decisions which
should be binding on the Government.

Finally, we must open a market intel-
ligence cell in the Ministry which would
give them full reports of the market
conditions abroad. If that is done then
these cases of over-invoicing and under-
invoicing and the large inventories of
non-ferrous metals by MMTC will not
come about, Sir, without the cell we
cannot have value realisation per unit of
export.

Lastly, Sir, I will only quote.

“Dr. Bruou Hake, a West German
authority on exports, expressed
grave doubts about the utility of the
duty-free export Zoune at Santa Cruz
and similar projects in other parts
of India. He said, “At Santa Cruz
many factories are supposed to work
to cater to a growing export market,
But I hardly found ore or two work-
ing. There are tuo many restrictions
and too much emphasis on factories
being small-scale and high techno-
logy oriented.” Refering to the tre-
mendous potential fo; such duty-
free export zones, Dr. Hake further
pointed out that if the restrictions
and the red-tape could be removed,
at least four milhun workers could
be engaged in four such zones in
India. one million in each zone,”

SHRI VASANT SATHE (Akola) : Sir,
n the entire report that we have receiv-
cd the most important thing that strikes
me 18 the increase in exports which is
being brought about continuously under
the able leadership of our Minister.

Right from 1972-73, if we see. the ex-
port has increased from Rs. 1,970 crores
to Rs. 2,343 crores. That is a creditable
performance. But, ag has been stated in
the report itself, this is not a real reflec-
tion of growth because it is mainly in
terms of value — particularly in the last
year — and not so much in terms of
quantity.

15 hrs.

I am constrained to note at page 7 of
the report that while for the year 1962-
63 when the balance of trade was favour-
able, that is, plus 103.4 crores constantly
throughout these 10 years the balance
has been unfavourable. Then in 1973-74
it was unfavourable to the tune of minus
437 crores, then, minus Rs. 164 crores
and then minus Rs. 585 crores. We had
to import large quantity of foodgrains;
fertiliser cost went up and the cost of
petroleum and other articles went up.
These were the factors. But. I find from
this report that the major area in which
we have really made a big stride is in
the field of textile fabrics, ready-made
cloth and other products. Therefore, Sir,
today, T would like to concentrate only ot
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this field. Unfortunately, Sir, we do not
have a comprehensive textile policy.
Neither in the sphere of jute, which is a
great export earner, nor in the sphere of
textiles, which is another potential and
substantial export earner, do we have
any comprehensive policy. Sir, the
Cotton Corporation is under this Minis-
try. But, the NTC is under some other
Ministry. The 103 sick textile mills
which have been taken over are under
a different Ministry.

The policy relating to the entire tex-
tile industry is under this Mmistry. This
Ministry has absolutely no control over
the private sector apart from imposing
conditions as to how much of controlled
cloth should be produced and so on. The
production of cuntrolled cloth goes up
from 400 sq. metres to 800 sq. meters
and immediately, the mills start shouting
“‘Now, we cannot purchase long staple
cottun because you want us to produce
more medium variety and standard cloth,
and therefore, there is no buyer’. Then,
you decide that you should import Rs.
25 crores worth of medium staple cotton.
I really do not understané Today. you
have entered into an agreement — it has
been reported — with the EEC and what
they want is, more garments, shirtings
and other materials. Now. why can’t we
have a policy where these mills would be
compelled to produce finer varieties of
cloth and ready-made garments? Have
we got any control on that? Ready-made
garments production has a tremendous
employment potential. As you know, in
America and other countries, one of the
biggest industries is the garment industry.
In this country, because of traditional
wear of sarees and dhotis, the garment
industry was not very much in vogue.
But, the garment industry has a tremen-
dous export potential. If we really give
thought to it, we can have a net-work
of de-centralised garment producing units
in the form of cottage industries. You
have the marketing with you and export
these garments along with the fine cloth.
‘Then, you can use this fine cloth inter-
nally instead of penalising the cotton gro-
wer for having grown 14 lakh bales of

Dc G-~75'16"‘m1 #CGIIII. m

long staple cotton. Sir, I really pity this
Govcmmem Mindstry.
It is not to blame, Bm,kiuo.pmdf
the whole machinery, Why can't the en-
tire textile industry — I am going to
suggest it today — from cotton to gar-
ment ultimately, its export and internal
consumption, be placed under the Com-
merce Ministry, under one Ministry? Let
them be held accoutaMe for the entire
production. Then, you cannot run away
bv saying ‘What can I do? Couton pro-
duction is with the Agriculture Ministry’.
You cannot run away by saying ‘What
can I do ; Textile production in the
private sector is under some other Minis-
try’. Therefore, I am going to plead
today that we should have some rational
and comprehensive policv if you really
want to earn more foreign exchange.
You have no control on imports. Un-
fortunately, national calamities compel
us to import food. 1 am not going into
that question. Similar is the case of im-
portation of petroleum products. But,
you at Jeast have control on what vou
can produce in this countrv and export.

Handloom varieties have the bigeest
market outside, Everywhere they are in
demand. Handicrafts have the markets.
Why cannot we concentrate on these
items which have an employment poten-
tial as well as export earning potential?

In the field of handicrafts, I am glad
there is now a greater awareness about
encouraging our traditional crafts in this
country because of their export potential.
but enough is not being done in the field
of training, in the field of marketing, The
greatest handicap of the smalier people is
marketing. They can produce the finest
things, but they cannot market them and
they are exploited by the middiemen.
That is why in this sphere, a whole net-
work of marketing also must be under
your control. This vou cannot do un-
less you have control both on internal
market as well as the external market.
If you say, T will deal only with the
export market, but the internal market
will be in somebody else’s hand’, no co~
ordination is possible, whether it is tex-
tiles, handicrafts or any other. In regard
to whatsver you watt to export, like tea,



301 D.G. 13-16—Min. of Gompn. VAISAKHA 2, 18¥7 (SAKA) D.G. 75-76—~Min. of Comm. 302

foramlt, you must have control on
hoth internal markesng policy as

Secondly, there has to be a rationale.
I bave nothing against bureaucrats.
There are fine bureaucrats in this coun-
try. Some of them are excellent mate-
iat thoroughbred horses. But do not use
a thoroughbred horse for yoking to a
tonga. Do not use him for the purpose
«of pulling a buggy. These people are
good for administration, for which they
were trained. But to use them in business
and industry is a misuse of this fine
material. It is a waste and is harmful
both to industry and to administration.
Therefore, let us think in terms of ex-
pertise. If they are experts in industry,
all right, forget about the IAS cadre and
let them go into the Industrial Manage-
ment Pool. There has to be involvement.
Accountability is the moest  important
thing.

In the sphere of state trading, I have
seen the work MMTC and others. I
have myself been surprised; there are no
norms, no parameters. There is nothing
to compare. If you have a monopoly.
how will you ever know whether you
have sold a material at the best price in
the world? When two private parties are
competmg. there is a possibility of know-
ing who is selling better. Here there is
no way of knowing. They say: ‘What
can we do? The international markets
fell’. Therefore, we are told; ‘We had
to sell at a less price’. You have to ac-
cept it. If there is a little margin of
even 10 per cent, there is temptation.
Human beings are the same everywhere.
If you create conditions for temptation.
they are bound to be tempted; but if
you create conditions for competition
and accountability, then ¥ can under-
stand . Why don’t you introduce an
:}en;ent of competition in this sphere

so

‘The #irst thing is: get people from
wherever they are jn the country, experts
in the fleld of handling the job. Second-
Iy, have #n dement of competition and
get the best in the world. Judge them by
accountability, by performunce. No ex-
cumes heard, oume ‘only with results —

this must be the criterion. If this is the
test that we apply to our performance,
1 am sure our exports also will grow,

These are the two major points I
wanted to make. I wish the Commerce
Minister success because this is the only
field in which we can earn the maximum
foreign exchange. I do not know
whether smuggling comes under him or
not — ] mean checking smuggling. In
that sphere also something has to be
done, because all the good things that
he might try to do, such as export of our
goods outside, etc. will be frustrated if
smuggling is not stopped.

tSHRI J. MATHA GOWDER
(Nilgiris) : Hon. Mr Deputy Speaker,
Sir, on behalf of my party, the Dravida
Munanetra Kazhagam, I rise to éxpress
my views on the Demands for Grants
of the Ministry of Commerce,

I am glad to find from the Annual Re-
port of the Commerce Ministry for the
vear 1974-75 that the target of tea pro-
duction fixed for the year 1974, ie. 478
mithon Kgs., will be achieved, In this
year the foreign exchange earning
through the export of tea is likely to be
of the order of Rs. 100 crores.

But ] am distressed to find what has
been stated on page 109 of the Annual
Report which reads as follows:

“At the London auctions, prices of
all teas increased by 16 new pence
per kg. upto the end of November,
1974, while the prices for Indian
teas increased by 14.00 new pence
per kg."

1 would like to know from the hon.
Minister of Commerce why the increase
in the prices of Indian teas has not kept
pace with the increase in the prices of
other teas. It is due to the fact that the
quality of Indian tea has gone down in
recent years? Or. is it due to any shig-
gishness on the nart of the Tea Board or
on the part of the Ministrv of Commesce
in the promotiopal activities to project
the image of Indian tea? T would like to

+ The original speech was delivered in
Tarmdl.
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know what steps are being taken by the
Government and the Tea Board in im-
proving the quality of Indian tea and also
in strengthening the promotiona] acti-
vities abroad, so that Indian tea can fetch
attractive price in the foreign markets,

As [ represent a tea-growing consti-
tuency, I know that the quality of tea
goes down if the tea plant becomes 40
years old, I also know that the Govern-
ment are implementing Tea Replanta-
tion Finance Scheme, Replantation Sub-
sidy Scheme and Tea Machinery Hire
Purchase Scheme. Let us see how much
money has been spent by the Govern-
ment under these schemes for augment-
ing tea production quantitatively and
qualitatively, especially when tea exports
earn every year foreign exchange worth
Rs. 100 crores. Under the Replantation
Subsidy Scheme, the amount disbursed
since inception of the scheme in October,
1968 to 30th November, 1974 is Rs.
116.62 lakhs — in six vears Rs. 116.62
lakhs, which means that a sum of Rs, 20
lakhs per year has been spent under the
replantation subsidy scheme. At this rate,
it may take another century for
the Indian tea to get back its original
quality. Similarly, for purchasing Tea
Machinery and Irrigation Equipment the
Government has disbursed to the Tea
Industry Rs. 938 lakhs and Rs. 73 lakhs
respectively since the inception of the
Tea Machinery Hire Purchase Scheme.

As a representative of the small tea
growers, I can say without any fear of
contradiction that the maximum benefit
from these schemes has been derived by
the big plantation owners. The Ministry
seems to be content in saying in the
Annual Report that during the current
period several other measures for the im-
provement of small grower estates in
different regions has been taken.

Sir. in the Nilgiris district alone, which
is my constituency. there are 20.000 small
tea growers. You will not find anywhere
in India such a concentration of small
tea growers in one district. whether it is
Kangra Valley or it is Assam. T am a
founder-member of the Small Tea Gro-
wers Association in the Nilgiris. 1 have
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also founded the Industrial Co-operative
Service Society in 'which all the small
tea-growers are members. In the co-
operative sector we are running 9 tea
factories in the Nilgiris and we are
taking up steps for putting up the tenth
co-operative tea factory there. When
Shri A. C. George was the Deputy
Minister in the Ministry of Commerce,
he visited my area and he was all praise
for the successful co-operative movement
in tea in the Nilgiris. He even went to
the extent of saying that the other tea
growing centres in the country should
emulate the example of co-operative
movement in the Nilgiris. So, the Gov-
ernment must give some credence to
what I say about the woes of the small
tea growers in the Nilgiris.

In my capacity as a Member of this
House, I was a member of Tea Board
in the meetings of which 1 had raised
several times the probiems of the small
tea-growers. Even for the coming year
I have been elected as a member of the
Tea Board.

I would like to refer o the fact that
a sum of Rs. 5 lakhs was sanctioned
under the Replantation Subsidy Scheme
for the small tea-growers. But it was
strange that this sum was handed over
to UPASI, the United Planters Associa-
tion of South Tndia. and they were
directed to utilise this money for the
welfare of small tea growers. Can you
expect them to spend this money in the
interest of the small tea growers? Tt is
just like giving some mo»ey to Birlas or
Tatas and asking them to spend that
money in the interest of a small scale
industry. I know for certain that not
even a single pie out of this § lakhs of
rupees was spent for the small tea gro-
wers in the Nilgiris. Al this money was
appropriated by UPASI.

In reply to a question on 18-4-1975.
the hon. Deputy Minister of Commerce
stated that promotional support to some
Indian packet tea exporte~s. as the export
of Indian vacket tea was declining. was
being given it collaboration with Tata
Finlav. Brnoke-Band, Lintons ete., as if
they were in need of such support from
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the Government. I am only sorry that
the same kind of concern js not being
shown to the small tea growers.

Inspite of the fact that there is provi-
sion for the representation of small tea
growers on the Tea Board, so far no re-
presentative of the small tea growers has
been nominated on the Tea Board. One
ex-army Officer — I do not know whose
patronage he enjoys at the high govern-
mental level — has been nominated to
this place. I am unaware of his compe-
tence to represent the interests of the
small tea growers. As I stated earlier,
as a member of this House I have been
elected to the Tea Board. Since I have
been elected by 20000 small tea growers
in the Nilgiris to this House, | vehement-
ly plead the cause of the small tea gro-
wers in the Tea Board. I request the
hon. Minister of Commerce that a real
representative of the small tea growers
in the Nilgiris should be nominated to
the Tea Board and not an ex-army man
who is not familiar with the problems ol
the small tea-growers.

Sir. as ] stated earlier, all the small
tea growers are members of the Indus-
trial Co-operative Service Society. Hence
the money sanctioned under the Re-
plantation Subsidy Scheme should be
routed through the Industrial Co-opera-
tive Service Society, and not through
UPASI which caters only to big planta-
tion owners.

Similarly, the loan applications for-
warded by the Industrial Co-operative
Service Society must be sanctioned by
the Tea Board without delay. Here, I
would like to refer to the inordinate de-
lay of two years on the part of the Tea
Board in sancttoning the loan for esta-
blishing Kattabettu Co-operative Tea
Factory. This is the tenth co-operative
tea factory which we want to set up. We
have already collected a sum of Rs. 4
lakhs from the small tea growers for the
purpose of establishing this factory. Yet,
there is unconscionable delay in sanc-
tioning the loan by the Tea Board. That
is why I would like to stress that the
loan applications forwarded by the In-
dustrial Co-operative Service Society
must be approved by the Tea Board
without unnecessary delay.

Sir, the small tea growers in the Nii-
giris are not able to go to the Tea Board
in Calcutta or to come to Delhi to the
Commerce Ministry for getting their
genuine grievances redressed, I have
been repeatedly requesting the Ministry
and also the Tea Board that a Small Tea
Growers Cell must be set up in the Nil-
giris, If the Nilgiris does not find favour
with the Tea Board, the Small Tea Gro-
wers Cell can conveniently be located in
Coimbatore which is a central place both
for Kerala and for the Nilgiris. With
such a Small Tea Growers Cell in Coim-
batore, most of the problems of the small
tea growers in the Nilgiris will be solv-
ed expeditiously and effectively. 1 ap-
peal to the hon. Minister of Commerce
that he should direct the setting up of a
Small Tea Growers Cell in Coimbatore
in the interest of 20000 small tea growers
m the Nilgiris.

15.25 hrs.
[SHRI VASANT SATHE in the Chaur]

Mr, Chairman, Sir, for promotional
activities abroad, you will find that only
big plantation owners and highly placed
officials go to foreign countries. It 1s
regrettable that so far not even one small
tea grower has been sent abroad either
for witnessing the Tea Exhibition or for
getting some training abroad, It will be
beneficial to the small tea growers if
some of them are sent abroad so that
they can personally see how the tea is
processed, packed and marketed. I
hope that the hon. Minister of Commerce
will bear this in mind and send a few
small tea growers to foreign countries
whenever a Tea Delegation is sent ab-
road.

I would refer to the first-ever Semnar
of the All India Tea Plantation Owners
Seminar held some two years ago in the
Vithalbhai Pate] House, New -Delhi The
hon, Minister of Commerce, Prof. Chat-
topadhyaya, and the Deputy Minister of
Commerce, Shri A, C. George, participat-
ed in this Seminar. The hon. Minister
of Commerce will agree with me if I say
that in this 2-day Semihar none of the
problems of the small tea growers.was

high-lighted, Neither the big_plantation
owners nor the Government through the
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Tea Board take adequate interst in the
welfare of the small tea growers. I
would like to appeal to the hon. Minister
of Commerce that the geauine hardships
of the small tea growers can be solved
by establishing Small Tea Growers Cell
of the Tea Board in Coimbatore, by giv-
ing representation on the Tea Board to
the small tea-growers, by sanctioning
loans, financial assistance etc, through
the Industrial Co-operative Service So-
ciety on which all the small tea growers
are members and not through bodies like
UPASI, and by sending the representa-
tives of small tea growers to countries
abroad where Indian tea holds sway.

Lastly, T would like to point out ihat
Sri Lanka Tea and the African Tea have
overtaken Indian Tea in foreign market.
You know, Sir, that Indian Tea was the
first to reach the international market.
Now it has come to a third position, The
Government must make a thorough ana-
lysis of the reasons for the fall of Indian
tea in the world market and take ener-
getic and cffective steps for re-capturing
the glory of India tea abroad. The Gov-
ernment must replace the outdated
machinery in the Tea Factories by mo-
dern machinery. In this International
Women's year, the Tea Board must en-
sure that the women workers in the Tea
Plantations get equal wages with men
workers.

In conclusion, T would say that. since
the 20000 small tea growers also contri-
‘bute their might in the earning of foreign
exchange, their problems must get ade-
quate consideration in the hands of the
Tea Board and the Government,

With these words, I conclude.
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¥ L ¥ wEre ¥ o wae gad fw wrE
fwg &1 "edz W § 1602, FTQ
Hfeqy ‘@ sitx g8 w1 qar § 32 ¥
WMrevrad 2% 5 RIS IR @A
§- famwraary 7o e ga v wa
1.16 §7 A ot s2 g qy w I
T #7400, I LW & 2% 5 9§ 1 wEl
w0 7w fr 9z o G¥ wr@mA WY
frg &1 AT ZHFTTT FASAL 9 §, AT
sfRFETITF qa ¥ 1 A oF A
THY firer 31 & fam = A€ g7 amar gt
¢ 1 37 1% gy w9gd ¥ U gWRE %
suar § e w57 faw wre A, (Al
Hfréz we werez wdmd wwr FH F
FT IF @A FT FIATE | T FIT,
T# fre sl 7@ e ot o ¥ Afe 9w
%1 W 9ga w7 § AR o7 & 970 w4
¥ 9q w1 wrs sarer § ) AW Fa 32 36
o ¥ qadr @ anh s andy w1 AEE
&} | safad FOI a9 I T ATR |
AN gre ZadY st F wra § Ry waa A
Ty ¥ W& aAT FFAT 1 ATIA A=W AT
areaw oy ;T @y ¥, wrfedl &k
hifgdt a7 acdda sar g ? 7o A ¥
At S A HA F1Y frw @ 8 I A
@ wwTd far i adi gdar @ £ 1 9w
Y faarg wr g v s § v
v wfed), gifedt @ afen ar it
Trfed | WY HAR WA A g N
Arfegn ‘§Y o '@ BT § wEA, GO wEA
A ¥ 0t A WT 80 FAT WET &7
A FAG W § 1 80 FAT A H ¥
¥ wra= o o wfowa aft g wifed
N Hew s A | qedEw & fmw
am ey i g He w0 Al ¥
s ¥ 3 | WA wPey oY wwA wmx §
g ®t 9T Sfawr 9T F N A qwr g

6 T8 o7 wr9ez W & i e A T
& frame Far arg fis 9w § Al wed
farm &)

ot gow Wy woTw ;T2 I
oYY efaw g% ﬁ,wgamfﬂ;w:ga» "

awrafe agtey : 3E avr @y ¥ far
g w2 :

ot Trw fag d s 72 ¥ 80 B
X *Y weftd wrearl & 99 o §, Sfex
FET T 79T T 40 T 9T %
I8 & oft w7 97 A 7oAt 9T 1 Fhw gy
s, sicfr, A0 ar fedr firew o
Tarx afes 57 103 frelY § qmar & fow
=Y FTH & waw four § fr ol ¥ ag
FATET AT &1 | W19 TH & A F fa=re
Hfed | SHR VR ¥ A 7w,
|ATg FaT A, Y F, ExmerEw R Ay
§ auft gag A EHAT E 1 TW 9T A
frmr w31

awafy 2T wh faF sk www
w1 FIIT |

=t gow wex worl (A7) : gamfr
wgrza, fadw srare Harwa S ard
R A § 37 B Ak ¥ 70 qp Fadaer
Faar & 1 fawrr &Y foovd o 3ad Y frar
t & freeft are ool o gar @ Wik
g a1 oY ST Y a1 3% ¥ ftrw gy
X v 1 4R ¥ q@v-aE
FIW § | §O A T N wredw Ny
# afext § s 39 & aga afus qfewin
o vt § ) afx afeada fe war ay
Gwmek frm ' Fwand Srgn qu
T HT AT AT oY F gwd § 1 fowdy
go et A ghear B Efam 3 a2 &
fise araY ®F IR F7 AT E | e
T g X atwrar Tw ¥ wEE AWAr 1800
% o 2R §% A I E X9, 200, 300
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[ oft gowr = sox ]
% o Wfit 20 WIST ISTAT T | gw WY qar
warar wriegd % 59 ¥ grow Wy g AR
AT WqTET W gar |

A gra angfear ® s W T
afen areEforar & g WY oy forer ¥ <oy
%1 TgYw aga IT A ¥ Ao aewl,
T &Y wiw gy wifed f5 arfae <l
FEE | & |1 E | A AT & A
¥ ge ¥ % wfa wrw &y @, few
arefear # g =7 facz & <o o
T ¥ a7 5 gaI fag o e & gwar
1 g L Y oft O Y 99 F Frere
HT AR T A T g femrong o
Y wigsw & 58 KER A Tl A, 7@
&7 I @& A7 |

KN & w0T & e ¥ 9t g
wwew ¥ w1 | AT ag arx fafima § fe
g aF AN 9T AT TTH ¥ F9E€ 9y
gar g, 0% 70 ¥0T w1 w9 @ F
qer gar & | T i Exmerw e &
firme ®1 avag &, 7€ oA afear frew o
Ty ATl e S # T@d ¥ gom &y
£ 1 3% FW gz ? ot & g qra-am
g A W w1 AT ¥ 11-4-74
Hroeawd sy gl fs g gm ax
free st @ & A ov  IxwaT aF
17 after ®Y &X arew &1 F aqmar
argen o ag o€ g fo =, A swv qm
art & faant fear & ar adt ? afx faax
fisar &, Y war frar< fiean § 7 aft 30
far qg¥ & ¥ AW BT 9T IE qH Ay
S 9E¥ 10 To YR X F Iy Ay AT X
T A 200 To ¥ fear § fag & qrax
W el W A R @ e
& wt fig SFF IUTT R AW & a1 ¥ firar
REM 4% 10 77 xR qiwd
IR 92 g i ward W Iw ¥ sac
arst qx AT L g A AQ A g fe
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61 10 9w & afies fred ore T yor
& el o xdt o w1 e
# wyiY %Y gw vatey wrar § df Rrorar 2
o ug 9o ¥ dwz ¥ § fora o g
Se-B12 wlw o aqar fra oy qfieser
¥ wre @ § 1 Ao Fatford wvor o Gamiy
9T 3 W1 M oy § T gurdy o gn
¥ %T 37 ¥ qea A whad § 1 W A
IFTT A AW wwr ghIX H A Ay
v fem st @ 1w 9T AN W
o s g8 a7 & sfag qer e s WY
wour g7 far go o fadw ww @ o

e & faala ¥ gud ox 3% 74 amw
G W7 ST ISHT § | ST Y gAr
¥ XET 9ET {AT 9T Aifgd S ag o
qert SWUT Arar fgh 5 v < 8
¥ qret § fe Sz ¥ 937 o9 {dimm § 0
fen svem 2@ sz 3 Fafa & aver
TET HAT @I §, ARHT T W § o =™
T g o gRET AT ZAT] 1 YT & wwTAr
gfaa aYg, woer Hrfy < & fafe ¥
oY st et g & | AraT § Tghra e
& 1 A feT araey 3EET 9rigd 5 AT ofae
¥ afir wiw argT w9 anfie ¥ fadwiy
qnmaumﬁawﬂqaa‘wﬁw_&j
e gad g I afs ¥ afus Namw
fam wraT <1fEgE | 9 TTA s vk §
THET ATT EETT + TEA B AT ALY
FTH T N T gL ] LT AT
R SR LR COREC R LE
ey w7 ATET WA A A @ & | WA
arg g1 & a1 st g X afis
¥ s\t w7 SN 7 fraky sTERT

e SO firrw & o ) el o A
FiR adr & faa w1 g ST aff
@ ¥ 1T daT o § o f Al
A WY a1 qArg forerely o ava Y A
wrerar § i T & ww an ey afs
wfy gear # oy g€ ¥ 1 F argar f fr @
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g o arg feare &€ #A T A WY
g devadafttimafread
W FY ST R AT T B o A
W

A B gga =i gt & 1 wT wUm
e AW %7 Q% wgE W SN | wm
g% oy @y mar § fadut w5y fata o
»@ § 1 gard am gir & adw 2o
¥ufag A § | 0% e AR qo a1 foad
ag wraTh faeft ff 5 wrefi | AN
favit wr woft arely § Iud amex afer
wig fren &< sawr 99 f2ur siar § R
WTE ¥ A W9 §, T AR ¥ gaN) agt
&7 AT 97 | Y W any foed g
T gart @ & gfar & ot 3 faell
o wrom Al awH Y 1 & s
fy faw Y WY ¥Q 9@ GF 4 B w9
a1y FUT ¥ & gard I w1 I760 4T
Faqr g, 3§ ¥ o) wwre o fsrae
78 & g, ve 83 § ey wwre
w1 fasga 7@ fvar amgar ) agi wf
famrae 9w § 7 € WA o Stedr
At SRd | Qa7 A Y ¥ O AIe
gfRar & @ i @ @ar d 1 gax wE
it § & N N wad Qe gt g A
€T G g E A WA T AT qAT R
Ayt # ga Gy § + gurd A gl
TR qawe # TN §, 99 fa @gr amwdor
%1 x9 v ¥ f&3 gw wE@l w9ar A9
w3 13 & fafaw Y & 1 o ware g7 g4t
Q1% %Y KT E § 78 % wATT A T rar gy
faeaae €41 $3& A Ar@ N I TN
Wiy § 1 aF Few N i § 37 K wr@
o arg d it wre Fredfrarwfy & &
wigar § fs xu feafy &7 am gl A
¥ gyr % fe g wm ¥ wfy g
oY w1 mreder @7 1§ au ag A fanrar
dur Y 39% frm & 1 999 qat v wTfEd
fe ag wge ave) <ta § 1 whor fem W
wa o fay wie 4 oTfRd

11~~4 L.S.8. (N.D.}/75

¥ g wrE N ¥ UF wigER A oA
aerk w1 T ¥ falt &7 et war ar
T OF agd T 921N § 1 9g & arzdn
f Tas WA qaT AT FTR T AT ARG
FAF o AT { A 7@, §H 9@
t AR aq a3 am i anrmard
%A ¥ 39 T8 AR E Mg ¥ S aw wir
® wrH § arl) & | <& wiar i ag maweEr
F qER & 9T fa B ) 8w ara W
gt i fa ot d 1 ey &t
argda fu ar 3@ € = 9w afaaey st
qifgd MY wid w6 & o @ fig M
£ 5ot fag 14 Sd § Tasr qar awnar
AT arfEa WY sas; &8 fRaramrafg

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Chairman, Sir, betore I
proceed to speak on the Dermands, 1
would like to draw the attentiun of the
hon. Commerce Minister to the remarks
made by the President of the European
Economic Market Committee who s
present in Delhi, While speaking about
India’s position in the Europzan Econo-
mic Committee he said that in case the
referendum in Britain is in favour of go-
ing out of EEC India whose trade is
linked with U.K., will not be in an id-
vantageous position,

So, I would like to ask the Minister
whether he is prepared for a contingency
of this sort and if that is so, what are
the measures that he 1s going to under-
take for an alternative arrangement.

Sir, coming to the report of the Com-
erce Mmistry, we have got an adverse
trade balance of Rs, 585 crores and the
Commerce Minister has indicated that
this adverse balance is due to rise n
import bill of foodgrains, fertilisers, oil
and petroleum products, It has also been
stated that increase in our export large-
ly depends upon the way in which we
increase our agricultural production in
this country which is thc basic raw-
material and which gives us a fair posi-
tion in the matter of exports. He has
mentioned about two important items
cotton and ailseeds.
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1 wiil first tahe up cotton and that too
long staple cotton. The table shows that
there has been steady decrease in our
imports of cotton because of increase in
our internal production of long staple
cotton.

Mr. Chairman, Sir, while yon were
speaking on this subject you re ‘erred to
the inadequacy of evolving a proper
cotton textile policy, We were in short
supply of long staple cotton and now it
has come to medium staple cotton. The
Agriculture Department and the other
agencies of the Government of India
encouraged the farmers to go in for long-
staple cotton and the production of nigh-
breed cotton variety—according to the
figures given—in 1974-75 has gone up
by 6.97 lakh hectares and the cotton pro-
duction has gone up to 65 lakh bales of
cotton as against 62 lakh bales of cqtton
last year. What is the position now?
There does not seem to be any proper
coordination between the various admi-
nistrative wings of our Government.
The farmer is engaged today in a nation-
building activity and making this coun-
try self-sufficient not only in foodgrains
but also in other commodities like cot-
ton.

16 hrs.

In Andhra Pradesh alone 4 lakh of
acres have been brought under cotton
cultivation and nearly 10 lakh bales of
cotton have been produced and 350 pro-
cessing units have come up in that area
involving industrial labour to the tune
of 20,000 people. Suddenly, there 1s no
buyer for this cotton. Cotton is lying
with the farmers. They have made huge
investment in the form of inputs by tak-
ing loans at high rate of interest. Now.
they are facing economic crisis,

Unfortunately, even the soft-spoken
mild-mannered Commerce Minister did
not sympathise with them, inspite of
repeated representations. They are not
asking for any charity, They want a
remunerative and a reasonable price for
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their produce, which they have p1aduc-
ed with their sweat and toil. This dis-
tortion will raise al] sorts of complica-
tions and consequences for ‘which the
nation has to sutler. If we do not pay -
a rcasonable and a remunerative price
this year, the farmer is not going to
produce cotton next year. We will again
face that contingency of importing long
staple cotton in larger quantities paying
hard earned foreign currency. Perhaps,
the Commerce Ministry is not able to
convince the Agriculture Ministry or the
Finance Ministry. But, one silver lining
in the whole thing is that the Agriculture
Minister has said that we will export
cotton. [ do not know when that day
is going to dawn, and how many admi-
nistrative and bureaucratic obstacles will
be placed. . .

MR, CHAIRMAN: 1t 1s not gomg to
come. Mill-owners are opposed to that,

SHR1 P. VENKATASUBBAIAH: . . .
the farmers would have started distress
sales by the time the Government agrees
for export, it would have gone into the
hands of the middlemen. The farmer
will suffer ultimately. Sir, this is the
greatest dis-service Government of India
have done to the farmers and they have
penalised him for committing the sin
of making this country self-sufficient in
cotton.

Take the case of Cotton Corporation
of India. My friend Mr. Damani, bas
very characteristically described the fun-
ctions of the Cotton Corporation of
India, their establishment, their purcha-
ses and the surplus stock that are avail-
able with them. The Cotton Corporation
of India have opened a buying centre in
my Constituency, Nandyal, also. 1 wrote
a letter to the Minister and the Manag-
ing Director of the Cotton Corporation
of India asking them to purchase whet-
ever quantity of cotton is offered by the
farmers. They were doing it on a selec-
tive basis. After some time, they oblig-
ed them and they said; We will purchase
it, but, we will pay only 50% and the
rest will be paid in six months. . .
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MR. CHAIRMAN: On 6% interest.

SHR! P. VENKATASUBBAIAH: On
6% interest by a post-dated cheque.
Again, they have said—only yesterday,
T got a letter from the hon. Minister—-
that they are now prepared to make the
full payment. They are not giving a
charity to the farmers 1 want to make
it clear to the hon. Commerce Minister
that if he has got any impression that
it is only some big people who are pro-
ducing cotton, that it is the lobby of
certain big vested interests, I want 1o
dis-abuse him of that impression. May
be, here and there, there may be some
black sheep who want to make com-
mercial use of this whole proposition
But, by and large, thousand of ‘families
are involved in this. Tt is purely a case
of giving a remunerative and a proper
price to the farmer, to the marginal
and small farmers. It is going to affect
the rural economy. Nearly, Rs. 100
crores have been sunk in Andhra Pra-
desh alane for cultivation expenses, The
farmer normally expects that at least
he should get this Rs, 100 crores. But,
if you Yook into the actual position, it
is n6t even Rs, 100 crores that the far-
mer is getting back. This is the statc
of affairs and if the hon. Minister ex-
pects that our exports will go up. that
our export position will improve, I do
not think, with this kind of attitude,
there is any scope for any export pro-
motion in this country,

Now, I.come to oilseeds. They want
to produce 55 million tonnes of oilseeds.
They want to raise the target this year,
and 85% -of the cropped area is rain-fed.
But, no attempt has been made to evolve
a method, a dry farming method, of hav-
ing drought-resistant oilseeds, to improve
the prodyctivity and guantum of pro-
duction of oilseeds,

‘You just have a 3ort, of pious’ résdlu-
tion that odr oilseeds production will go
up. This is living in a fool's paradise.
Of course, this green revolution has help-
odﬂi‘a greut extent. At the sime time,

it hag oroated -a sort of great digpesity.
; quguodayonly 10 or 15 ntofthe
tect Tand B ilider  thie

12-4 %.8.8.11%

rest are rain-fed. Commercial crops are
the pnly crops which have a vast export
potential. We have not done anything
in that direction.

So also there are many items which
require a boost, a sort of right investment
from Government In regard to food-
grains, also, we ars mn the same position,
We did not encourage farmers. We did
not pay them a remunerative price to
the rice he produced. We are not pay-
ing the proper price to them There-
fore, many of these people are changing
over from rice to commercial crops, This
sort of distortion exists,

I do not blame the Commerce Minis-
try alone, There should be a more co-
ordinated, comprehensive policy attuned
to agricultiral production. Then only
the Commerce Minister can expect to see
our exports going.up. We are having
friendly relations with the East-Europeap
countries and also the USSR. Ouar
balance of trade with them is becoming
more favourable. We bave the same
sott of relations with West Germany and
other countries. As Shri Salve has per-
tnently pointed out, there cannot be
deological inhibitions with regard to our
trade relations. Our main interest should
be how far and to what extent we will
be able to go ahead with export promo-
tion in the country.

Lastly, there is a vast potential for
mango export. We must look into that
matter,

MR, CHAIRMAN: At least let thers
be one fruit for the common man,

SHRI P. VENKATASUBBAIAH:
There are itemag 'in  thé country
whxsh do aot nowgoﬁm within the Com-

merce Ministry, If they could be export-
ot to dufadvantage, ﬁey witt be excel-
lent exchange-earners,

" At least now he ‘should announce a
rétention prios for MC 5 cotton of Rs.
4,50, so that the farmer will be confident
that he will get that ptice if he produces
that type' of cotton.
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Nt v fyw (i) gumfa @0,
ey Rw gw warsrdf ar 2w § 1 ok
ogre oY Rt ard oY agt o SR R
wawa gfhar ¥ wfeg o o gfrar ¥
JEET TYT BT ATHE O | I§ TR LAY
Zur fin, st & R A gawa oW Ay
T & gra Wi Iafwat wrrersd off
IqwT ITW g a1 fr Semae Az ¥
TH A 7ART ANT T 7 o agt St
of fewra A g

AR I § fs g Qw A
e o gumn, o g et W
W §, $1H §avit 30 e gw wH €
e g Ra feafe §§ fis R
ST IR AW X qUAH Y AFM
oY T¥ TH ) woere S Afe o
€19 ¥ WY Y Ferw A fgd o Wy
ag} fear 7ar 1 a9 aF WD N g
¥ ot off feld dare g & @ W dew
¥z w1 &Y ar wlafarga Taddz A &,
¥fsa oa et gz ot awa At gar)
%WTE gy AA N O 9€ Ffwa
Iq I HAA Aff gar 1 ar fafs 7z
7 R o g woar 2w gra s 1 7g
wsz § fo faraelt et & ot gw 3w
FR #Y wgraar faar Nfer & <«
qy |

B9 ST gAY A A N faaely
FT AR X o A ) i wg
feafiy afi § wdife fanel w3 ¥ ww-d-
&% 20 A ¥Y arE WA § o gre
Wk o and areft arra aga e O &
JWY gwa-awg 7T N 4 K 9T Ao
fiear arerr § Firelt & wfied, 17 ax feafirdf
Nargr W N @ Ig wdrede 30
arar gre weet w1 wFcedt are fraoft o oef
# ol weasd 1 a3 S ar o gw
off g g Y RETHTEE |
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@ ¥ ¥ gre wowr S swte § Fawld
ford 500 377 o oy & 7-8 MRt
ot o et A S Y Mfiewr v Tl
1o e ¥ asinge i el
ford qut Ruit # iy wgrarbzy, agn fewie
t1 ofeT b wragz W QW AN
N E ¢ ) IwH gt e ar oy
¥ fir g carafoveT ¥ sty i 2o

fracas vy oy foiné a1 3w @
feitd o ana § v oy GG ? qW
fawara Ay § s farrora w1 o Fod
Y ans § arar argw ) Wi AY f
foa S¥  gaweat AN NIwA
CEXLEL R R E L C
7Y ¥ar s 73 wTuT AT A A IR
fadrg % faery oo 1 wg wEA A f6
e $F 9< 200 TWT $T 7w far §,
firsrelt AT WL FTAT | X AT AP
g 2 %7 Ir 57 far § ? o Aga
X arar o favx feafe a1 argh @
&, oY wifigs gfee ¥ swsc QAT e
Agaa #T & Shfawr w9mT §, 39 AR
F1 SAATHE o o I FT TAATHS
A 1 AfE A IAT FAHT AW
Tq Y g et < g, T WA
7T @ & 1 areqy & 9@ WK 59 &
Aot e wr a1 A s ¥ feafr
arYgrRTEN 7 Mg ag feafa
arg & 7 &t § fin g ot worw Y A
weRrdze ware A% A fger At wm!
CalY syfens S a ¥ s A T e
AT TETY 3 FITE TTATETCHT KRl
¥ % § | Q0 ag A ¥ wpn | fe wfe
agrae o & are 3 mlft & o ol
wt worry & forg o W ot 9§ oRH
ey o€ 7 war Wex i wrdY ?

TN wT AW ST s

Fwarararr Y1 dfee 2y wgere wros
# WEZTHT %7 TH FBT ATY YT 04
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¥ wm sefmex WY 30 sfverr Sar
e o7 fqr arar § et 70 sfama ®
forg wgr wrar & s w37 | weiax
¥ ofrr ? Fwik wewt o, afewdl
mfﬁm?m«ﬁw%ﬂ

anreft witew : fo A, weros
T o Wrreeht et T sraf agt @
o g At WY | g Y e Ffredy
o wear wifgy, W wrRwA W
RT FT WY 7 AT AT Wgd § W
=fq

o T FaTE : wfy F AT Y E wOw R
A fe arm TR qu dar ady
fear atar | agt ax o s 9 5§ IF
am ot gf &, AT faofr Y Y sqwemy
QWY 1 qrardy Af ag v A
AT AT I 1 T AATIATY worwwr
AR T @ § WK WGTAE X 9% AG
&n § carfar 3 qra $379 wa w1 w19
QI AT AT W | T Agrae TN
damd § fan Yag e Pard 1 aw &
aEEreAN Yagfaard & 128 st
gitfaa i g2 ArEsTsTR AT TATE 4
T Al W @ NS o
wa &1 Frfren waverT ' 9T w@m
) mgaw owi Yl wEl W
T ifwr sare Od & aRnia Sy
ged ot weza gar ¢ 98 AW WY Q@
fr & forg A agi w1 T Srema A
glmﬁawzmm%m ¥ A,

¥ Wy 7 Arg gt v Iy ¥
fis gwrfarmre i::i "gs fowré gita‘f::
ag ¥ o wfear fver & wore S o
Tl g §, Teh At § o T
FEX ey A v BR S AR T W
wax Jwi foar war § 3u awwr fewrs
& forq wrm wgt e ey ar o ow
by et g | Aoty ag B

g AR o Y X o gaerardy
woft Y, wgrae wrte & gee gl
wTx w1 vy frar §, Feg B ferene
A} & wif fip ag 9w ¥ Nagt YA
oft § wad fag agere At o W
fadrared W< agwre wolr o Gofiefrdl
% gra o &A% ava g fe o v, ,
(wraava ), ..

SHRI DHAMANKAR (Bhiwandi) :
Do you allow these accusations against
a man who is not here to defend him-

self 7

v fng & aWR § AT wwn
fedrfragd gra e e @ g
arfgg ST o dwAT & WE W AT
arrordy Y o § gaY s €r g

wwraf wivya « 2 aw A W@ G
i faer fis @A & 1| THHW BTG
faan ¢ fr oft sufey agi Safear 4 )
Iaa freg afy A ardq A A wATE
dY ArewY IEET 9gN AAFTE T W
#h afgg | I Twa ddt ke
oY fecag arda amar wifgg aft
#¥ goiraa fx  ag avh Y amd arde
awar il §1 am Awar T WA
F7 AT A% 7g Sfaa 7§

i OAENF : JT AGUE B AT
T ATIM AT ¢ )

i aFien : &, FTEIT T AR
anrawd {1 fedisfer sramad

ot o gurk : & wrferer swrea &
faereft wetur fis gt gt o e Jww
add 9 BTEYTR ArAra st am N
aira wrdr g, Iuwr e wifgg Wi
R 2w i awl  anl € W i
wGr & fag sl 8 g6 epfaae
T wife 1« o wam am W WU ARt
Jearfen €T IuET T0 U It
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wqF i qftafar w4 3 fag swrafeg
frvag Swazrea & wrwa @), fevm B
arda @, 9F &, IEeT qU g IaA
far wfgg .y ... ( syawe )
AT & Il § wa W qaw @,
LiEL I G

Wde san e R én #TH AraT A
darc s aad § 1 feaw ¥ o fafeg <o
oot 3% fiven 3 wq@ A argT o ¥ aF
Ard g vgr Ay, faw A wrd fenie
kgl dare seaedd ) awan da w0
arfgg Wi 3% W@AT  w9@ ¥ gfeadh
5T Arfge 1 A% frg ox T Arear
Ay arfge fs faw 3. dada Fomflz &1
oY o3 afafafir w3, v #1a& fafaed) &1
W wfafafe @ s 333 afe feare Wi
aa 1 fgarw Ne 5T H faa w08 &
agi Wrie e At R Afim ¥ lafas
A 3 ga DA A § G F fforw 13
afg daT g7 3@ & M X TR TR
afrs fadyar | g ofoy ag v fx
agt ¥ A watda S §, AW W wear
fadrar, 3an) feafa =€ R,
%A g arl AT ggr 3 s7a w 3faa
g fadrar 1 98 & Agg MM HEH wIgar
g

SHR1 DINESH CHANDRA GO-
SWAMI (Gauhati): Mr, Chairman, after
the omphasis of the last two speakers on
cotton, I want to shift the emphasis on
two other commodities, which are the
most dependable foreign exchange ear-
ners in this country, that is, tea and jute,
commodities in which I feel that our
dynamic Commerce Minister should take
more interest, becausé i is the region

from he comes that these two commodi-
ties grow in abundance.

- Nobody can denythoroletea and jute
have played in the economy of this coun-
try during the years. In 1973.74 the
contribution of tea tp the national ex-
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cheguer by way of foreign exchange

earnings has been to the tune of Rs, 148!
crorss and that of juté Rs, "280.5 crores.
We also know that these two commio-

Jdities have contributed to the revenues

of the national economy itself, as can
be seen from the statistics which 1 have
in my possession. From an economical-
ly backward State like Assam, over the
last three years from tea and jute the
Government of India has earned more

than Rs. 49.66 lakhs.

Also, these two commodities have
various other gualities which we have 10
take note of. For example, tea and jute
have provided employment to the largest
number of persons in this country. They
are highly employment-oriented com-
modities. Jute has contributed to the
national development without ‘really any
contribution from the side of the Gov-
ernment, by way of innovation or tech-
nological development. In the case of
tea, it has carried technological develop-
ment to the backward regions. Also,
comparatively speaking, tea is a low pro-
fit-yielding commodity. For example, I
have got statistics to show that from
1965-66 to the end of the decade the
profit on tea came down from 7.79 per
cent to 5.1 per cent, whereas the profits
in the case of other agro-industrial com-
modities have mounted up. My main
complaint against the Commerce Mini-
stry is that, though these two commo-
dities have stood by the economy, these
two commodities have been subjected
to very very indifferent treatment by
the Government of India.

Since I have come to this Parliament,
1 have raised this issue of the irrational
excise duttes on tea times without num-
ber. For the information of the hon
House 1 want to point out that the entire
country has been divided iuto five zones

for the purpose of levying excise duties
Whereas Zone 1 has to pay an excise

“duty of 25 paise per kg, Zoue 3 has to

3

pay an excise duty of Re. 1.50 ks
and Zone 5, the zone in which

bmwmﬂsm.and w it has
to pay Rs. 1.30 per kg, Innpiteofm
remedwtothec’umm»m:
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stry as to the rationalisation of the differ-
entiation of these zomes, no reply has
come. In fact, the Commerce Minister
bad to admit that there is no rationalisa.
tion behind these artificially created
zones. I was pleading with the Com-
merce Ministry that either there should
be some rationalisation of the zones or
the duties themselves. I was told that
there would be rationalisation. The
Commerce Ministry, in reply to ques-
tions, told me more than once that a
case in the Supreme Court is standing
in the way of rationalisation. Because,
when 1 raised this question, there were
some cases pending in the Supreme
Court, where the tea growers went to
the court and obtained an order of stay
I was toh\i that there was an order of
stay from the court and so they are not
prepared to rationalise. But suddenly 1
find that in spite of the existence of such
a stay order. in the budget proposals of
this year, instead of there being any ra-
tionalisation, there is enhancement in
some zones and reduction in only one.
zone, Last year the stock reply was that
the stay order in the Supreme Court
stood in the way of rationalisation. Yer,
in spite of the fact that the situation still
remains the same, the Commerce Mini-
stry went out of their way and changed
the whole position. This creates a very
bad impression, because a feeling is crea-
ted that you take Members of Parlia-
ment very lightly, you are not at all
serious when you give your replies, you
give replies to the Members of Parlia-
ment to suit your own convenience, Even
today I would request the Commerce
Minister to give some rational basis as
to how this differentiation has been
made.

May 1 point out to him that Zone .
which you have taxed the highest, name-
ly, Rs, 1.30 per kg is the zone from
which 75 per cent of this country’s ex-
port takes piace. The entire emphasis
of this levy is also export prometion and
export incentive. How can you expect
to have export promotion and export in-
centive when you have subjected this ex-
port-oriented zone with a very high rate
of excise duty? We also should not
forget that in the international market
the export price of tea is dwindling over
the years.

MR, CHAIRMAN : The rationale ap-
pears to be that the more you export the
more you should pay by way of excise
duties.

SHRI DINESH CHANDRA GOSWA.-
MI: That seems to be so; 1 do not know.
In the 1950s the price that was fetched
in the London auction market was 63
pence per pound, whereas in 1972 it
came down to 41.6 pence per pound.
Also, we should not forget that India's
share in the world market has gone down
over the years. In the two decades bet-
ween 1950 and 1970 the growth of the
world import of tea was to the extent
of 4.5 per cent, but the rate of growth
of India was only 0.56 per cent, whereas
that of Africa was 11 per cent and that
of Ceylon 2.45 per cent. These are facts
which we should not forget. Last year.
of course, we had a bumper-export of
the tea industry and we Eeaﬂy got a
bumper profit. But we should not take
into account the entire economy on the
basis of the economy of a particular
year.

There are some exceptional causes for

it. For instance, last year we had a
bumper crop. Then, it is said that last
year the London stocks were low. It
is said that last year there was much
less production in Africa and also in Cey-
lon because of drought. All these might
have contributed to the flourishing tea
trade for India in the London auction
market last year. But, that should not
be the ground on the basis of which
either the Finance Ministry or the Com-
merce Ministry should do their account-
ing.
T feel that the Commerce Ministry
should once more go into the whole
question and, as they said earlier, they
should rationalise the tea excise duty. I
will plead with him once more that at
least he should see that the excise dugy
of Zone 5 may be reduced to a certain
extent. They should have a fresh ook
at the rebate system also,

Also I want to point out to him that
in spite of the fact that a task force has
been setup to go into the entire tea in-
dustry, the fact remains that more and
more tea gardens are going sick today.
and up till now no definite policy has
been laid dowa by government as to what.
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they are going to do with the sick tea
gardens, I am told that the task force

gave a proposal that those sick tea gar-
dens should be taken over for a period
of seven years and then handed over to
the management. I do not know the
rationale of this policy that you take a
sick garden upon yourself, you make it
healthy and then pass it on to the owners.
Obviously, the Commerce Minsstry or
the Government of India should come
forward with certain definite policies as
to ho_w they are going to treat the entire
question,

Then 1 come to the other most neglect-
ed item, but the most important item of
foreign exchange earner, that is, jute, It
18 unfortunate that m spite of the fact
that this commodity has stood by the
economy of this country so long, still
there has not been any proper pricing
policy and there has been absolutely no
fiscal policy in regard to this. Today we
have got a very strong cotton lobby over
which probably the Chajrman is also put-
ting as much weight as possible. But,
unfortunately, there is no lobby to sup-
port jute. I will give you some very
interesting statistics. As early as 1940
the Floud Commission was appointed to
find out what should be the parity price
tor jute vis-a-vis other commodities and
it came to the conclusion that the parity
price for jute vis-a-vis paddy should be
1:3. That was in 1940 and now it
should be more because, so far as rice
cultivation is concerned, certainly there
has been scientific development whereas
jute cultivation remains as it is But you
will be surprised to learn that whereas
according to the support price of the
Government itself, the price of rice or
paddy is Rs, 7§ per quintal, the price of
jute today is Rs, 125, Therefore, that
parity which the Floud Commission re-
commended as early as 1940 has not been
fulfilled, not to speak of the fact that that
parity no longer holds goods. The result
is that the condition of the jute growers
today in the entire country, particularly
in the north eastern region, is something
which one cannot really describe. I will
show also from the statistics to illustrate
how the price fluctuation has very ad-
versely affected the jute growers. If we
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take 1961-62 ag the base year, during the
Jast 15 years the price of rice has increas-
ed from 137 units in 196162 to 204,
wheat from 149 to 208, cotton from 191
to 222 while jute from 127 to only 131,
This is the miserable plight of the jute
growers.

Unfortunately, there are many other
constramnts for the jutz growers. i a
person produces paddy, if he takes it to
the market and he does not get an ade-
quate price, he can take it home and
consume 1t and sustain his living. But
if a jute grower takes his jute to the
market, even if the price is low, he is
compelled to sell it, Otherwise, with an
empty pocket, he cannot come back
home and feed his own children. His
position is always exploited. We know
how the big business community, the tig
houses, the jute monopolists are not only
influencing the whole jute market but
also adversely affecting the political at-
mosphere 1 this country. It 1s because
of lack of bargaining power of the jute
growers.

The Jute Corporation was established.
But, 1 think, the less said about the Jute
Corporation, the better it is This is affec-
ting very adversely the north-eastern re-
gion If you take into account the ex-
ploitation that the jute monopolists nave
done in the north-eastern region, then
we reach a very staggering figure Here,
1 quote from one of my own newspaper
report:

“If the losses suffered by the jute
growers and the jute growing States
from not getting the just or the pari-
ty prices is taken into account and
if they are added up year by year
on the basis of the wholesale price
as reflected in the statistical infor-
mation of the Government of Indha,
the total losses suffered in the eastern
States from 1955-56 to 1969-70 come
to about Rs. 986.97 crores. For the
jute growers themselves, the losses
are much more than this amount as
they received a much lower price
than even the quoted wholesale price
and they had to pay much higher
price than the quoted wholesale
prices for the essential commodities
by purchase of which they maintain
their livelihood.”
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These facts are all known to the hon.
Minister, Prof. D. P, Chattopadhyaya,
who is very closely associated with the
north eastern region. But, it seems,
something either in the bureaucratic ma-
chinery or somewhere i coming in his
way of implementing the progressive
measures. Let me hope that at least,
whtle replying to the debate on the De-
mands for Grants of his Ministry, he
will give some indication as to what posi-
tive measures are being taken in this
regard.

1 expect from him, at least this time,
not a parliamentary answer but a non-
parliamentary answer. You may ask
me: Why am 1 asking for a non-parlia-
mentary answer? Let me refer to an
antedate. Once Mr. Llyod George was
travelling in Scotland and lost his way.
So, he asked a passerby. stopping his
car, “Where am I?”. The person re-
plied. “You are in a car.” Mr. Llyod
George told his companion who was
sitting by his side. “It is the perfect par-
liamentary answer.” It is to the point;
it is true but it discloses nothing.” I do
3oL want such an answer and, I hope,
:hat such a parliamentary reply will not
some from the hon. Minister, D, P.
Chattopadhyaya. at least this time.

SHRI N. E. HORO (Khunti): Mr.
Chairman, Sir, shellac is a foreign ex-
change earner. But 1 find that the Gov-
ernment have neglected this item very
much, According to the statistics I have,
we used to produce about 60,000 to
70.000 tonnes of shellac every year, about
two decades ago.

But now this has come down to about
18.000 tonnes. I have tried to find out
the reasons, and it seems to me that Gov-
ernment have not taken proper care and
have left this item to the mercy of the
traders.

There was a time when our country
was competing in the international mar-
ket. We were the single country in the
international market exporting lac, but
now Thailand has been competing and
we are lagging behind.

In 1958-59 Government introduced the
minimum export price. Prior to this
our production was good and the price

was also good. But after the introduc-
tion of the minimum export price, be-
cause the export is in the hands of a
certain few monopoly traders, stationed
mostly in Calcutta, they have been in-~
fluencing the entire trade with the result
that the interests of the growers and the
manufacturers have suffered. It seems
to me that this is the only reason why
production has gone down and why
prices have also gone down,

We are exporting about 83 to 85 per
cent of our total production. and we
consume about 15 per cent at home. We
have four crops of shellac in a year.
This important item is mainly grown in
Bihar, specially in Chhota Nagpur znd
also in Madhya Pradesh. There are
about five lakh families, mostly adivasis,
who are engaged in producing lac, There
are about 200 registered factories and
about 300 unregistered factories and they
are engaging about 30,000 to 40,000 la-
bourers. The Government have neglec-
ted this item which is a foreign exchange-
earner. The entire commercial activities
are in the hands of the monopolists. So,
the growers have really sufiered to a
great extent.

Now, I want to quote certain figures.
The price of lac has come down to about
one or two rupees per kg. In Calcutta,
the prevailing market price is abont
Rs. 400 to Rs, 500 per packet of 75 kg.
The exporters are exporting at a {anta-
stic price. The minimum export price
is about Rs. 1800 for a packet of 75 kg.,
and I am told that Thailand is exporting
the same packet of 75 kg. at a rate of
about Rs. 600 to Rs. 700. From this
you can understand that the exporters
are earning a big margin of profit, and
this has led them to have a complete
grip over the market and they are now
dictating terms, resulting in throw-away
prices being given to the growers. In
the entire line—from the growers to the
manufacturers—they are all suffering in
the trade in Shellac, whether hand-made
or machine-made, This problem has

"been brought to the notice of the Com-

merce Minister and T understand that,
from time to time, the representatives of
the manufacturers have also met him.
Some kind of an assurance was given to
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them. But I do not see anything hap-
pening. It secems to me that already
some vested interests have grown up and
they have a grip over the Ministry itself,
I think, nothing is going to happen un-
less there is some kind of a miracle. Un-
less Government decides to go m for a
probe nto the entire affair, I think, nomn
mg will happen Last time the House
was so much occupied with the licence
scandal. If you probe deep into this
trade, export of shellac, { think, moie
sensational things will come up,

There are about 29 exporters, but, out
of them there are a very few—only three
or four of them—who are actually mono-
polists and 1t is 1 their hands the entire
trade 15 concentrated and some of thesc
monopohists have high links with people
in position, both in the government and
in the establishment, Therefore,1 would
demand a CBI inquiry into it and unless
this 1s done, we are not going to save
the fate of lakhs and lakhs of adivasis
who have during the last two decades
suffered at the hands of these people we
are talking much of Government con-
trolling the trade and other things, na
tionalisation and all that 1 want the
Government to take up and nationalise
this business and trade in shellac. The
Government may make thrs arrangement
either through the STC or any other ma-
chmery. Let that agency purchase lac
from the growers themselves directly and
save the fate of these growers. Every-
thing 15 done from the pomt of view of
traders and from the pomnt of view of
exporters. I want that the Government
should now decide to act m the interests
of growers. I do not know whether this
can come under the purview of the Agri-
cultural Prices Commission But I want
they should go into it and examine the
matter and there should be a support
and minimum price for the growers fixed
in order to save ‘heir interests. Mr
Chairman, you were talking from there
and pleading for the support of growers
of cotton. 1 plead for the growers of
shellac They should possibly be pro-
tected in this way and the entire trade
from the point of production to export,
showld be taken over by the Goverament
through its own agency of STC or any
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such agency, This is my suggestion.
Shellac is a very important foreign-ex-
change-earner which we have so far ne-
glected, and the trade in which, at the
same time, has made serious inroads in-
to the economic hife of millions and mil-
hions of Adivasis Therefore, 1 want that
the Commerce Ministry should take up
this matter 1n the right earnest and
should agree ior a thorough probe either
by the CBI into the entire aflair because
the monopoly which has mdulged mto
corrupt practice and loaded income tax
and which has come up mn this trade,
has to be broken

SHRI K GOPAL (Karur) 1 rise to
support the Demands for Grants of this
Ministry and while doing so, 1 would tell
the Minister that a good salesman has to
be honest, intelligent and efficient but
all those who are honest, intelligent .and
efficient cannot necessarily be good siles-
men  This has been amply proved by
the fact that though Prof Chattopa-
dhyaya and his able colleague. Shrt
Vishwanath Pratap Sigh are both n-
telligent. honest and efficient, but have
not proved to be good salesmen

They have taken the pride for that the
exports this vear are going to be some-
thing like Rs 3000 crores To the ex
tent they have achieved in terms ol
money value. [ congratulate them But
what is the position in terms of quanti-
ties? According to the report—I just
quote

“Inspite of the fact that cotton
piece-goods, the largest items of the
group, suffered a decline of about
88 million sq metres or 29 per ceat
in terms of quantity, the value of
exports increased by about 20 per
cent to Rs. 77 crores during April-
September 1974 from Rs. 65 crores
in the corresponding period of 1973
This improvement in earnings was
on account of a significant rise 1n
the unit value realisation. Other
cotton manufactures also registered
an appteciable increase.”

Same is the case with regard to tea ex-
ports.
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“In the case of tea. exports dur-
ing }he period amounting to 93.4
million kg. valued at Rs, 881 crores
showed a fall of 1.5 million kg. in
the quantity but a rise of Rs. 23.1
crores in value due to 49 per cent
increase in unit value realisation.”

So, Sir, this sort of figures given in this
report is no good; this does not take us
anywhere. 1t has got no meaning. Just
because you say, unit value realisation
has increased, it does not mean you
achieved the purpose and all that. What
is your perfoqmance in actual terms?
That is nothing, I am sorry to
say that. What should we do for ex-
pgrt? Have we got enough machinery
for our sales promotion campaigns?
Have we got this machinery in other
countries? Have we considered all
these points? This is what 1 would like
to know from the hon. Minister. Have
you considered as to what are the goods
which are available in the country for
the purpose of exports? For example,
tuke marine exports, In marine exports
the potential is very much; you export
now only 1/10 of what you can ex-
port. There is vast scope here for in-
creasing exports. You have not made
any attempt even so. by conducting
fawrs, melas and exhititions and so on
Take fairs and exhibitions. You must
do 1t. T agree; but what are the follow-
up measures? You say, so many lakhs
have been received by way of on-the-
spot sales and all that. But what have
you achieved really after conducting the
sales? Rightly or wrongly, there is a
prestige value attached to the produc-
tion items which are made in western
countries. The middle east countries
which have got plenty of petro-dollars
do not even want to buy from us. They
like to turn to the west. We must see
in what way we can increase our ex-
ports to these countries.

A salesman has to be honest, 1 said
ip the beginning. He has to be honest
in submitting his account to his em-
ployer. At the same time he has to be
somewhat crooked. in the wmatter of
sales-promotion. 1 do not know how
far this can be done, but T am thinking
aloud, namely, whether it will be possi-
ble for you to sell your production or

getting associated with some foreign
country like UK or France or some
other country. 1 am told this thing is
yappen;ns in some of the engineering
industries, There is some such arrange:
ment in respct of middle-east countries.
Tpere are so fnany engineering compa-
nies whose names, 1 do not wish to
mention here. What they do is, they
are given sub-contract there. At least
some such thing we can manage for the
time being.

Also, efforts should be made to have
aggressive sales promotion campaign in
all countries of the world. Regarding re-
vision of prices for exportable goods, I
do not know how often you raise the
prices. We are entering into long-term
contracts when we import. When we
are exporting, I want to know whether
you are revising your prices, six-month-
ly or whatever it is according to the
international prices. If it is not done,
it should be done. That is my sugges-
tion.

In respect of finished goods, instead
of raw material. we should send finish-
ed goods and earn more in that process.
Take finished leather goods for ex-
ample. We send semi-finished goods to
other countries Even though there
may be opposition in our own country
in the south, efforts should be made to
send finished goods to European coun-
tries and other countries. We sent lea-
ther goods to Germany. They turned
them into finished products and they
got more profits than they should have
got. We should have got these profits.
So, this is what we should do.

Then. with regard to the CCl—the
Cotton Corporaion of India, T wish to
say something. This is a public séctor
organisation started with the object of
giving remunerative price and also to
stabilise the marketing prices, How can
they operate this business with this mea-
gre allocation of Rs. 10 crores? When
this was started, they were promised
Rs. 150 crores. Now only Rs. 10 crores
is given, How can this amount be suffi-
cient if you want them to fulfil the ob-
jectives for which the Cotton Corpora-
tion has been set-up?
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Finally T come to the public sector
undertaking wig India, Madras. This
uvadertaking is closed for many months.
The Minister is aware of this, An agi-
tation has been going on for quite some
time. I tabled a question for which, as
my hon. friend, Shr Goswami said, the
only parliamentary reply came was that
an investigating committee was going
into the problem and very soon they
would do something, I do not know
what that something would be Even
the Minister is sympathetic. 1 would
like to tell him that the workers are
amounting to more than 700 4 majority
of whom were women They are rest-
less If the agitation of a serious nature
18 launched, I am afraid T will not be
held responsible even though I have
been pleading with the Minister that
something should be done A bill for
the constitution of a tobacco board
was passed last time T would now re-
quest the Minister to form this Board at
an early date,

Finally, with regard to the manage-
ment of public sector undertakings a
specialist who knows the skill in profes-
stona] management should be there.

A technocrat can be a good bureau-
crat, But a bureaucrat can never be a
good technocrat

The performance that has been given
in this Report with regard to export
figures js nothing but a jugglery — it
js a big joke What I would request him
to keep in mind 1s the actua! perform-
ance of the exports in terms of quan-
tity. Let not the ministry take the plea
that the entire organisational set up has
to be changed 1let him not say that
he cannot disturb them who are there
For God's sake please reorganise the
whole thing Coming to the problem
of handloom which affects my area to
a very great extent, I say that for the
past 1] years. the fluctuation of the
price of yarn was very wmuch that it
neither has benefited the producer, nor
it has benefited the consumer. The
price has ranged anywhere between Rs
50 and 90 for a bundle of 5 kg T sug-
gest that you may fix any price you
like—Rs, 60 or 70 or so But please
see that the particular price rules the
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market at least for six months. Now
what is happening is this, The produ-
ce1 who ig the weaver is not at al! bene-
fited. The consumer is not benefited.
As a matter of fact, the wholesaler is
also not benefited. The middle man like
the retailer in other spheres is benefit-
ed by this. Please have a good distri-
bution policy for the yarn so that these
malpractices could be obviated. With
regard to distribution policy, when we
asked about this we are told that this
has been entrusted to the State Govern-
ment. The Textile Commissioner can
only lay down the policy. They cannot
do anything. The actual implementa-
tion rests with the State Government.
As 1 said earlier, you may fix any price
for it But see that it rules for some
time Before 1 conclude, 1 wish you
to refer to page 183 of this report.
They have said that they have got de-
partments dealing with encmies’ proper-
tiess On the one side you say that we
do not have enemies. Then why not
change this nomenclature? Please look
at page 183, Appendix VII There is a
list of subjects under the control of the
mintstry-trading with the enemy, the
enemy firms and enemy property. re-
patriations, other than German indus-
trial equipment. Controller of enemy
trading: controller of enemv frms:
custodian of enemy property etc, etc

For God's sake change this nomencla-
ture With these few words, 1 support
the Demands for Grants relating to this
Ministry.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Mr Chairman, Sir, the purpose of my
Intervention is limited to agricultural
commodities and certain other items.

The hon Members have made pro-
found points and have covered as great
an expanse of the subject as the sea it-
self So, I shall start from the sea it-
self—the marine products. The export
of Marine products have shown &
spectacular growth in the last c}ecade
reaching a peak in 1973-74, earning 2
foreign exchange of Rs, 89.51 crores.
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Last year we did receive g set-back
and I must frankly confess that quantity-
wite we were down by 157% and
velue-wise by about 25% . One of rea-
sons for this down-trend last year was
inflationary conditions in the world
market whereby shrimp, our major
marine export item, being a luxury
jtem faced consumer resistance. In
US.A. poufitry and meat were selling
cheaper than shrimp. Again in UK.
the canned shrimp inventories were quite
high. There was increased supply of
shrimp to USA from its gulf area. Japan,
one of our major purchasers, also enter-
ed into contracts with mainland China
for supply of shrimp, These were the
circumstancegs which we had to face. We
do not think that this is going to
be a permanent feature and hope that the
marine products export will pick up,

As has been pointed out by Mr.
Gopal, just now, deep sea fishing has a
very genuine case and most serious
efforts has to be made in that direction.
The world utilisation of sea potential is
round-about 5, 6 per cent with an an-
nua} potential of 118 million tonnes. In
the Indian ocean the exploitation is only
10 to 12 per cent with the annual poten-
tial of 10 to 12 million tonues.

As compared to in-share the potential
in off-shore and deep-sea fishing is three
to six times more and it is on account
of this that the Commerce Ministry and
the Agriculture Ministry brought out a
scheme for import of trawlers for ex-
ploitation of deep sea fish, That was
the reason as to why some of the big
houses were allowed to go into trade.
Some hon, Members were critical about
their entry. The basic approach was
that this being a capital intensive indus-
try requiring specialisation, perhaps
the money and expertise of the big
houses will be helpful. We did take
precautions to protect the medium and
small entrepreneurs by providing that
the big Houses would not fish in in-
land water, that they would confine their
processing to their own catch and put
their factories in under-developed areas.
There may be lapses on this score. The
Agriculture Ministry is considering a
proposal by which trans-gressions by
these big houses could be dealt with.

Sir, we are really serious about the ex-
ploitation of our marine potential.
Therefore, we have allowed the import
of about 80 trawlers for deep sea fish-
ing. Though the trawlers have been a
little tardy in coming, we are making all
efforts so that their arrival is hastened.

Sir, we have to emphasise on diversi-
fication of our marine products. About
92% of the value of the marine exports
is earned from shrimp and about 759,
of our off take is only to USA and
Japan. We have to diversify product-
wise as well as market-wise. Product-
wise, sardines and tunas have special
significance. 289% of our landings are
sardines, Though we have certain diffi-
culties regarding the earns for sardines
we are making efforis to solve them so
as to increase our exports of Sardines.
Last year, we have also given cash assist-
ancé of about 20% for canned Sardines,
Tuna fishing is a specialised field in
which perhaps collaboration will be
needed. The vessels also are specialised.
We are making efforts in that direction,
Mr. ...

MR. CHAIRMAN: To whom would
you entrust these trawlers that you are
getting?

SHRI VISHWANATH PRATAP
SINGH: Sir, I will come to this point
later on. A point was made by Mr.
Matha Gowder about the trawlers and
their allocation. It was made out that
Marine Products Export Development
Authority has not been given its pro-
per role and it has not been given
enough funds. In this regard, I would
like to give the Budget provisions. The
budget provision in 1974-75 was Rs.
2144 lakhs. This year, it has
been raised to Rs, 83.41 lakhs. There
is a rise of Rs. 62 lakhs in one year.
This should dispel any idea that the
Marine Products Export Development
Authority is not being given its proper-
place. About trawlers, a fear was ex-
pressed that it is being given only to
big houses. I may give some figures.
Public sector corporations have been al-
lowed 20, small and medium parties 28
and large houses have been given only
12 and that too not more than two
each, About 274% subsidy is being
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given for orders with the indigenous
manufacturers of trawiers, I hope some
of the fears expressed by the hon.
Members could be dispslied.

Now, coming to tea, I cannot say
that we have made great strides in
quantitatively increasing the export of
tea,

The main reason for this has been the
growing demand of the domestic mar-
ket. In the last two decades whereas
production has risen by 52%, internal
consumption has risen by 171%. This
economic gravitational pull of the
domestic market is a great constraint to
exports,. During the same time world
supply has risen by 2.7%, but, con-
sumption bas risen by only 1.8%. So
whereas world supply has gone up and
consumption has not gone up accord-
ingly, in the domestic market demand
has gone up three-fold to outstrip the
supply. The pull of the domestic mar-
ket as well as a difficult on account of
greater 'supplies in the international
market has been a factor affecting our
export of tea in quantitative terms, The
heartening factor this year has been the
rise of 40 per cent in tea prices. But
I would not be very much satisfied on
that account, because it has only come
back to the 1954 price, thus in real
terms is not a real rise.

We have been taking concerted ac-
tion at the international level and have
contacted major tea-exporting countries
like Indonmesia, Malaysia and African
counries like Kenya and have tried to
promote a multi-dimensiona] approach
as was discussed in the FAQ meeting
in June last ydar. This includes mini-
mum export price arrangements, co-
ordination and regulating of tea
markets, encouraging auctions in pro-
ducing countries and exchange of mar-
ket intelligence. About promotional
measures, apart from generic measures,
we also undetrake uni-national mea-
sures of promotion. We have, as has
been mentioned by some members.
opened overseas Tea Board offices in
London, Paris, New York and Brussels
for promotion of Indian tea. Sonre-
times we have to make a little compro-

APRIL 22, 1978

D. G, 15-76—Min. of Comm, 344

mise and be pealistic about market
conditions and we have to go in colla-
boration with certain companies ab-
road to sell our product, but at the
same time, we are not negligent abaut
projecting the image of Indian tea, The
TTCI has come up with *“Nataraj”
packeted tea for promoting Indian
brand of tea. Thus while being reatistic
about externa] conditions and the inter-
national market, we are making all
efforts to project our own brand of
tea and our own image,
4

Shri Goswami made a mention of
the Task Force and its report on sick
tea gardens. In this respect, in rves-
ponse to a circular by the Tea Board,
125 gardens have claimed themselves to
be sick. While we have proposals of
supporting and reviewing the tea indus-
try, but before we take over any tea
garden, we have to see whether there is
availability of labour there, whether it
is commercially viable and whether the
condition of the factory itself is such
that it could be revived, However. the
Report of the Task Force which in-
cludes all these three points or sugges-
tions is under consideration of Govern-
ment and we hope that some decision
will be taken early

As regards schemes for small growers.
in the Fifth Plan the following schemes
have been included for them. Co-ope-
rative tea factories about Rs. 108 lakhs;
zonal multiplication centres which in-
cludes Tamil Nadu (6), Kerala (1),
Himachal Pradesh (1) and UP (2), Rs.
2.25 lakhs; demonstration plots includ-
ing Tamil Nadu and Himachal Pradesh
R: 4.80 lakhs; warehouses and storage
of tea Rs, 80 lakhs; survey of small
growers in Tamil Nadu Rs. 0.55 lakhs.

There are some other schemes: these
are the major ones for the small gro-
wers. A point was made by h_&r.
Goswami about the zonal excise duties:
a point was also made from the Chair
that it might be a disincentive to ex
port. It is not so. _We give rebate.
Earlier we used to give 75 paise per kg
of export and we have increased it to
85 paise per kg.' If tem is éxported 1o
bate on excisé duty is given. There is
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no disincentive on exports due to this
excige. However the excise duty had
to be hiked up this year because we
do fee] that internal consumption has
to be restrained to make surplus is avail-
able for exports, The Calcutta High
Court in March 1974 gave a judgment
upholding the validity of the differential
rates for different zones.

Having had a cup of tea we can pass
on ta cashew. Charges were made
against Cashew Corporation that it was
negligent and had not procured nuts
this year. I strongly refute this conten-
tion and can firmly say that Cashew
Corporation took full action for the pro-
curement of nuts, Jn this industry we
are about 75 per cemt dependent on im-
ported nuts. We grow aboutl40,000
tonnes of Cashew out of which about
70,000 is available for export purposes.
About 170,000 is generally imported.
So that the total available is 240,000
tonnes whereas the installed capaciy for
processing cashew is nearly four lakhs.
Every year we are short of about
160.000 tonnes of raw cashew nuts.
This had been the features in which the
factories could not run for the whole
year; even if they ran for eight months
it was considered to be good.

[Surt DINESH CHANDRA GOSWAMI
_in the Chair]

In this context, the situation this year

. has been especially aggravated because
of the African countries which used
to supply nuts, having hiked up their
price, we felt that if we bought the nuts,
it would be difficult to sell them and
even if we sold them it would be at a
loss. African countries have started
their own processing. They have seen
the light and have mechanised the pro-
cess of decortication of cashew. Apart
from supplies being cut off from the
East African countries, we are also fac-
ing competition from countries which
have started purchasing cashew nuts
like China, China has gone in a big
way in the purchase of cashew nut.
Brazil which is a producer, has also
gone in to purchase of cashew nuts and
it ig making inroads into some of our

markets, This is the situation that we
have to realise, it leads us to the clear
conclusion that except for indigenous
production, the availability of raw
cashew from imported sources. would
be more and more difficult. It is time
the country realised this hard fact.
Afterwords about the efforts of the
Cashew Corporation of India.

Last year the Tanzanian people inti-
mated that they would be coming: they
did not turn up and said that they would
be coming afer sometime. But the
Cashew Corporation felt that there was
no time to lose. So a delegation went
over, But the prices Tanzania quoted
were exceptionally high. A Tanzaniag
delegation came in March but left in a
hoff because we could not agree to their
prices.

Any way a team has gone to London
and T have received some hopeful news.
May be we will be able to contract for
some nuts if they come down a little
on prices, Thus the Cashew Corpora-
tion had been taking all action in this
respect. For indigenous production. a
provision has been made for making
capita] subscription available to State
Cashew development corporations We
are contacting the States also about how
to get together to increase the produc-
tion of cashew.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Why not ban the use of
cashewnuts in the country and export
them?

SHRT VISHWANATH PRATAP
SINGH: I suppose we should start
from the Central Hall!

The rupee return of cashew being
low, we have to find out areas where
th soil is not so good and other crops
cannot be competitively grown. Only
in such areag cashew could become a
a profitable crop. Such areas have been
identified and action is being taken in
thie regard.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Is Chhotanag«
pur one of them?
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SINGH- 1 know of Orissa and Tamil
Nadu.

AN HON MEMBER. What about
Ratnagin in Maharashtra?

SHRI VISHWANATH PRATAP
SINGH- These suggestions will be
taken note of It will be very encou-
raging if we can find more areag for
cashew cultivation

Sir, in mica, there hds been a down-
ward trend of production, but that has
been mainly due to the cost of produc-
tion going up To check this, we raised
minimum floor prices and that has
helped production In 1973, the produc-
tion was 13,572 tonnes It went up to
17.863 tonnes in 1974

SHR1 CHAPAIENDU BHATTA-
CHARYYIA  Does 1t include mica
waste and mica scrap also?

SHR! VISHWANATH PRATAP
SINGH. 1 do not have the break-up
This 18 the total production of mica
We canalise this item through the Mica
Tradmmg Corporation Till now MITCO
had a share of 30% of the exports and
70% was serviced by the private sector
The purpose of canalisation was to
reach the weaker sections and open up
potentialities of export for those who
had not the financial resources to do
so 1t will be our endeavour to see that
MITCO has an increasing role to play
and various suggestions are under the
consideration of the Government At
the same time, we should have an over-
all mica policy as to at what rate this
strategic item should be exploited and
at what rate it should be exported We
intend going into this problem At the
same time, there should be a shift from
processed mica to fabricated mica
This is also under ¢xammation

Sir, how we may have an interlude
with a puff of tobacco inbetween The
export of tobacco has gone up from
Rs 6841 crores in 1973-74 to Rs 76
crores in 1974-75 However, in 1975-76
we do not hope that quantity-wise it
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will go up, because we have had short
crop, but we do hope that in 1975.76
value-wise the exports would go up be-
cause of higher unit value realisation.

We have upgraded the MEP price and
this will fetch us better returns. This
House has passed the Tobacco Board
Bill Some members have expressed
concern about the Board not coming
up yet The Cess Bill 1s yet to be pass-
ed We are making all efforts to see
that this Bill is passed As soon as the
Cess Bill is passed, we can go ahead
with the formation of the Board

Coming to handicrafts, they have
shown a remarkable upward trend over
the last two years In 1973.74 they
reached the peak of Rs 726 crores In
1974-75 it exceeded even that and it
went to Rs 85 crores In 1975-76 we
hope to reach the target of Rs 100
crores The main contribution in the
export of handicrafts has been of
woollen carpets and art metal ware

Some of the major decisiong that we
have made for promoting export of
handicrafts are as follows In the field
of hand-made carpets we have opened
training programme centres 16 carpet
weaving centres have been set up to
cater to the requirements of the indus-
try 30 more training cenires are
planned to be set up 7 market research
extension centres are functioning and
more are going to be brought up A
centre for technological improvements
in the art meta] ware has been set up
in Moradabad Centres for bamboo
and red clay designs have also been set
up Also, cash assistance i provided
against export to the tune of 10 per
cent, for woollen carpets, druggest and
rugs An outlay of Rs 160 lakhs has
been provided in the current financial
year for promotion of developmental
schemes in the handiorafts sector
Hand-woven druggets and namdg have
been recently classified as non-tradi-
tional items of export so that we could
give more incentives and some more
concessions for their exports, Wg have
introduced quality control Import re-
plenishment for exports, has been libe-
ralised recently,
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Shri Gopal referred to the condition
of the handloom industry, It js true
that in context of our social objectives
the handloom industry has a very vital
role to play. In this field production
last year has been up by 5 per cent and
export earnings up by 27 per cent.
Both have been due to better availabi-
tliy of raw material and boom in the
export market.

SHRI VASANT SATHE: What is
your marketing channel to purchase the
gooads produced by the primary produ-
cers, both in the field of handicrafts and
in sl?cllac, because that is the real bottle-
neck.

SHRI VISHWANATH PRATAP
SINGH: That is an important point.
If we have to really reach the growers,
we must have direct purchasing centres.
1 shall be coming to that point. At
present a large part of the benefit that
we try to pass on is absorbed at the
intermediate levels. Shellac has been
mentioned. This is actually a problem
at the State level. We have also written
to the States When the Shellac Advi-
sorn Committee was formed, this issue
had come up. Perhaps some sort of
arrangement with the States could be
made whereby they could start purchas-
ing the entire product from the growers.
It may be a good idea if Growers’ Co-
operatives could be formed and the
State could give some financial assist-
ance. The infra-structure will also have
to be provided in the form of cold stor-
ages etc. because lac is a parishable
commodity.

So far as handicra{ts are concerned.
we have the State Emporia which
make purchases from the artistes direct-
ly. In this Budget we have made a pro-
vision of Rs. 20 lakhs for the Ali-India
Handloom Marketing Co-operative So-
ciety This society purchases from the
producers. For the opening of two
new Weavers Service Centres. a provi-
sion of Rs. 16 lakhs has been made,
For the setting up of two Powerloom
Service Centres, a provision of Rs. 16
lakhs has been made. For schemes to
be undertaken om the recommendation
of the Sivaraman Committee, a provi-
sion of Rs. 183 lakhs has been made.
Some Members expressed concern that

the Sivaraman Committee’s recom-
mendations were not going to be imple-
mented. This is concrete proof of Gov-
ernment’s intention.

SHRI VASANT SATHE: What
about reservation of Sarees for the
handloom sector as recommended by
the Sivaraman Committee?

SHRI VISHWANATH PRATAP
SINGH: Some itemg are being consi-
dered for exclusive reservation for the
handloom sector.

SHRI VASANT SATHE: We know
what mischief is being done in the
powerloom and mill sector. Do you
mean to say that Khatau Mills, for in-
stance, are not producing sarees? Then,
what is the meaning of this reserva-
tion?

SHR! DHAMANKAR (Bhiwandi):
If the cloth is produced in the power-
looms and the border is attached to it.
how can you stop it? Coloured sarees
are reserved for handlooms.

SHRI VASANT SATHE: Why don’t
you reduce the width?

SHR1 VISHWANATH PRATAP
SINGH: Questions and answers are
bewng given by the Hon, Members them-
selves.

SHRI VASANT SATHE: We want
you to protect 30 lakhs of handioom
weavers and their families. We must
take a serious view of the matter.

SHRT VISHWANATH PRATAP
SINGH: Our concern has been ex-
pressed in the Budget itself. We have
not introduced any tax on bank yarn
used by the handloom industry

SHRI VASANT SATHE: We want
to strengthen your hands.

SHRI VISHWANATH PRATAP
SINGH: I thank Mr, Sathe for hts
suggestion, It will be usefu_] yz!‘nen con-
sidering the problem of dmdugg pro-
ducts between handlooms and mills.
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Coming to leather and leather manu-
factures, Mr, Kachwai and Mr. Gopal
made a few points, I am thankful to
Mr, Gopal for supporting Government's
policy of increasing the exports of finish-
ed leather goods in comparison
with semi-finished goods and hides, It
iy this policy that the Governmenit is
adopting and, though there has been a
little decline in the export of hides and
semi-finished goods, there has been an
increase in the export of finished leather
and leather goods. We have restricted
and put quotas on the export of hides
and semi-finished leather. Though this
year we felt that we should not further
reduce the quota in consideration of the
stocks already in the country, progres-
sively when the infra-structure in-
creases and more facilities of process-
ing finished goods are availab'e, we will
have to restrict the quota further of
semi-finished and unfinished leather.

We have also taken certain actions for
promoting the manufacture of finished
leather and leather goods by simphify-
ing licensing procedures for increasing
the capacity for finished leather. Also,
we have put a condition that two-thirds
of the replenishment entitlement on ac-
count of exnort of hides and finished 1za-
ther should be ploughed back for pur-
chase of machinery for finished leather.
We have facilitated the import of
machinery and chemicals also The
most important thing for leather is that
the Leather Development Corporation is
going to be set up under the Ministry
of Industry and Civil Supplies

There is a heartening thing about
rubber that we have been able to in-
crease the replenishment subsidy which
was Rs. 2.471 to ranging from Rs. 3000
to Rs. 7.500, according to the holding.
The lower the holding, the larger the
subsidy. The subsidy has been raised
to Rs, 300 for holdings above 20 hecta-
res: from 2 to 20 hectares, it is Rs 5000
and, for below 2 hectares, it is Rs. 7,500.

Coming to shellac, the fixation of
MEP prices was a issue of debate. It
has been argued that fixation of MEP
price has brought down production.
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That i not so. The MEP prices were
hiked up in Jume, 1974 The produc-
tion has been falfing, if you look at
the figures, even before the fixition of
MEP prices, in 196970, the production
wag 25,742 in 1970-71, it was 25,559,
by 1972-73, it fell to 17000. There
were no MEP prices then, 1In 1974, it
went up to 19,000.

AN HON. MEMBER:
meant by MEP?

What is

SHRI VISHWANATH PRATAP
SINGH: The Minimum Export Prices
are those prices that we fix below which
nobody can sell abroad,

This fall in production is ndependent
of the fixation of MEP prices. The
n_'xain reasons for the fall in produc-
tion have been two One is the wea-
ther fluctuations and climatic conditions.
Once the crop is affected, 1t 1s affected
over a period time. The second 1s. <ub-
stitution by synthetics As the wor'd
market of shellac fell it had its impact
at the growers level also When the
prices of synthetics, due to rise in oil
prices, went up, shellac again became
competitive and there was an upward
trend in the sales of shellac, giving an
incentive to the growers too So. to
connect fail in production with MEP
prices will not be objective,

It is not true to say that there are
vested interests encroaching upon the
Commerce Ministry. 1 strongly refute
it. When MEP prices were fixed last
year and they were hiked up by 400
per cent, the country earned more fore-
ign exchange. The foreign exchange
earnings went up from Rs 11.37 crores
to Rs, 21 crores. There was no reduc-
tion in the quantity of exports So,
this contention does not hold good

SHRI N. E. HORO: This figure of
Rs. 21 crores includes the previous
years’ unfulfilled contracts.

SHRI VISHWANATH PRATAP
SINGH: That is true even for previ-
ous years. We will have to split up
export figures and do detailed account-
ing. The foreign exchange earnings
went up from Rs. $1.37 crores to Rs. 21
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crores, That i§ the year when the MEP
prices were hiked up. In fact, the pre-
vious MEP prices were irrelevant, not
having any context with the reality of
the situation. In fact, lac was being
exported at a very much higher price
than what was then fixed as MEP and
when we raised it by 400%. it started
having a meaning. Such action has in-
creased our exports quantitatively, and
value-wise earned us more foreign ex-
change. (Interruptions). We have set
up a Shellac Advisory Committee in
which there are not anly government
officials but also representatives of the
Lac Technological Institute and also re-
presentatives of the State Governments.
They went into the problem of fixation
of price. Seeing that the production of
lac this year would be greater here and
also in Thailand, we have brought down
the MEP for machine-made shellac by
15 per cent and hand-made by 22 per
cent. We have accepted a price differ-
ential between hand-made and machine-
made shellac. In fact, the limitation is
that of the international demand. There
ts a limit to which lac is consumed and
that is a constraining factor, and if
production is above that, we cannot do
very much to arrest the fall of prices.
But still the point remains that much of
this trade is of a monopolistic nature:
a few people monopolise the machine-
made and 3 few people monopolise the
hand-made shellac industry. The break-
through in this monopolistic character
of trade can be made only when pur-
chases are made at the growers’ level,
and I suppose the State Governments
will take appropriate action in which
we may be able to cooperate

Coming to pepper, I must mention
only one sentence, India, Malaysia and
Indonesia grow about 75 per cent of the
pepper in the world. A Pepper Com-
munity has been formed between these
coyntries. A director has been proposed.
The proposal for Indian director for
the Pepper Commuagity is under process-
ing with ESCAP and Chairman of the
Pepper Communjty. We hope that
some decisions about the headquarters,
about the research centre of the Pepper
Community will be made soon.

Coming to coffee, the prices have fal-
fen this year, unfortunately, But even in

a felling market, we made purchases at
appropriate times g0 as to buffer the
eftect. We are making efforts for produc-
tion of instant coffee and are expanting
the production of coflee in non-tradi-
tional States like Andhra Pradesh, Assam
and Orissa. It is proposed that 2,800 hec-
tares of additional area would be
brought under coffee in Andhra Pra-
desh, 1,800 hectares in Orissa and 2,400
hectares in Assam.

It has been pointed out that the ex-
port earnings have been mainly due to
inflationary conditions and not due to
our drive and thrust in export quanti-
watively. T want to bring some facts
to the notice of the hon. members, I
am quoting these figures quantity-wise
and not value-wise. [ am quoting the
figures for the periods April-October
1973 and April-October 1974. In tea,
we exported 105.5 million kg. in 1973
and we went up to 114.5 million kg. In
cashew kernels, we exported 36.9 thous-
and tonnes in 1973 and we went up 10
41.6 thousand tonnes in 1974, In sugar,
we exported in 1973 43,7 million tonnes
and in 1974 we went up to 273.8 million
tonnes. In lac. we exported 3.1 thous-
and tonmes in 1973 and we went up to
five thousand tonnes in 1974, In cotton
piece goods there was a little fall but
you will see from these figures that it is
not true to say that only because of the
price rise and inflationary conditions,
our earnings have gone up. Basically,
we have increased quantitywise on these
various items. 1 will not say much per~
haps now and most of the commodities
have already been covered and if some
have been left uncovered, I seek the in-
dulgence. . .

SHRI B. V. NAIK (Kanara): Whe-
ther it is of pepper or of lac or of fish.
the principle complaint is. . .

MR. CHAIRMAN: Mr, Naik, please
do not interrupt,

SHRI B. V. NAIK: I the hon
Minister yields, I want to make a sub-
mission.

MR. CHAIRMAN: You leave it
to your senior Minister.

SHRI VISHWANATH PRATAP
SINGH: 1 am leaving completely,
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SHRI B. V, NAIK: Since 1 have
wasted ten seconds, the question is of
taking the benefits of the export trade
to the primary producer which is the
most relevant one. Will you kindly en-
lighten us on this point?

SHRI VISHWANATH PRATAP
SINGH: This requires a co-ordinated
action at various levels including the
State level and all the Ministries con-
cerned together and 1 suggest we can
discuss this a little later,

Some Members did emphasize the
pioblem of increasing the production
for creating exportable surpluses. It is
very true the commodity boom has now
petered out and is on the wane and it is
by increased exports quality-wise that
we can keep up our foreign exchange
earnings. Therefore, production has to
be increased and surpluses made avail-
able for exports This suggestion is
very welcome.

With these remarks I thank the hon.
Members for their valuable suggestions.

SHRI VASANT SATHE: Well-done,

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): We are now
living in the Second Development De-
cade at a time wheqn the international
economic system and the international
monetary system are in a convulsion.
The developed countries are passing
through a phase of stagnation and also
depression, We have left behind the
Lima Declaration, the UNCTAD I and
the UNCTAD 1II. But, all the time,
India’s share in the world trade has been
dropping from 24% in 1950 to 16% in
1960 and 0.6% in 1972,

There are, of course, now a num-
ber of imponderables—shipping space,
shipping  freight, currency fluctua-
tions, competition from the synthetics
and a number of alternative centres of
production coming up and ﬁnally the
1ag in domestic production and insuffi-
cient capacity utilisation by the wide
spectrum of industrial capacity we have
developed over the last 25 years. But
there is one silver lining, that there
has been a marked drop in the rate of
fnflation, in the rate of inflationary price-
rise since October 1974 and better capa-
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city utilisation. That gives us a greater
capacity to mount an export offensive.

Our exports touched Rs 3000 crores.
I am told, but the imports have grown
faster and now a balance of paymeats
gap of Rs, 1000 crores has developed.
Although in individual sectors, the
Commerce Ministry has done very well,
particularly, 1 would say, in the matter
of iron ore, but the question arises
what are you going to do about this
_Rs. 1000 crores balance of payments gap
m the context of your liberalisation of
the import policy? We must see that
a sizeable portion of our liberalised 1m-
ports really do increase exports and not
go in for internal consumption.

Effective and close monitoring s
necessary and sustained enquiry and
check-up are needed,

There should be necessary coordina-
tion between public sector undertakings
(producing various minerals, non-fer-
rous metals or ferrous metals and even
coal) and the MMTC and the Trade
Development Authority At present,
this coordination is of a loose kind

We have heard how out of Rs. 129
crores non-ferrous metals, 50% will
have to be written off eventually This
will be hanging like a little white ele-
phant round the Government of India’s
neck. How did this thing come about?
Was it failure of the market intellig-
ence? Was 1t failure of market survey?
This thing would not have arisen if
there was a close coordination between
Hindustan Zinc, Hindustan Copper and
BALCO. Ultimately, this 1,000 crore
rupee gap has to be met by trade only.
We cannot depend upon aid. Tt is not
flattering also to depend upon aid anv
longer.

To insulate the weaker consumers
from the tricky situation of fluctuations.
in the price of non-ferrous metals, there
should be a minimum floor price to the
smaller consumers, Additional cost will
have to be charged on dual-pricing svs-
tem and there should be close consulta-
tion with Hindustan Zine, Hindustan
Copper and similar other public sector
undertakings in this respect.
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In respect of zinc, copper, lead rock-
phosphate, etc. there is Hitle coordina-
tion between our internal productive
effort and the imports. There is litile
coordination in the prices of these ele-
ments.

Speaking about Mica, I would say
that this is a very controversial sub-
ject. This is a complex industry.
There are 360 varieties of Mica. The
price range is Rs. 1.27 per kg. to Rs.
5,000 per kg. There are 600 end-consu-
mers in about 60 countries. But the
total quantum of export is Rs. 14 crores
only.

Now, 1 would suggest to the Minister,
that instead of making gtatements which
are controversial and erroneous, he
should consider appointing a High-
power Committee, There was one such
Committee during the mid-forties It
was called Justice Reuben Committee.
I was an Assessor of that Committee.
The time has come for you to appoint
such a High-powered Committee, be-
cause, it will open your eyes, to the
sort of distortion of the Government
policy in the matter of actual imple-
mentation by MMTC-MITCO.

Your policy was to help the weaker
sections. Who are the weaker sections?
There are 3 lakh home-splitters, mostly,
women. Do you know their wage?
They earn Rs. 1.50 to Rs. 3 per week.
Although by their skill they can split
1/10.000th of an inch with an ordinary
long knife, this is what society has been
paying them. For the last three years.
the gravaman of my charge is that MIT
CO being a public sector Corporation
charged with the responsibility of help-
ing the weaker sections of the trade sat
over it, before their attention was drawn
to the injustice done to them. They are
small operators based on scale of cot-
tage industries. There are 3,000 traders
of whom many are with a capital of Rs.
3,000 or Rs. 5,000 and, of course, this
includes a dozen with a capital of Rs.
2 to 4 crores, Out of 3,000, the sn:na!l
men aumbering 1200 are gone. This js
in spite of the operation of the MITCO
because of its distortion of Govern-
ment policy. Out of Rs. 44 crores
worth of mica which they purchased,

only .38 crores worth of mica wag pur-
chased from 258 firms at Rs, 25,000
per firm. Rs. 1 crore worth of mica
was purchased from 204 firms at Rs. 1
lakh and Rs. 3 crores worth of mica
was purchased from only §9 firmg who
are exporting more than Rs, § lakhs and
more worth of mica. Those who were
exporting Rs, 50 to 60 lakhs worth of
mica annually are now exporting Rs. 1
crore worth of mica or more after three
years of operation of the MMTC and
the MITCO, and due to their distortion
of Government policy in implementa-
tion, In this way, the rich continues to
become richer although at a faster pace.
From the smaller men, MITCO has
been charging 17% being the share of
their cost. But for the spot purchases
which cover up a lot of malpractices
and corruption, they charge only 2%
and from mostly large exporters. So,
although they give orders for Rs. 4 cro-
res in the market when it comes to ac-
tual purchase after a number of rejec-
tions, they purchase only mica worth
Rs. 40 lakhs or 50 lakhs or so—the
figure which I have quoted. OQut of
650 mines, 365 are now in operation.
Unemployment is rampant. It is an en-
ormity. Over the vyears, in two
districts—Hazaribagh and Giridih—if
you take mica only, that is the position.
But, if you take Chhota Nagpur, it has
become a disaster area. Taking shellac
and mica together, if mica situation is
bad, shellac is no better. The primary
price of stick lac has crashed from Rs.
25 to 1.50 per k.g. How has this come
about? Well, the report of a subcom-
mittee is there before you. Whether
the correlation is there is a large ques-
tion which we can go into endlessly.
But, my point is a very simple one. The
exchequer has got Rs. 30 crores to 40
crores worth of mica, Mica industry
employs 5 lakhs of persons at low
wages. You got Rs. 21 crores worth of
foreign exchange from shellac. But,
how much of it has been ploughed
back into the industries? Do you want
to bring stability? Have you the re-
gources? Have you estimated the
amount of money which would go into
it today?
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Sir, even before 1 have been pre-empt-
ed today I made this suggestion to the
Commerce Ministry a number of times.
Three years ago, I wrote that the line
for the growth and stimulation of mica
industry is diversification and to go
into manufacture, to develop mica
paper, to develop micronised mica pow-
der, to develop micanite for insulation
and electronic industries for internal
and export markets this will give us 30 to
50 times greater unit realisation. You
have not yet done that. We cannot go
on any longer in a rut. Now the
chickens are coming home to roost and
sitting on our shoulders. We dare not
face the people in our constituency with
any reasonable explanation, In Ranchi,
400 handmade shellac factories are clos-
ed. The whole area has become an un-
employment belt.

In mica the minimum export price for
micasplitting was fixed too low leading
to low wages of home splitters. In
shellac it was fixed too high. The end
product was the same—distress, unem-
ployment and under-employment over
the entire belt and low wages.

As regards diversification of engineer-
ing industry we have the expertise and
surplus steel and unutilised 1dle capa-
city, We should go in for fabricating
machinery for off-shore oil exploration.
This is a must for the next two to three
yeats for windfall export earnings. Price
differential for steel favours it if we
modify value added system.

Then a close liaison between MMTC,
Hindustan Zinc. Hindustan Copper and
Balco should be evolved, For coal a
new vista is opening up. The internal
price of coal is Kardly 10 dollars per
tonne whereas export price is 47 dollars
fo.b. as regards nmon-coking coal. It
is 75 dollars for medium coke and 120
dollars per tone of high-grade coking
coal. If we can export five to seven mil-
lion tonnes of coal and medium coke, it
will earn enough free foreign exchange
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for fully re-structuring owr coal mining
industry. That is » silver lining sud..
1 suggest, that the Commerce Minister
shonld kindly give it the priority it
deserves and take it up, if necessary, in
the economic sub-committee of the Cabi-
net and get the necessary drive and im.
petus to the scheme so that we have ex-
portable surplus of five to seven million
tonnes of coal annually.

We have a high deflationary zone
within the general inflationary economy,
namely, Chhota Nagpur. Mica, bidi,
tussar and shellac will determine the
economic health of the entire plateau.
Which Ministry does it is your concern?
The Trade Development Authority has
done a good job particularly during this
short span of three to four years in res-
pect of handicrafts antiques and hand-
looms. The export of these items has
gone up. But what happened to
scheme of free trade zone at Andaman
and Nicobar? That would be another
Hong Kong and we might earn Rs. 500
to 700 crores in the course of next three
years.

Then there have been complaints of
ma] practices in exhibitions organised
by the Ministry of Commerce abroad.
T would request the Minister to look into
this. 1 understand even Ambassadors
from certain countries have written to
the Commerce Ministry regarding this.
This should be looked into depth and
stopped in the interests of India’s im-
age. I support the Grants for Com-
merce Ministry.

ot waw fasw wger”  (dufar) -
qwrafa ageT

MR. CHATRMAN: The hon. Mem-
ber will continue his speech tomorrow.

18 hrs.

The Lok Sabha then adjourned tilf
Eleven of the Clock on Wednesday,
Apnril 23, 1975 Vaisakha 3, 1897 (Saka).






